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LOK SABHA DEBATES 

LOIC SABHA 

Tuesday • .4prill, 1986/Chaltra 11, 1908 
(SA.KA) 

The Lok Sabha met at Eleven (Jf the 
Clock. 

[MR. SPEAKER In the Chair] 

ORAL ANSWERS TO QUESTIONS 

[English] 

Nathpa Jhakri Project 

*493. SHRI CHIRANJI LAL 
SHARMA: Wili the Minister of 
ENERGY be pleased to state : 

(a) the progress made so far in com-

SHal CHlltANJI LAL SHARMA : 
The hone Minister hal been pleased to 
tell this House that the techno-economic 
apl'rovaJ for the Natbpa Jhitkri Project 
was accorded . by the Central Blectiicity 
Authority in the year. 1980. May I knew 
from the hone Minister as to when the 
idea of this Project was first mooted? 
The approval has been accorded by the 
Ctmtral Electricity Authority about si't 
years back. Then why this delay 1 

Is it also not a fact that the then 
MinI-ster of State for Energy Mr. Vikram 
Mahajan had actually'laid the foundation 
stone of this Project and the name of 
Shri Sanjay Gandhi is ;tJso associ a ted with 
this Project known as Sanjay Gandhi 
Vidyut Proj ect ? 

If so, was the foundation stone Jaid 
without the clearance of the forest? 

[-Trans/at ion] 

pletion of Nathpa Jhakri Project; and PROF. MADHU DANDAVATE: 
Why do they lay foundation stones )0 

(b) the time by which it will be 'times for a project? 
completed? 

THE MINISTER OF ENERGY (.gHRI 
V ASANT SA THE): (8) Techno-econo-
'mic approval for the Nathpa Jhakri Pro-
ject (1020 MW) was accorded by the 
Central Electricity Authority in 1980. 
However, Himachal Pradesh State Eleetri-
city Board based on certain further opti-
misation studies is preparing a revised 
report for a capacity of 1500 MW in con-
sultation with CEA. Government of 
Himachal Pradesh bas applied for Clear-
ance under the Forest (Conservation) 
Act, for the forest land required for 
the project. The project would be con~i­
dered for, an investment decision after the 
requisite clearances have been obtained. 

(b) The time schedule for completion 
can be finalised only after the investment 
decjsion, and the fundins pattern are 
detorminod. 

,.j' SHRI RAM PYARE PANIKA: 
lOuring your regime, even more irregu 
latities were committed. 

[Engliah] 

SHRI VASANT SA THE: As far "as 
the Sanjay Vidyut Project in concerned, it 
is a different project at different site for 
about 100 MW capacity which is already 
progressing. That has nothing to do with 
Nathpa Jhakri Project which is a major 
project. It 'was concei~ed by the 
Himachal Government in 1974 at a cost- of 
about Rs. 254 crores then and for about 
1.020 MW capacity. 

It \\'as the State Government project 
i initially. But then it so happened :that 
they kept on getting clearances and revi-
sin. the project. They themselves said -in 

- 1979 that it will cost Its. '33.88 crore., 
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Then in 1984 they said "Now it will cost 
Rs. 1,139 crores" and, therefore, they 
'said that it was Dot possible for the State 
Government to find these ·fuods;l.m· re-
quested the Central Government to see 
that the Project is taken up by the Cen-
tral Government through its agency, the 
NS,C. We, are, thetefore, DOW .'JUlliniol 
,it ~;.a .combined NHPC plus Himacllal 
GQvornment ,Project and tI~at is bow the 
thin,. is beins worked out and toclay' s 
coat. would ,come to ,abeut . R$. 2,000 
ClDroa. It is Dot possible ,for any State 
Government to find .uch largo funds. , 

SHRI CHIRANl1 LAL SH-,RMA: 
Will tae hone Minister for Energy ,Wndly 
Itate whether it is a fact that the Himacbal 
Pradesh Government had entered into an 
.aroement with the Government of 
Haryana for the completion of tbis project 
and there was full agreement rClarding 
tbe coat to be shared aad also the share 
of. energy? If so, does the agreement 
.till stand ? 

would be the quantum of money or power 
per M. W. to be giv,en to Himachal 
Pradesh wit.h a view to improve its econo-
miC con4ition? As you have said, an 
agreement was reached with Haryana for 
Nathpa Jbakri Project, but both Haryana 
and Himachal Pradesh have now agreed 
that the two State Government~ are not 
capable to execute this project. I wouJd 
like to know as to why don't you provide 
funds to Himachal Pradesh and Haryana 
SC).· '.as to enable them to derive benefit 
from the power that would be generated? 

SHRI .V~SANT SAT.ijE: There is 
a common formula that the State where 

. such a project is located is entitled to get 
12 per cent electricity free of cost from the 
project. Now it is upto them whether to 
utilise their entire quota for their own 
consumption or to utilise only 2 per cent 
and to sell out the balance 10 per cent to 
earn income. Initially, it was decided 
that they would execute the entire project 
themselves and would sell power to others 
to earn income. It would have been a 
nice thing" had they been able to do so, 
but there goes a saying that if ...• 

SHRI V ASANT SATHE: There was 
oriainaUy an agreement between the 
Governments of Haryana and Himac;aal 
Pradesh that they wiH make this project MR. SPEAKER: If the sky falls, 
as a combined project becauso the major we shall ca-tch the larks. 
share of the power will be used not by 
the Himachal Pradesh Government-their SHRI VASANT SA THE: Where 
needs are very small-but they will,be ,from the funds will be mobilised? 
selling it to Haryana and to the Northern 
Orid. But. later 00, when Haryana SHRI K.D. SULT A NPURI: How 
Government expressed its inability to put much provision has been made for this in 
any funds into this project and when the ,"thc; .. ~lan 1 
Himachal Government found that they 
also could not put their funds, IIaryana SHRI VASANT .SATHE: Himachal 
Government withdrew from it .and the );l.radcsh Government bas not made any 
Himachal Pradesh Government put the provis~on in their budaet. We have made 
emile. project for central assistance and ,~ prpvisio~ of Rs. 90 cr~f~s in the budget 
asked the Central. Government to come ,.lor Na,thpa Jbakri Projectf, ' 
in. 

[Tranl/allon] 

SHaI K D. SULTANPURI: Du~""g 
the course of bis reply the hon. Mioi&ter 
ha, stated that Rs. 2,000 crores win be 
spent on Nathpa Jbakri Project. 1 wouJd 
like to know from the hone Minister as to 
what would be the share of Himachal 
Pradesh as the royalty and in the power 

, as per the' agreement that is being sisned 
betwoen tbe CelltraJ Government and the 
O~vcrnmcDt of, Himac;hal Prade,b? What 

,. [E,!gllsh] 

" Noo~CODventiooal Energy Model Un,lts 

*494. SHRI P.R. KUMARAMAN-
OALAM : Wi11 the Minister of ENERGY 

,'be pleased to state: 

(a) whether Government are setting 
up non-conventional energy model units 
in . ~urerent parts of the country 
witll different climatic and ecoiolical 
backarouads and ,conditions, including 
Solar Eneri)' units and Bio~aal' units; 
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(b) if so,' the details thereof; and 

(C) whether such units would' also be 
sct up in places such as Salem in Tamil 
Nadu which represents one such geo-
graphical area with special needs and en-
vironment? 

THE MINISTER OF ENERGY 
(SHRI VASA NT SATHE): (a) and (b). 
Yes, Sir. A number of devices and sys-
tems in the arca of non-coventional energy 
sources such as solar thermal energy, 
solar photovoltaic, wind energy, comm-
unity /institutional biogas, biomass, small 
bydro units etc. are being set up through-
out the country. These programmes are 
being ,expanded based on financial resour-
ces made available. 

(c) Yes" Sir. 12 villages in Salem 
district have already been provided with 
solar powered street lights; solar lighting 
for eight more villages is under implemen-
tation. Solar thermal and wind pump 
programmes have also been taken up in 
this district. Some villages in Salem 
district will also be included in the energy 
village (Urja Gram) programme depending 
on technical considerations and the finan-
cial resources made avaiJable for the pro-
gramme. 

SHRT P.R. KUMARAMANGALAM : 
It is a p1easure to know that the Govern .. 
ment has gone in for non-conventional 
energy resources problem and are solving 
it stage by stage. . 

Bu t, however, considering th~ balance 
,of payment situation and shortage of 
petroleum products could I ask the hon. 
Minister whether it is not possible to go 
in for using another non-conventional 
form of energy, that is, methyl and ethyl 
11cohol with petrol and diesel· for the 
purposes of saving the consumption of 
petrol? The important fact is that this' 
Was done in India even during World War 
II. It is not a new technology. It is 
possible to adopt it. After all we ~re 
talking of saving petro) and saving foreign 
exchange. It is not necessary that it 
should come from molasses. I t can also 
be made from cellulose or even beetroots 
or ev'en topioca. Would tiF Minister 
~OD,ider this as another alter,ato $ource 

of Don-conventional energy aDd would 
certain funds be allotted for its deyelop· 
ment? 

SHRI VASANT SATHE: Sir. lay 
source of energy would be welcome. If 
this ·technology is also a ·proven ,ochoo-
logy aDd. there are 'enough raw-material 
sources which can make this project viable. 
We will definitely look into it. We wil1 
be glad to look into it. . 

SHRI P.R. KUMARAMANOALAM: 
Sir, Salem has Dot only water shortasc 
and there is drought but also there is 
energy shortage and energy drought per-
manently in that district and especiaUy in 
my constituency. Could the Minister 
assure not only me but also people of 
Salem that he will adopt at lea,t one 
village in Salem as an energy village ins ... 
tead of leaving it" to vague techuical consi-
derations ? 

SHRI VASANT SATHE: I am 
happy to tell the hone Member that not 
only qne viJlage but twelve villages in 
Salem have already photovoltaic system 
and we will try to convert them into 
energy self-sufficient villages in a very 
short time. 

[ Translation] 

SHRI PRATAP BHANU SHARMA: 
Hon. Speaker, Sir, a commendable 
work has been done in the development or 
non-conventional sources of energy and 
in taking this programme from Lab to 
Ur.ia Gram. I also had an opportunity 
to see Urja Gram in Krishi Vigyan Mcla 
organised. in Anjora village in Dura dis-
trict. I would like to know the taraet 
set in respect of development of Urja 
Grams in different parts of the country 
during the Seventh Five Year Plan and 
whether necessary budgetary provision 
has been made for this purpose? 

SHRI V ASANT SA THE: That is 
the trou ble. There is no provision for 
ne~essary funds. 

MR. SPEAKER: That is the only 
trouble, the rest is O.K. 

SHRI VASANT SATHE: Sir, if I 
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am asked about cDcrlY. I want that the [Tran.rlation] 
country ...•• 

SHRI RAJ KUMAR RAI: It is 
MR. SPEAKER: The question has enough now. 

been put to you. 

SHRI VASANT SATHB': There are 
5.000 blocks in the country. Each block 
'should have at least one Urja Gram, but 
it needs about Rs. 10 lakhs to build one 
Urja Gram. If this much of funds could 
be made available~ we have the technique 
and other necessary infrastructure. This 
can be possible if money is made av'aila-
ble. 

MR. SPEAKER: It is like a mother-
in-law telling her daughter-in-law that 
everything was hor's; only keys are to be 
under my charge. 

(1IIIerr1.lpt ions) 

MR. SPEAKER: Yes. now home-
power should come, Now Geetaji. 

( Interruptions) 

(E",II,h] 

SHRIMATI GEETA MUKHERJEE: 
Sir, in my case my claiin on this question 
is because . of my relationship with 
Kumaramangalam. I would like to ask 
whether the Minis ter of Energy would be 
kind only to Kumaramangalam or also to 
us including myself to grant certain things .. 
In my constituency. . . 

SHRI SOMNATH CHATTERJEE: 
Mukherjee and C~atterjee. 

[ Troulatlollj 

MR. SPEAKER: Vasantji, if you 
take care of Geetaji, I am also known 
as the elder beother of the preacher of 
Gita. (Interruptions) 

SHRI VASANT SATHE: Here I 
cannot say that I can swear by putting my 
band on Gha. 

[English] 

PROF. MADHU DANDAVATE: 
You swear by Gita. (Interruptions) 

(English] 

PROF. MADHU DANDAVATE: If 
she has no objection, you can allow ... 

[Translation] 

PROF. K.K. TEWARY: Do not do 
it Jest it becomes Mahabharata. 

SHRI VASANT SATHE: I have 
equal regards for all, whether one is 
Chatterjee, Mukherjee or Banerjee. 

(Interruptions) 

MR. SPEA KER: No special trea t-
ment to the speaker e¥en ! 

SHRI VASA NT SATHE: I have 
great regards for, all who are covered 
under "jee" including Jhakharji ..•..••• 
(Interruptions) 

The real solution to the energy problem 
in those villages where conv~ntional energy 
cannot be carried, lies in these nOD-con-
ventional sources. The natural sources of 
energy in such villages can be used. Bio-
gas, biomass and solar devices could be 
used for generation of power. Our coun-
try is so rich in soJar energy that we can 
exploit it for making our villages self-
sufficient in the matter of electricity and 
that is our intention. 

[English] 

PROF. MADHU DANDAVATE: Sir; 
I would like to know from the hone 
Minister whether he is exploring th~ 
possibility of generating thermo-electric 
energy by incidence of Sun energy on the 
thermo couples and in this particular 
source which is a non.conventi~nal source 
and for which there will be no need of 

. fuel, the cost of energy generation will 
also be considerably· reduced and at the 
same tim~ application will be highly useful 
especially in the scientific' fields. So, I 
would like t. know whether the Govern-
ment will apure us that this particular 
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source ot non-conventional energy will be 
explored and further utilisc.d. 

SHRI V ASANT SATHE: Wher'ever 
it is possible 'Yes'. 

PROF. MADHU DANDAVATE : Sir, 
this is a stale answer. He says wherever 
it is possible, whenever possible and 
wherever it ·is necessary •.• 

SHRI VASANT SATHE: Wherever 
thermo energy is possible, we will utilise 
it. 

Suney of Oil deposits in West Bengal 

+ 
-495. SHRI PRIY A RANJAN DAS 

MUNSI: 
SHRI AJOY BISW AS : 

, . 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state: 

(a) the number of places in West 
Bengal where driJling operations and 
surveys by Oil and Natural Gas Com-
mission are being conducted at present ; 

(b) . whether a huge deposit of gas 
and oil had been found by the Oil and 
Natural Gas Commission in North 
Benga] and Contai in Midnapore; and 

(c) whether his Ministry proposes to 
make a move for survey in Sank rail of 
Howrah Gangetic basin and -West Dinajpur 
District for such possibilities? _ 

THE MINISTER OF STATE OF THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SING~): (a) Currently three 
wells are under drillins and 7 geoscientific 
survey parties are in operation in different 
areas in West Benga I. 

(b) No, Sir. 

(c) Surveys have alreadY been con-
d~cted around Sankrail area of Howrah 
district. 'Geological analysis do not 
favour extension of survey' in West 
Dinajpur district for the present. 

SHRI PRIY A RANJAN DAS 
MUNSI: Sir, whUe we all appreciate 
the concern of the Government of. India.· 
O.N.G.C. and the Geological Survey of 
India for the steady oil exploration pro-
grammes and surveys in West Benlal for 
the revival of economy there, yet tbe fact 
remains that because of not having proper 
coordina don between the Geoloaical 
Survey of India, the O.N.G.C and the 
experts also, earlier also and at present 
~JSOt a Jot of possibilities arc just beinl 
Ignored. May J know from the ·hon. 

. Minister in this background. whether it is 
a fact that the Soviet Experts who were 
engaged in West Bengal for such a pro-
gramme right from the exploration, testinl 
and other things and to give the exact 
data of the deposit sites in the State, have 
suddenly withdrawn -as per the newspaper 
report-from the entire programme and if 
so who have come to replace them and on 
what terms and what conditions? This is 
my first question. 

SHRI CHANDRA SHEKHAR 
SINGH: Sir, there is no lack of coor-
dination among the different agencies 
working in West Bengal . and we are trying 
to intensify our exploration efforts in tbat 
area. A bout the Soviet experts. thoy 
encountered numerous problems in respect 
of Badra Well No. 2 because of high 
pressure and heavy mud losses. 

The term of their contract had 
expired in December last, but, another 
arrangement was made with them and they 
are still continuing the work there, 
although some assistance has been souaht 
from other consultants also. It is not a 
fact that they have suddenly abandoned 
their work and &one away. A number of 
technicians from USSR are still there and 
are working on that particular well, 
although it is a difficult drilling because 
of certain-terrain conditions there. 

SHRI PRIYA RANJAN DAS 
MUNSI: In comparison to other States, 
the progress of exploration of oil deposits 
by ON OC in West Densal is very slow. I 
cite one example. Fronl 1982 to 1985. only 
seven wells were drilled spendina about 43 
crores of rupees and. in comparison to 
this, in Tripura and other partl, the 
number is much hiaher. Will the Minister 



APa1L'1, 1986 Oral AnsWer, l~, 

SHRI CHANDRA SHBKHA R, 
SINGH: Sir, the ONOC started explo-
ration in this area as far back as 1962. As 
I h~ve stated, the latest 'vibrosis' techni-

examiDe this? While tor the onshore 
drilling programme. Rs. 66 crores have 
beea allotted in tbe 7th Plan, Rs. 124 
crores have be~n allot-ted for the offshore 
drillins. May I know whether the offshore 
drilUn8 in the Bay of Bengal, southern 
part of Bengal, wiJl begin early this year, 
or if there is any positive direction in this 
rClard to start the work in the present 
Plan period within the budget provision 
of Rs .. 124 crores, specially in the Bay of 
Benaal. If so, which are the areas in the 
southern part of Bengal, where exploration 
,will take place? 

SHRI CHANDRA SHEKHAR 

, ques are being adopted and they have a 
big programme for going ahe,ad with the, 
exploration work in this year. The 
targeted depth might not have been 
reached, but I cannot say just now for 
each driJJing operation. But it is 'possible 
that they might not have reached the 
targeted depth because of certain difficul-
ties encountered during drilling, as I 
mentioned re8ardil~g Badra well. But 
they have a programme and quite a bi, 
programme for drilling in West Bengal. 

SINGH: Firstly, the financial outlay js 
much hilber than indicated by t~e hon. 
Member. The work was started there by 
the,ONGC in 1982. The latest techniques 
are, being adopted and they are contjn~ 
uina with their work there. I have 
personally given directions to them that 
both on-shore and otT-shore .eas in West 
Bengal should be explored in the Seventh 
Plan period and the work of drilling is 
goiDa to start in 1986 itself. I would like 
to alsure the. hon. Member that besides 
the financial outlay which we have indi· 
cated in our Plan, our actual programme 
of work is much higher and we hope that 
the financial constraints would be over-
come and we would be able to undertake 
much larger programme of exploration in 
West Bengal than exactly indicated by the 
financial figure, which is much beyond 
what the hone Member has stated in the 
Housc. 

SHRI AJOY BISW AS: The ONGC 
bad started its activities in West Bengal 
lome 15-18 years 'ago~ but it is a very funny 
thing that ,during these IS years, the 
ONGC could not reach the target of any 
w~l1. Previously. they started the drilling 
in Diamond Harbour, but that was aban-
doned. Recently, the ONGC has shifted 
one rig which was deployed in West 
Bengal to another Sta leo There were four 
rip; now, there are only three. My 
specific question to the Minister is why _ 
dUIina the last fifteen years, the ONGC 
was not able to reach the target in respect 
of any well. Further. at present, three 
drUlinp are under operation. What are 
tbe tarae~s" for drillings? What are the 
tarlct 'dates tbat have been fixed for 
~m~letion of the drill in r,? , 

I am not aware whether any rig has 
been shifted from West B~ngal to another 
area. But I would like to assure the hon. 
members from West Bengal again that we 
are intensifying our exploration programnle 
in West Bengal and a far bigger outlay 
has been provided and even a much larger 
programme;:: of work has been envisaged in 
the Seventh Plan period. 

SHRI AJOY BISWAS 
the targets ? 

What are 

SHRI CHANDRA SHEKHAR 
SINGH: Drilling targets for on-land for 
1986-87 envisaged by the ONGC are as 
follows: Gravity magnetic party-l; 
Seismic Parties-9; Exploratory Drilling 
meterage-8300. And for otTshore. Explora-
tory Drilling meterage is 3,500. During 
the Seventh Plan. it is tentatively pro. 
posed to conduct 13025 SLK seismic 
surveys and drilling of 9 wells with a 
total meterage of 55,980 metres in West 
Benga1. 

MR. SPEAKER: You lay it on the 
Table of the House. 

DR. PHULRENU GUHA: I would 
-like to know Whether the recruitment of 
workers for drilling operations is With the 
contractors and whether the contractors 
recruit the workers from only one political 
party and no one else is allowed to enter 
the fieJd. 

SHRI CHANDRA SHEKHAR· 
SINGH : We do not recruit workers from 
political parties. They are recruited from 
the local employment exchanps.' But we· 
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shall see that the recruitment does not 
acquire any political colour. 

(Interrupt ions) 

, ,SHRI AMAL DA TT A: So far as the 
exploration in Diamond Harbour is con-
cerned, the hon. Minister does not know 
tbe correct picture. The Diamond Har-
bour bore was dug as far back as 1979-80. 
Then for four years, there was no work 
there. Only lately when the ,work started, 
it got on for about three or four months. 
Thereafter there was a break-down and to 
clear that break .. down, it has already 
taken nine months and yet it is not 
cleared. If work is done in this fashion, 
they will take centuries and not decades 
to finish the exploration. 

Secondly, the Soviets and the Ameri-
cans were given separate contracts for 
exploration in West Bengal. Both have 
submitted their reports. It is stated that 
both have given very favourable reports. 
I would like to know first whether the 
Minister will ensure that the drilling which 
is going on in Diamond Harbour would be 
completed without any further bitch by 
providing proper managerial and super-
visory staff which is woefully lacking now 
and secondly whether the reports sub-
mitted by the Americans and Russians 
specify that there is a belt of 200/10 KM 
extending well into the 'sea, which bas got 
the richest oil resources that can be found 
anywhere in the world. 

MR. SPEAKER: Can you say that 
this is a supplementary, Sir? 

SHRI AMAL DATTA: This is 
according to the survey made in West 
Bengal. If the Minister knows the answer, 
he should give it. 

SHRI CHANDRA SHBKHAR 
SINGH: I assure the hOD. Members 
that We are for accelerating the- expJo-' 
'ration work in .West Bengal; and I would 
like to' inform him tbat wOrk over one rig 
is' at present going on in Diamond Har-
bour. We are not abal1doning it -.• 

SHRI AMAL ,DATTA: I have not 
said that you have abandoned it. But the 
work is not going on s,t an accelerated 
paee. 

SBRI CHANDRA SHEKHAR. 

SINGH: It is 10 because they were 
encountorin. very difficult cOnditions in 
respect, of driJJing in West Benaal ; but 
the dilicuJUes will be looked into, will' be 
overcome. We will take the help of tbe 
consultants, and try to accelerate tbe work 
there. 

As far as USSR and the American 
parties are concerned, I would like -to 
state that earlier, i.e. long back in the 
late '50s., USSR experts had predicted 
that West Bengal had very good resources 
of oiJ ••• (Interruptlons) Yes; I said it was 
so, and it did extend into off-shore areas. 
But so far, our efforts have not yielded 
any con~rete results. We wiH continue to 
do our work there, and we are goina 
ahead with the expectation that our efforts 
will meet With success. 

So far as USSR and Americans are 
concerned, the former are given the con-
tract. Americans are the consultants. 
There is no collusion; there is no conflict 
between their areas of work. They are 
there, working wherever necessary· in 
cooperation with each other. 

[Translation] 

Facilities demanded by small entrepreae ... 

*496. SHRI BALWANT SINGH 
RAMOOWALIA: Will the Minister of 
INDUSTRY be pleased to state: 

<a> whether it is a fact that tho 
Associations, of en trepreneurs runnin, 
small and cottage industries have recently 
requested Government to provide them 
some facilities in the context of the 
cbansed circumstances; and 

(b) if so, the reaction of Govern-
ment thereto ? 

THB MINISTER OF I~DUSTR.Y 
(SHRI NARAYAN DATT TIWARI): 
(a) and (b). 'The Government rective,8 
from time to time requests from tbe 
Associations of Entrepreneurs in the small 
industries sector for provision of faciUtje •• 
These requests are examined for appro-
priate action. 

[E",II,"] 

SHIl BALWANT SINGH lAuoo. 
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WALIA: Tl:lere is widespread resent-
lIlent amongst small and cottage industry 
entreproneurs all over the country be-
caUSe! of bringing down .. the slab .•• 
( l"te"uptlonl) from Rs. 20 Jakhs to 
Rt. 7.S0 lakbs. They feel that their future 
is seriously threatened. Is it correct tliat 
700 small scale and cottage industry cn-
trepreneurs belongina to Uttar Prade~b 
and many others from other S.tates have 
complained to Government that they are 
beina compeUed to close down their units? 
(Interruplion8) The All India Luck Manu-
facturers Association and the All India 
Small Scale Manufacturers Association 
(Interruptions) have lodged this complaint. 

It is also correct that 50% to 70% of 
the small scale entrepreneurs have de-
manded that the units which ·started with 
a capital of Rs. 3.5 Iakhs shouJd be exem-
pted from Excise duty? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): A number of reprentatives 
from the small scale industries had met 
us during the last 2 or 3 weeks, and have 
pleaded for further concession in the 
light of the recent budgetary announce-
ments. 

MR. SPEAKER: A written answer 
to a written question. 

SHRI M. ARUNACliALAM: We 
have also taken up this matter at the hig .. 
hest level with the Finance Minister. 
The Finance Minister has also assured 
that he would look to their interests. 
During the Open House discussions held 
with the representatives of the vario'U~ 
associations of small scale industries, the 
Finance· Minister has assured them that 
their represeotations would be looked 
into. The Finance Minister bas already 
made a ·statement yesterday on the floor 
of the House, and he proposes to make 
another statement in the first week of this 
month. I 'can aSSUre the House and the hone 
Member that Governnlent are very serious 
about the develnpme-nts, and the role of 
smaD acale sector. We will give 2111 possi· 
ble assistance to them. 

~l;Ial BALWANT SINGH RAMOo. 

WALIA: Ho is not answeJ;'ing to my 
question. 

MR. SPEAKER: At least I am con-
vinced that it was a very apt thing to have 
one written question, and ooe written 
answer. It was a matching Irant. 

PROF. MADHU DANDAVATB: 
YoUr observation should be matching. 

SHRI BALWANT SINGH RAMOO .. 
WALIA: Already, my question stands 
insulted at the hands of the Government, 
because of very brief and evading answer-
you can see the written answ.er-I am 
compelled to put a wdtten supplemen-
tary. Again, through you, I urge upon 
the government that my specific emphasis 
on reducing the Jow clearance limit from 
Rs. 20 )akhs to Rs. 7.50 lakhs has not 
been answered by him. Does the govern-
ment propose to restore invoice value 
assessment and extend its applicability to 
cover all exciseable goods to reduce the 
scope for disputes 1. And no. 2 ..... . 

(Interruptions) . 

MR. SPEAKER: No, 2 cannot be 
twice. After all, it can only be applied 
once. 

SHRI BALWANT SINGH RAMOO-
WALIA: Tbe ancillary producers who 
sell their products to big industrialists, 
who have got good name in the market, 
are selling the same product at very high 
prices thus evading the excise duty. What 
steps is the government going to take to 
trap those: big fish ? 

(Interruptions) 

SHRI M. ARUNACHALAM: Since 
th~ nlatter pertains to the Finance Minis-
try. we are taking up the matter with the 
Finance Minister. 

KUMARl MAMATA BANERJEE: 
According to Gandhian philosophy, small-
is beautiful and accordina to Marxis,t 
philosophy t small is dangerous. Why is it 
that the small scale industries are not in-
croa.ina in Bengal and why are entrepre. 
neurs of small scale industries Dot Bettina 
all sort of cooperation from the State 
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Government? I seek your protection. 
(Interruptions) 

MR. SPEAKER: Yes. Absolutely. 

KUMARI MAMATA BANERJEE: 
The number of unemployed youths 
is now incressing day-by-day. The Cen-
tral Government. recruitmc,nt is now ban-
ned. The State Government Employment 
Exchange Offices 'are now party offices of 
CPM. The unemployed youths are now 
crying on the road and they are totally 
depressed. Is the government planning 
to . increase the number of small scale 
units all over the country and specially 
in West Bengal to boost up the morale of 
the youths and to make them ~tand on 
their own feet? 

SHRI SOMNATH CHATTERJEE: 
A very good question. (Interruption) 

PROF. MADHU DANDAVATE: 
Better nationalise CPM ! 

SHRI NARAYAN DA TT TIWARI : 
I may assure the hon. Member that we are 
perfectly aWare of the employment poten-
tial of the snlall scale industry. Already, 
the number of employed people in the 
small industry sector has reached 
9 million. from 3 million to 9 million in a 
Span of 11 years. ] think it is a substan-
tial achievement on the part of the small 
scale industry. We would like to pursue 
strengthening of the small industrial 
sector' further and we hope that by the 
end of the Seventh Five Year Plan, We will 
have 2 milliop smaJl industrial units in the 
country providing employme'nt to about 
14·1S million people; we will continue this 
policy for the State of West Bengal also 
and We will be discussing this matter with 
the West Bengal Government also. 

SHRI V. SOBHANADREESWARA 
RAO: Has it come to the notice of the 
government that even small truck body 
building units are also suffering because of 
the recent decision of the government? 
Apart from body building units suffering 
financiaJly. the cost of the truck has been 
enhanced; ,already the diesel price and 
tyre prices have increased; the price of 
everything is increasing. The truck ope-
rators are also sutrerins very much. In 

, , 

view of this. will the government re-
consider their decision in regard to, sma]J 
body building units and restore them to 
their previous position? 

SHRI NARAYAN DATI TIWARI: 
My colleague has already mentioned that 
we have taken up this nlatter for intensive 
detaiJed discu&sion with the Finance Minis-
try. The Finance Minister himself on 
many occasions and in many forums and 
in this House also has mentioned that' 
they will be considering this question of 
taxation on industries in a little depth. 
It has already been announced that all 
the small scale industries will have to pay 
the same rate of taxation and same duties 
Which were available to them on February 
28 for the month of March. The new 
scheme is under the consideration of the 
Finance Ministry and at an appropriate 
time it will be announced by the Finance 
Minister. It is the privilege and preroga-
tive of the Finance Minister to make 
announcements in this regard. 

[Translation] 

SHRI MANVENDRA SINGH: Due 
to the fr( sh excise duty levied in the 
new Budget on the sma II industry like 
shoe industry, in which mostly peo-
pJe beJonging to 'scheduled castes 
and sheduled tribes are enga-
ged so much so that n 11 members of a 
family jointly manufacture five pairs of 
shoes and earn their livelihood, these 
small manufacturers will not be able to 
compete with the big ind ustry and as a 
result thereof, they will face a number of 
hindrances. In view of this, I would like 
to ask the hon. Minister whether Govern-
ment will re-consider their decision so 
that these people are abJe to earn their 
livelihood? 

MR. SPEAKER: Marwendraji, I 
have come to know that you saved the 
life of a human being. Thank you very 
much for that. 

SHRI NARAYAN D~Tr TIWARI: 
As the hon. Member is aware that the 
announcement made by the hon. Finance 
Minister in the House includes a proposal 
for exemptiOn upto Rs. 7.5 lakhs. Almost 
all shoe manlJfacturers for Whom the hon .. 
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Member has expressed his concern are 
covered" in tbis bracket of Rs. 7.S lakbs. 
The case of those shoe manufacturers who 
are above this limit and are using machines 
to mltnufacture shoes like Bata, etc. is of 
course different and their case will have 
to be considered from a different angle •. 
[Englilh] 

SHRI BHAGWAT JHA AZAD: I 
want to c{'ntest this on the one hand the 
Government is expressing its anxiety and 
concern by announc'ing recently reservation 
of 20 more itenlS for the small.scale sector. 
The Small Scale Industries Association 
represented to the Government last year 
on the eve of the Budget to raise the 
exemption limit from Rs. 20 lakhs and the 
Government said that they. would consider 
it, is it as a result of consideration that 
they have reduced it from Rs. 20 lakbs to 
Rs. 7.S lakbs 1 Am I to understand that' 
your substantial achievement of 3 million 
to 9 million win be helped by reducing 
the limit from Rs. 20 Jakhs to Rs. 7.S 
lakbs? Or do you propose to recommend 
to your colleague that at least status quo 
should be restored if not increased? 

SHRI NARAYAN DA IT TIWARI: 
Well, my esteemed colleague will agree 
tbat tbis whole matter being under the 
intensive consideration of respective 
Ministries, it would not be proper and 
possible for me to disclose or mention all . 
the details, because it is the priviJege, 
preroaative and the reponsibility of tbe 
Finance Minister to have a final say in 
these matters. But as I said, al1 these 
matters are under consideration. The 
fiscal policy which was announced by the 
Finance Minister, the MODVAT and 
other related poljcies mention that small 
scale industries will be given special dis-
pensation. And lending of support by 
my esteemed colleague has further 
strengthened my hands. 

[ Translation] 

MR. SPEAKER: The consensus of 
the House is with you. 

[E",IIsh] 

Setting up of l .. dustrle. In Lakshadweep 
under lO-Point Programme 

*497. SHRI P.M. SAYEED: Will the 
Mfnistet of INDUSTRY be pleased to 

.tate : 

(a) whether the policy. of seUing up 
industries in the backward and tribal 
areas as envisaged under 20.Point Program-
me is being applied to tbe Union Terri. 
tory of Lakshadweep; 

(b) the industries proposed to be set 
up in Lakshadweep Islands with a view to 
generate employment opportunities; 

(c) whether in view of certain diffi· 
culties in setting up of fulftedaed indus-
tries, assembling units of various public 
undertakings viz. ITI, HMT, Electronics 
and also of Defence production are pro-
posed to be set up there; 

Cd) if so, When; and 

(e) jf not, the reasons therefor 1 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI) : (a) 
to (e). A statement is given below. 

Statement 

(a) to (e). Industrialisation of specific 
districts/areas is primarily the responsi-
bility of the State Government/Union 
Territory concerned. The Central Govern-
ment suppletnents their efforts by provi-
ding various incentives and concessions. 
The Union Territory of Laksbadweep has 
been identified as 'No Industry District' 
and included in Category 'A', Entrepre-
neurs setting up industries in this Union 
Territory are eligible ,for Central Invest-
ment Subsidy at the highest rate Le. 25% 
subject to a maximum of Rs. 25 lakks. 
Transport Subsidy and Concessional 
Finance etc. The Central Investments 

, are primarily in large industrial projects of 
a basic character. The location of such 
projects bas, therefore to be decided on 
broad techno-economic, conSiderations. 
Subject to such consid~ra tions compara .. 
tively backward a~eas are given prefer-
ence in location of central projects. Keep-
ing in view the size and eco-fragile nature 
of the islands, industries based on the 
]ocaUy available raw material such as 
coconut/Coir, fisheries, and tourism have 
better chance$ or' development~ the' 
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* Uuion Territory has already initiated to my constituency ••••..• (Interruptions). 
action fO'r setting up sucb industries. 

saRI,p.M. SAYBED : The hon. Minis-
ter bas given a detailed answer. But he 
has conveniently and successfulJy avoided 
part (c) .of my question. 

I do not know wby. In spite of the 
highest subsidy rate for the industries to 
be set up in Lakshadweep and also as the 
bon. Minister has mentioned that Laksha ... 
dweep is a 'No Industry District', people 
have not, come forward, neither from 
outside nor from within the Territory. 
Therefore, I have specifically emphasised 
on setting up of assembling units of vari-
ous public undertakings, namely, Indian 
Telephone Industry, HMT, Electronics 
and also of Defence Production. In spite 
of aJJ these facilities industrialists are not 
coming forward to establish industries in 
this Union Territory because of a ,number 
of reasons. Firstly, transport and com· 
munications still remain as bottlenecks for 
any industry to' be set up. The hon. 
Prime Minister, when he visited the Union 
Territory, assured that this problem 
would be attended to urgently. A1though 
six months have already passed, the 
bureaucracy, I accuse, has jeopardised even 
the existing transport and communications 
system. There was a helicopter service 
for the Union Territory but after the 
Prime Minister's visit, they have stopped 
it. I am reminded of a saying in 
Kannada: , 

Devuru Kottaru PooJari Kodalla 

The Prime Minister assures that this 
problem will be attended to on a war .. 
footing and the bureaucracy stops it. ..... 
(Interruptions) 

SOME HON. MEMBERS: Shame, 
Shame. 

SHRI P.M. SAYEED 
starting of industries in 
which is a 'No Industry 
(Interruptiona) 

Therefore, 
Lakshadweep 
I>istrict' •••••• 

MR. SPEAKER: Ask the question 
now. 

, SHRI P.M. SA YEED: I am asking, 
Sir. I have been trying to take you also 

MR-. SPEAKER: Then I would like 
the Home Minister to' accompany me. 

AN HON. MEMBER: We will also 
like to accompany you. 

SHRI P.M. SAYEED: 55% literacy 
rate we have achieved in that Union 
Territory.. The latest menacing problem 
noW is that of educated youth. That is 
why I say that this is the only Union 
Territory where we do not have any public 
sector units. I specifically ask the bon. 
'Minister whether they are in a position to 
initiate noW at least H MT, ITI, Electronics 
and also Defence Production's assembling 
units in Lakshadweep. I want a categori-
cal answer to this. 

SHRI M. ARUNACHALA~I: Sir, 
as fur as Lakshadweep is concerned, there 
are so many problems for establishing 
industries . .•• (Interruption) . 

[ Translation) 

MR. SPEAKER: The name Laksha-
dweep gievs the impression of a very rich 
island. 

[English] 

SHRI M. ARUNACHALAM: The 
Ministry of Defence have now informed 
that there is no proposal under consi-
deration for setting up of any assembling 
unit in the Defence sector. Primarily, 
the reason for it is stated to be the fact 
that at the moment the capacity of the 
Defence Production units and the ordnan-
ce factories is sufficient to cater to the 
needs of the country. For the setting up 
of H'MT uuits also there is no possibility 
at present. 

MR. SPEAKER: Did you get the 
answer? 

SHRI P.M. SA YEBD: No, Sir. I 
have not lot the answer. I have speci-
fically asked that .. .... (/nterruptlon). 

MR. SPEAKER: What did the Prime 
Minister say and. how this is not d~ne, 
that part you ha,ve not answerod. 
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SHRI P.M. SAYEED: The Prime 
Minister had assured that transport and 
communications, which is a bottleneck to 
start industries, will definitely be attended 
t.o urgently and the bureaucracy has even 
stopped the helicopter service which was 
there prior to his visit. Now six months 
h,lve p~\ssed. Even those people who were 
prepar~ d to come and start industries, 
are not. coming forward. What is the 
answer to that? 

. PROF. tvlADHU DANDAVATE: 
Prime Minister's visit followed by Esti-
mates Committee's visit. 

SHRI P.M. SAYEED: Yes, hone 
Dandavate Ji also paid a visit. He knows .. 
(Interruptions) . 

PROF. K.K. TEWARY: Oh, that 
is the reason why ...• (Interruptions). 

decentralised spinning 'etc. so that gainful 
employment opportunities can be given. 
What I will do is this; I will set up a 
special srroup of officers of our Ministry 
to see what unit, electronic or otherwise, 
can be set up ... 

MR. SPEAKER: Choose the officers 
well. 

SHRI NARAYAN DATT TIWARI: 
So that we can see what further 
can be done for setting up electronic 
units. 

PROF. MADHU DANDAVATE: 
Afler our visit following Prime Minister's 
visit if the matter has been spoiled we 
withdraw our visit with retr06pective 
effect! 

SHRI NARAYAN DATT TIWARI: 
That can only be done when you visit 

MR. SPEAKER: So) now you know Lakshadweep again .! 
the reason. 

SHRI NARAYAN, DATT TIWARI: 
Sir, we fully share the anxiety of the hon. 
Member for the development of Laksha-
dweep and it has been the Government's 
endeavour to do whatever is possible for 
its development keeping in view its ecolo-
gical and environmental problems and a]so 
its beauty and geograph:cal location. 

After his recent vist to Lakshadweep 
the Prime Minister desired that develop-
ment strategy in the island territory should 
cater to the local netds and be in keeping 
with the ecology and environment of this 
territory. One of the problems has been 
that Lakshadweep has been included in 
the list of such areas which need total 
conservation because of the very fragile 
nature of the ecology and sensitive nature 
of the environment. Therefore Laksha-
dweep Administration is making an in-
depth review of the plan schemes. One 
major stop has been taken by sending the 
Chairman of the Coir Board for develop-
nlent~· of Coir industry in Lakshadweep 
because Lakshadweep bas a great poten-
tial for development of coir jndustry. 
This team has recommended specific 
measures for setting up of defibre unit 
and improved spinning wheel, provision 
for employment of villagers, especially 
women, and then, a scheme for providing 

MR. SPEAKER: For the cancella-
tion of that visit on the spot ! 

SHRI P.M. SA YEED: Sir, my 
second supplementary is this. There is a 
strong resentment among the youth, tbe 
educated you th, in lakshadweep, the 
only employment opportuIlity now avai-
lable is Government jobs. Even for 
Government jobs, the Home Ministry has 
given a directive that class 4 and class 3 
should be given to locaJ boys. ,Now , Sir, 
in the recruitment policy there, 55% of 
the police force is drawn from outside. 
That gives a feeling ,in their minds that 
there is something wrong; they feel what 
is wrong with us that we have been given 
only 45 per cent. and so on. Even this 
meagre e.mptoyment opportunities. does 
not really he1p them. Even if that is the 
policy, from defence strategy point of 
view or whatever it may be, even to that 
extent, Sir, they feet 1000/0 of that oppor .. 
tun ity mu~t be given to them. In case 
Government fc.;l so, they can transfer some 
people from some other Union Territory. I 
want to know only this from the Go vern-
ment. If employment opportunities are 
aV:ailabJe, that must be given to them. 

MR. SPEAKER: That is all ri,ht 
now. 
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-SHal NARA Y AN DATT T1WARI : 
With the eminent Jeadership and influen-
tial leadership of the- bon. Member being 
(available to the youth of Lakshadweep I 
am sure he will be able to give a healing 
touch. healing balm. As far as his com-
ments on Home Ministry a~e concerned 
on police recruitment, I will convey his 
feelings to my colleague the Home 
Minister. 

MR. SPEAKER: Next question. 
Mr. Daga. 

PROF. K.K. TEWARY: You should 
direct the Home Minister to do somethi~g 
about it. 

MR. SPEAKER: We have already 
asked the Industries Minister. 

(Interruptions) 

MR. SPEAKER ~ I have already 
asked the Industries Minister. I have 
already requested the Industries 
Minister to look carefulIy into this. I 
will ask you a]] hone Members here in this 
House to be very sympathetic to the 
questions you are putting; because, you 
just talk on and on so muc~ that it just 
curtails the number of questions covered. 
That is very bad. 1 cannot help it because, 
if I just butt in all the time, it looks very 
bad. (Interruption) I am not onJy asking 
you alone. I am asking other Members 
also in the House. You have to be pun· 
gent and direct. I have said so many 
times. You just hang on one question. 
You put a rope around it and hang over 
one question all tbe time. It is not the 
way. 

[Translation] 

Publication or Law Books in Hindi 

*498. SHRI MOOL CHAND DAGA : 
Will the Minister of LA W AND JUSTICE 
be pleased to state: 

(b) if so, the names of such law. 
books published and their year of publi .. 
cation alongwith the total amount spent 
on them, the total proceeds from their 
sale and the mode of their usage; and 

(c) whether the university students 
studying law course books in Hindi are 
allowed to take their examinations' in 
Hindi and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) Yes, 
Sir-. 

(b) A statement in given below. 

(c) Yes, Sir. According to available 
information, the following Universities in 
the States of Bihar, Madhya Pradesh, 
Rajasthan, Uttar Pradesh and Gujarat 
have allowed their students studying in the 
Law course to take their examinations in 
Hindi, besides English. 

BIHAR (1) Magadh 
(2) L.N. Mithila 
(3) Patna 

MADHYA PRADESH (1) A.P. Singh 
(2) Jabalpur 
(3) Jiwaji 
(4) Ravi Shankar 
(5) Vikram 
(6) Indore 

RAJASTHAN (1) Rnjasthan 
(2) Udaipur 

UTTAR PRADESH (1) Agra 
(2) Allahabad 
(3) Avadh 
(4) D.H.U. 
(5) Bundelkhand 
(6) Garbwal 
(7) Gorak hpur 
(8) Kanpur 
(9) Kumaon 
(10) Lucknow 
(11) Meerut 
(12) Rohilkhand 

(a) whether standard law books in . GUJARAT (1) Gujarat 
Hindi have been published for use as text 
books for law courses in universities and 
as manuals for use of lawyers and the 
Judiciar~ ; 

(2) Sardar Patel 
(3) Saurashtra 
(4) Sou th Gujarat 
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SHl.I MOOL CHAND DAOA: Mr. 
Speaker • Sir, I need your protection. 
Today. he is telling this thina. This 
scheme was introduced in 1969 and after 
16 years the hOD. Minister is giving tbis 
reply. Sbri Asok Sen miabt not be rcadinl 
much of Hindi due to paucity of time, but 
the question is that the Advisory Com-
mittee of your Ministry have said i8 their 
report that the officer who overaes the 
work of Law Branch neithor knows Hindi 
nor has any knowledge of law. This is 
tholr report, Dot mine. 

MR. SPEAKER: AIJo ask whether 
he knows anythiDI at all. 

SBRI MOOL CHAND DAGA: You 
may aak him for me. Whea I ask, he does 
Dot reply. The second thins which he bas 
said is that the persons who publish these 
law publications are not leaal experts. 
They are neither L.L.B. nor they have 
lood command over Hindi. You have 
entrusted the work of publication to them. 
(/nt~"upIIQnl) You have stood up so 
1000. 

THE MINISTBR OF LAW AND 
JUSTICE (SHRI A.K. SEN): It is 12'0 
clock now. 

MR. SPEAKER: Whose? 

SHRI A.K. SEN: It is 12'0 clock 
DOW. I have stood up soon, because other-
wise it might be construed that we are not 
ready to reply to the supplementary. Mr. 
Speaker, Sir, the hone Member might have 
lone into the detailed statement. You can 
lee that 22 books have been published by 
now. 

SHRI SOMNATH CHATTERJEE: 
Nobody buys them. (Inter,uptiolll) 

SHRI A.K. SEN: Sir, the qualitative 
aspect of these books has also been discus-
sed and the Advisory Committee has 
appreciated it ; I know it. (Interruptions) 

SHR.I MOOL CHAND DAGA: The 
Advisory Committee has not appreciated 
it. Perhaps, they have put it in a different 
way. You are not stating the facts in the 
House. 

SHRJ A.K. SEN: That I shaU lend 

to you. We have received appreciation 
from different quarters and I shall send 
the details to you in this respect. I have 
myself read it. T~e very first publication 
was on Penal Code and Criminal Proce .. 
dure Code. 
[English] 

MR. SPEAKER: Question Hour is 
over. 

WIlITTEN ANSWERS TO QUESTIONS 

(English] 
A1Iotment or Imported raw material to MJIOre 

Soap Factory, Bangalore 

*499. SHRI G. DEVARAYA NAIK : 
Will the Minister of INDUSTRY be plea-
sed to state : 

(a) whether it is a fact tbat the 
imported raw material was allotted 
recently for manufacturing soap to Mysore 
Soap Factory, BaDlalore, a public under-
taking of Karnataka Government ; 

(b) if so, the quantity allotted ; 

(c) tbe conditions stipulated while 
allotting imported raw material; 

(d) whether it has come to the notice 
of Government that Karnataka Govern-
ment Soap Factory re-sold tbe entire raw 
material to the private firms in Bombay 
in violation of the Central excise rules; 
and 

(e) if so, the action Government 
have taken or propose to take in the 
matter? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI): 
(a) and (b). It is presumed that reference 
in this question is to MIs. Karnataka 
Soaps & Detergents, in which erstwhile 
Government Soap Factory, Bangatore, 
was merged in 1980. 

The following quantities of imported 
Split Palm Stearine Fatty Acid (SPSFA)/ 
Palm Fatty Acid Distillate (PFAD)/Crude 
Palm Stearine (CPS) were allotted to MIs. 
Karnataka Soaps & Detergents Ltd., 
durins 1984 .. 85 and 198'·86 ;-
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Year Allotment 
SPSFA/PFAD CPS 

1984-85 5726 Nil 

1985-86 5330 3693 

(c) Imported raw material is aHotted 
to an Actual User industrial undertaking' 
on the condition that it shall be utilised 
for the manufacturing process or opera-
tions conducted within its authorised 
premises and not for business or trade 
in it. 

(d) and (e). An allegation was 
received to the effect that the company 
resold part of imported raw materials 
suppJied to it to certain private firms in 
Bombay. The al1egation was investigated 
and found to be incorrect as the item 
sold by the Company was a processed 
material on which the applicable central 
excise duty was paid. 

Investment of amount collected by MIs. 
Lohia Machines Ltd., Kanpul" against book-

Ing of Vaspa XE Scooters 

*500. SHRI SOMJIBHAI DAMOR : 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) the total amount collected by 
MIs. Lobia Machines Limited, Kanpur 
from the public against booking of Vaspa 
XE scooters, as initial deposit; and 

(b) the amount deposited with 
nationalised banks/public sector under-
takinls/ public financial institutions/Unit 
Trust of India and Housing Development 
and Finance Corporation out of the 
amount collected as initial deposit men-
tioned in part (a) above ? 

THE MINISTER OF INDUSTR Y 
(SHRI NARAYAN DATT 11WARI) : (a) 
Out of a sum of about Rs. 115 crore 
received by the Company initially. 
RI. 90.78 crore remain wttb it as on 31st 
December, 1985. 

(b) The company bas informed that 
Rs. 58.37 crore have been d"positcd with 

(TODnes) 

Lifting 
SPSFA/PPAD CPS 

5726 Nil 

3176 1710 

nationalised banks/pubJic sector under-
takings and Unit Trust of India. 

Salaries and Allowances of Judges or 
Supreme COItrt and Higll COlirt. 

*501. DR. G.S. RAJHANS : 

SHRI AMAR ROYPRADHAN : 

Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether Government have taken a 
final decision in regard to increase in the 
salary and allowances and other facilities 
for the judges of the Supreme Court and 
High Courts ; 

(b) if so, the details thereof; and 

(c) When a BilJ to give effect to the 
decisions taken by Government in the 
matter is proposed to be brought forward 
in the parlia nlent ? 

THE MINISTER OF LAW AND 
JUSTICE (SHRI A.K. SEN): (a) to (c). 
Proposals for improving the service condi-
tions of Supreme Court and Hi,h Court 
Judges, and increasing their salaries, are 
engaging the earnest attention of the Gov-
ernment and appropriate Bills are expected 
to be introduced in Parliament as soon as 
the proposals are finalised. 

Laylnl of Underground Electrle LIDe. 
by DESU 

.S02. SHRI RAJ KUMAR RAI : 
SHRI JAGANNATH 

PATTNAIK: 

Will the Minister of ENERGY be 
pleased to state : 

<a) whether overhead electricity cable 
system maintained by the Delhi Eloclrio 
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Supply Undertaking is increasingly becom-
ing fatal and due to it life has become 
difQcult in some parts of Delhi; 

(b) jf so, whether Government are 
thlnkina of overcoming this problem, if so, 
the details thereof; and 

(c) whether tbere is a proposal to 
lay underground electric lines? 

THB MINISTER OF ENERGY 
(SHRI VASANT SATHE) : (a) No, Sir. 

(b) DESU has taken a number of 
steps to strengthen the existing overhead 
system by providing adequate guards and 
removal of other weak points in the distri-
bution system. The precautions to be 
taken by the public to ensure safety and 
to avoid accidents ha ve also been 
publicised. 

(c) In view of the high cost of laying 
underground cables, it is not practicable 
to convert the existing overhead system 
into an underground system. In a number 
of DDA and other approved colonies 
DES\] has been carrying out ,electrifica-
tion by laying underground cables. 

, .Demand Cor Gas in Maharashtra 

*'03. SHaT BANWARI LAL 
PUROHIT: Will the Minister of PETRO .. 
LEUM AND NATURAL GAS be pleased 
to state: 

(8) wbether Government of Maha-
rasbtra have demanded approximately five 
million cubic metres of gas per day for 
industries, domestic consumption and for 
textile mills in the State; 

(b) if so, the quantum of industrial 
gas Maharashtra is getting from the 
Bombay High at present; and 

(c) the steps the Union Government 
propose to take in order to provide 
adequate quan~um of gas to 
Maharashtra ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND .. 
NATURAL GAS (SHRI CHANDRA SHE. 
KHAR SINGH) : (a) Tbe Oovernment of 

Maharashtra have requested supply of asso-
ciated gas from Bombay Higb to the city 
of Bombay to meet its domestic, industrial 
and commercial requirements, ass eased by 
them at about 2.20 Million Cubic Metres 
per day (MMCMD). 

(b) and (c). At present, about 8 
MMCMD of a,.,sociated IU is beina 
brought from Bombay High to the Uran 
Terminal, where processing facilities arc 
limited to this quantity; after meeting the 
internal requirements and LPG extraction, 
the entire remaining quantity of gas, to 
the tune of about 6.8 to 6.9 MMCMD, is 
being supplied to various industrial 
consumers in Maharashtra. 

Hindustaa Paper Corporation Project 
at Kashipur (U.P.) 

*504. SHRI BAL RAM SINGH 
Y ADA V: Will the Minister of INDUS-
TR Y be pleased to state the progress of 
the Hindustan Paper Corporation Project 
at Kashipur (U.P.) ? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI): A 
Project Report for the setting up of a 
newsprint plant for an annual capacity of 
80,000 tonnes, based primary on bagasse 
was submitted by Hindustan Paper Corpo-
ration. The progress achieved so far with 
regard to the project is as follows: 

(i) Site for locating the Project bas 
been selected; 

(ii) Negotiations are under progress 
with the U. P. Co-operative Sugar 
Factories Federation for obtain-
ing release of bagasse from three 
sugar mills of the Federation; 

(iii) Government of Uttar Pradesh 
have agreed to provide 40,000 
tonnes of Eucalyptus wood per 
annum, as required for the 
project; , 

,(iv) Linkage of Coal bas been sanc· 
tioned by the Department of 
Coal in consultation with the 
Ministry of Railways; 

(v) U.P. State Electricity Board has 
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ap-ted to supply the requisite be pleased to state : 
power .j 

(vi) 
(a) the targets sc!t for the produce 

No objection certificate for the tion of LPG cylinders in the country 
disposal of emuent has been.. durins the Seventh Five Year Plan; and 
obtained from the U.p. Pollution 
Control Board. 

After consideration of various factors, 
Government have decided that the project 
should be handJed by National Newsprint 
aDd Paper MiJls Ltd. and that the 
compaoy should prepare a fresh Detailed 
Project Report for consideration of 
Government. 

Increase In Prices of Medicines 
, II'''' 

*505. SHRI HARI KRISHNA SHAS-
TRI: Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether his attention has been 
drawn to the news item captioned 'Increase 
in drug prices round the corner' appearing 
in the 'Financial Express' of 3 March, 
1986 ; 

(b) jf so, the steps his Ministry is 
taking to save the consumer from exploi-
tation of drug industry ; and 

(c) whether Government are consi-
dering any proposal to have price control 
on individual drugs rather than on thera-
peutic groups ? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT T1WARI): 
(a) Yes, Sir. 

(b) and (c). The new Drug Policy 
including the Pricing Policy has not yet 
been finalised. The main objective of the 
New Drug Prici~g Policy would be to 
ensure the abundant availability of good 
quality medicines at fair and reasonable 
prices. 

ProduetloD of LPG Cylinders tn Seventh Plan 

*507. SHRI CHANDRA KISHORE 
PATHAK: 

SHRI SYED' MASUDAL 
HOSSAIN: 

Will the Minister of INDUSTRY 

(b) The details of the stratelY {or 
the distribution and production schedule 
of LPG cylinders in the country, region. 
wise, for the Seventh Five Year Plan? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI): 
(a) .and (b). The annual requirement of 
LPG cylinders is estimated at 45-50 lakhs. 
The cylinders are procured from indigen-
ous manufacturers by the oil companies, 
commensurate with their requirements. 

Government Controls on Drug Industry 

*508. SHRIMATI D.K. BHANDARI: 
Will the Minister of INDUSTR Y be 
pleased to state: 

(a) whether it is a fact that a8 
claimed by the organisation of Pharma .. 
ceuticals Producers of India Government 
Controls have hi~ the druB industry bo-
yond repair; i 

(b) if so, the steps taken/proposed; 

(c) whether it is also a fact that tho 
indigenous drug manufacturers (both 
Indian and forejgn-linked) have Dot been 
able to fulfil full drug needs of the 
country; and 

(d) whether it is due to the emphasis 
and diversion to the task of drug formula-
tions at the cost of weaker sections of 
consumers? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI): 
(a) It is not true that the controls have 
hit the pharmaceutical industry beyond 
repair. 

(b) The Govt. have taken up review 
of the 1978 Drug Policy . in order to 
improve the policy frame aDd to achieve 
better the primary objectives of the dru. 
poticy, nameJy, to ensure availability of 
medicines in abundance at fair and 
roasonable prices. 
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(c) and (d). The country has, to a 
large. extent, achieved self-sufficiency in 
bulk drugs and formulations. 

Shortage of soft eoke lor domestie purpo_ 

*$09. SHRI SRIBALLAV PANI. 
GRAHl: Will the Minister of ENERGY 
be pleased to state : 

(a) whether there has been shortage 
of soft coke for domestic purposes in the 
country during Jast two years ; 

(b) if so, the names of the States 
which are still facing abol-tage of soft 
coke; 

(~) whether the problem of trans-
port has any effect on the movement of 
coal; 

(d) whether any efforts have been 
made to seek co-operation of transport 
a.enefee for the movement of soft coke; 
and 

(e) if so, the steps Government are 
taking to make soft coke available for 
domcatic purposes to the consumers ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (e). The 
production and despatch of soft coke 
during the last two years and during 
198,5-86 (AprH .. Febrllary), have been as 
under, which shows appreciable increase 
in 1985·86 :-

(Figllres in tonnes) 

Year Production D~']JQtch 

1983-84 14,70,000 15,30,000 

1984·85 15,90,000 15,50,000 

1985·86 15,90,000 15,30,000 
(A pril-February) 

The major ,soft coke consuming States 
are West Bengal, Bih,lr, Uttar Pradesh 
and Delbi. There has been marginal short. 
aae of soft coke in the consuming States 
d~e to shortfall in production in lut two 

yeara • However. whenever reports tri of 
shortages are ,~I' received from any State, 
immediate remedial action is taken. Soft 1 
colce allocation to differont States/Union 
Territories is DOW t beiDa made by the 
Department of Coal on a monthly basis 
for a period of six months at a time after 
discussion in a meeting which is attended 
among others by the representatives of 
the concerned State Governments and the 
Railways. These allocations are based on·' 
the assessment made by the State 
Governments of their requirements and 
intima ted to the Department of Coal. 

The coal companies are makina eiforts 
to increase the production of soft coke ~in 

.olio 

order to meet the increasing demand of 
the States/Union Territories. Thore is no 
problem in the alloca tion of wago~s for 
movement of soft coke .. '~:. In the' states "of 
West Bengal and Bihar 'the mo~ement· of 
soft coke is mostly by road. 

Development of Industrial Growtb 
Centres duri~Se,eDtb Plan 

*510. SHRI PRATAP BHANU 
SHARMA: Will the Minister of INDUS. 
TR Y be pleased to state : 

(a) whether it is a fact that the 
Union Government have asked various 
State Governments to submit proposals to 
develop new industrial growth centres in 
the country during the Seventh Five Year 
Pla n period ; 

(b) if so, the details thereof and how 
many States have sent their proposals in 
this regard ; and 

(c) the revised norms laid down by 
Government to identify the new growth 
centres? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI): 
(a) to (c). The names of the Growth 
Centres presently approved for develop-
ment of infrastructural facilities in • 'No-
Industry Districts" is shown in the State-
ment liven below : 
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StatemeDt 

A.pproved growth centres for development 01 infrastructural 
facilities in 'No Industry District,'. 

Name of the StatejUT /District Growth Centre 

1 2 

1. Rajasthan 

Sirohi 1. Abu Road 
2. Pindwara 

Jaisalmer 3. Pokaran 
4. Sanu Ramprh 

Churu s. Churu 
6 . Ratangarh 

Barmer . 7. Balotea 
8. Barmer 

2. Orissa 

Balasoee 9. Balasore 
Phulbani 10. Manmunda 
Bolanair 11. BaJanair 

3. Uttar Pradesh 

Banda 12. Gureh 
Jaunpur 13. Satrahiya 
Jalaun 14. Orai 
Patehpur 15. MaJwan 
Kanpur Debat 16. Jainpur 
Hamirpur 17. Sumerpur 
SuJtanpur 18. Tikariya 

19. Trilundi 

4. Karnataka 

Bidar 20. Bidar 
21. Humnabad 

5. Madhya Pradesh 

Bhind 22. Malanpur 
Mandla 23. Manheri 
Jbabua 24. Meabnasar 
·Dhar 25. Pithampur 
Panna 26. Purena 
Raj,arh . 27. I-UJukbedi 

46 
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1 

fi. Blbar 

Bhojpur 
Kbagaria 
Purnia 

7. Maharasbtra 

Gadchirolli 

8~ West Bengal 

Jalpaiguri 
Cooch Bebar 
Darjeeling 
Maida 
Bankura 

,. Tripara 

West Tripura 
North Tripura 
South Tripura 

10. Nagaland 

Tuensang 

State Governments were given certain 
luidelines for selection of Growth Centres 
as follows:-

<a) Growth Centres should have a 
population of 50,000 or more as 
per 1971 Census; 

(b) They should not be near the 
existing Centres; and 

(c) They should have Jess than 10,000 
workers in the non-household 
manufacturing sector as per the 
1971 Census. 

However, for sufficient reasons, and 
subject to the approval of the Central 
Government, State Governments were 
given discretion to select Growth Centres 
not strictly conformi~8 to these guidelines. 

The scheme for the development of 
backward areas, indudioa Industrial 
Growth Centres, announced in 1983, is 
beinf continued until 31.3.1987. 

2 

28. Arrah 
29. Xhagaria 
30. Purnia 

31. Kotsal.NavoloD 
Complex 

32. Raninagar 
33. Cooch Behar 
34. Baadosra 
35. MaIda 
36. Bishnupur 

37. Sokerkote 
38. Dharmanaaar 
39. Takmacherra 

40. Longleng 
41. Noklak 

Opening of new Post Offices in IJIUlU ,lIllges 
of Maharashtra 

·511. SHRI ANOOPCHAND SHAH: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether tbere is unofficial ban 
on r~cruitment in Telecommunications 
Department speciaJly in Postal Depart-
ment because of less allocation of fundi in 
Seventh Five Year Plan ; 

(b)· whether Government propose to 
provide more postal facilities in small 
viUages in Maharashtra ; 

. (c) whether there is a proposal to 
open new post offices in rural areas; and 

(d) if so, the details thereot? 

THB MINISTER OF STATE OF'THE 
MINISTRY OF COMMUNICATIONS 
AND THB MINISTER OF STATB IN 
THE MINISTRY OP HOMB APPAIRS 
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(SHRI RAM NIWAS MIRDHA): (a) 
In order to enforce strict economy in 
,overnment expenditure a ban has been 
imposed by the Government of India on 
creation of new· posts and fiJ1ing up of 
vacant posts. Apart from this, there is 
no unofficial ban on recruitment enforced 
in the Departments of Posts and Tele .. 
communications on account of inadequate 
allocation of funds in the Seventh Five 
Year Plan. 

(b) As it is, postal facilities in the 
rural areas of Maharashtra are reasonably 
satisfactory. Whereas in the country ,lS a 
whole a rural post office serves on average, 
4.3 villages, the corresponding figure for 
Maharashtra is 3.38. However, in the 
event of the ban on creation of posts 
being relaxed, the scope for further im-
provement in the rural postal facilities in 
Maharashtra as in other States/Union 
Territories can be considered. 

(c) No, Sir. As of now, there are no 
proposals Lo open new post offices in the 
rural areas in view of the continuing ban 
on creation of posts. 

(d) Does not arise in view of reply to 
(c) above. 

Setting up of light diesel and pe fro 1 retail 
outlets during Seventh Plan 

Name of 
Product 

M.S. 

LDO .. 

1986-87* 

2287 2530 

1133 1190 

*Estintated 

National Alcohol Authority 

*513. SHRI SUBHASH YADAV: 

SHRI MANIKRAO HODLYA 
OAVIT 

Will the Minister of INDUSTRY be 
pJeased to state : 

(a) whether there is any proposal 
uadet condoeration of Government to set 

·512. SHRI BALASAHEB VIKHB 
PA TIL: Will the Minister of PETR.O. 
LEUM AND NATURAL GAS be pleased 
to state: . 

(a) the target for setting up of light 
diesel and petrol retail outlets durin. the 
Seventh Five Year Plan period; 

(b) the norms prescribed for settina 
up of these outlets; and 

(c) the estimated consumption of light 
diesel and petrol during the Seventh Plan 
period, year-wise break-up thereof 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH); (a) Based on 
periodica 1 surveys, the Oil Industry pre-
pares Marketing PJans on a year-to-year 
basis. No target bas been fixed for the 
Seventh Five Year Plan period. 

(b) Opening of new dealerships is 
based on the demand potentia) and eco-
nomic viability in an area after taking in-
to account data relating to volume and 
distance. 

(c) The estimated demand/consump-
tion of LDO and MS during the Seventh 
Fjve Year Plan (Year-wise) is as under :-

('000' tonnes) 

1987-88@ 1988-89@ 1989-90@ 

2767 3043 3348 

1130 1130 1130 

@ Provisional 

up National Alcohol Authority in the 
country; 

(b) if so, the details thereof; 

(c) whether such Authority will allO 
be set up in the ~tates; and 

(d) the time by which the National 
Authority is likely to be set up ? . 
'" - .... _ It ~ __ ...... ~" 
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,THE MINISTER OF INDUSTRY 
(SHltl NARAYAN DATT TIWARI): 
('&) No Sir. 

(b) to (d). Do not arise. 

1810w ... In Hlndustan Lever Ltd. 

4b26. SHRI SODE RAMAIAH: 
Wil the Minister of INDUSTRY be plea-
sed to state : 

(a) whedwr Hindustan Lever Ltd. 
bat used the following Tonnage of 
tallow:-

Year 1977 15,330 

Year 1978 11,052 

Year 1981 15,420 

Year 1982 11,221 

Year 1983 15,290 

(b) if so, the name/names of the pro-
duct. in which the said tonnage of tallow 
was uled; and 

(c) the year-wise tonnale of the pro-
duct produced and the tallow content 
thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) to (c). The company bas 
confirmed tbat the entire tallow has been 
used for the production of soap only. 
Details about production of soap and 
usage of tallow for production of soap are 
as follows: 

Year Soap production Tallow used 

1977 1,58,640 15,330 

1978 1,63,771 11,052 

1981 1,66,246 15,420 

1982 1,53,144 11,221 

1983 1.70,430 15,290 

'Single Window Service' for allotmeat of 
cars to JourDaJists 

4627. DR. T. KALPANA nEVI: 
Will the Minister of INDUSTRY be plea-
sed to state: 

(a) whether 'Single Window Service' 
has been made available to the journalists 
for allotment of cars; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (8) and (b). There is no 
Government control over distribution and 
sale of cars. 

[Translation] 
Realisation of money from CODsumers under 

R. E. C. Scheme 

4628. SHRI C. JANGA REDDY: Will 
the Minister of ENERGY be pleased to 
state : 

(a) whether Rural Electrifiation Cor-
poration schemes in the States are sanction-
ed under the Central Scheme and there 
is no provision for realising money from the 
consumers for this purpose; 

(b) whether the Union Government 
are aware that consumers are forced to 
deposit money under Rural Electrification 
Corporation Schemes in some States, if so , 
the names thereof and the instructions 
issued to them in this regard; and 

(c) the standing guidelines issued to 
the State in this regard? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE): (a) and (b). 
The schemes of the Rural Electri-
fication Corporation are approV-
ed for the States from out of the funds pro-
vided to the Corporation by the Centre as 
per the approved Annual Plan Programme 
for the States. In the rural electrification 
schemes financed by the Rural Electrifica-
tion Corporation, the total cost of the 
project is provided as loan to the State 
Electricity Bo'ards, except for a fixed 
nominal amount which is charged from the 
consumers by the State Electricity Boards 
as service connection charSes as per the 
rules prevalent in each State which is also 
incorporated in the appovcd achemo reporL 



(0) No separate guidelines have been 
illued to the States by the REC in this 
reprd as the matter falls within the 
purview of the State Governments /State 
Electricity Boards. 

[English] 

Foreign assistaace for development 
of CoJJJerJes tn Andbra Pradesh 

4629. SHRI T. BALA GOUD : Will the 
Minister of ENERGY be pleased to 
state: 

(a) the number of collabor3tion agree-
ments concluded by the Department of Coal 
wi th foreign Governments for assistance to 
coal industry ; 

(b) whether the schemes are under 
implementaf ion on schedule; 

(c) the projects completed so far with 
foreign collaboration and the results there-
of ; and 

(d) wbether foreign assistance is 
being sought for development of collieries 
in Andhra Pradesh to augment production 
and also to meet the increasing coal 
demand of consumers in Southern region 1 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE: (a) to (d). Informa-
tion is being C oIlected and will be laid 
on the Table of the House. 

Scbemes for transportation of coal 
by Slurry pipelines 

4630. SHRl MOHANBHAI PATEL: 
SHRI CHINTAMANI lENA: 

Will the Minister of ENERGY be 
pJeased to state: 

(a) whether there is any propo.sal to 
introduce a scheme for the transportation of 
coal by the slurry pipelines in the country 
from coalfields to the consumers; 

(b) if so, the details of the steps taken 
by Government in this respect ; 

,0. the poraresa made 10 'far; aud 

Cd) the time by which this ,,.tom i. 
likoly to be in troducod ? 

THE MINISTER OF ENERGY (SRRI 
V ASANT SATHE): (a) to (d). Tlae 
preparation of a detailed project roport for 
a demonstration coalslurty pipelino project 
from New Majri Opencast mine to Chandra", 
PUt Thermal Power Station of Mallar.-
shtra State Electricity Board has been 
taken up_ Engineers (India) Ltd. have boeD 
engaged to prepare the report. The actual 
demonstration project will be taken up OD 
the basis of this report. 

Setting up of aew Indo.trles In Ko .... reg_. 
4631. PROF. MADHU DANDAVATB: 

Will the Minister of INDUSTRY be plea-
sed to state : 

I 

(a) whether any special study has been 
made by Union Government regarding tbe 
setting up of appropriate type of iodustries 
in the backward Kookan regioa of Maba-
rasbtra without disturbing the ecolo,ic:al 
balance in the region; 

(b) if so, what is the nature and 
degree of industrilisation that has boell 
proposed; and 

(c) what is the concrete time·bound 
programme evolved? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM) : (a) No. Sir. 

(b) and (c). Do not arise. 

Extraction of Petrol fro .. Coal 

4632. SaRI AMARSINH RATHAWA: 
Will the Minister of ENERGY be pleased 
to state: 

(a) whether any experiment bas beeD 
made to extract petrol from coal; and 

(b) if so. the result achieved? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE) : (a) and (b). Researcb 
and Development on differeDt Upoctl of 
coaYWUoA of coal to li4uid lue1. bat bteA 
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done in. the .country. A 0.5 tonne coal 
per day bench scale Unit has been set up 
at Centra] Fuel Research Institute. Dhan-
baa for di,rect hydrogenation of coal. 
Indian Institute of Technology, Kharag. 
pur bad operat~d a 500 litres per day unit 
for Fischer-Trops~h synthesis during the 
fifties_ CFRI, Regional Research Labora-
tory (Hydcrabad) and lIT, Bombay. have 
done work on .bydrogenation of tar to 
middle dis~illates. 

Closure· of Barat Dbarmebandb ColJiery 

4633. SHRI BASUDEB ACHARIA: 
Will the Minister of ENERGY be pleased 
to state: 

(a) whether Barat Dharmebandh 
Colliery is lying clos,.-d in the area III of 
Bharat Coking Coal Ltd. for a long time 
if 80, the details thereof; 

(b) whether it is having a large reser-
ve of good quality of coal and whether 
any estimate has been made out in this 
regard ; if so, the details thereof; 

(c) whether there is any plan to ext-
ract coal in the near future or to re-
open that mine; and 

(d) if so, th.e details thereof and if 
not the reasons therefor? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) to (d). After na-
tionalisation, Barat Dharmaband colliery 

. became a part of Dharmaband colliery and 
is being worked through it. This part of 
the colliery under Bbarat Coking Coal 
Ltd. is estimated to have a reserve of 
approximately 28.1 million tonnes, Khar-
kharee-Dbarmanband Project is being 
planned for larger production. 

[Translation] 

Central Projects in Uttar Pradesh 

4634. SHRI HAFIZ MOHD. SIDDIQ : 
Will the Ministe·r of INDUSTRY be plea.-
sed to state : 

(a) tbe particulars of the proj ects un-
der his Ministry being run in Uttar Pra-
dnb:liyinl t-heir' "names,' locations,· date, 

on which started. total estimated cost. 
yearly expenditure, facilities provided by 
State Government, . total estimated cost.· 
and present position thereof; and 

(b) whether any project report has 
. been prepared in tbis regard? 

THE MINISTER OF STATE IN, THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b). The information is being 
collected and will be laid on the Table 
of the House. 

[English] 

Regularisation of contingent employees 
by ONGe at Sibsagar 

4635. SHRI PARAG CHALIHA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that a large 
Dumber of employees of Oil and Natural Gas 
Commission at Sibsagar (Assam) in lower 
cadres have been working on contingent 
basis for several years together although 
contingent recruits in similar levels of servi-
ce in other regions of the Commission even 
with lesser tenures of service have been 
regularised ; and 

(b) if so, the action being taken by 
Government and ONGC to remove 
such disparity and to regularise the con-
tingent employees at Sib~\t8ar ? 

THE MIN.lSTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
AND NA1URAL GAS (SHRI 
CHANDRA SHEKHAR SINGH): 
(a) and (b). Engagement of workers 
on daily wages basis is resorted to on a 
limited scale for specific jobs. Eligible 
persons amongst such workers are consi-
dered for regular appointment, aJongwith 
other eligible candidates, by the Commi-
ssion. The same policy applies Over an 
the regions of the Commission" and there 
is no disparity in this regard between 
Sibsa~~. ~d othel; !~J.iODS~ , .~ \' ,J 
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Ute of foreign brand names by Companies 

4636. SHRI ANANDA PATHAK: 
Will tbe. Minister of INDUSTRY be plea-
sed to state : 

(a) whether it is a fact that in the 
industrial licence of a number of companies 
with foreign collaboration, it is specifically 
stated that no foreign brand name will be 
used for internal sales; 

(b) whether it is also a fact that many 
companies are using foreign owned trade 
marks like Vespa, Yamaha, Honda, Suzuki 
etc; and 

(c) if so, action taken or proposed 
against them ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DE .. 
VELOPMENT (SHRI M. ARUNACHA· 
LAM): (a) to (c). Yes, Sir. A condition 
to this effect is being imposed while giving 
approvals for foreign collaboration. Some 
companies are using hybrid names like 
"Hero-Honda", "Ind-Suzuki" etc. which 
are not foreign owned trade marks. 

Expansion of Anjarakkandy Telephone Ex-
change in Cannan ore District, KeraJa 

4637. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) whether the Anjarakkandy Tele-
phone Exchange in Cannanore District, 
Kerala, is being expanded; 

(b) if so, what is the intended capa-
city to which it is to be expanded; and 

(c) whether a permanent building is 
proposed to be constructed or taken on 
lease to house the expanded exchange? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) 
Yes, Sir. 

(b) . The present 90 lines MAX-III 
type excbange is being converted into a 
200· lines MAX-II type exchange. 

(~) The installation of MAX-II type 

exchange at present is being done in a 
rented building. However t a plot of land 
about 43 cents has been acquired recently 
for exchange building. The construction 
of exchange building will to taken in hand 
subject to availability of funds. 

Status of Employees of Telephone Offices fn 
New Delhi on formation of Metropollta .. 

Telephone Corporation 

4638. SHRI ANADI CHARAN DAS : 
WiU the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether Government have decided 
in principle to change the status of the 
employees of Telephone Offices in New 
Delhi by transferring them enmasse to the 
proposed Metropolitan Telephone Cor-
poration (MTC); 

(b) whether it has also been decided 
that the technical and Ministerial staff will 
be blocked with GMM/GMP for some 
time and from there they will be selected 
for the MTC' and in case of failure to join 
MTC both technical and Ministerial staff 
can exercise option to go to some other 
nearby circles/districts; and 

(c) the ressons for which the emp-
loyees are not being given a chance to opt 
for any circle without loosing seniority 
within the wh01e ca1endar year 1986 instead 
of in a few days or months? 

THE MINISTER OF STATE OF THB 
M1NISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) 
No, Sir. It has been decided to treat the 
present staff of Delhi Telephone District 
as on deputation to the Metropolitan 
Telephone Corporation (Muhanagar Tele-
phone Nigam) without any deputation 
alJow~lDce till the corporation finalises its 
terms and conditions for employment. 
The staff will continue to belong to the 
Department till absorbed in the Corpo-
ration. 

(b) Yes. Sir. It has also been decided 
that the cadre controlling Authority of 
Delhi Telephones staff working on deputa-
tion with the Corporation until· ,their 
transfer/absorption by the Corporation, 



will be General Manaler Maintenance, 
Mew Delhi. The StaW now working in 
nethi Telephones will also be liven an 
option for tran,fer to U. P. and North 
W'est Circle. 

(c) The staff of Delhi Telephones 
wDI be given an option to join the Cor-
poration or remain in the Department by 
Jiving option to join U.P. or N.W. 
Circle. Their seniority will be fixed as 
per rulCl. 

[Tranllation] 

Uaautborlsed occupation of property of 
TanGery aDd Footwear Cor oration of 

India Ltd. 

4639. SHRI JAGDISH A WASTHI : 
Will the Minister of INDUSTRY be plea-
sed to atate : 

(a) the details of the assets acquired 
from British India Corporation Limited 
by Government at the time of incorpora-
tion of Tannery and Footwear Corpora .. 
tion of India Ltd., Kanpur in 1969; 

(b) tbe immovable property occupied 
by the people unauthorisedly; and 

(c) the steps taken or being taken to 
get this unauthorised possession vacated ? 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA .. 
CHALAM): (a) The assets of the 
North West Tannery and Cooper Allen 
Branches of the British India Corporation, 
comprising land, buildings, plant and 
machinery, office equipments, motor 
vehicles etc., valued at about Rs.41.5 
lakhs, were acquired in 1969 for incorpora-
ting the Tannery & Footwear Corpora-
tion of India Ltd. 

(b) and (c). At present 79 houses{ 
quarters are under unauthorised occupa-
tion. Action has already been initiated 
under Public Premisos (Eviction) Act to 
act the premises vacated. and in respect of 
pi-emises, forcibJy occupied by outsiders, 
action is beiDa initiated in consultation 
with the Di8tri~t Admini,tratiOJl. 

Alreement lor import of on 

4640. SYED SHAHABUDDIN : Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the particulars of agreements 
entered into by the canalising agency for 
the import of crude petroleum during 
1986·87 indicating the names of the sup-
pliers. the quantities involved and the per 
unit cost elF Indian Port; 

(b) whether these agreements have 
an escalation or de-escalation clause; and 

(c) whether Government have decided 
to meet a part of the import requirements 
by spot purchases from the international 
market? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) No term con-
tracts have been finalised, to date, for 
purchase of crude oil in 1986 .. 87. 

(b) Does not arise. 

(c) Yes, Sir. 

Tender for second mine expansion of Neyveli 
Lignite Corporation Limited 

4641. SHRI H.G. RAMULU: Will the 
Minister of ENERGY be pleased to refer 
to the reply given to Starred Question 
No. 423 on 17th December, 1985 regarding 
the tender for Second Mine Expansion of 
Neyveli Lignite Corporation Limited, 
Neyveli and state: 

(a) to what extent the financial assis-
tance from KFW will be available for 
meeting the foreign exchange requirements 
and the total cost of imported equipments 
envisaged for the second mine expansion 
pr(\ject; 

(b) whether certain public sector 
undertakings had participated in the same 
tender and they have been eased out in 
prefetence to some private sector to whom 
cortain a wards ba ve already been made 
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or letters of intent issued for some com. 
ponents of second mine expansion 
project: 

(c) if so, the reasons therefor with 
details of public sector organisations which 
participat ed in the tencter and for what 
components/equipments; and 

(d) the action being proposed to sup-
port public sector by the Neyveli Lignite 
Corporation Limited? 

THE MINISTER OF ENERGY 
(SHRI V ASANT SA THE) : (a) Foreign 
exchange requirements for the Second 
Mine Expansion Project of Neyveli Lignite 
Corporation Limited are estimated at DM 
380 Million. KFW has agreed in princi-
ple to give financial assistance for meeting 
the foreign exchange requirements in res-
pect of equipment/components to be pro-
cured from West Germany. 

(b) and (c). Mining and Allied Machi-
nery Corporation, a public sector enter-
prise, had participated in the tenders for 
conveyors of 2000 mm and 2400 mm 
widths. MAMC's offer in both the cases was 
not only higher (even after allowing price 
preference) than that of an Indian private 
company but MAMe could not also fur-
nish a joint deed of undertaking (a neces-
sary condition) from their foreign collabo ... 
rator, which the] ndian private company 
was able to do. On these grounds, a 
short letter of intent was issued to the 
Indian private company. 

(d) In accordance with prescribed 
guidelines, purchase as well as price pre .. 
ference is given by NLC to public sector 
units subject to the condition tbat other 
technical and comn1erciaJ requirements 
and the delivery schedule arc adequately 
met in their offers. 

Expansion aDd development of telephone 
exchanges in Andhra Pr adesb 

4642. SHRI S. PALAKONDRA-
YUDU: Will the Minister of COM-
MUNICA TIONS be pleased to state: 

(a) whether Government have taken 
any steps for the expansion and develop-

ment of telephone excban8e i'D Amdbra 
pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) Yes, 
Sir. 

(b) The expansions of Telephone 
systems in Andhra Pradesh have been plan-
ned as follows during seventh Five Year 
Plan period :._ 

Expansions planned 
(in number of Jines) 

(i) Hyderabad 

(ii) Vijayawada 

(iii) Oth cr Towns in 
Andhra Pradesh 

Total 

26,900 

3,000 

62,200 

92,100 

Unauthorised capacity expaosion by mult ... 
national drug units 

4643. DR. KRUPASINDHU BHOI : 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether it is a fact that Govern ... 
ment had carried out around thirteen ins .. 
pections of multinational drug units durinl 
the last few years to check unautborised 
capacity expansion; 

(b) jf so, the details thereof; 

(c) whether it is also a fact that 
unauthorised expansion of capacity is 
punishabJe under law; 

(d) if so, the reasons why these cases 
'were closed without disclosing the facts; 
and 

(e) the 
thereon? 

reaction' of Governmont 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH): (a) to (c). A 
Technical Team was appointed to have on-
the-spot inspections of plant and machi-
nery of thirteen companies of w'hich three 
were FERA Companies. The reports of the 
Technical Team have been examined by 
tbe Government. In the light of the over· 
all Industrial Policy of the Government, 
it bas been decided to re-endorse/recognise 
tbe capacities in accordance with the 
various schemes announced by the Govern-
ment from time to time. 

Setting up of Electronic Telephone Exchanges 
fa Districts of Andhra Pradesh 

4644. SHRI G. SAMBU: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government propose to 
set up electronic telephone exchanges at 
Martur, Bapatla and Chirala of Prakasham 
District in Andhra Pradesh ; and 

(b) the probable date by which the 
same will be commissioned? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS· 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) No, 
Sir. 

(b) Does not arise in view of (a) 
above. 

Supp., of defective Bucket wheel Excavators 
by M.A.N'., West Germany to Neyveli 

Lignite Corporation Limited 

4645. DR. V. VENKATESH: Will 
the Minister of ENERGY be pleased to 
refer to' the reply given to Unstarred 
Question No. 2231 on 3rd December, 
1985 r('garding supply of defective Bucket 
wbeel Excavators by M.A.N. West Ger-
many to . Neyveli Lignite Corporation 
Limited and state : 

(a) The total cost and expenditure 
incurred by the Ne),veli Lignite Corpora-
tion Limited for procurement of the said 
two Bucket Wheel Excavators includin, 

the amount of foreilD exchange paid to 
the supplier ; 

(b) whether the examination of the 
enquiry report has been completed . 

(c) jf so, the details of tho said 
report and results of its examination; 
and 

(d) what further action is being 
contemplated? 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE): (a) The 
total expenditure incurred on the procure-
ment of the two bucket wheel excavators 
was Rs. 21.38 crores. This included foreign 
exchange payment equivalent to Rs. 9.16 
crores. 

(b) to (d). Independent enquiries 
into the accident that occurred in October, 
1984 to one of the bucket Wheel excava-
tors were held by the Directorate General 
Mines Safety, a West German Expert and 
by a committee of officers of NLC. All 
these enquiry reports had brought out that 
the cause of the accident was human 
failure in that adequate precautions were 
not taken before removing the welds on 
one of the thrust plates in the excavator. 
The DOMS has launched prosecution 
against 5 officials of the NLC under the 
Mines Act, 1952. As to whether there 
have been any design deficiencies in the 
equipment, it appears that there was no 
deficiency in the structural design. To 
dot! bly ensure design soundn ess in future 
purchases of such equipment an additional 
safeguard will be provided in the contracts 
for vetting of tbe design as well as inspec-
tion by an expert agency. 

Production target of coal 

4646. SHRIMATI JAYANTI PAT. 
NAIK: Will the Minister of ENERGY 
be pleased to state: 

(a) the total coal bearing areas in 
the country according to the latest 
survey; 

(b) the target set for production of 
coal by the e~d of the ,Seventh Plan; and 

(c) the details thereof? 
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THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE): (a) The coal 
reserves in India as per assessment made 
by the Geological Survey of India upto 
June, 1985 is 1,55,901.78 million tonnes, 
for coal seams of O.S metre and above in 
thickness down to a depth of 1200 metres 
The distribution of coal reserves in djffe~ 
rent states is as under: 

(million tonnes) 
(a) West Bengal 28,393 99 

(b) Bihar 57,767.40 

(c) Madhya Pradesh 25,396.17 

(d) Orissa 31,318.45 

(e) Maharashtra 3,183.35 

(f) Andhra Pradesh 9,000.40 

(8) Assam 280.03 

(h) Arunachal Pradesh 91.00 

(i) Meghalaya 458.94 

(j) Nagaland 12.05 

(b) and (c). The target of coal 
production to be achieved in the terminal 
year of the Seventh Plan has been fixed at 
226 million tonnes. Company-wise break-
up of this target is as below :-

(in million tonnes) 
0) Coal India Limited 196.30 

(ii) Singareni Collieries 24.00 
Company Ltd. 

(iii) Others S.70 

Total 226.00 

STD FacUlty In cities and towns of 
Maharasbtra 

4647. SHRI GURDAS KAMAT : Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the number of cities and towns 

provided with STD connections in Mahara-
shtra during the last three years : 

. (b) whether Government propose to 
give STD connections durina 1986-87 in 
different towns of the state ; and 

(c) if so, the details thereof? 

THE MINISTER OF STATB OP THB 
MINISTRY OF COMMUNICATIONS 

AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA : (a) 6 cities/town. 
have been provided with STD facility in 
Maharashtra during the last 3 year. 

(b) Yes, Sir. 

(c) STD facility is likely to be provi. 
ded to the following towns of tbe atate 
during 1986 .. 87: 

1. Chanderpur 2. DbuJia 
3. Panvel 4. Shirampur (Belapur 
Road) 

Thermal power station at SaaardlghJ 

4648. SHRI ZAINAL ABEDIN: 
Will the Minister of ENERGY be pleased 
to refer to the reply given to Unstarred 
Question No. 2338 on 3 December, 1985 
regarding thermal power station at Sagar-
dighi and state : 

(a) whether the modified proposal 
for setting up a Thermal Power Station at 
Sagardighi in the District of Murshjdabad 
West Bengal has been submitted by the 
West Bengal State Electricity Board to 
tbe Central Electricity Authority; 

(b) jf so, whether Central Blectricity 
Authority/Union Government bave decided 
to sanction the proposal ; 

(c) if so, the progress in this dine-
tion and the tentative time limit by which 
the scheme is likely to get clearaace ; and 

(d) if not, the reasons therefor? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE) : (a) to (d). The modi· 
fied scheme for setting up a Thermal Power 
Station, envisasing instalJaUon of 5 units 
of 210 MW and 2 \lnhs of 500 MW, at an 



,,"_at'ed C()St of.a,_ 2078 ·crQ10S at Saaar .. 
dishi in :tlJe .MursbJ.dabad district of We~t 
Benlal, was .received in the Central Elect-

\ric¥N ~tj1odty (CEA) on 27.12.1985. The 
:ac'" j,s bema technJio-economicaUy 
appraised in tl1e CBA wh08e clearance 
could be accorded on ty after essential in-
puts, suQh~ .... av,tijabiUl¥ Rf co-.l aop ,cool-
inl water etc. are tied up necessary c leara-
... 'ae1MclVu ,lura.llQe' ·ltlJg.) t.be envi-
«..,~ ... ~ and civil aviatjon aspects 

.. _. _ame ayailab)eo 

,.M ..... wt ~W .. P1:" •• r1 Coq.ora-.1. J'J18I.t. 
4649. SHRI ATISH CHANDRA 

SINHA: Will the Minister of I~DUS· 
TRY be pleased to state : 

. (a> the composition of the lBoard of 
-tlirectors 'Of mining &lid AUied machinery 
Corporation Limited including terms of 
employment of the ·Chairman-cum-Manag-
ing Director and names of other ·function-
aI and/or Don--functional Directors ; 

(b) whether the company has earned 
profit ,or,'&oss d\1ring the l~t three years, 
do~~ils tbereo f ; 

.,(0) the efforts 'being made 10 moder-
mse ..tbe ,Company's equipments, etc and 
to adopt .new technologie.s from de.veJoped 
cGUDtries ; 

(d) the existing collaboratjon arrange-
G\CUlts .with _,compa~ies ~r firms of foreign 
ariaiD ; Md 

(0) t~ efforts beins ma4e to update 
3l)d utilise in full the instalJed ~,!-pac~ti~s 
aJ)d to keep tbe order book full with 
bU$iness? 

THJ3 MJNISTER QF STAT~ IN TijB 
pEP~al~BNT ,OF ~NDUST1lJAL ~- . 
VELOPMeNT (Sij~I M. AJtUNACH,AL-
AM) : (a) The req¥ired informa,tion is 
given in the statement given below. 

(b) The loss incurred by the Com-
pany during the last three years has been 
as un~er : 

198.~-83 

198,~ .. 84 

1984-85 

Rs. 10.07 crores 

Rso 7.92 crores 

Rs. 11,92 crores 

(c) and (d). Mining and Allied machi-
nery Corporation (MAMC) have drawn 
,up a programme to modernise their exis-
ting equipments and facilities and funds 
~ave been provided in the Vllth Five year 
plan. The Company have existing colla ... 
boration arrangements with vorious firms 
of international repute of U oK., West 
Germany, Netherland and Poland. Further 
import of technologies from developed 
countries is also planned to upgrade the 
technologies and diversify the product-mix. 

(e) Steps have been initiated to secure 
long-term orders from Coal and other 
sectors to keep the order book full and to 
improve the capacity utilisation. 

St~tement 

. Name of t'he Director on 
the -Board of MAM·C 

1 

1. Shri P.S •. Gllpta, CMD, • 

2. Shri C.R. Sen, 
Direc'tor (Pinance) 

3. Shri S.C. Dhingra, 
Adwler ,(Technical) & 
Ex-Officio Joint Secretary 

,Dept. of public Ente~prises 

,4. ~i. Titlochan Singh 
Joint Secr~rary. 
DopU. ·Qf ,S,te.el 

Status 

2 

Functional 
Director 

-do-

Part.ti~e 

non-functional 
Director 

-do-
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Shri A.B. Senaupta, 
Deputy Secretary (Finance) 
Dopartment of public Enterprises 

2 

Part·time 
non-functional 
Director 

·Shri P.S. Gupta, the CMD, of HEC, Ranchi, in the pay scale of Ks. 4500.125 
. -5000 is holding additional charge as CMD, MAMC with effect from 6.1.1986. 

Aehle.emeDt of targets by Capital MOods 
IndUltry 

4650. SHRI N. DENNIS: Will 
the Minister of INDU.STRY be pleased to 
lta.te : 

(a) whether the capital goods industry 
is Dot likely to achieve its production 
targets of Rs. 30,000 crores in 1989-90 at 
a growth rate of 8 per cent jf the adverse 
impact of the pressure groups is not ade-
quately checked ; 

(b) if so, whether any study has been 
conducted to assess the position in this 
regard; and 

(c) if so, the detai1s· regarding the 
recommendations and suggestions, so that 
corrective measures can be taken in time ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to (c). The Seventh Plan 
Document specifies capacity and produc. 
tion targets for principal types of indus-
tries and not for capital goods sector as 
sacb. The production target of Rs. 3'0,000 
c ... by 1989.96 at a growth rate of 8 
~ICftt· and apprehensions about its achi-
evement have presumably a refereDce to 
an A I.B.I. study suggesting certain 
mec.fi6caricms in licensing, trade and fiscal 
pelieift. 

The Plan targets are based on realis-
tic estimates and the Government is fully 
seized of the need to achieve them. 

1.lue of Boads by IndiaD Telephone 
Industries 

46S1. SH·AI B.V. DESAI: Win the 
Minister of COMMUNICATIONS be plea-
e. to" .tato : 

(a) whether the Indian Telephone 
Industries has sought the Finance Ministry's 
permission to rctain the entire ovec-subs-
cribed position of its one hundred crore 
bonds issue; 

(b) if so, the reaction of Government 
thereto ; and 

(c) whether the Indian Telephone 
Industries can manage its development 
plans during the Seventh Five Year Plan 
without going in for public issue of bonds 
again if this concession is provided to 
them? 

THE MINISTER OF STATE OFTHB 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) 
Yes, Sir. 

(b) The Government has approved 
the retention of over-subscribed a mount 
to the extent of Rs. 16.63 crores through 
issue of bonds. 

(c) No, Sir. Indian Telephone Indus .. 
tries may have to be permitted to Boat 
more issues of bonds during Seventh Five 
Year Plan period. 

(Translation] 

Development .f _rlets cfedated.s Backward 
Areas 

4652. SHRI K.D. SULTANPURI: Will 
the Minister of INDUSTRY be pleased to 
state: 

<a) the nlllmber of districts in the 
country which have been declared' as 
backward areas and the details and nature: 
of assistance provided to the State Govern-
meDt .. by tbe' Union Oo,.nttMtnt tor tbeir 
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deveJopme~t during the last one year; and 

(b) tbe numbe.. of industries set up. 
in such <li.tricts during the last one year 
and the .llumber of persons brought above 
the poverty .Jine ? 

THB MINISTER OF ST A TB IN THE 
DBPARTMENTOF INDUSTR.IAL DEVB. 
LOPMENT (SHRt M. ARUNACHALAM): 
(a) 300 districts/areas of the counry have 
been identified 8S industrially backward 
e1iatble to various incentives like Centra1 
Inyestment Subsidy, concessionct.) Finance, 
Interest Subsidy etc.; details are given in 
the' booklet on 'INCBNTIVES FOR 
INDUSTRIES IN BACKWARD AREAS' 
April, 1984 read with Press Note 
No. 14/2/83-DBA-I dated 9.4.85, 
copies of wbich are available in 

. tbe Parliament Library. 

Durio, the year 1984-8S a sum of Rs. 
82.02 cores & Rs. 2.99 crores were 
reimbursed to State Governments 
uftder the Centra) Investment Subsidy 
Scheme and Transport Subsidy Scheme 
respectively. 

(b) During the year 1985, 774 letters 
01 intent, 427 Indu8tiaJ Licences and 1140 
DGTD registrations were accorded for 
Bettini up industries in the backward areas. 
Details such as name of the undertaking. 
location, Item of manufacture etc. are 
published by tbe Indian Investment Cen .. 
tre in their "Monthly Newsletter"; copies 
of which are 8vaiJable in tbe Parliament 
Library. 

Information about the number of per .. 
IODS brought above poverty line ill tbese 
areal is not maintained. 

[B",.ll,h] 

Dr. Vanlar."" Committee Report 
OD Bhopal Gas Leak 

4653. SHRI INDRAJIT GUPTA: 
Will the Minister of INDUSTRY be plea .. 
sed to state: 

(a) whether the Vrdarajan Committee's 
Report on the Bhopal gas leak has held 
that hydrogen cyanide was not responsi-
ble for tbe deaths caused; 

(b) whether. this con~lu8ion cODtra .. 

dicts the flndin,s of the Central . Air 
pollutiou Control Board and several other 
medical investigations : and 

(c) wbether MIs. Union Carbide 
has failed to provide adequate information 
on the possibility of cyanide beinl released 
from Methyl Isocyanate (MIC) ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. JAICH-
ANORA SINGH) : (a) and (b). The Repo-
rt on Scientific Studies on Factors related 
to Bhopal Toxic Gas Leakage submitted 
by a team of scientists headed by Dr. 
Vardarajan does not record the causes of 
death or injury. The R'eport has been 
chiefJy concerned with the conditions 
that lead to the toxic gas leakage. 

(c) Available Union Carbide Reports 
do not contain detailed information on 
the behaviour of methyl Isocyanate when 
subjected to heating and on the formation 
of cyanide. 

NOD-Availability of Monotard Insulin 
in Delhi 

~S4. PROF. SAIFUDIN SOZ : 
SHRI JAGANNATH PATTNAIK : 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether it is a fact that monotard 
insulin, a life-saving drug for diabetic 
patients is not avilable in Delhi; 

(b) whether it is also a fact that 
Doctors prefer imported stuff of the drug 
and do not prescribe local variety because 
of its inferior quality; and 

(c) tbe tneasures Government pro-
pose to take to produce standard quality 
insulin in future and ensure adequate supp .. 
Iy of the imported variety as a short-run 
measure? 

THE MINISTER OF STATE IN tHE 
DEP.ARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. JAICH. 
ANORA SI'NGH) : (a) No, Sir. 

(b) It is difficult to leneralise. 

(c) There is adequate prod.uctioo of 
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p'lain· Dorm of insulin of standard quality 
j·a tile country. The manufacture· of 
Insulin haa already been delicensed and 
exempted from sections 21 and 22 of' the 
MRTp· Act to encourage, indigenous pro .. 
ductiQn. 

MIs .. Synbiotics Ltd" the importer 
and distributor of highly purified Chro" 
matograpbed inStlJins, prescribed for pati-
ents with fat atrophy or in cases of nor· 
m'a) insulin resistance, manufactured by 
Nova, Denmark, have reported adequate 
availability of these formulations. 

Price of Molasses 

46S5. SHRI K. RAMACHANDRA RE· 
DDY : Will the Minister of INDUSTRY 
be pleased to state: 

(a) the quantity of molasses that 
can be obta ined by crushing onc hundred 
tonnes of sugarcane ; 

(b) the cost of molasses so obtained 
in the open market ; and 

(c) whether it is proposed to raise 
the rate of support price of sugarcane to 
Rs. 300/- per tonne in the new policy on 
molasses, taking into consideration the 
fact that the cane growers are not deriving 
any benefit from the price of molasses? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. JAI· 
CHANDRA SINGH) : (.a) The norm of 4.25 
tonnes of molasses per 100 tonnes of 
sugarcane crushed is normally adopted. 

(b) As per the molasses Control Or-
der, 1961, the price of molasses is Rs. 
60/- per tonne for grade A sugar mill 
molasses~ 

(c) No, Sir. 

[ Tra"slation) 

Setttna up of thermal power plant 
at Gorakhpur 

4656. SHRI MADAN PANDBY: 
Will the Minister of BNEItG ':' be pleased 

I ',. ' 

14 

to state: 

(a) the criteria fixed for seJectin. 
site for settina up of plants for power 
generation in public sector ; and 

(b) whether Government propose, 
to set up thermal power plant at Oorakh .. 
pur since the place is directly linked by 
rail with Dhanbad which is a coal produc-
ing area and water is available there In 

, plenty. and it is the most backward arca 
where availability of power absolutely nece-
ssary for developmcnt ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) The selection or 
site for location of a thermal station 
depends on several factors, such as avai-
lability of adequate land 'ror power plant,' 
and ash disposal system, adequate quan-
tity of cooling water, availability of coal 
and broad gauge rail link and nearness 
to Load Centre etc. 

(b) There is at present, no proposal 
for locating a thermal power plant at 
Gorakhpur. 

[English] 

Employees· participation in Managemeat 
ia Marutl Udyog Ltd. 

4657. SHRI SATYENDRA MARA· 
Y AN SINHA : Will the Minister of IN· 
DUSTRY be pleased to state: 

(a) whether production at Maruti 
Udyog has been affected during February 
1986 due to employee rivalries; 

(b) if so, the details thereof; and' 

(c) whether the company bas introduced 
employees' participation in management? 

THE MlNISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DBVE .. 
LOPMENT (SHRI M. ARUNACHALAM): 
(a) and (b). There was one day's Joss 'of 
production on account of omployee 
riv~lries, however, planned target for ttae 
month of Pebruary was achieved. 

(c) Maruti Udyol have been followiDI 
employees' participation in manaaemcDt.' 
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Malpractices by L.P .G. Dealers 
in Deihl 

4658. SHRI RAM PUJAN PATEL: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) the number of complaints received 
by Indian oil Corporation, Bharat Petro-
leum Corporation and Hindustan Petroleum 
Corporation about various malpractices 
beina p¢rpetrated by L. P.G. dealers in 
Delhi e.g, compelling customers for 
purchase of L.P.G. stove before providing 
new connection, late delivery of refi])s. 
excess amount cbarged for refiUs, less 
wejabt and without proper seal etc. ; 

(b) the particulars of LPG dealers/ 
I&e~ts involved and action taken against 
them; 

(c) whether Government propose to 

consider blacklistiDI of luch a,eaciOl aad 
in case of continues complaleta. order' 
cancellation of aseneies ; and 

(d) what other. effective steps are 
contemplated by Government? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETR.OLEUM AND' 
NATURAL GAS (SHRI CHANDR.A 
SHEKHAR SINGH) :. (a) 111 such comp-
laints have been received durina 1986. 

(b) A statement is given below. 

(c) and (d). Any malpractices detec-
ted are dealt with in accordance with 
tbe LPG Marketing Discipline Guidelines 
and appropriate action thereunder is 
taken against erring distributors, ranlina 
from issue of caution/warning letters to 
termination of distributorship. 

Statement 

Name of the LPG dealers Action taken 

1 2 3 

1. AMar Gas Service Distributor cautioned 

2. C. Lal &. Sona -do-

3. Avtar Gas -do-

4. P. Lal & Sons -do-

S. Jayant -do-

6. Sidbartha -do-

7. NEDdi Gas Enrolment suspended 

8. Shi kti Entp. Distributor cautiottcd 

9. B.N. Gupta -do-

lO. J. J. Gas Service -do-

ll. Vijay Rattan Entr. -do-

12. Dee pee -do-



1 2 3 

13. Atu) Entp. jl ~ : .... '.' ot •• 

Distributor cautioned 

14. Chandra Gas -do-

15. Vidya Sagar Gas -do':_' 

16. Pearl Gas Service -do-

17. Kwic Gas Service -do-

18. Priya Gas Service -do-

19. Shaeed Subhash Gas -do-

20. 'Zaildar Gas Service New connections were 
,1-- • 

Stopped in Jan. 198'6 
'" 21. A.T.e. Distributor cautioned 

22. Angad Entp. -do-
23. Elite -do-

24. Litts Refrigeration Enrolinent'stopped'" 

25. P.N.M. Dlstrib~tor' cautl~nea 

26. Citizen Gas Service -do-

27. Kiran Gas Sr. -do-

28. Raminder Gas Enrolment stopped 

29. Hem Gas Distributor cautioned 

30. Surjit Fuel Depot -do-

31. Sondhi Gas Connections were suspended 

32. Aar Kay Entp. Distributor cautioned 

33. Mobansil Gas -do-

34. Prabhat Gas -do-

3S. Sivanikka Gas -do-

36. Kay Aar Ent. Enrolment was su.perld~d 

37. Rochlka Ajebcies Distributor Cautioited . 

38. cbanakya Sidbartba Gas Co. -do-
... · .. -,'1 .... -· .. , '. '~ ... 
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39. PairdeaJs 

40. Sory. Ga. Agencies 

41. Surya Gas Aaencies 

42. Mini Gas 

(TNlulatloll] 

Employment provided by Kbadi aad 
VUlqe laduatries Commission 

4660. SHRI HARISH RAW AT: 
Will the Minister of INDUSTR Y be pleased 
to atate : 

(a) whether there is a big gap in 
reprd to money invested and employment 
provided by the Khadi and Village Indus. 
tries Commission in different States during 
the Sixth Five Year Plan ; 

(b) if 80, whether the money inves-
ted in Uttar Pradesh during the above 
Plan period is tbe minimum as compared 
to other States; and 

4 

Warning letter issued. 

-do-

Distributor Cautioned 

Warning letter with 
Connections stopped for 
3 months from march, 1986. 

(c) if so. the reasons therefor and 
the steps proposed to be taken by Govern-
ment to make good this dificiency during 
the Seventh Five Year Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM): (a) No, Sir. The investment 
made and employment provided by Khadi 
and Village Industries Commission in diffe-
rent states upto the Sixth Five Year Plan 
i,s shown in Statement given below. 

(b) No, Sir. 

(c) Does not arise. 

Statement 

Stalewlse disbursement and Employment upto the end of 1984·85. 

1 2 

I. State. 

1. Andhra Pradesh 

2. ASlam 

3. Bihar 

Total Disbursement Employment 
for Khadi and V.I provided under 

Khadi & V.I. 

Grant Loan 
(Rs. Crores) (Lakh person) 

3 

16.90 

2.73 

35.70 

4 

34.34 

6.S8 

SO.27 

s 

4.32 

0.96 

2.82 
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1 2 3 4 

4. Gujarat 25.75 37.25 0.73 

S. Haryana 3.17 16.05 0.60 

6. Himachal 1.17 8.46 0.53 

7. J &.K. 0.92 8.50 O.SO 

8. Karnataka 13.28 41.30 1.37 

9. Kerala 11.13 34.25 1.75 

10. M.P. S.40 16.81 0.51 

11. Mahuru$btra 28.60 31.46 3.03 

12. Manipur 0.93 1.56 0.18 

13. Meghalaya 0.20 2.20 0.0' 

14. Nagaland 0.45 0.18 0.03 

IS. Orissa 4.91 14.89 0.74 

16. Panjab 23.61 32.87 1.16 

17. R?jasthan 23.40 52.92 2.39 

18. Silckim 0.11 0.23 • 
19. TamiInadu 43.38 77.91 7.35 

20. Tripura LIS 0.45 0.27 

21. U.P. 75.48 100.91 7.09 

22. West Bengal 9.0J 27.00 1.47 

---- ----
Total 330.38 594.45 37.75 

---- ----
. II. Union Territories 

1. A.&.N. Islands 0.01 0,13 

2. Arunachal Pradesh 0.05 O.OJ 

3. Chandigarh 0.02 0.51 0,01 

4. Dadar &. Nagar Haveli 0.02 0,04 • 
S. Delhi 4.23 2.25 0.09 



1 2 3 4 5 

------------------------------"---
6. Goa, Daman and Diu. 

7. Mizoram 

8. Pondicberry 

Total 

Orand Total 

*Less than SOOt 

[English] 

Use of Microwave Towers for Telecommu-
nication system 

4661. SHRI HUSSAIN DALWAI: 
Will the Ministe4f of COMMUNICATIONS 
be pleased to state : 

(a) whether for speedy transmission 
of telecommunication system, Govern-
ment have instaJled microwave towers in 
the country ; 

(b) whether these microwave towers 
arc functioning satisfactorily; 

(c) whether Government are aware 
that in many advanced countries these 
microwave towers are used both by 
Communications and Broadcasting Depart-
ments ; 

(d) whether the Department of 
Telecommunications proposes to allow 
Ministry of Information and Broadcasting 
to use these micro-wave towers for trans-
mission of their telecast programmes; 
and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
. MINISTRY OF COMMUNICATIONS 

AND THE MINISTER OF STATE OF 
THE MtNISTR Y OF HOME AFFAIRS 
(SHRI R.AM NIWAS MIRDH): (a) Yes, 
Sir. 

(b) Yes, Sir. 

0.11 

0.01 

0.04 

4.49 

334.87 

0.38 

0.46 

3.77 

598.22 

0.02 

* 
0.01 

0.14 

37.89 

(c) Yes, Sir. These are instances of 
use of common tower in developed 
countries. 

(d) No, Sir. 

(e) The feasibility of TV transmission 
from microwave towers has been studied 
and it is seen that with limited availability 
of infrastructure and facilities of micro-
wave stations, several administrative, 
operational and technical restructions wiIJ 
arise, making the proposition complex 3nd 
impracticable. 

Import of Drug Intermediates 

4662. KUMARI PUSHPA DEVI: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) the total number of drug inter-
mediates being imported in the oountry ; 

(b) what are the bulk drugs being 
produced both from basic stages as well 
as imported intermediates; and 

(c) since when these' drugS ate being 
produced from intermediate stages ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF'CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. 
JAICHANDRA SINGH): (a) Import 
of drUB intermediates is not beiDa moni-
tored by this MiDiltty; 

(b) and (c). About 225 buJI~ dr~'8 
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are beia. produced in t'be country. 
Amon, those which are produced from 
basic stales as well 8S from imported 
intermediates include semi-synthetic penj. 
cillins, chloram.phenicol and beta me-
th •• one. Production' from intermediate' 
Itases by small scale! non.FERA Compa-
nies is risbt from the commencement of 
production which varies from drug to 
dru8~ 

( Tralls/ation) 

AttaeJaent of an its of Bandhav Thermal 
Power Station of Madbya Pradesh 
Electricity Board with Collieries 

4663. SHRI DILEEP SINGH 
BHURIA : Will the Minister of ENERGY 
be pleased to state: 

(a) whether Government propose to 
attach from 1994-95 one of the units 
(1 X SOO MW) of Bandhav Thermal Power 
Station of Madhya Pradesh Electricity 
Board with Singrauli Colliery for the 
pup •• ()f supply of coal ; and 

(b) whether Government propose to 
mak1e arralflements in regard to attaching 
all the four units (4 X 500· MW) of Ban-
dhav Thermal Power Station with certain 
collieries for supply of coal so that 
Madhya Pradesh could make full advan-
tage of this schenle during the Eighth 
Plan and if so, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Yes, Sir. The 
Gevernment have decided to link one 
unit (1 X Soo MW) of Bandhav Thermal 
Power Station of Madhya Pradesh Electri-
city Board to SiolrauJi Coalfields for 
beaefi1. from 1992 .. 93. 

[English] 

Small Scale Industries in Madh,a Pradesh 

,4664. SHRJ AJA Y MUSHRAN. 
WHJ the Minister of INDUSTRY be plea: 
sed to state the totaJ number of small 
scale industries in Madhya Pradesh and 
particularly in JabaJpur ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM): The total number of 
small scale units registered with the State 
Directorate of Industries, Madhya Pradesh 
was 93,798 at the end of December, 1985. 
Ou t of this 4,853 units were located in the 
district of JabaJpur. 

Violation of MRTP Act by \Vings Wear (P) 
Ltd., New Delhi and K.M.P. Oillndu.tries 

Calcutta 

4665. SHRI MANIKRAO HODLYA 
GAVIT: 

SHRI SUBHASH Y ADA V : 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether attention of Government 
has been drawn to the news item appear ... 
ing ill the 'Economic Times' of 20 
February, 1986 wherein it has been stated 
that Monopolies and Restrictive Trade 
Practices Commission has been inquiring 
against Wings Wear (P) Limited, New 
Delhi and K. M.P. Oil Industries, Calcutta 
for violation of MRTP Act/Rules; 

(b) if so, the details thereof; and 

(c) the outcome thereof? 

(b) CoaJ Linkage to Thermal Power 
Projocts is decided by the Special Linkage 
Conlmittee (Long term) on Power after 
the scheme is approved by Central Electri-
city Authority from techno-economic 
anile and cleared 'in principle' by the 
Planning Commission for Coal Linkage. 
TIM; Spe<.'iaJ Linka,e Committee have not 
SO·· far considered the coal linkage for 
the expamioo' un'its' of Bandhav Thermal 
POWO·f· S:,ation .e the,·, Plannins' Commission 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM): (a) to (e). The MR'rP 
Commission has instituted an enquiry 
against Messers K.M.P. Oil Industries 
Limited, No. I.A, Burman Street, Calcutta, 

bU,\U.tL cOliveyed t .... 1 'in principle' ole'l-
ranee for tbe same. 

, on the basis of an advertisement which 
appeared in various newspapers including 
Punjab Kesari of Delhi dated 7.7.19g,. In 
this advertisement, the organising of a co-
ntest called 'I.lakhon Ke Inam Apke Nam' 
and otrerioa various prizes and sifts wcro 
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announced. The Comnlission considered 
that the bolding of such a contest was an 
unfair trade practice within the meaning 
of the MRTP Act, 1969 and bas instituted 
an enquiry in the matter. The case is fixed 
for further hearing before the Commission 
on 1.5.1986. Messrs Wings Wear Private 
Limited, New Delhi, had issued an adver-
tisement in 'Hindustan Times' dated 
7.9.lS85 announcing the opening of 
'Exciting Fashion Centre' at Karol 
Bagh, New Delhi and offering 
prizes by draw of lots. In the case, the 
Commission felt that offering prizes by 
conductioa a Lottery was an unfair pract-
ice within the meaning of the MRTP Act, 
1969 and accordingly instituted an enquiry. 
The next bearing in this case is scheduled 
to. be held before the Commission on 
29.4.1986. 

Private Companies to set up and operate 
Mobile Telephone Exchanges 

4666. SHRI KRISHNA SINGH: 
Wi]) the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether Government propose to 
permit private companies to set up and 
operate mobile telephones exchanges in 
Metropo Jitan cities with royalty to 
Government; 

(b) if so, under what terms and con-
ditions; and 

(c) how many companies have so far 
applied to the Government in this 
regard? 

THB MINISTER OF ST ATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MIN1STRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) No, 
Sir. 

(b) and (c). Does not arise in view 
of reply to para (a) above. 

Colr Industry in Kera)a 

4667. PROF. K.V. THOMAS: Will the 
M~njster of INDUSTRY be pleased to 
state : 

(a) tbe reasons for Coir Industry In 

aa 
Kerala beina on a declinina trend; 

(b) the stepa taken to savo it ; and 

(c) the amount of assistance given to 
Coir Industry b)' the Union Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SURI M. ARUNA. 
CHALAM) : (a) Successive years of un-
precendented drought in Kerala in 1982 
and 1983 and coconut wilt disease bad 
adversely affected production of coconuts 
and availability of coconut busk, which is 
the basic raw material for coir industry. 
However, of late. there are signs of 
rocovery. 

(b) The Coconut Board has taken 
certain measures to eradicate wilt disease. 
The steps taken to save the situation with-
in these constraints include : relaxation 
on movement of coconut husk fronl surplus 
to deficit areas under Cocount Husk 
Control Order, grant of cash Compensa-
tory support on f. o. b. value of exports, 
etc. 

(c) Against actual expenditure of Rs. 
8.37 crores in the Sixth Plan, a provision 
of Rs.17.84 crores has been made in the 
Seventh Plan for the development of Coir 
Industry. 

Sick units under MRTP and FERA 
companies 

4668. SHRIMATI OBETA MUKHER. 
JEE: Will the Minister of INDUSTRY 
be pleased to state : 

(a) the number of sick units con-
trolled by MRTP and FERA companies 
with names of such units; and 

(b) the number of these sick units iu 
the large medium and small sectors ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM) : (a) and (b). Data on sick 
industrial units assisted by banks are col-
lected by the Reserve Bank ot India ·as 
per the definition of sickness adopted by 
it. Accordinl to the lateat data a vailabJc 
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from it there wore S4S large sick units in 
.the country· as at the end of December, 
,19·84, out of which 74 units belonged to 
M.R.T.P, houses. Data on units controlled 
by FERA companies or on medium and 
small sectors sick units controlled by 
MRTP companies is not separately furnis-
bed by the Reserve· Bank of India. 

In accordance with the practices and 
usages customary among bankers as also 
in conformity with the provisions of the!: 
statutes governing nationalised banks, it 
will not be possible to diV\llge the names 
of the sick units assisted by banks. 

Fixation of priees of medicines 

4669. SHRI TARIQ ANWAR: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact that the pri. 
ces of medicines have been fixed on the 
basis of higher prices of bulk drugs; 

(b) whether it is also a fact that 
their actual purchase prices are much 
lower than the prices of bulk drugs taken 
for the fixation of prices of their formu-
lations; and 

(c) the steps taken hy his Ministry to 
reduce the prices of the medicines based 
on the actual prices of bulk drugs? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. JAI-
CHANDRA SINGH) : (a) No, Sir. 

Product Sector 

(b) and (c). The prices of formula-
tions are fixed based on the price of bulk 
drug notified under the Drugs (Prices 
Control) Order, 1979 or the claimed price 
of the bulk drug of individual formulators 
whichever is lower. 

Energy saving measures 

4670. DR. CHINTA 'MOHAN: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) whether country has already 
sav~d Rs.IOO crores (recurring per annum) 
by adopting energy saving measures in 
petroleum products as reported in the 
'Economic Times' of 7th March, 1986 ; 

(b) if so, the details thereof; 

(c) whether the country is now poised 
to save Rs. 650 crores on paper for the 
Seventh Five Year Plan; and 

(d) if so, whether the reports and 
recommendation of the petroleum 
Conservation Research Association have 
been studied in his Ministry for imple-
mentation by the Companies? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) and (b). 
Yes, Sir. In 1983-84, Petroleum Cons-
ervation Research Association's con ... 
servation activities resulted in a 
recurring saving of around Rs. 100 crares 
per annum, the product/sectorwise details 
of which arc given be10w : 

Savings 
(Rs./crores) 

._-------- . _-_. ----.---.. -~----.-

1. LPG 

2. SKO 

3. HSD 

4. M.S. 

5. Fu rnace Oil 

Domestic/Household 

-do-

Transport & Agricu)-
ture 

-do-

Industrial 

Total: 

(or say R.s. 100 crores) 

1.8 

4.0 

6,0 

2.0 

85.S 

99.3 
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,(c) During the Seventh Five Year 

Plan conservation activities taken up by 
PC~A are estimated to result in a saving 
of petroleum products worth Rs. 6S0 
crores. 

(d) While ~aking aJlocation of the 7th 
Plan outlay for PCRA, its proposals 
have been cleared by Govl. for implemen-
tation through various agencies. 

Requirement of pOWft' in Dellii 

4671. SHRI K.S. RAO: WiJl the 
Mjnister of ENERGY be pleased to 
'tat~ : 

(a) whether Delhi suffers from chro-
nic power shortage; 

(b) the anticipated figures for the 
annual requirenlent of power in Delhi and 

the supply until 1990 and tbe meuufOl 
bein,. taken, if any to brid,e ,the lap; 
and 

(c) tbe details of tbe power losses ta 
Delhi because of different factors welt 
as translnission, faulty lines and unagdlo-
rised usaac etc. and the measures be .. 
taken and proposed to be taken to reduce 
the'se losses ? 

THE MINISTER OF ,ENERGY (SHRI 
VASANT SATHE): (a) No, Sir. 

• 
(b) According to the demand assess-

ment made by Twelfth Electric Power 
Survey of India, and the availability 
assessed based on taraetted addition in 
the Seventh Plan document, the year-wise 
peak requirement and avaiiabiJity in Delhi 
is expected to be as under :-

(Fias. in MW) 

Year Req uirement Availability Shortage 

1986-87 

1987·88 

1988·89 

1989-90 

To bridge the gap between demand 
and availability, DESU is installing six 
gas-turbine units of 30 MW each and' two 
thermal units of 67.5 MW each. A National 
Capital Region Thermal Power Station at 
Muradn3.gar with a capacitY of 840 MW 
is also being set up. Delhi will also get 
its share from the new Central stations 
bein$ set up in the Northern Region. 

(c) The present transmission and 
distribution losses in Delhi are about 
18%. It is not parcticable to segregate the 
losses into transmission, faulty lines and 
unauthorised usage etc. Various nleasurcs 
are being taken by DESU to curb losses 
which include e"tensive checks, installation 
of, improved typ"s of meters. sanctioning 
temporary connections in accordance with 
actual1oads, and levy of a ] 0% surcb:.lrge 
on consumers who do not instal shunt 
capacitors when required, 

1045 

1146 

1255 

1373 

603 (-) 442 

679 (-) 467 

783 (-) 472 

823 (-) 'SO 

Opening of Public Call Offices and 
Post OOkes In Kar.tat. 

4672. SHRI SRIKANTA DATTA 
NARASIMHARAJA W ADfY II.: wiln 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the num ber of public call offices 
and post offices proposed to be opened 
in the State of Karnataka in 1986-81 ; 

(b) the number of branch pe&t oaeea 
and sub-post offices proposed to be uPlra-
ded during that year ; and 

(c) the details thereof? 

THE MINISTER OF STATit 0F THE 
MtN'I'5TRV ep £&M'MUNf€ltrteNtt 
ANIi'> THE MINISTER OF STATE IN 
THE MINISTk \' OP HOMB AFFAIRS 
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r(S.BR.I ~A M ,NIW AS ,MIRDHA): (a) 1S 
'i.on.1 d.istance .public call offices arc propo-

sed to ,be ,opened .jn _he State of Karnataka 
during 1986·87. .(\5 rcgards .Post Offices, 
there is 1;)0 proposal to Qpen new :Post 
Qt6cca,"'l't. le.couDt of ~b~n o,n creation of 
posts. 

(b) There ,is no proposal to upgrade 
branch Post Offices or Sub·Post Offices in 
Karna taka circle during 1986-87 in view 
of the ban on creation of posts. 

(c) Does not arise in view of (b) 
above. 

OpenlDg of Regional office of ONGC 
. at Kakioada or RaJmandry 

4673. SHRI A.J.V.B. MAH·ESH .. 
WARA RAO: WiJl the Minister of PET· 
ROLEUM AND NATURAL GAS be plea .. 
sed to state ~ 

(a) whether there is any propo&al to 
establish a regional offices of Oil and 
Natural Gas Commission at Kakinada or 
Rajmandry in East Godawari District; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) and (b), At 
present the Oil & Natural Gas Commi-
ssion do not propose to establish a regio-
nal office at Kakinda or Rajamundhry. 

Violation of M.R.T.P. Act .by Mis I. T.C, 
Limited 

4674. SHRI RAM BHAGAT PAS-
WAN : Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether Government have. pr~se. 
cuted MIs. 1.T.C. Limited for ~lo]atlOn 
of Companies Act and Monopohes a,nd 
Restrictive Trade Practices Act for whJch 
cases were launched ; 

(b) if so. the details thereof; and 

(c) if not, .when the cases are likely 
to be fina:1i&od ? 

THB MINISTER OF STATE IN THE 
~BPAR.TMENr OF INDUSTRIAL DE. 
VELO),MENT (SHRI M. ARUNA. 
CHALAM) : (a) and (b). In two cases 
MIs I.T.C. L~mited are being prosecuted 
by the Registrar of Companies, Calcutta. 
One relates to violation of Section 372 of 
the Companies Act for Mis. I.T.C. 
having made investments beyond the 
prescribed limits in the share capital of 
Mis. Sumit Investments Ltd. MIs 
Pinnacle Investments Ltd. and MIs. Sage 
Investments Ltd. In the other case, 
prosecution under section 294(2)/294AA 
of the .Act was launched in the matter of 
appointment of Mis Raisina publications 
Ltd., Delhi, as sole selJing Agents by 
Mis ITC without obtaining prior approval 
of the Central Government. 

In both the cases the pro-
secution proceedings launched in July, 
1984, are pending beror the Chief Metro-
po1itan Magistrate, Calcutta. 

(c) Since the matter is before the 
Court, no specific date for finaHsation of 
the cases can be indicated. 

Conversion of Hailakandi Telephone 
Exchange in Assam into manual 

Telephone Exchange 

4675. SHRI SUDARSHAN DAS: 
Wili the Minister of COMMUNICATJONS 
be pleased to state : 

(b) whether the Telephone Exchange 
at Hailakandi in Assam has been conver-
ted into Manual Exchange; and 

(b) if so, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE OF 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) 
A manual exchange is already working 
at Hailakandi for the last few years. 

(b) Does not arise in vjew of (a) 
~~ye, 
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Panel on Rellt.llsation of Paper ladustry 
4676. SHRI CHITTA MAHATA: 

SHRI K. V. SHANKARA 
GOWDA: 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether Govenment have set 
up a pane] to suggest measures for revita-
lisation of the paper industry ; 

(b) whether the panel has submitted 
its report to Govenment in this regard; 

(c) jf so, the details thereof; and 

(d) the action so far taken in, the 
matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM) : (a) Yes, Sir. 

(b) No, Sir. 

(c) and (d). Do not arise. 

Jobs Undertaken by Hydrocarbons India 
Ltd. 

4677. SHRI YASHWANT RAO 
OADAKH PATIL: Will the Minister of 
PETROLEUM AND NATURAL GAS 
be pleased to state : 

(a) whether Hydrocabons India Ltd. 
(HIL) has formed a consortium with other 
public sector undertakings to take up turn-
key jobs in foreign countries in oil and gas; 

(b) if so, the details thereof and jobs 
proposed to be undertaken ; 

(c) whether these activities will not 
adversely affect the acceleration of oil 
production at home ; and 

(d) the names of the countries where 
Hydrocarbons India Ltd. is executing 
projects or proposes to undertake works? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NA-
TURAL GAS (SHRI CHANDRA SHEKH· 
AR SINGH): (a) and (b). Oil and Natural 

Gas Commission, through its wholJy owned 
subsidiary Hydrocarbons India Ltd., is in 
the process of forming a consortium with 
the following pu blic sector undertakings 
to take trun-key and consuhancy jobs in 
foreign countries in the Oil ,. and Gas 
Sector: 

1. Engineers India Ltd. 

2. M~ Z::lgaon Docks Ltd. 

3. Bharat Pumps & Compressors 
Ltd. 

4. Bridge & Roof Co. (India) Ltd. 

5. Bharat Heavy Electricals Ltd. 

6. Bharat Heavy Plate & Vessels 
Ltd. 

7. Instrumentation Ltd. 

8. OB & Natural Gas Commission 

9. Indian Oil Corporation Ltd. 

10. Hindustan Petroleum Corporation 
Ltd. 

10. Hydrocarbons India Ltd. 

(c) No, Sir. 

(d) Jobs ulay be taken up in the 
countries in Middle-East, Africa, Indian 
Ocean, South Asia and South·East Asia. 

Washery at Bbaratpur Coal Mines of Central 
Coalfields Ltd. 

4678. SHRI LAKSHMAN MALLICK: 
Wil1 the Minister of ENERGY be pleased 
to state: 

(a) whether some time back Govern-
ment considered the plan to instal a wa-
shery at the Bharatpur Coal mines of 
Central Coalfields Ltd. which was to an 
extent of 600 MW captive power plant 
of National Aluminium Co. Ltd. at Angul; 
and 

(b) whether it has been dropped 
and if so, the details ill this regard? 
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THB MINISTBR. OF ENERGY (SHRI 
VASANT SATHE) : (a) and (b). A Coal 
Washery with a throughput capacity of 
3.50 mUlion tonnes of raw coal per annum 
was proposed at Bharatpur to meet the 
coal requirements of the captive thermal 
power station of National Aluminium Co. 
Ltd. The project has been dropped on 
considerations of cost of washed coal. 

Induction of Thermal Power Plant ID 
Kerala 

4679. DR. K.G. ADIYODI: Will 
the Minister of ENERGY be pJeased to 
state: 

(a) whether Kerala is a deficit State 
in power generation; 

(b) if so, whether Government pro-
pose to take steps on top priority for 
induction of a Thermal Power Plant with-
out further dclny in the current Plan ; 
and 

(c) if not, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SA THE) : (a) KeraJa is, by and 
large, able to meet its energy require-
ment. 

(b) No, Sir. 

(c) Does not arise. 

Year Employment 
Khadi V.I. 

1982-83 

1983-84 

1984·85 

[English] 

13.61 

13.59 

13.05 

RecommeDdations of Working Group 
set up to examJne Explo·slves Depart-

ment 

20.73 

21.92 

24.84 

4681. SHRI K. RAMAMURTHY: 
Will the Minister of INDUSTRY be 
pleased' to state ; 

[TraM/atlon] 

SettfDI up Khadl and Village ladultrles 
In Rural Areas for Generatiog Employ· 

ment . 

4680. SHRI MANVENDRA SINGH : 
Will the Minister of INDUSTR Y be pleaied 
to state: 

(a) whether Government propose to 
set up Khadi and Village Industries in rural 
areas so as to provide employment and 
vocation to villagers ; and 

(b) the number of Khadi and Village 
Industries set up in rural areas and tbe 
number of persons provided employment 
therein so far ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) and (b). KVle imple-
ments its programmes for development of 
Khadi and twenty-six village industries 
specified in the Schedule to the KVle Act 
mainly in rural areas. The work relating 
to village industries is being implemented 
generally through State KVI Boards. The 
number of persons who were employed in 
these industries during the last three years 
is as follows :-

Employment in Lakh Perlons 

Total in Employment 
Khadi And V.I. 

34.34 

35.51 

37.89 

(a) whether the workins group set 
up to examine the overall regulatory 
functions of the Explosives De~artment 
and to classify responsibilities which can 
be delegated by the Department to the 
inspectins Agencies within the stipulated 
period, i.e. by February 10~ 1986 has 
submiUed its report t and 



(b) jf so, tbe principal recommen-
d.tiQDI eel. tbe action taken thereon ? 

'"' . 

THE MINISTER OP STATE IN' THE 
DEPARTMENT OF INDUSTRIAL 
DltV8LOPMBNT (SHRI M. ARUNA· 
CHA1AM) : (8.)' and (b). The Wortina 
Group set up to examine the overall 
rcaulatory functions of the Explosives 
Department is ,expected to submit its 
repolt'b"tbib *\ef:ltprH, 198& 

. 4112. m., IC... SINGH 1)£0: 
WI1I . dftt. Mluister, of INDUS~RY be 
pita'" . to refer to tbe repl, liv.en to 
Unstarred Question No. 236 on 2-' 
February, 1986 re,ardtng applicability of 
lihra1i'" lIocoaiRa poliCY to Drug Indus-
tIT aftd~ ttate": 

(I)' wlaetlter it is • fact that a Dumber 
til, companies wbo obtained app.ronll 
uDd"" delice.", tdteme have stane d 
pro4uctfoD of IOrmulatJoftl omy ; 

(fJ" whether It i, a faot tba,t tbe 
approvaJ· of fornntlations· II linked wJth, 
th production of bulk drup ; 

(c) if so, the policy in this regard ; 

(d) whether his Ministry is moni-
to~ ek-'c:oMitieJll.. of the approval ; 

(it if 10. til 0' names of the compa-
'nie. w}loh: have coatravened tbe condi-
t ... ; 

(I) whether- his Ministry has taken 
any action aaainst those companies: 
and <.) if so, the details thereof? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PaTltOCPlEMJCALS (SHRI R'.K. JAI-
CHANnR.A SINOH) : (a) None of the 
companies which have been issued Reris· 
ttatioDs under deJicensing scheme have 
zoported commencement of production of 
formulations. 

(b) to (d). Under tbe 199'8 DNa 
'olicy. fre.b approvals for formulations 

are-- subject to' fulfllmont of rati~para. 
meters (Ratio between value of bulle drltl 
production, ttl value of formulations pr'f)-
duction) wlUch, is 1: 10 for Non-PBRA 
Compan.les~ Compliance with ratio para-
meteft it examined before arafttio', fresb 
industrial licences.' 

(e) to (.). Do not arise. 

Suppl,;of g.' to' ~ .... Precle. Stet. 
Electricity Board Item Krishna Godavari 

Basi. 

4683. SHRI BHATTAM SRIRAM'A 
MURTY: ~in the Minister of PETRO • 
LEUM AND NATURAL GAS be pleased 
to state: 

(a) the details of the pote.ntialities 
of KrIshna-Godavari Basin as far as 
natural 188 is concerned; 

(b) where and to what extent the 
gas was produced after prolonged trial; 

(c) whether the Central Electricity 
Autbority was approached by Andhra 
Pradesh State Electricity Board with a 
plan for natural gas generation station of 
200 M.W. capacity; and 

(d) if so, with what results? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
N.ATUB.AL GAS (SHRI CHANDRA 
SHBKHAR. SINGH) : (a) and (b). ONGC 
is engaged in exploration of hydrocarbons 
in the Krishna Godavari Basin of Andhra 
Pradesh. So far, 13 wel,ls in the oDland 
and. 28 wells .in the offshore areas· ha.ve 
been drilled. Out of these, 7 wells in the 
omand and 6 in' the offshore have pr.oved· 
oil/gas-bearing. 

The exploration efforts at present do 
not permit a firm estimation of reserves 
which will enable steady supply of gas for 
commercial purposes. 

(c) and (d). The Andhra Pradesh 
State Electricity Board had recently in-
formed this Ministry of its intention to set 
up , •• -baled power gcnerat.~ facilities of 
200 NW capacity. Tbe CCJ)traJ' Ble~tr.i" 
A uthority have DOW infermed . u," that 
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dley Ii.".e 'feceiWd ,a -feuibflfty report 
from :AnAra, Pradesh 'State 'Electricity 
... rd fer ,eatabltahiD, a 150 MW -,as-
based power station, and that the same' is 
under process. 

Setda. up of Petrochemicals Complexes In 
,~FJftbt, 5btb and Se'In tb Pia .. 

4684. SHRt ,DIGV1JAY SINH: Will 
the Minister of INDUSTRY be pleased to 
ttato -: 

(a) the details of tbe petrochemical 
complexes ,which were sanctioned to be set 
~p in tbe Fifth, Sixth and Sev~nth Five 
Y.ear Pia ns ; 

(b) how many of those have allcady 
been set up ; 

(c) whether there are any con-
straints in their setting up ; and 

(d) if so, the details thereof and the 
steps taken by Government in that 
regard ? 

THE MINISTER OF STATE IN, THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. JAI-
CHA NDRA SINGH) : (a) The following 
three petrochemical complexes in the 
Central Public Sector were sanctioned to 
be set up in the Fifth, Sixth and Seventh 
Five Year Plans :-

(I) Indian Petrochemicals Corpora-
tion Limited (IPCL), Baroda, its 
continuing schemes and expan-
sions ; 

(ii) 90ngaigaon Refinery and Petro-
chemicals Limited (BRPL), 
Assam; and 

(iii) Mabarashtra Gas Cracker Com-
plex (MGCC), Maharashtra. 

(b) to (d). One complex viz. 'IPeL 
has alreadY been completed. As for BRPL, 
it. "yle,ne and DMT units hav~ been 
commission'cd, whereas implemen'tatlon of 
polyester stap~e fibre unit is . in p-rogress~. 
'The mechanical completi-on 'Of MGOe IS 

duo 10 1989, 

I.ter •• t·.hlldy to PubJk SHtor S .... 
·Bnaiaeeriq UGit • 

4685. SHRI RAMASHRA Y PUSt\!) 
SINGH: Will tbe Minister of INDUSTRY 
b~ pleased to state : 

<8> whether it is a faot -that 
Government propose not to provide hl. 
terest subsidy to five public sector &oa\'1 
engineering units; 

(b) if' 80, the 'detail, themOf and 
the reasons therefor; and 

(c), whether it would tl)ean that thae 
five units would continue to be dQprived 
of the interest holiday benefit :for 
1986-87 ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHA LA M) : (a) No decision has been ta-
ken by Government not to provide ,interest 
subsidy to any public sector heavy engi .. 
neering units. 

(b) and (c). Do not arise. 

Supply of tender and soaked hamboo reed. 
to Hindustan Newsprio t L.ited in 

Kerala 

4686. SHRI SURESH K.UIlUP: 
Will the Minister of INDUSTRY be plea-
sed to state : 

(a) whether it is a fact that tender 
and soaked bamboo/reeds supplied by'oer-
tain contractors are being accepted by the 
Hindustan Newsprint Limited, KeraJa; 

(b) jf so, the details thereof; and 

, (c) the reasons for acceptiqa such 
supplies? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUS1t.RfAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM) : (a) to (c). Contractor. 
are appointed by Hindustan Paper Corpo-
ration for felling and deliverinB of >reeds 
and bamboos from Forests allotted -by 'the 
Government of Kerala. FeUj08 ,operation 
is supervised by the Corporatiaa,'. Pickl 
Staff as well as',by the For,ost Depanmeat 
of lite State Government. ,10 ,tbe io&o,. 
of the Corporation and ava:ilaltlUW·~ 
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fotatrY raw material, fellios of tender 
bamboo/reeds il discouraaed. The bamboo 
aJld reed are accepted at the Mill site on 
wciahment balis after due test of moisture 
content at the Mill's Laboratory. In case 
the moisture content is found in excess of 
the aareed perccDtaae. proportionate dedu-
ctiODI are made in order to arrive at 
equivaJent weiabt of 6'% moisture content 
material. 

08 drIIIDa at Kait.laru I. n, m on Well. 

4687.. SHRI V. SOBHANADREES. 
, WARA RAO: Will the Minister of 

PBTROLBUM AND NATURAL GAS be 
pleased to state : 

(a) whether drilling at Kaikaluru I 
was completed, if 10, the estimated yield 
therefrom; 

(b) tbe total amount spent on it as 
on 1 January. 1986; 

(c) \ tbe latest stage of the well; and 

(d) tbe progress in respect of 
lCalkaluru II and Kaikaluru III wells ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATUR.AL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) and (c). Yes, 
Sir. The well, which on initial testing 
prov~d sas bearing, has been temporarily 
sbut till the completion of assessment! 
delineation of the field through further 
exploratory drilling. 

(b) About Rs. 3 crores. 

(d) Kalkalur-II is under testing. 
Kaikalur-III will be taken up for drilling 
after test ina of Kaikalur-II. 

A,ailabill&, of Ethambutol and otber medi .. 
, eI.1 for treatmeDt of T .B. at low prices 

,4688. SHRI VISHNU MODI : Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether it is a fact that the 
prices of medicines baaed on Ethambutol 
for ~be treatment of TB patients arc very 
biab; and poor TB patients cannot afford 
,to buy them; 

(b) wbether t'be 'pric.e of bulk drug is 
much lower than tbe price 'at r which, his 
Ministry has fixed tbe prices of these 
modicines; 

(c) Whether his Ministry is giving 
the highest mark-up allowed; and 

(d) 'whether there is any proposal to 
make these medicines available at cbeap 
prices and if so, the details thereor? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. JAI· 
CHANDRA SINGH) : (a) The prices of 
Ethambutol formulations have been statu-
torily fixed under the Drugs (Prices Con-
trol) Order, 1979. 

(b) Manufacturers are free to sell 
the bulk drug at prices not exceeding the 
prices fixed by the Government. 

(c) Markup on Ethambutol formula-
tions has been allowed in accordance with 
the provisions of Drugs (Prices Control) 
Order, 1979. 

(d) Ethambutol formulations are 
already available at fair and reasonable 
prices fixed under the Drugs (Prices Con-
trol) Order, 1979. 

Production of bulk drugs aDd formulatioDs . 
by Companies which got Registration 

under delicenslng scheme 

4689. SHRI SARFARAZ AHMAD: 
Will the Minister of INDUSTRY be plea-
sed to state : 

(a) whether it is a fact that a number 
of companies which obtained registration 
under delicensing scheme for production 
of bulk drugs and formulations have star-
ted the production of formulations with-
out producing the bulk drugs; 

(b) if so, whether such instances have 
come to the notice of his Ministry; 

(cl whether it is also a fact that 
those companies were gran ted permission 
for manufacture of formulations based on 
their own production of bulk dru.s frolQ 
basic sta,es; and 
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Ed) : ,If so, tbe action being taken 
again.t those companies ? 

THE MINISTER OF STATE IN THE 
DEPARtMENT OF CHEMICALS AND 
PBTR9CHEMICALS (SHR) R.K. JAI. 
CHANDR.A SINGH): (a) and (b). None 
01 the companies which have been issued 
Registrations under de licensing scheme 
have reported commencement of produc-
tion of formulations. 

(c) Under the 1978 Drug policy only 
FERA Companies are subject to the sti-
pulation that fresh approvals for formula-
tions would be granted for rela,ted bulk 
drugs only and that these bulk dtugs are 
produced from the basic stages. The 
scheme of delicensing does not apply to 
FERA Companies. 

(d) Does not arise. 

FuD utUisatlon or Idle capacities in ludus .. 
tries 

4690. 'SHRIMA TI KISHORI SINHA: 
WiJl the Minister of INDUSTRY be plea-
sed to state: 

(a), whether idle capacities exist in 
several industries like paper, wagon buil-
ding, engineering, chemicals and pharma-
ceuticals; and 

(b) if so, the efforts made to promote 
full capacity utilisation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) The capacity utilisation 
in paper, wa,on building, engineering, 
chemicals and pharmaceuticals would have 
been higher but for certain factors such 
as infrasttuctural and raw material cons-
traints, demand bottlenecks, adverse in-
dustri.r relations and inadequate techno-
loaica) upgradatioD, etc. 

(b) Optimum utUjzation of capacity 
continues to be tbe cornerstone of Govern-
ment's iaduatrial policy and several mea-
au" have been taled for better 'utilisation 
of capacity. This'is ,heiD, secured, ,"",. 
011." tJaroulb IUhable cballlel' in indus-
vial licon.iDa aDd im.port polloi •• as well 

as throu,h monetary and fiscal measure. 
and improvement in infrastructure. 

World Bauk A.IJ.tanee for Po"er ProJect. 

4691. PROP. P. J. KURIEN: Will 
the Minister of ENERGY be pleased to 
state : 

(a) whether there are a Dumber of 
power projects in the State sector for 
which W orId Bank assistance is beina 
sought by different States; 

(b) if so, the names of the projects 
including the names of the States ; 

(c) tbe conditions to be fulfilled for 
obtaining 'forelgn assistance for power 
plants in the State sector; and 

(d) whether all these projects for 
which assistance is being sou,ht fulfil those 
condi tions ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SA THE) : (a) to (d). A Dumber 
of power projects arc presently uDder 
implementation in the State Sector with 
World Bank assistance. Thele include: 
Bodhghat (M.P.), Upper Indravati (Orissa), 
Lower Periyar (Kerala). Sardar Sarovar 
(M P., Maharashtra and Oujarat) and 
Chandrapur Extension (Maharashtra). In 
addition, Narmada Sagar multi .. purpose 
project (M.P.), KaUnadi Stale II 
(Kamataka) and Nathpa Jbakri (H.P.) are 
under consideration for World Bank 
assistance. A pipeline of power projects for 
World Bank assistance is drawn up from 
time to time in consultation with the 
concerned authorities. In selectina the 
projects, the following obj ectives are kept 
in view :-

(i) The project should be in COG-
formity with the priorities laid 
down in the Seventh Plan. 

(ii) Sufficient funds ha ve been aUo-
cated in the approved Plan ror tbe 
project. 

(iii) Tbe project should be ecoaomi· 
cally viable and technically feuf· 
ble. 

Th. iDal selection of projecta iI mad,. 



Widaia the' overall commitment indicated 
annuaUy by dlo, World Bank at the 
Consortium moetisi. 

4692. SHRI K.. V. SHANKAIlA 
GOWDA: Will the Minister of INDUS-
TIt Y be pleased to state : 

<a) the prospects of more Indo·U .K. 
joint ventures likely to come up ; 

(b) what are the Indo·U .K.. joint 
ventures OD which agreement bas been 
reached between the two countries; and 

(c) the projects that Indo-U.K. joint 
ventures will take up during 1986 .. 87 and 
tbe allittancc that will be provided by the 
U.k. Govornment Oft such joint ven-
tures? 

THS MINISTER OF STATE IN THE 
DEPAR.TMENT OF INDUSTRIAL 
DEvELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) In the meeting of the 
,,**rial Collaboration Sub-Committec « the Indo-Britiih "'Economic Committee 
tad" in London on 11-13 Septenlber, 1?8S, 
it was aareed 'bat the potential areas of 
aau.UUll cooperation wer" automotive 
,,"odUct. ; tele .. communicatioDl.; electro-
Di~ and softwate ftcxible manuiact,uring, 
. .,stems ; anti ... pollution measures; eoer,y 
OGDaorvation aDd alternative en,ersy 
~ure.e., etc. 

(11). The Government of Imlia bas 
",,"o"cl, siace 1957, Ol0tC than 2,000 
cases involvina collaborations 'between 
Indian and U.K. firms/companies. The 
detail. of :the approved foreign coJlabora-
dG8 ~I are published by the Indian 
Invcstmeut Centre quarltrly and copies of 
the same arc available in the Padiament 
Lit)ral1·· ' 

(c) It I. not possible to project the 
~UK' .oolllf)orations for t,he year 
1986-87'"'the coJJaboradoD approvals are 
&ranted in response to ,the pro,osals sub· 
,mitt'" ~ .. the e~tre~reD'eut •• 

~. '1' 

SW, .......... .,at Req ...... ta' .. 
P.per, ...... '· 

4693. SHRJMATI .USHA C.OU-
DRARI : WiU th,:: ~ter' of. 1)JI)US· 
TR¥ be ploase4' to ,Itato: ,; 

<a) whetaer a study i. boiD' U~I •. 
taken for the paper industry about thl 
aspf.'Ct of its input reQ»irements pa't~ 
cuJarly shortage of forest ,raw materials; 
and 

(b) jf so, the details thereof? 

THE.MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTR.I.t\L 
DEVELOPMENT (SURI M. ARUNA-
CHALAM) : <a> Yes, Sir~ 

(b) Since the study is in progress, 
DO details are available at present. 

V .. ef No8.CODt.tie.Dal Eaeru Gada.'. 
4694. SHRI JAI PRAKASH AGAR-

WAL: W·ill the Minister.of ENBR.GY be 
pleased to state: 

(a) ,the steps under ,implementation 
to aC4CcJerate the use of non-e.oaveationa!, 
enerlY gadsets ~Dd large scale popularila-
tion of the same in urban and rural areu ; 
and 

(b) the incentives availabJe for the' 
manufacture and supply of such equip-
menta in. tbe; country? 

, THE MINISTBR. OF BNBR6Y (SHILl 
VASANT ,SATHE) : (a), Steps takon to, 
eD~urale the use of nOll-conventional 
soarces of ener,y devices include techo'·· 
cal supports, subsidies aud" oti:lft ft,,,u 
incentives for cODstructioa/instaJlatioQ. 
arransing demons~ration prp,raliWDes" trai· 
ning pcogrammes for villalc,;s, spread of 
awareness through ,eminar', symposia. 
radio and TV, acceleratod use throulh 
C.u.ll aD' State. N$dal aunci4i as well 
a~,,!,..,votUQ,t.ry." .oqaQi,atio,s. BftOrq IrA 
bAd .. C~$jl)u.d tQ\ ,e¥tond . tb. tQ",,'ae. of 
ta .1 :."~iDl P~Il.~ •. to :D1DfO., ..... 
~ICO "'.r".r_UQe .~0It., an" .... , .. ! 
dflQiMlQl Qf.ptMIo" d''* •..• o\llb a&a. 
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(b) Various ,iacontWeI are avaUabIe 

!D tile "form of exemption from payment 
'Of tiles tax aad excise duty, accelerated 
depreciation, ,80ft loans, custom duty 
exemptiOQ OIl certain raw me terials and 
equiptDeJilt lor manufacture and use of 
Don-conventional energy devices. Purther, 
the Goftrnment have delicenscd the 
IDaufactce of equipment for exploitation 
of additional sources of enerlY like solar 
energy, wind power, biomass including 
'*'las, geothermal etc. 

Espa_1oa of Costing &ad Eeooomic 
Analysis DJvisioDI 

4695. DR. O. VIJAYA llAMA RAO: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) tbe strength of costins and 
economic analysis Divisions in the 
Ministry of Communications, Department 
of Posts aDd Department of Telecommuni-
cations; 

(b) whether tbo present .. tructure is 
capable 0 f coping up with the increasins 
load of work in these two areas especially 
in the context of modernisation aDd tech-
nolopcal developments that are r.apidly 
taking place in the communication sector; 
and 

(c) whether Government propose to 
expand these Divisions during the Seventh 
Plan period ; if so, the details thereof? 

THE MINISTBROF STATE OF THE 
MINISTRY ,OF COiMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIW AS MIRDHA): (a) 
The strength of Costing Cell in the Depart-
ment "r Posts and Department of Tele-
communications is as follows: 

Deparfmeat ,ef,P •• " 

1. AUU. marcetof 'Oeeeral 1 

2. Accounts Officer 1 

,3. .JuoJor Ac.eounts Office.ts ,2 

4. Lower Ds. Clerk 1 

The cell fa wortinl under 'tbe ~aU 
charle of the Dy. Bitector e.:~"1. 

Departmeut of TelecommallkatJoaa 

1. Dlroctor I 

2. A.stt. Director General 1 

3. Junior Accounts Officers 2 

4. Persona) Assistant I 

There is no economic analysis DivIsion In 
the Department of Posts. The atreD,tb ()f 
economic analysis Division in tbo Depart-
ment of Telecommuaieation is al 
under :-

1. Bconomist 1 

2. Sr. Research Officers 4 

3. Research Officers 2 

4. Jr. Accounts Officers 2 

5. lr. Ballncers ,a 

6. Personal Assistants 2 

7. PersOlial Assiataa tI 1 
in CSS Gr. C 

8. Assistant 1 

9. L.D.C. ·1 

10. P.on ~ 

(b) and (c). The oxistiDa atroqatb 11 
adequate at present. E~sjon wlll,N 
considered as and wheD juatiflc:atioa 
arises. 

Leakqe of L.P.G .......... 

4696. PROF. NJR.MALA KUWAItI 
SHAKTAWAT : Will the Minister of 
,PETROLEUM AND NATURAL. 'GAS bo 
pleased to state: 

<-> .. tiler it 'is fact ,bat U"Uled 
petroleum 8U ..... ed .'Batoa,· __ 
centJ)'; 
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(c) whether, this bas affected tho 
Nationa.l Hiabway No.8? 

THE MINISTER OF STATE OF THB 
MINISTR.Y 'OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHBKHAR SINO H) : (a) to (c). On 
March 9, 1986, a tanklorry carrying bulk 
LPG from Bombay Refinery to Jodbpur 
.Bottling Plant developed a leak: enroute 
near Boroda. The lorry was immediately 
taken off the National Highway to avoid 
any disruption of traffic and the leak was 
pJulled, by experts froll) Koyali Refinery. 

O"erloacllDI of telecommunIcation Detwork 

4698. SHRt PRAKASH V. PATIL : 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether telecommunications ex-
perts of the world have cautioned that 
India is fast approaching a stage when the 
telecommunication network will totally 

... collapse because of sheer overload; 

(b) if so, the centres where the load 
factor bas become a menacing problem; 
and 

(c) What steps are being contempla-
ted to remedy tbe situation? 

THE MINISTER OF STATE' OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THB MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) 
'Telecommunication services in the coun try 
are functioning under severe constraints of 
scarCe resources and overloading of the 
exchanses, due to large waiting list. 
However, the problem of over-load is duJy 
taken care of by regular assessment of 
traffic load on the various stages of equip-
ment and adopting of corrective measures 
and, 8S such, telecom. network will not 
','ollapse due to this factor. 

(b) Does not adse in view of the (a) 
above. 

(c) Mainly, the followina steps are 
taken to remedy the situation. 

(I) Readings are taken relularly for 
f" . t~ •. trJ'tfic load .and overft~w etc. 

TheBO readina. are analysed and 
relief equipment is planned and 
provided wherever needed. More-
over, re-arrangement is also mad. 
in different groups of equipmeDt 
for the even distribution 'of load. 

Oi) The equipment is kept in workin. 
condition by regular maintenance 
routines. 

(iii) Replacement of life' expired and 
worn out telephone exchanges. 

(iv) Opening of new telephone exch-
anges and expansion of the exist .. 
ins network and Wiping out the 
waiting list. 

(v) Improvement and expansion of 
inter-exchange junction network 
with provision of more reliable 
media such as cable, PCM and 
microwa ve systems. 

(vi) Increasing the capacity of inter 
city transmission media and pro-
vision of adequate channelling 
equipment. 

Telephone Facilities In Tribal Areas fa 
Tamil Nadu, Kerala and Andhra Pradesh 

4699. SHRI P. SBLVENDRAN : Will 
the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether Government have any 
proposal for providing telephone facilities 
in tribal areas in the States of Tamil Nadu, 
Kerala and Andhra Pradesh; 

(b) if so, the funds allocated for 
this purpose; and 

(c) if not, the reasons therefor? 

THE MIN1STER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND 'MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) Yes. Sir. 

(b) Expenditure will be met from 
the lump sum ll'aDt Biven to respective 
circles on yearly basis. 
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(c) Does not arise in view of (b) 
above. 

Bio-Gas and Improved Chullas in West 
Bengal 

4700. DR. PHUl.RENU GUHA: 
Will the Minister of ENERGY be pleased 
to state: 

(a) the amount spent in West Bengal 
during Sixth Plan for bio .. gas and impro· 
vcd chullas ; and 

(b) the amount allotted for family 
size bio-gas and chullas for West Bengal 
during Seventh Plan? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) The National 
Project for Biogas Development tNPBD) 
which caters to family based bjog.~s plants, 
commenced in November, 198J, and the 
National Project for Improved Chulha 
(NPIC) was launched in December, 1983. 
A sum of Rs. 136.18 lakhs under NPBD, 
and Rs. 14.37 lakhs under NPIC were 
released to the state of West Bengal, during 
the Sixth Plan period. 

(b) Statewise targets and release ~f 
funds are n1ade on a year to year basIs. 
During 1985-86, Rs. 105.24 lakhs and Rs. 
35.70 lakhs have been sanctioned to the 
state of West Bengal under NPBD and 
NPIC, respectively. 

Transmission losses of Electricity 

470), SHRI D.B. PATIL: Will the 
Minister of ENERGY be pleased to state: 

(a) whether any steps have been taken 
in 1985-86 to reduce transmission Josses of 
electricity; 

(b) if S0, the details thereof; 

(c) whether these steps have resulted 
in reducing transolission loss ; 

(d) if so, to what extent; and 

(e) whether does our country stand 
in comparison to other countries in this 
matter? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (d). Detailed 
guidelines have becn issued to the State 
Electricity Boards for reduction of trans .. 
mission and distribution losses. A Pilot 
Project for loss minimisatiC'n in 11 KV 
feeders has also been taken up. The 
effectiveness of the steps to reduce trans-
mission and distribution losses would be 
known when power consumption accounts 
for the year 1985-86 are available and 
compiled by the respective power authori-
ties. 

(e) The transmission and distribution 
losses in our country arc hjgher in com .. 
parison to most of the advanced countries. 

Paper Mills in Orissa 

4702. SHRI RADHAKANTA DIGAL: 
Will the Minister of INDUSTRY be plea-
sed to state: 

(a) the number of paper mills set up 
in Orissa; 

(b) the location of each of these 
paper mills ; 

(c) the number of mills managed by 
Government and the number of those 
under private management ; and 

(d) the details thereof? 

, THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to (d). The details of 
'the units set up in the State of Orissa 
in the organised sector for manufacture 
of paper and paper board are given 
below: 
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SI, Name of tbe Unit 
No. 

1 2 

1. Mis. Orient Paper Mill. 

1. M/I. Titalrarb Paper 
Milia Ltd. 

3. M/s. Straw Products Ltd. 

4. MIs. Konarak Paper & 
Industries Ltd. 

5. ;M/s Emani Paper Mills 
Ltd. 

6. MIs. Sewa Paper Mills 

-

Location 

3 

Brijrajnaaar 

Cbowdhwar 

Rayagada 

Mayurbhanj Distt. 

Balasore Distt. 

Koraput Distt. 
....... -...... -.... -... ~...-.~ 

Annual 
instaned 
capacity 

4 

76,000 

18,000 

50,500 

4,800 

6,500 

25,000 

All the above mills are under private management. 

Telepboae CODBedloDI In Orl.18 

4703. SHRI HARIHAR SOREN: 
Will the Minister of COMMUNICATIONS 
be pleased to sta te : 

(a) the number of telephone cenoec-
tions Biven by his Ministry in diffeMat 
parts of the country in 1984-85 an d 
1985-86 ; 

(b) ,the Dumber ,of tel,pAtone connec-
tions provided in different districts of 
. Orissa in the <above two years ; 

(c) how many applioants are still 
on the waiting lists ,for telephone connec-
$ions in OriHfl .; -and 

(d) the stcps taken to clear the 
~backlol '1 

THE MINISTER OF STATE OF THB 
MINISTR.Y OF COMMUNICATIONS 

AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIW AS MIRDHA) : (a) The 
,number of telophone connections given 
in Telephone Districts ·and Telecom. 
Circl es in the country in 1984·85 and 
]985·86 (upto 31st January, 86) is given 
in the statement-! given below. 

(b) The number of Telephone connec-
tions provided in different districts of 
Orilsa in above two years is liven in State .. 
mOllt,·II liven below • 

(c) The Dumber of applicants on the 
waiting Jist for telephone connections in 
Orissa as on 29.3.86 is 3963. 

(d) There are proposals to open new 
TeJepbone Exchanges and to expand the 
existing ones, wherever feasible to clear 
the present waitinalist dependiDI on the 
availability of resources. 
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Sl. 
No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

1. 

2. 

Writt. A".er, CHAttR.A it, 1908 . (SAttA) W,IIM.> .4uwrl ii' 
Statement I 

NETDELS NETDELS 

TBLECOM Provided during 
CIRCLE 1984-85 

2 3 

Andhra Pradesh 10983 

Bihar 3245 

Gujarat 7039 

J & K 757 

KarDataka 9764 

Kerala 341S 

M.P. 7281 

Maharashtra 9609 

North .. East 1402 

North-West 8097 
iii' 

Orissa 3672 

Rajasthan 3484 

Tamilnadu 14211 

Uttar Pradesh 12092 

West Bengal 2020 

TOTAL 97071 

NET DELS PROVJDED 
DURING 1984-85 

METROPOLITAN DISTRICT: . 

Bombay 

Calcutta 

45420 

7509 

Provided durioS 
1985 .. 86 upto 31.1.86 

4 

2861 

1473 

2590 

555 

8025 

5935 

2648 

8545 

1086 

4181 

2225 

2736 

4257 

2850 
~ 

726 

.__ 

50693 

NET DELS PROVIDED 
during 1985-86 upto 3 L 1.86 

22411 

3338 

'it ", ••• 



Al-atL i, tOa6 

1 2 3 4 

3. Delbi 25435' 18266 

4. Madras 9277 2911 

TOTAL 87641 46933 

MAJOR DISTRICTS: 

1. Ahmedabad 11S16 4014 

2. Bangalore 4820 3932 

3. Hyderabad 4386 3146 

4. Kanpur 138 1112 

5. Pune 4441 3834 

TOTAL 25301 16038 

MINOR DISTRICTS: 

1. Bhopal 270 

2. Chandigarh 343 469 

3. Jaipur 3427 618 

4. Lucknow 2107 202 

s. Patna 543 474 

6. Trivandrum 2756 284 

7. Agra 239 -177 

8. Allahabad 324 10 

9. Amritsar 30 31 

10. Baroda 48 788 

11. Calicut 98 -11 

12. Coimbatore 764 181 

13. Brnakulam 944 669 

14. Gauhati 666 623 

15. Indore 3514 728 

16. Jul1undur 245 164 
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1 2 3 4 

17. Ludhiana 48 -39 

18. Madurai 1007 803 

i9. Nagpur 1170 391 

20. Rajkot -1 407 

21. Surat 107 15 

22. Varanasj 284 303 

23. Vijaywada 829 630 

Tota) 19492 7833 

G!Total 229505 121497 

Statement II 

SI. Name of the District Net t eJephone Connections Provided 
No. 1984 .. 85 1985·86 

(upto 29.3.86 

_._ ...... -.-.--
1. Balasore 161 259 

2. Bolangir 112 124 

3. Cuttack 485 314 

4. Dhenkanal 302 200 

s. Oanjam 175 S08 

6. Kalahandi 72 Jl 

7. Keonjhar 51 46 

8. Koraput 318 127 

9. Mayurbhanj 122 214 

10. Phulbani 41 56 

11. Puri 1,329 1,179 
I 

12. Sambalpur 218 181 

13. Sundergarh 286 326 
- . "",':--:--
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MeDaI.dare of L.P.G. Cylinders In Welt 
Be .... 1 

4704. SHRI SYED MASUDAL 
HOSSAIN: Will the Minister or INDUS-
TRY be pleased to state the L.P.G. cylin-
der plants sanctioned for West Bengal 
durinl the last ten years as compared to 
such sanctions granted for other States 
during the corresponding period ? 

THE MINISTER OF STATE IN 
THB DEPARTMENT OF INDUSTRIAL 
DBVELOPMENT (SHRI M. ARUNA-
CHALAM) : No licence under the Indust-
ries (Development and Regulation) Act 
is required for the manufacture of L.P.G. 
cylinders. However, in the organised 
sctor durina the last 10 years, 27 units of 
West Bengal and 750 units of other 
States were registered with the Directo-
rate General of Technical Development 
for the manufacture of L.P.G. cylinders. 

Mbalng of Coal Deposits In GuJarat 

4705. SHRI MOHANBHAI PATEL.: 
Will the Minister of ENERGY be .pleased 
to state 

(a) whether any survey has been 
conducted in Oujarat to find out coal 
deposits; 

(b) if so, the details of s~rvey con-
ducted and when; 

(c) the findings thereof; and 

(d) the steps being taken or proposed 
to be taken for mining it ? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) to (d). 
Oil and Natural Gas Commission whi'le 
drilling for oil in Gujarat discovered coal 
reserves estimated to the tune of 63 billion 
tonnes in Mehsana-Kalo1 area at depths 
varying from 700 .. 1700 metres. These deep 
coal seams are not capable of being mined 
by conventional nlining methods. 

·Clolure of Keacluadib Colliery of Dharat 
Cokma Coal Limited 

4706. SH,I BASUDEB ACHARIA : 
Will the Minister of BNERGY be pleaae4 

to state: 

(a) whether Kenduadih Colliery, 
lying closed in the area No. VII of Bbarat 
Coking Coal Limited has been restarted; 
if so, the date of restarting the mines, 
number of workers working in the mines 
and production of coat from it as .on 1 
January, 1986, facts in detail ; 

(b) whether the original name has 
been abolished and it bas been merged 
with Bhagabandh Colliery, if so, the rea· 
sons thereof ; 

(c) whether any worker bas been taken 
back after restarting of the mine; and 

(d) if so, the details thereof and if 
not, the reasons therefor ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Yes, Sir. The 
18 seam of Kendwadih Incline mine in 
Area VII was restarted in July, 1975 and 
production commenced from Febuary, 
1981. At present, 259 persons are emp-
loyed with a daily production of about 
160 tonnes. 

(b) The original natne has not been 
abolished but the 18 seam of Kendwadih 
mine has been merged with Bhagaband 
Co)1iery for administrative and opera-
tional convenience. 

(c) and (d). As per available records, 
no worker was empJoyed in the 18 seam 
of Kendwadih mine at the time of nation-
alisation. The operation of this seam bad 
been discontinued by its owners sometime 
in 1966. Hence question of taking back 
any worker doe~ not arise. 

Enquiries by M.R.T.P. Commission 

4707. DR. G. VIJAYA RAMA RAO: 
Will the Minister of INDUSTRY be plea-
sed to state : 

(a) whether it is a fact that the 
monopolies and Restrictive Trade Prac-
tices Commission has stepped up its tempo 
of enquiries on the basis of unfair trade 
practices, specially misleading. erroneous 
advertisements, as reported jn 'Economic 

.: Tim'es' of 18 Fobuary, 1986 ; and 
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(b) whether MRTP Commission would 
in all fai.rnoss, widely inform the firmsl 
parties through press publici,ty of tbe new 
legislation on unfair trade practices on the 
lines of similar publicity by Income Tax 
and Cllstoms Authorities ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRJ M. ARUNA· 
CHALAM) : (a) Enquiries inttitutod by the 
M.R .. T.P. Comlnission durrna 1985 ba~e 
shown an appreciable increase over the 
enquiries instituted during 1984 in respect 
of unfair trade practices which also include 
misleading and erroneous advertisements. 

(b) MRTP Commission issues press 
reJeases in all important cases wben enqui-
ries are instituted and when final orders 
are passed. These presS releases create 
awareness among the people about the 
relevant provisions of the MRTP Act 
and powers of the Commission. 

Increase in Prices of Enzyme Products 

4708. SHRI SHANTI DHARIWAL: 
Will the Minister of INDUSTR V be 
plea sed to state: 

(a) whether the drug companies are 
increasing t,he prices of Enzyme products 
used for digestive purpose; 

(b) whether his Ministry is satisfied 
with the price increa')e ; 

(c) whether these medicines are un .. 
der price control; 

(d) if so. whether the manufacturers 
took permission of increase the prices; 
and 

(e) if not, wbether there is any pro-
posal to control the prices of these 
medicines? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETR.OCHEMICALS (SHRI R.K. JAI .. 
CHANDRA SINOH) : (a) to (c). Enzyme 
prQducts are price decontrolled under the 
Drup (Prices CODUoJ) Order, 1979. 
Manufacturers &1'0, therefo", f .. to '"* 

their prices' without an,. price approval of 
the GoYernment .. 

(d) Does not arise. 

(e) Bxi&ting Dnlg Policy includina 
proviaions relating to pricing are under 
review. 

Outcomelof Joint Bipartite COluUetl. 
Committee for Coal Indust ry 

4709. DR. B.L. SHAILESH: Will 
the Minister of ENERGY be please4 to 
state: 

(a) whether the Trade Union Leaders 
and Chief Executive of Coal India Limited 
(elL) companies met during the last month 
to discuss problems of production, produc-
tivity and costs in the industry and to 
come with remedial measures; 

(b) if so, the outcome of this exer-
cise by the Joint Bipartite Consultative 
Committee for Coal Industry (JBCe); 
and 

(c) the steps being taken for making 
coal industry professiona1Jy sound and 
financially strong? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) A meeting of 
the JBeeI was held on 7.3.186 to consi-
der, inter alia, problems of production, 
productivity and costs. 

(b) The deliberations Were useful 
and it was decided to hold follow-up meet-
ings of JDeeI regularly to consider matters 
connected with production, productivity 
and costs in the coal industry. 

(c) Improving the manalement· of 
coal companies with a view to achieving 
better production, productivity and 
financial results is a continuing exercise. 
Tho 'steps being taken in this direction 
include. investment in new mines, adop. 
tion'of better tecbno)oIY, fuller utUisatioD 
of mining capacity already created, more 
efficient ute and better maintenance of 
equipments, stricter control of inventory 
and economy in the use of stores, better 
u •• of manpow~r by controllina absen-
teei.m and enrorcio8 disQiplioe llnd idoQ-
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titleaHon of surplull workers and their re ... 
deployment after suitable training, better 
availability of scare inputs like explosives, 
timber etc., reduction of pit-head stocks 
by faster movement and more systematic 
distribution, expeditious and timely comp-
letion of new projects and improvement 
in the law and order situation and control 
over mafia activities in Bihar-Bengal 
coalfields. 

S~ortale of A-Tabes aad Iron Wire 

4710. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether there is any shortage of 
stores especialJy the A-tubes and iron 
wire resulting in a setback to the installa-
tion of Public Call Offices and Telephone 
Exchanges in the country: 

(b) if so, tbe extent of shortage and the 
reasons for its occurrence at this stage 
when a decision to involve the private 
enterprise has also been taken ; an d 

(c) the likely date by which the 
shortage would be eliminated and the 
reasons for delay? 

THE MINISTER .oF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF ST ATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIW AS MIRDHA) : (a) No, 
Sir. There is no general shortage of stores, 
especially Afttubes and Iron wire at 
prescnt. 

(b) Question does not arise. 

(c) Question does not arise. 

Heavy Industries ID States 

4711. PROF. NARAIN CHAND 
PARASHAR : Will the Minjster of 
INDUSTRY be pleased to state: 

(a) whether Government have ensu-
. red the setting up of at least one hea vy 

industry unit in the states which did not 
have such a unit durins the Sixth five 
Year Plan ; 

(b) if so, the names of the heavy 
industry units set up State-wise durins the 
Sixth Plan period alona with the locations 
thereof; 

(c) if not, the reasons for the imba-
lance and the names of the States which are 
stiU without a single public sector heavy 
industry as on date; and 

(d) whether at least one such unit is 
proposed to be set up in each State espe-
cially when the State Governments con-
cerned and the representatives of tho 
people therefrom have demanded it ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALA M): (a) to (d). There is no pro-
posal at present to set up any new heavy 
engineering project in pubJic sector in 
the country during the Seventh Five Year 
Plan under the Department of Public 
Enterprises. The States without a central 
.public sector heavy engineering unit are 
G ujar'lt, Arunachal Pradesh, Meghalay 
and Manipur. Setting up and choice of 
location of new projects is based on 
techno-economic considerations. 

Shifting of Existing Departmental Sub-
Post Offices to New Buildings 

4712. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) whether the Department of Posts 
have launched any drive to curtail exces-
sive expenditure especially on the non-
plan side, as an economy measure ; 

(b) if so, whether it is also a fact 
that a number of proposals for shifting 
the existing Departmental Sub Post 
Offices to new buildings with higber rents 
have also been taken up in the various 
Postal Divisions; 

(c) if so, the details of the proposals 
to shift the sub offices from existing buil-
dings and the increase in the rent in the 
case of new buildings, for each Postal 
Divi,ion of Himachal Pradesh; and 
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(4) . whether all such moves would 
be sheJved OD account of economy drive ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) 
Yes, Sir. 

(b) Post Offices are shifted from one 
rented buUding to another rented building 
takins into consideration various factors 
such as operational requirements, inade-
quacy of the present accommodation, 
persistent demands from the landlords for 
vacation of the building; etc. 

(c) This information in respect of 
each Postal Division of Himachal Pradesh 
is being collected and will be laid on the 
Table of the House. 

(d) No, Sir. Each case wil1 be consi-
dered on its merits. 

Setting up of Pilot Project for obtaining 
Fuel from Coal 

4713. SHR.I P. R. KUMARAMA .. 
NGALAM : Will the Minister of ENER· 
GY be pleased to state: 

(8) whether underground coal fires 
are still raging in our coal mines and 
reducing our mineral wealth and if so, 
details thereof and measures taken/pro-
posed indicating estimated losses suffered 
80 far; 

(b) whether a Committee set up un-
der Sir l.e. Ghosh in 19S4, bad recommen-
ded setting up of a pilot project for obtai?-
ins fuel from coal as has been done In 
West Germany and if so, progress made 
so far; and 

'-. 

(c) whether the project bas not made 
·d . f cost any progress due to conSl eratlon 0 

price calculations of the fucl oil on t~e 
lines of discontinuation of alcohol In 
petrol after the Second World War ? 

THB MINISTER. OF ENERGY (SHRJ 
VASANT STATE) : <.) 84 lires are repor· 

ted to be active at present in underll'ouDd 
coal mines in the country. Pires have 
been active since the· beginning of the 
ce~tury. In Jharia coalfield alone a JOSI 
of 36 million toones of coal has been esti· 
mated due to fires. Projects coveriq 6' 
fires in various coal companies arc under 
implementation. Projects are being pre-
pared to cover the remain ina fires. 

(b) The Ghosh Committee (19'6) 
made a proposal for setting up of plant. 
for the production of synthetic liquid fueJ 
from coal. 

(c) In general it can be said that 
the economics of coal to oil conversion i. 
not favourable. 

LPG Fadl it, to Port Blair 

4714. SHRI MANORANJAN BHA· 
KT A: Will the Minister of PETRO· 
LEUM AND NATURAL GAS be p]ea.ed 
to state : 

<8> whether Government had earlier 
decided to provide Indane LPG las to 
all district headquarters including Port 
Blair, the capital of Andaman & Nicobar 
Islands 

(b) if so, tho reasons why this faci-
lity has not been extended to Port Blair 
so far; and 

(c) when his Ministry proposes to 
extend the facility to Port Blair? 

THE MINISTER OF STATB OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
Saf,KHAR SINGH) : (a) to (c). The Oil 
tt1«tketing companies have been advised to 
~~brd priority in providing LPG facUlties 
to district Headquarters subject to econo-
mic viability. The Andaman & Ni90bar 
Administration and the Indian Oil Corpora-
tion are exploring tbe feasibility of LPG 
marketing at Port Blair, keepiu, in view 
tbe relevant aspects like trantport_atioD 
arrao,ements, costa, infrastructural requi-
rements etQ. 
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5000 Lie De" TelepboDe Excbaale at Port 
Blair 

4715. SHRI MANORANJAN BHA. 
ICT A : Will the Minister of COMMUNI. 
CATIONS be pleased to state: 

(a) whether there was a proposal for 
having a 'OOO .. line new telephone excbange 
for Port Blair ;, 

(b) If so, when tbe proposal was 
mooted; 

(c) the present stage and the time by 
which this is likely to be completed ; 

(4) whether tho Andaman and Nica-
bar Administration has allotted a site for 
construction of the same telephone 
exchange. 

(e) if so, when the allotment was 
made and what action has been taken 
for construction of telephone exchange 
on' that land ; and 

(f) the target date fixed for liVing 
STD facility from Port Blair and the 
prescnt politi on In this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF ST A TE IN 
THE MINISTRY OF HOME AFFA,IRS 
(SHRI RAM NIW AS MIRDHA) : (a) 
and (b). A crossbar automatic exchange 
with initial capacity of 1500 lines in 
replacement of the existiol stroDler ex .. 
change has been planned for commissioning 
at Port Blair. Equipment for the proposed 
croubar oxchaDic was allotted in Novem-
ber, 1983. 

(c) Project estimate has been sanc-
tioned. The exchange is expected to be 
commissioned during early period of 8th 
Five Year Plan. 

(d) Yes, Sir. 

(0) The land was allotted on 23.'.83. 
Action on preliminary steps like sanction 
of building drawings were completed and 
estimate is under preparation. Building 
construction is expected to commence 
within a year. 

(f) Switchina equipment for living 
STD facility bas been installed at Port 
Blair and STD facility is expected to be 
commissioned durina 1986·87 after the 
availa bility of satellite channels. 

Postal Advisory Committee meetbap 'or 
Andaman and Nlcobar tslands 

4716. SHRI MANORANJAN BHA· 
KT A : Will the Minister of COMMUNI .. 
CATIONS be pleased to state : 

(a) the number of meetings of the 
Postsl Advisory Committee held for Anda .. 
man and Njcobar Islands during the last 
three years; and 

(b) if no meetings have been cot;lduc-
tcd, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF ST ATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) No 
meeting could be held during last three 
years. Last meeting was held in December, 
1982. 

(b) Term of Committee expired on 
31.12.83 and new Committees was consti-
tuted on 18.7.85. Meeting scheduled on 
13.11.198' conld not be held due to un .. 
avoidable reasons. Next meeting is due 
to be held sometime in April 1986. 

Use of Foreign Trade Marks by 
Companies 

4717. SHItI ANANDA PATHAK: 
Will the Minister of INDUSTRY be pleas .. 
ed to state: 

(a) whether while granting foreign 
collaboration, a condition is always placed 
that no foreign Trade Mark will be 
used j 

(b) the steps taken to ensure that 
the condition is adhered to ; 

(c) the monitoring system available 
thorefor ; .Qd 



CHAIT"A 1" lW (~AK.A) 

(~l the details of pepaJ action taken 
c»f PJ:M9~4 to be takeD in such cases ? 

T~B MINISTER. OF STATE IN THE 
PE:r~~rMENT OF INDUSTRIAL DEVE· 
LO'~~NT (SHRI M. A&UNACHA. 
LA¥.) : (4) and (b). Government is not 
pe'lJ'littiDI the use of Foreign Trade Marks 
on items meant for internal sales. To 
cnfQfce this condition, the standard condi-
tions have been amended and instead of 
atatinl that foreign trade marks are not 
ordin~lCily permitted for use on the pro-
ducts for internal sales t the revised condi-
tion pow reads : 

"Foreign brand names will not be 
allowed for use on the prq~pcts for 
internal sales aJtbough there is no 
objection to their use on products to 
be exported." 

(c) and (d). Follow .. up of foreign 
collaboration approvals is done by the 
various Administrative Ministries. Action 
for no~-compliance of the condition atta-
ched with the approval letter is therefore 
to be initiated by the Administrative 
Ministry concerned with the item for 
which the foreign trade mark is used. 

Fault, Te,.,pboDe Senlce in Calcutta and 
Howrah Circles 

4718. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of COM-
MUNICA TIONS be pleased to state : 

(a) whether there have been recurr-
ing complaints from Calcutta and Howrah 
Circles in West Benaal regarding faulty 
Wm~~D' of telepbone system making it 
d#ftcult ,to let correct local as well as 
trunk calls expeditiously ; and 

(b) if so, the steps taken to make 
telcphpne system more efficient? 

THB MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF ST ATE IN 
T,HB MIN.ISTRY OF HOME AFFAIRS 
(SHRI!R.AM NIWAS MIRDHA) : (8) Yes, 
Sir. 

(b) Steps being taken to make tele-
phone' .ytem more efficient are siven in 
statement sivcn below. 

S~.fe~el;lt 
~ '\' r .' ' 

Step, to Improve the Telephone Iy't~m 
l. • 'I 

0) Replacement of life-expired and 
worn out telephone excbanges and 
provision of adequate spares for 
maintenance of serviceable equip-
ment. 

(ii) Improvement and expansion 'of 
interexchange junction network 
with provision of cable PCN" and 
fibre optics microwave systems. 

(iii) Rehabilitation on the external 
plant which is the weakest link of 
the system, by use of jelly ti]]ed 
cab~e., prclsllrisation of dry 
cables. providing ducts, forma-
tion of public utility co-ordina-
tion Boards in major cities and 
towns. 

(iv) Increasing th\! capacities of elec-
tronic trunk au tomatic exchan'ies 
aQd phasing out the pentaconta 
crossbar trunk automatic excb.,n,e 

. "',j" 
equipment which is responslbl= 
for large scale failure of STD 
calls. 

(v) Increasing the capacities of inter .. 
metro transmission media and 
provision of adequate cbannclli,n& 
equip~ent. . 

(vI) Computerisation of some of the 
important automanual servic~' 
like directory enquiry and trunk 
booking/ enquiry. 

New Post Offices in Punjab and H.,._ 
Duri ... ~ 

4719. SHRI CHIRANlI ~.t\~ 
SHARldA : Will the MiQistcr of 
COMMUNICATIONS be pleased to st,at\c 
the total number of ne,,: p<?st of!1~!, 
proposed to be opened In Pllnjab and 
;Hary~na during 1986 with tb~i .. 1~at,~qn"1 

THE M~~T~ OF StArJ3 .. QF Jljl; 
MlNI$.TR~ OF ,COMMl..fl!i~~.TIq~ 
AND T~B MINI~T~R OF ~r~~B ~ 
Ta~ ~·n-fISTltY Of Hq~~ :Afl"~\ 
(SHill RAM NIWAS .MM\PtN l: :liC? A~~' 
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post 'offices are proposed to opened in 
Puojab and Haryana during 1986, as of 
now, in view of the ban on creation of 
posts. 

Bullock Power and Blog •• 

4720. SHRI P. R. KUMARAMAN-
GALAM : Will the Minister of ENERGY 
be pleased to state: 

(a) whether despite being one of the 
pioneers in starting Biogas technology, the 
country has only 2-3 lakhs Biogas plants 
actually operating as against over 7 
million In China ; if so, the reasons there-
for; 

(b) whether it is a fact that Govern-
ment are not payins indepth attention to 
the upgrading of bullock power inel uding 
bullock cart which has an estimated invest-
ment similar to that of the Railways and 
if so, concrete plans proposed under 
Seventh Plan ; and 

(c) whether Bullock Cart and Bullock 
Power would be considered as one of the 
TecMololY Missions under Seventh 
Plan' 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : <a) Several improved 
designs of bullock carts and other animal 
drawn vehicles as well as agricultural 
implements have been developed for diffe .. 
rent aaro-climatic zones by different 
agencies. A National programme on 
Demonstration of Improved bullock carts 
is under preparation for the Seventh Five 
Year Plan. A Centre for draught animal 
power is also proposed to be established. 

(b) No, Sir. Over S.S lakh biogas 
plants have been set up in India and 
evaluation survey studies conducted by 
independent agencies indicate that over 
85% of the plants set up under the 
National Project for Biogas Development 
since 1981-82, are in working order on an 
all India basis. For China earlier reports 
indicated installation of about 7 million 
plants while current reports indicate that 
about 4.S minion plants are only functio-
ning. However, it is not possible to con-
firm the authenticity, of the information 
with resard to China. 

(c) Some areas have been decided 
for tecbnology missions as mentioned iD 
the President's Address, and a few more 
are likely to be added based on sUllea-
tions of the Science Advisory Council of 
the Prime Minister. In addition, sectorall 
departmental programmes of importance 
are proposed to be given as much thrust 
as possible. Accordingly. it is proposed 
now to give an impetus to programmes 
relating to bullock power, upgradation, 
and wider dissemination of improved 
techniques consistent with the financial 

"resources made available whether it is 
, included as a technology mission or 
not. 

[Translation) 

Shortage of Power in Northern States 

4721. SHRI BALWANT SINGH 
RAMOOWALIA: Will the Minister of 
ENERGY be pleased to state : 

(a) whether there is shortage of 
power in Northern States of the country 
and as a result of this shortas. cut is 
being imposed on supply of powe r to agri-
culture and industries; 

(b) if so, the annual production and 
consumption of power in these States 
(Jammu and Kashmir, Haryana Punjab, 
Himachal Pradesh, Uttar Pradesh and 
Rajasthan) ; 

(c) whether in some of tbese States 
generation of power is in excess of their 
consumption ; and 

(d) if so, their names and whether 
any arrangements have been made for 
utilisation of their surplus power? 

THE MINISTER OF ENERGY (SHRI 
VASA NT SATHE) : (a) Northern Region 
as a whole was having a power shortage 
of 11 04, during the period April 1'985 to 
February 1986. To contain the demand 
withi,n availability, power cuts/restrictions 
are imposed by the States on varioul 
consumers. However, agriculture is given 
priority in supply of power. 

(b) Requirement and availability of 
power during the period April 198' t~ 
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February 1986 in tbe States of Northern 
R.esion il indicated in the Statement given 
below. 

(c) and (d). Surplus power on a 
sustained basis is not available in any 

State of the Northern Region. As and 
when surplus power becomes available OD 
account of low demand etc., efforts are 
made to utilise sucb surpluses In tbe 
deficit States. 

Statement 

State/U.T. 

HaryaDs 
1985-86 

(Upto Feb., 86) 

Himachal Pradesh 
1985-86 

(Upto Feb., 86) 

Jamma " Kashmir 
1985-86 

(Upto Feb., 86) 

Punjab IDd. NFF 
1985-86 
(U pto Feb., 86) 

RajalthaD 
1985-86 

(Upto Feb., 86) 

Uttar Prade.b 
1985-86 

(Upto Feb., 86) 

Requirement 

5061 

103 

1544 

9735 

6370 

15943 

Co-Operation of Private Sector for 
Impro,ement in Telepbone System 

Availability 

3815 

700 

1307 

8806 

5883 

13961 

Surpuls (+)/ 
Deficit (-) (%) 

-1252 (24.1) 

-3 (0.4) 

-237 (15.3) 

-929 (9.5) 

-487 (7.6) 

-1982 (12.4) 

(b) A statement is given below. 

Statement 
4722. SHRI BALWANT SINGH 

RAMOOWALIA: Will the Minister of Manufacture 0/ telecommunication equIP-
COMMUNICATIONS be pleased to menls 
state : 

(a) Whether Government have recently 
prepared a scheme for securing the 
cooperation of private sector to bring 
about improvement in the telephone 
system; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTBR OF STATE IN 
THB MINISTRY OF HOME AfFAIRS 
(SHR.I llAM NIW AS MIRDHA): (a) 
Yea, Sir. 

The industrial policy resolution passed 
by the Parliament in 1956 reserves tbe 
manufacture of communication equipment 
for the public sector. Even within tbe 
framework. of this policy, there is a 
scope for manufacture of large variety of 
auxiliary equipment which are now in sbort 
supply by the private sector. In march, 
1984, the, Government decided the foUo-
wins :-

(i) The cooperation of.private enter. 
prise may' be secured in tho 
maDufaoturo 01 ,witchinl &ail 
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traosmissioD equipment for com· 
municatlon sector with atleast 
S 1% share being held by the 
Central/State Governments and 
the maximum of 49% being held 
by the pri va te parti es. This is 
permissible under the Industrial 
Policy Resolution, 19S6. 

(ii) The private sector. may be per-
mitted to take up the manufacture 

, of telecommunication equipment 
for installation at the subscribers' 
premises such as telephone 
instruments, PABX, teleprinters 
etc. Subsequently, in March, 
1985, tbe Government further 
IiberaUsed participation of private 
parties/public in setting up manu-
facturing capacity of telecom. 
switching equipment. It was 
decided that considering limit-
ations of Government resources 
and the aap in availability which 
is likely to emerge in switching 
area, aD ESS factory using the 
technology tbat is being 'developed 
indisenously by Centre for 
Development of Telamatics 
(C.DOT) may be set up having 
investment of the Govern'nlent to 
the extent of 26%, investment of 
the private sector party to the 
extent of 25% and the remaining 
49% would be thrown open to the 
leneral public. 

O ... bore 

2. Government have issued letters of 
intent/industrial licences to the varloul 
public/private soctor organisations for'tbe 
manufacture of electronic PABX/TeJc-
phones/Teleprinters etc. 

[English] 

011 drilling by OU and Natural Gal 
Commission in 1986 

4723. SHRI P. M. SAYEED : Will tbe 
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) the sites where Oil and Natural 
Gas Commission would undertake drilling 
during 1986 ; 

(b) the amount earmarked for each 
such scheduled drilling operation durlnl 
the same period ; and 

(c) the approximate chances of 
success according to the survey reports in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) and (b). The 
areas where ON GC plan to undertake 
drilling during 1986-87 and outlay propos'ed 
for the purpose are as under :-

Area/basin Outlay proposed 
(as. in lakh) 

Cambay 17276 

Kutch.Saurashtra 286 

Upper Assam 11882 

Assam-Arakan Fold Belt 2374 

Bengal 3381 

Krishna-Godavari 6872 

Rajasthan 1844 

Hlm~layan F'ootbUls at Gana_ Vailey 4293 
'Cauvery . 2066 
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lIaore 
Bombay Hiah 

Kutch & Saurashtra 

Kerala-Konkan 

Bengal 

Krishna-Godavari 

Cauvery 

Andamau 

(c) Success in oil exploration is 
highly probalistic in nature. 

Introduction of V.F.T. Co-Axial. Micro-
wave aDd INS AT System of Communi .. 

cations 

4724. SHRI MOOL CHAND DAOA : 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) when VFT, Co-axial, Microwave 
and INSA T systems of communications 
were introduced; 

(b) the circumstances under which the 
above systems were introduced; 

(c) how much amount for equipments 
etc. has been spent so far in each of the 
above systems and how much in foreign 
excbanle ; 

(d) what arrangements have so far 
been made in each case to manufacture 
equipment and parts ; and 

(e) bow the machinery spared as a 
result of aforesaid switch over to another 
system is being utilised in each case ? 

THE MINISTER OF STATE OF THE 
MINISTRY 011' COMMUNICATJONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) The 
years of introduction or these technical 
systems are as below :-

VBT CO·AXIAL MICROWAVE INSAT 

1932 19'9 1965 1983 

28091 

3479 

318 

2901 

2863 

2269 

(b) To cope with the enormoul 
increase in telegraph and telephone trame 
and to keep abreast of the fast changing 
technology, these biBh capacity system. 
were brought into use. 

(c) VFT: Approximate cost of the 
equipment in service at present is of the 
order of Rs. 38 crores. These are procured 
from MIs. Indian Telephone Industries. 

SA TBLUTE: Total cost of Earth 
stations is Rs. 95.88 crores out of wbich 
cost of imported equipment is Rs. 13.S3 
crores. 

CO.AXIAL: Out of 18,939 Route 
KMs of Coaxial eq uipment commissioned 
so for, 19,989 Route KMs are with 
itnported equipmont. 

MICROWA VB: Out of 23,000 R.ollte 
KMs of Microwave equipment commi.-
sioned so far, 17,000 Route KMs arc with 
imported equipment. 

(d) VFT. Coaxial, Microwave: These 
are now boing manufactured indigenously. 

Satellite: 

A sizable quantum of equipment 
including antennas, High power amplifiers 
SCPC equjpment and associated accesso-
ries are now being manufactured iocltlen-
ous)y. 

(e) Thole systems are introduced 
generally to augment tho existing capa-
city for providing additional circuits for 
telephone and telegraph traflic aod not 
for replacement. However" Open_ir. 
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Carrier systems which become spare, are 
diverted and re-used till their life is 
over. 

£Spler.tlOD of New Coal Fields 

4725. SHRI MQOL CHAND DAGA : 
Will the Minister of ENERGY be pleased 
to state: 

(8) the number of projects under-
taken to explore new coalfields during the 
lalt three years indicating (i) name of 
place/State, (ij) total expenditure incurred 
.. d (iii) whother exploration bas been 
luccoasfu) or a failure and (iv) whether 
exploration bas been undertaken by private 
party or State Government ; 

(b) whether coal is beina explored in 
sea bed ; and 

(e) if 10, the details thereof? 

THE MINISTER OF ENBRGY (SHRI 
VASA NT SA THE): (a) A Statement is 
liven below. 

(b) and (c). No. Sir. 

Statement 

Geological Survey of India undertook 
11 projects durin. the period 1982·1985 to 
explore new coalfields as below :-

State 

Meabalay. 

Arunachal Pradesh 

.';. 

District 

Kbasi Hill 

Tirap 

Birbhum 
Burdwan 

Dumka 
Palamau 

Madhya Pradesh 

Orissa 

Maharasbtra 

Pondicherry 

R.aiaarh 
Surauja 

SambaJpur 

NalPur 
Yeotmal 

Bahur area 

The above regional explorations have 
shown encouraging results in almost all the 
areas. Expenditure -incurred was as 
follows :-

(Rs. in laths) 

Year Expenditure 

1982-83 87.63 

1983·84 103.99 

1984·85 109.13 

Consumption of Petroleum Products 
by States aDd Union Territories 

4726. SHRI MOOL CHAND DAGA. 
Will the Minister of PETROLEUM AND 
NATURAL GAS 4 bei pleased to state tbe 
details of consumption of petroleum 
products during the last three years living 
yearJ.y fis?res of each State and Union 
TerrItory In the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHA.R. SINGH): The details of 
con8u~ptlon of petroleum products in 
each State IU nion Territory during the 
years 1982-83, 1983·84 and 1984-85 are 
given in the attached Statement. 



StatemeDt 

Slalewise Conlumptlon 0/ Petroleum Product, 

State/Union 
Territory 

1 

A. State 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Mahara~htra 

Manipur 

Meghalaya 

Nagaland 

Orissa 

Punjab 

R.ajasthan 

Sikkim 

Tamil Nadu 

Tripura 

1982-83@ 1983·84 

2 3 

1881 2036 

583 S8S 

1886 1815 

4337 4412 

1013 1040 

84 92 

163 181 

1387 1489 

J119 1169 

1353 1536 

5626 6135 

49 62 

36 51 

27 32 

632 606 

1704 1838 

1255 1259 

9 9 

3296 3333 

37 38 

Qty. : '000' TONNES 

1984.85· 

4 

2152 

688 

1878 

4679 

113S 

lOS 

188 

1653 

1295 

1668 

6590 

50 

53 

29 

689 

1965 

1423 

9 

3557 

.w 
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1 2 3 4 

Uttar Pradesh 3282 3365 3818 

West Denial 2347 2602 2760 

B. Union Territories 

A & N Islands 26 2S 29 

Arunachal Pradesh 21 17 20 

Chandigarh 89 114 124 

Delhi 1249 1404 1533 

Dadra & Nagar Haveli 3 5 3 

Goa, Daman & Diu 461 425 589 

Lakshadweep 1 3 1 

Mizoram 21 17 22 

Pondicherry S2 S6 63 

• Provisiona I 

@ Excluding 604 tonnes sales of Lubes & Greases for which state-wise break-up is Dot 
available. 

Criteria for opening new Telepbone Exchanges 
in villages 

4727. SHRI SOMJIDHAI DAMOR 
Will tbe Minister of COMMUNICATIONS 
be pleased to state: 

(a) the criteria laid down by Govern-
ment for opening new telephone exchanges 
in villages; 

(b) whether any minimum number of 
subscribers has been laid down as one of 
the criteria for opening new telephone 
exchanges in villages; 

(c) if so, what is the minimum num-
ber and whether that minimum limit is to 
be followed in all cases; and 

(d) the reasons for not opening tele .. 
ph'Doe exchanges in village. of Dahod 
(Oujarat) when thele are said to fulfil the 

minimum limit of subscribers and other 
criteria? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THB MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) The 
information is given in Statement 

, below. 

(b) Yes, Sir. 

(c) The minimum limit is to be foHo-
wed in all cases, the information about 
minimum number is given in Statement 
given below. 

(d) There is no case pending that 
fulfilJs all the stipulated conditions for 
opening of telephone exchaose in Dahod 
at present. 
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Policy reprdin& oponins of new Tele-
phone Excbanaes in rural/backward and 

hilly areas. 

Under the nomal rules of the Po.ts 
" retelraphs Dopartment, proj eets tor 
ope'nin'g of Telephone Exchanges are 
.anctioned only after carrying out a finan-
cial appraisal of the project and ensuring 
that the annual recurring expenditure does 
not exceed the anticipated annual revenue. 
With increasina cost of equipment, stores 
and labour, however, it bas been found 
that a large number of projects for smalI 
exchanges in rural areas prove unremune,· 
ralive libt 'only in the initial stages but 
also after the full connectable capacity is 
utilised. To permit extent ion of tele-
phone services in rural areas, following 
Iiberalised policy for opening expansion 
of telephone exchanges upto 100 lines 
capacity has been adopted with effect from 
1-4-1980. This is subject to availabiJity 
of finance aild"trlatel"ials. 

(i) S'mall automatic exchanges may 
be opened and expanded in rural 
areas upto 100 lines, capacity 
without insisting on each indivi-
dual project being remunerative. 
Instead the opening and expan-
sion of such exchanges shall be 
loverned by the demand for 'pri-
vate and public (other than ser-
vice) telephone connections. 

(ii) A 10 lines exchange may be 
opened, provided there is a 
minimum telephone demand for 5 
(five) such connections in a 
villa.e or group of villages 
within a radius of 5 Kms of 
the central vil1ale subject to the 
anticipated revenue being at least 
35 per cent of the anticipated 
annual recurring expenditure. 
(This is not applicable for the 
time being since a 10 lines small 
automatic exchange is still 
:'bemg developed, reference may 
also pleoe be made to para (v) 
below). 

(iii) The 10 lines exchanges may be 
replaced by or a new 25 lincs 

exchange may be installed if 
there is a demand for 10 such 
connections in a viIJage or group 
of villages within a radius of of 5 
Kms of the Central village sub:. 
ject to the anticipated revenue 
being at least 40 per cent of 
the anticipated A.R.E. 

(iv) The 2S lines exchange may to 
replaced by a SO lines exchange 
When the demand reaches 23 and 
a SO lines exchange may be ex-
panded to 100 lines when the de-
mand reaches 46 subject to the 
anticipated revenue being 60 per 
cent and 70 per cent respec .. 
tively of the anticipated A.R.E. 

(v) In general, the initial capacity of 
a small automatic exchange at a 
new station should not exceed 10 
lines. However, in view of tbe 
fact that development work is 
still in progress on a 10 lines 
electronic SAX and the smallest 
exchange available as on date is 
of 25 lines exchanges till 10 
lines SAXs are available freely. 
subject, of course to the minimum 
demand for 10 regular private_, 
and public connections (other 
than service). 

The above liberalised policy is appli-
cable for opening/expansion of 
automatic exchanges. 

2. Opening of small manual exchanges 
involves employment of a minimum of 5 
operators to provide round the clock ser-
vice throughout the week. As such 
opening of small manual exchanges invol-
ves much higher losses. It is, therefore, 
oorn1a1ly not envisaged that a manual ex~ 
change with less than 100 lines should be 
opened. 

3. Thus at present Heads of Tele-
communications Circles are sanctioning 
schemes for opening of 25 lines .mall 
automatic exchanges Wherever at least 10 
prospective subscribers register their de-
mands with prescribed advance deposit of, 
Rs. 100/ .. For this purpose the prospectivo 
subscribers may contact the Sub-Divisional 
Ofticcr Phones/Telegraphs of tbe area, 
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4. Tbe opening of such exchanges 
involves renting out a suitable building 
and procurement of exchange equipment, 
power plant, batteries. cables, line materi-
als etc. It, therefore, may take upto 
about 24 months for the exchange to be 
commissioned :once the scheme is appro ... 
ved. 

Settlnl up or second Gas terminalst Usar 
Maharasbtra 

4728. SHRI BANWARI LAL PURO· 
HIT: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
Itato : 

<a> whether during February, 1986 
tho Union Government had received any 
proposal from Government of Maharash-
tra to set up a second gas terminal at 
Usar in Maharashtra; 

(b) if so, whether the Planning Com-
mission bas since given its approval; 
and 

(c) if so, wben the proposed second 
las terminal will be set up at Usar in 
!dabarasbtra? 

THB MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SlNOH) : <a> Yes, Sir. 

(b) and <c). As there is no provision 
of funds in the 7th Five Year Plan of 
ONGC for this purpose it is not possible 
to aet up a terminal at Usar in Maharash-
tra duriD' the 7th Plan period. 

Projects of HiDdaltan Photo Films Manu-
facturiDI Compaoy Ltd. 

4129. SHItI BAL RAM SINGH 
Y ADA V: Will the Minister of INDUS-
TRY be pleased to state; the progress in 
the cine colour positive film and X-Ray 

graphic arts film projects of MIs. Hin-
dustan Photo Films Manufacturina Com-
pany Ltd. ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : The Government have since 
cleared the X-Ray and Graphic arts film 
project of MIs. Hindustan Photo Films 
Manufacturing Co. Ltd. 

It has not been found possible to clear 
the cine colour film on account of resource 
constrain ts. 

Import of Mobile Phone Exehaages 

4730. SHRI V. S. KRISHNA IYER : 
Will the Minister of COMMUNICA TIONS 
be pleased to state: 

(a) whether Government have im-
ported Mobile Phone Excbanges; 

(b) if so, the countries which have 
supplied these Mobile Phone Exchanges; 

(c) bow many Mobile Phone Exchan-
ges have been imported; and 

(d) where they will be installed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MIN1STER OF STATE IN 
THE MINISTRY OF HOMB AFFAIRS 
(SHRI RAM NIW AS MIRDHA) : (a) Yes, 
Sir. 

(b) Netherland. 

(c) 2S Numbers of MobiJe Telephone 
Exchanges with total capacity of 60,000 
lines have been imported. 

(d) (A) 19 Mobile Telephone Ex .. 
chanlea have been commissioned at the 
following stations. 



153 Wrltte" A"..",., CHAITRA 11, 1908 (SAKA) Wrltt." A.II.rwt" 15. 

StGte Station 

1. Andhra Pradesh (0 Kurnool 

2. Assam (i) Dibrugarh (H). Tinsukia 

3. Bihar (i) Gaya 

4. Gujarat (i) Gandhi Dham (ii) Mehsana 
(iii) Porbandar (iv) Vera vol 

s. Haryana 1. Gurgaon 2. Sirsa 

6. Karnataka 1. Gulbarga 2. Udipi 

7. Kerala 1. Changancherry 

8. Manipur (UT) 1. Imphal 

9. Goa (UT) 1. Margao 

10. Punjab 1. Khanna 

11. Rajasthan 1. Beawar 2. Pali Marwar 

12. Tamil Nadu 1. Karur 

-------

(B) Six mobile telephone exchanges at the following stations are under instal-
lation. 

State Station 

1. Assam lorhat 

2. Gujarat Gandhi Nagar 

3. Jammu & Kashmir Srinagar 

4. Ma harash tra Kalamboli 

s. Punjab Abobar 

6. Rajasthan Alwar 
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Sbiftloa of Wireless Monltorlna stadoD 
from Jayaaaprt Banplore 

4731, SHRI V. S. F .. RISHNA lYER : 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether there is any proposal to 
shift the Wireless Monitoring Station 
located at Vth Block, Jayanagar, Bangalore 
to some other place; and 

(b) jf so, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) No, 

Sir. 

(b) Does not arise in "jew of (a) 
above. 

Automatic telephone excballae' at Dbarm-
asthala 

4732. SHRI V.S. KRISHNA IYER : 
Will the Minister of COMMUNICATIONS 
be pleased to state ~ 

(a) whether in view of Dharmasthala 
being a famous pilgrim centre, where 
hundreds of devotees including VIPs pay 
visit every day t Government propose to 
set up one single automatic telephone 
exchange covering Bethangady, Ujire and 
Dharmasthala with STD facilities; and 

(b) if so, the likely date by which 
it will be started ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE 
IN THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) No, 
Sir. 

(b) Does not arise in view of (8) above. 

Late deUvery of telegram in Bihar 

4733. SHRI CfIANDRA KISHORE 
PATHAK: Will the Minister of COM· 
MUNICA TIONS be p'leased to state: 

(a) the number of complaints received 

about non-delivery or very lato delivery 
of telegrams in Bib8(. State dUriDI last 
three years; and 

(b) the remedial measures Govern-
ment have taken in tbis reaard to improve 
the service ? 

THE MINISTER OF STATB OF THE 
MINISTRY OF COMMll~I~ATIONS 
ANDTHE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) The 
number of such complaints received durinl 
the last three years in Bihar Telecom 
Circle are given below :-

Year No. of Complaints 

1982-83 235 

1983·84 308 

1984 .. 85 356 

(b) Suitable instruction have been 
issued to concerned officers. Action is 
also taken against erring offiQials. Refunds 
are also considered in justified cases for 
returning the cost of telegrams. 

Closure of Large Scale Industries duq~ 
1984·85 

4734. SHRI CHANDRA KISHORE 
PATHAK: Will the Minister of INDUS· 
TRY be pleased to state: 

(a) the number of large scale indus-
tries which were closed during '1984-85; 
and 

(b) the number of persons rendered 
unemployed on account 01 such cJos1,Ues ? 

THE MINISTER OF STATalN 1HB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMBNT (SHRI M. ARUNA. 
CHALAM) : (a) and (b). iDf~rma'tion 
regardina the industrial uqJ\~, )y'~~ clQsed 
in the country is central~y collected by 
the Ministry of Labour in respect of ,fae", 
toties reaistered under the Pactorie. Act. 
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1948, and is published in the Indian Labour 
Journal, which is a monthly publication 
of the Labour Bureau, Government of 
India. Copies of the publication are 
available in the Parliament House Library. 

Waiting list for new telephone conncetioDS 
in Saharsa District, Bihar 

473S. SHRI CHANDRA KISHORB 
PATHAK: Will the Minister of COM-
MUNICATIONS be p1eased to state: 

(a) the number of new telephone con-
nections sanctioned in Saharsa District in 
Bihar during the period from 1 January, 
1985 to 28 February, 1986; 

(b) the number of appJications re-
ceived for neW telephone connections 
during this period; 

(c) the number of persons on the 
waiting Jist in Sn harsa District tiJl 31 
January, 1986; and 

(d) the names of places in Bihar for 
which there are proposals fer modernising 
telephone system? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) The 
number of telephone connections provided 
in Saharsa District in Bihar from 1st 
January, 1985 to 28th February, 1986 is 
21. 

(b) The number of applications re-
ceived for new telephone connections 
from 1st January, 1985 to 28th February, 
1986 js 100. 

(c) The number of persons on the 
waiting list ill Saharsa District till Jan-
uary, 1986 is 47. 

(d) There are proposals to illstal 
Electronic telephone exchanges in Bihar 
at :-

1. ,Hazipur 

2. Madhubani 

3. Purnca 

4. Nawadah 

S. Dumka 

6. Patna 

7. Ranchi 

(Electronic exchange has already been 
installed at Gaya in ,February, 1986,) 

L.P .G. Supply to consumers in Bihar 

4736. SHRI CHANDRA KISHORB 
PATHAK: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to state: 

(a) whether there has been any shor-
tage of L.P.G. cylinders in Bihar; 

(b) if so, the reasons thereof; and 

(c) the steps taken by Government 
to improve the supply position and to 
ensure supply of L.P. G. cylinders to the 
consumers same day or next day? 

THE MINISTER OF STATE OF THE 
MINJSTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) and (b). Owing 
to operational and distribution problems, 
there Ins recentJy been a shortage of LPG 
supplies in certain markets in Bihar. 

(c) While supplies from Barauni and 
Haldia have been stepped up to the affec-
ted markets for the present situation, a 
bottling plant is being set up at Jamsbed-
pur for ensuring adequate supplies in the 
long run. 

Creation of Coal Companies and Divisions 

4737. SHRI SRIBALLAV PANI· 
GRAHl: 

SHRI ANANTA PRASAD 
SETHI: 

Will the Minister of ENERGY be 
pleased to state : 

(a) whether there has been any in-
crease in the number of coal compani~s 
and coal divisions in the country in 
198~-86; 
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(b) if 10, tho names of the com-
pabies and the divisions newly created; 

(c) the basis of creation of such com-
paniel and divisions; 

(d) whether there is any demand for 
creation of a coal company and division 
ill Orilsa; and 

(e) if so, the reaction of Government 
thereto? 

THB MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) to (e). In view of 
the projected increase in production and 
investment contemplated for Central 
Coalfields Ltd. and Western Coalfields 
Ltd., the extensive geographical areas over 
which those two companies operate, the 
maoaprial, technical and communica tion 
problems etc. being encountered, the 
Government of India approved the forma-
tion of two new companies as subsidia-
ries of Coa] India Limited, by splitting the 
Central CoalfieJds Ltd. and Western 
Coalfields Ltd. The two new companies, 
namely Northern Coalfields Limited with 
headquarters at Singrau)i (M.P.) and 
South Eastern Coalfields Ltd. with head-
quarters at Bilaspur (M.P.) have been in-
corporated under the Companies Act, 
1956 w.e.f. 28.11.1985. 

There have been representations for 
having a separate company/Division for 
Orissa. Since Ib Valley area, . formerly 
under Western Coalifields Ltd. and Tal-
cher area, forme)y under Central Coal-
fields Ltd. have been put under the juris-
diction of South Eastern Coalfields Ltd., 
the interest of both tbese areas as also of 
the State of Orissa would be better sub-
served under the unified control of this 
company. There is DO need at present to 
have a separate coal company for the 
coalfields in Orissa as the production level 
ia not sufficient to justify formation of a 
separate company. 

Letten of lateat and Iadu8trial Licences 
Iuaed to Madhya Pradesh Government 

U ndertaklogs 

4738. SHRI PRATAP BHANU 
.SHARMA : Will the Minister of INDUS-
TRY be pleased to state : 

<a> the Dumber of Letten of IDtoaC/ 

Industrial Licences issued by Government 
to the State Government Undertakings in 
Madhya Pradesh durins the last three 
years upto 15 March, 1986; 

(b) the number of those which have 
come into production and the progress of 
implementation of other projects; 

(c) Whether Government of Madhya 
Pradesh have also entered into joint sector 
with sonle private entrepreneurs to im-
plement those projects; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) and (b). Between 
January I, 1983 and March 15, 1985, 
16 letters of intent and 7 industrial licences 
(including 2 carry-on-business licences) 
Were granted to the State Government 
undertakings, inc]uding the State Indus-
trial Development Corporation, in Madhya 
Pradesh. Since it genera]Jy takes about 3 
to 4 years for an industrial project to 
ffuctif,)' , the proj~cts covered ul1der 
these Jetters of intent/industrial licences 
would presently be at various stages of 
implementation. 

(c) and (d). As per the guidelines issued 
by the Central Government, the SlOes 
can associate competent private sector 
parties in implementing the industrial 
licences issued to them. However, de ... 
tails about such industrial projects as are 
being implemented by the State Industrial 
Development Corporations in association 
with private entrepreneurs are not being 
maintained centrally in the Secretariat for 
Industrial Approvals. Ministry of Industry. 

Industrial Growth Centres approved for 
Madbya Pradesh during Sixth Plan 

4739. SHRI PRATAP BHANU 
SHARMA : Will the Minister of INDUS-
TR Y be pleased to state : 

(a) the number of new industrial 
growth centres approved by Government 
for Madhya . Pradesh durinl tho Sbtth Five 
Year Plan period; 
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. (b) . the detaill of total financial aid 
liveD to develop the infrastructure in 
theac areas; 

(c) whether Government have choc-
ked tbat tbe arant Jiven to the State haa 
been fully utilised; and 

(d) if so, tbe details of expenditure 
incurred to develop various facilities in 
these ,rowtb centres durin. the Sixth 
Plan period ? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM) : (a> to (d). During the Sixth 
Five Year Plan period, the Government 
of Madhya Pradesh had not identified any 
Growth Centre in the 'No .. Industry Dis-
tricts'. However, in September, 1985, the 
State Government identified six Growth 
Centres, one each in the 'No-Industry 
Districts' of Bhind. Mandla, Jhabua, Dhar, 
Panna, and Rajgarh and they have been 
approved by the Central Government. 
The State Government is yet to prepare 
the necessary project Reports. 

Quality of Production of ,oft Coke 

4740. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of BNERGY 
be pleased to state : 

(a) whether the production of soft 
coke bas been steadily falling for the last 
one decade; 

(b) if, so, the break-up of the filures 
of production each year with causes for 
the samc; 

(c) whether along with thc fall in 
production the quality of soft coke pro-
duced has not improved during that 
period; and 

(d) if so. the steps being taken to im-
prove both production and the quality of 
soft coke 1 

THB·MINISTER OF ENERGY (SHRI 
VASANT SATHE): <a> to (d). The 
production of soft coke in Coal India Ltd. 
during the last 10 years has been as 
follow. : 

(Pi,urea in lath toa.DO.) 

Year Production 

1976-77 32.5 

1977·78 29.3 

1978·79 23.0 

1979·80 24.2 

198()'81 22.6 

1981·82 22.9 

1982·83 17.4 

1983·84 14.7 

1984-85 1'.9 

1985-86 IS.9 
(April.Peb.) 

It would be seen from the above 
fil1lres that thou,h productioD declined 
from 1976 to 1983-84. the same has started 
improvin& from 1984·8' onwardS. There 
has been a declining trend in the consump-
tion of loft coke in bil cities due to pre. 
ference for other fuel for cookina like 
kerosene oil and LPG etc. Coal India 
Ltd. is makinl efforts to increase tbe 
production of soft coke in order to meet 
the overall demand of tbe Statca/Union 
Territories. 

Steps have alia been taken to improvo 
the quality of .oft coke by ulina bettor 
quality coal and by mechaDiailll produc. 
tion of soft coke. 

Etreet of iaereue I1l coal price o. eM .. en 

,4741. SHRI BALASAHSB VlICHB 
PATIL: Will tbe Minister of SHBR.OY 
be pleased to stato : 

<a> the annual cODlumption of coal 
by tbe railways. power plants, Iteol plaota 
and fertiliser plantl .1 per tbe cODsump.. 
tion of each of tbese units durin, tbe la.c 
'broc yoarl, )'ear-wile; 



, APR'IL 1,' 1916 

(b) .... t -:;.ouJd I 1M tbe additional 
80ucial burden on each one of these 
sectors because of tho price rile; 

sector. wHI' be requited" to ,i,acrea. the 
price of their ,products furtber , 

, . 

,(c) bow much of it w111 be required to 
be bome by ead users; and 

(d) wbether each of these jndultrial 

THE'MINISTER OF ENER.GY (SHal 
VASANT SATHE) : <a) Tbo d.,..tch,c of 
coal to ltailways, Power ,plallts, Iteol 
plants, and fertiliser plents d·wlac the lut 
three years were as under :-

Sector 

1982 83 1983·84 

/ 

Railway. 10.98 10.39 

Power Plants 49.56 56.11 
+(2.05) +(2.00) 

Steel 'pJant~ 23.20 24.42 

Fertniser Plants 4.15 4.21 

(Pilures in million tODnes) 

Despatches durin8 

1984·85 

9.53 

62.20 
+(2.15) 

23.75 

3.89 

1985-86 (upto 
Dec. '8S) 

6.83 

53.83 
+0.S7) 

17.71 

2.84 

(¥i,ures in bracket indicate middlinls) 

'The coal despatcbes' to Steel sector are in terms of raw coal only. 

(b) .to (d). While considoring the recent revision of coal prices, its impact on 
niaijor~C()Dauminl ~ectors and on the economy of the country, as a whole, was kept 
in'view. 'Its impact on major consuming sectors like, Power, Steel and Railways 
were estitnated as under :-

CODiumia. Sector 

Power 

Steel 
''.,'''! , 

" 'Ran*ays 

IDCfoasc In the cost of 

Production/Operation (in full-year) 

Rs. 1.33 paise per unit (about 3%) 

Ra. 19J.00 per tonne (about 2.83%) 

Rs. 39.60 -crotes (about 0.9%) 

Tb~ aversae iacreaae in the price of coal produ:ed by Coal India Limited bu 
bo~n .'distrlbutod ill iuch a manner that the lower ,rade$ of coal which are mainly 
~'~' by the public utilities like power houses, hav~ to bear onl)' 5()o~ ,of tbe ira. , ~'r' .. o. . 



Dlcltalilatioa of aatloaal Ditwork 

47~2. SHltl BALASAHEB VIKHE 
PATIL : Will the Minister of COMMUNI. 
CAT.IONS be pleased to state : 

(a) whether while presenting the 
anDual accounts for 1984 .. 85, it was men-
tioned in the report that the Indian 
Telephone Industries intended to provide 
necessary equipment and system for the 
overall di,italisation of the national net-
work and hcipina to establish the Integra-
ted Service Diaital Network enabling the 
transmission and reception of data, voice 
and facsimile through the simple telephone 
line to the subscriber; 

(b) if so, the progress plade during 
1985 to achieve the above objective; and 

(c) tbe plans for 1986 which the 
Indian Telephone Industries has set for 
itself in this· sphere ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER / OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) 
Yes, Sir. 

(b) Indian Telephone Industries (ITJ) 
Ltd. has already started manufacturing 
Diaital Electronic Switching Equipment 
and DiaitaJ Trunk Automatic Exchange 
Equipment durjng 1985-86. A Digital 
lntosrated Local-cum-Trunk Excbange 
(IL T) bas also been designed and the first 
unit is warkins on trial basis in Udayam-
perur. Certain transfer of technology 
tenders are under process for estabIishins 
the Olanufac'ture of Digital Transmission 
Equipment. 

'(c) ITI propOiel to manufacture 
DjlitallLTs of '00 linci capacity iu larae 
numbers in 1986·87. They have'ilso pro- -
pOled to manufacture· 30 channel peM 
Mux Equipment. About one lath tweoty 
thousand linea of Disital Electronic 
Switchin, Equipment is expected to be 
produced during 1986·87. Extended field 
trials are expected to be conducted for the 
Digital Microwave Equipment deveJoped 
by them. 

Cost of Passeapr Car. before aid after 
Budget 

4743. SHRI BALASAHEB VIKHB 
PATIL ; WiJJ the Minister of INDUSTRY 
be pleased to state : . 

(a) the cost of passenger cars and 
trucks before the presentation of Budget 
proposals for the year 1986-81; 

(b) the cost of above vehicles after 
presentation of the Budget "propos.'s for 
the year 1986·87; 

(c) whether it is a fact that the pric~s 
of all types of motor vehicles will 80 up 
as a result of increase in." exciso/custom 
duties; and . 

(d) which arc the motor vehiclc.5 
exempted from'the' proposed o,cise/cus-
toms duties due to fueJ economy? 

THE MINISTER OF STATE IN THE· 
DEPARTMENT OF INDUSTRIAL DB~ 
VELOPMENT (SHRI M. ARUNA· 
CHALAM): <a> and (b). At; sta&Cment is 
given bolow. ,;, 

(c) and (d). Increase in levies ·win 
have consequential effects on price. of 
aU the vohicles. 

'. .~ 

• , I, f.' "" '. 1 ~'O 



State .. It 

The iD.formatioD in respect of major manufacturers of paasenaer cars and trucks 
Ie "al under :-

Make A Model Ex·factory retail price inclusive' of 
excise duty (Rs.) 

--------------------------------------------------._----------
Pallenaeaears 

I. Amba_dor Mark-IV 

2. Conteua (Petrol) 

3. Premier 
Padmini (Standard) 

4. Premier-lIS·NE 

5. Standard-2000 
(cxcludiDa Air-conditioner) 

6. Maruti-800 (Standard) (White" Blue) 

r,_ Cad, 

1. TELCO (Tata-121OSE/42) 

2. Aahot Leyland (Comet-176) 

A...... t. OrIlla for Develop .. t of 
lafrutaetrure for ladaatry 

4744. SHal K. PRADHANI: Will 
the Minister of INDUSTRY be pJeased to 
ltate : 

<I> whetber as per guidelines issued 
by Union Government, the Orissa Govern-
ment bad selected BaJasore. BoJangir and 
PbuJbani districts iD Orissa as 'No Indus-
try Diltriets' and arowth ccn tres in these 
districts have been approved by Union 
Government; 

(b) whetber despite the fact that the 
Orilla IDdultri1l1 Infrastucture Develop-
ment Corporation bad submitted proj ect 
nportl for tbeae three districts Jong back, 
tbe UDioa Govel'DJDeDt have not 10 far 
f18Dted aeceaul')' aIIiItaIlce to the State 

Before Bud,et After Budlet 

69~89 73730 

84366 91195 

66602 72614 

8.5747 92592 

164520 177668 

49950 57100 

193756 197385 

192517 195178 

Government to take up infrastructural 
development; 

(c) if so, the reaSOllS therefor; and 

(d) the steps being taken to make 
avaHable the requisite assistance for the 
said 'No-Industry districts' ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DE-
VBLOPMENT (SHRI M. ARUNACHA-
LAM) : (a) Yes, Sir. 

(b) to (d). According to the suide-
lines OD the subject and the eli.ibility, a 
sum of Rs. 2 crores for dovelopment of 
infrastructure facilities in the 'No Industry 
Districts' of Balasore, BolaDllr and Phu). 
bani in Orissa has 81 read)' been roloaled. 



CHAIiJ.'RA 11,. t9()s (SAKA) Written A",";er,f i 10 

CODbut lI,ea for OJI exploration In Purl, 
Cuttack a •• BaJuore districts of Orissa 

4745. SltRI K. PRADHANI: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

I 

(a) whether the Oil India had floated 
a tender in July, 1985 for a contract to 
drill nine exploratory wells in Puri, 
Cuttack and BaJasore Districts in Orissa; 

(b) if so. the name of the company 
. wbose bid for drilling exploratory wells 
for Oil India in Orissa onshore areas has 
beell or is likely to be accepted; 

(c) the estimated capital outlay in-
volved in this contract; 

(d) when the work is likely to be 
started and completed; and 

(e) how the chances (or oil find are 
rated in these areas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) Yes, Sir. 

(b) The offers are being evaluated. 

(c) The estimated outlay involved in 
the proposed drilling contract is about 
Rs. 4.77 crores. 

(d) The work is likely to be started 
in the middle of 1986·87 and is expected 
to last for one year. 

(e) The possibility of ftndins hydro-

carbons can be assessed only after dril-
ling the first few weJls. 

Number of Judges required in Hlab Courts 
for Disposal of pend.ol cases 

4746. SHRI HUSSAIN DALWAI: 
Will the Minister of LAW AND JUSTICB 
be pI eased to sta te : 

(a) the number of judges in each 
High Court, court-wise; 

(b) the details of pending cases in 
each High Court; and 

(c) the number of judges required to 
be appointed to meet the requirements of 
each High Court for early disposal of pen-
ding cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) The 
requisite information is given in the State-
ment-I given below. 

(b) The requisite information is 
given in the Statement-II given below. 

(c) The number of judges required to 
be appointed in each High Court is deter-
mined having regard to the institution and 
pendency of cases and the need to dispose 
them of within a particular period of time, 
using the standard arithmatical guideline 
and the norms of disposal of cases per 
judge, and also having regard to the 
financial, physical and other constraints of 
the State Governments, Based on these 
considerations, the Central Government 
have agreed in principle, to the cre~tion 
of 80 new posts as indicated in the State. 
ment III given below. 

Statement-I 

s. No. Name of High Court 

1 2 

1. Allahabad 

2. Andhra Pradesh 

3. Bombay 

No. of Judges in position as 
on 31.3.1986 

3 

47 

18 

40 



I 

4. 

,. 
6. 

7, 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

IS. 

16. 

17. 

18. 

s. No. 

. Itt 

.3 

Calcutta 38 

Delhi 21 

Gatlhati 8 

Gujarat 17 

Himachal Pradesh 6 

Jammu and Kalhmir 6 

Kamataka 21 

KeraJa 18 

Madhya Pradesh 24 

Madras 20 

Orissa 9 

Patna 32 

Punjab and Haryana 16 

:Rajasthan 21 

Sikkim 2 

_ _.........__ 

Total 364 
-._----........ 

Statement-D 

Number of CQlel pending in yorlo·ul High Courts 

Name of the Hiab Court Number of cases pending 
(alon 31-12-1985) 

------------....._------ ._---_ ..• __ . -_." ._-
1 2 3 

_. __ ._--,------------------------
1-

2. 

. 3, 

Andhra Pradesh 

Bombay 

Delhi 

90,617 

1,12,088 

68 .• ~ 
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1 2 3 

4. Gujarat 4.1.750 
5. Jammu and Kashmir 30,022 
6. lCarnataka 87.608 

7. Kerala 1,18,112 

8. Orissa 31,362 

9. Patn. 56,904 

JO. Punjab and Haryana 40,285 

II. Sikkim 63 

(As on 30-6.198$) 

12. Allahabad 2,42.379 

13. Calcutta 1,42,757 

14. Himachal Pradesh 9.768 

15. Madhya Pradesh 52,463 

16. Madras 1,49,469 

17. Rajasthan 49,102 

(As on 31-12 .. 1984) 

18. Oaubati 14,379 

Statemeat-m 

S. No. Hilh Court 'Present sanctioned strcDlth No. of--new posts of 
of Judlel/ Add). Judie. Judlcsl Addl. Judges 

aareed to be created 

1 2 3 4 

1. Allahabad 60 2 

2. Andbra Pradesh 26 10 

3. 10m., . 43 17 
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I 2 

4. Calcutta 

,. Delhi 

6. Oaubati 

7. Gujuat 

8. Himachal Pradesh 

9. Jammu &: Kashmir 

10. Karnataka 

11. Kerala 

12. Madhya Pradesh 

13. Madras 

14. Orissa 

15. Patna 

16. Punjab & Haryana 

17. Rajasthan 

18. Sikkim 

Total 

• ~I 

Production of Chloroquine Phosphate 

4747. KUMARI PUSHPA nEVI: Will 
the Minister of INDUSTRY be pleased to 
.tate : 

<a) whether it is "a fact that there is 
shortage of Chloroquine Phosphate whicb 
is an anti .. Malarial drug; 

(b) whether it is also a fuct that the 
private scctor drug companies are produ-
cing tbis drug successfully but public 
sector undertaking is unable to produce 
this druS ; and 

3 

41 

27 

9 

21 

6 .' 

7 

24 

18 

29 

2S 

12 

3S 

23 

22 

3 

---
431 ---

4 

9 

2 

2 

9 

1 

4 

6 

3 

2 

4 

3 

6 

80 

(c) the reasons for non· production of 
tbis essential drug by public sector when 
there is a big demand in the country ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SlIRI R.K. JAI-
CHANDRA SINGH) : (a) No, Sir. 

(b) No, Sir. 

(c) A Public Sector Company is 
already producing Chloroquino Pbospha,to. 
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Installation of Publlc Call Offices in 
Border ill Areas 

4748. SHaI HARISH RAWAT: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the criteria laid down for installing 
Public CaU Offices in the border hill areas 
of· the country during the Seventh Plan; 

(b) whether Public Call Offices are 
proposed to be instaUed in accordance 
with the said criteria in Pangu, Peepli, 
Sukhidhang, SwaJa, Reetha Sahib, Barda-
khan, Bankot, Khwankot and Baram in 
Pithoragarh district of Uttar Pradesh ; 

(c) jf so, by what time·; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) 
Policy regarding opening of Lona Distance 
Public Telephones in rural. backward and 
hilly areas is given below in the statement 
There is no separate: criteria regarding 
border hill areas. 

(b) Long Distance Public Telephone 
at Baram is proposed to be installed under 
the hexagonal scheme. There is no propo-
sal for providing LD PTs in Pangu, Peepli, 

~ Sukhidhang, Swala, Rectha Sahib, Barda-
khan, Bankot and Khwankot. 

, 
" 

(c) Long Dic,;tance Public Telephone at 
Baram is planned to be opened by March, 
1989. 

(d) The pJaces Pangu, PeepH, Sukhid-
hang, Swala, Reetha Sahib, Bardakhan, 
Bankot, Khwankot do not qualify for the 
facility under the policy of the Depart-
ment. 

Statement 

Ministry of C01IImuDicatioDS PAT Board 
Rel'lsed polley /o'r opening 0/ Long Distance 

Public Telephones (LDPTs)/ Combined 
Offices (COs) in Rural A.reas 

The present policy of the Depart ... 
ment for open ins of Lons Di$-

tance Public Tt:lephones/ ' Combined 
Oftices on Jo~s basls durin, the 
6th Plan period (Annexure I), . hal been 
under. consideration of tbe P&1' Board 
tor some time. The studies undertaken in 
this regard reveal that the policy of open. 
ing long distance public tc)ephooes with ... 
out stipulating minimum revenue on the 
basis of population will result in disparity 
in the extension of this facility in the 
rural areas, particularly in hilly and 
sparsely pupulated regions of the country. 
After a carefu t review of the present policy 
and with a view to ensuring a more uni .. 
form penetration of telecom. facilities in 
the rural areas of aU States with areater 
emphasis on rdiability of service, the. P&T 
Board has decided as follows : 

(i) While the present policy aM 
detailed in Annex· I will continuo, 
the establishment of LDPT. 
accessible within 5 Kms. of most 
habitations in the country may be 
adopted as a policy objective to 
be achieved progressively by 1990 
begining from the current year. 
Stipulation of minimum revenue 
as a pre-condition for providing 
and LDPT may be removed for 
LDPTs required for meeting this 
objective of spatia) distribution. 

(ii) Multi-Access Radio Telephone 
System may be adopt~d as ,the 
technology to establish LDPTs to 
improve reliability and avail ... 
ability in hilly, coastal. forest and 
desert ateas as well as tribal lind 
scheduled areas and other regions 
Where power iftductioft makes the 
open-wire Jine unsuitable ldtd to .' 
plains where the place is connec-
ted by road beyond a distance 
(route lesgth) of 20 Krns. aad ia 
all cases, where the Multi-Access 
Rural Radio System tends to be 
cost effective also. 

(Hi) Non-Departmen taJ LDPT a .. __ 
may be employed wbere ... er aeca. 
sary, either due to non-avail-
ability oC PO!!.t Offices or whore 
the working hours of tbe Post 
office is inadequate. The •• lecdioa ' 
of ~n-Depar$_maf Wit 
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alentl will be decided by the 
G.M~T. ot tbe Territorial Circle. 

(tv) The remulleratioD for the Non-
Departmental LDPT agent may 
be 40 (Forty) paise per call sub-
ject to a maximum of Rs .. 250/. 
(Two Hundred and Fifty) per 
month and the working hours of 
the LDPT may be atJeast 8 bours. 
The remuneration so received 
sball not constitute the main 
source of income to the LOPT 
asent except in the case of handi-
capped persons. 

The P&T Board have also directed 
that the entire country may be divided 
into clusters of villages forming hexagonal 
areas (with a symmetrical hexagon of S 
Kms. side),· leaving out, of course, areas 
. Which are uninhabited like mountainous 
felioDS, rivers, lakes, deserts etc. and that 
the village to serve as be focal point in 
each cluster, where the LDPT can be 

located may be identified. The tat of 
identifyin, vilJa.e cJusten for tbe establish· 
ment of LJ)PTs to' achieve the 5 Kml. 
accessibility objective has been entrusted 
to the National Council of Applied Bcono· 
mic Research (NCAER). whose report 
with detailed maps, would be made avail-
able to the Circles for planning purposes. 

On receipt of the detailed maps with 
the requisite date for location of LDPT. 
for the village clusters as per study by 
NCAER, Head's of Circles will arranle to 
draw up a detailed annual programme for 
open ina of future LDPTs both on open-
wire system and Multi-Access Radio 
System with a view to implement the 
above decision of the P&T Board. 

The Proj ect Estim~tes for the opening 
of LDPTs under the Multi-Access Radio 
System should, however, continue to be 
referred to the Directorate for the purpose 
of allotment of equipment etc. 

A.NNEXURE 
Polley for Pro,lsloD of peos on loss 

Categories of Stations 

1. District Headquarters. 

2.' Sub·Divislonal Headquarters. 

J. Tebsll Headquarters. 

4. Sub-Tehli1 Headquarters. 

$. Block Headquarters .• 

6. Places with a population of 5000 or more in ordinary areas and 2S00 or more 
In backward Of billy areas. 

Coadition for Provision of Public 
Call Offices. 

Will be provided progressively. irres-
pective of 108s aDd without any condition 
of minimum revenue. 

7. Places with police Stations under 
the charp' of' Officer of the rank ·of a Sub .. 
Intpector of Police or above. 

Conditions for Provision of combined 
offices. 

Will be provided progressively irres .. 
pective of loss and without any condition 
of minimum revenue. 
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CoDdJdon for Provision of Public Call 
01llcos. 

j 

The aatJcipaied revenue should be at 
lealt 25% of the AilE (Annual recurrina 
expenditure) in ordinary areas, and 15% 
of ARB in backward areas, and 10% of 
ARE In hilly areas. 

s. Out of the way pJaces. 

<a) Should be beyond 40 Kms. (radial 
distance) from an existing exchange. 

(b) The anticipated revenue should be 
atleast 25% of ARE in ordinary areas, 
15% of ARE in backward areas & 10% 
ARB in bUlly areas. 

9. CondioD For Provision of Public 
Call Offices. 

ConditioQ for Provision of Combined 
Offices. 

The anticipated revenue should be at 
least 25% of the ARE in ordinary areas, 
and 15% of AR.E in backward areas and 
10% of ARE in hilly areas. 

(a) Should be beyond 20 Kms. (radial 
distance) from an assisting Telegraph 
Office. 

(b) the anticipated revenue should be 
at least 25% of ARE in ordinary aroas. 
15% of ARE in backward areas and 10% 
of ARE in hilly areas. 

(c) The anticipated loss should not 
exceed Rs. 2000/- p.a. in ordinary areas 
and Rs. 5000/. p.a. in backward/hilly 
areas. 

Condition for Provision of Combined 
Offices. 

(a) The anticipated revenue should (a) The anticipated revenue should 
be at least 25% of ARE in ordinary be atleast 25% of ARE in ordinary areal, 
aroas. 15% of ARE in backward areas 15% of ARE in backward areas and 10% 
and 1OO" of A~E in hilly areas. of ARE in hiny areas. 

10. All other stations. 

Condition for Provision of Public Call 
Oftlcea, 

(b) The anticipated Joss should not 
exceed Rs. 2000/- 'p.a. in ordinary areas 
and Rs. SOOO/. p. a. ;n backward/hilly 
areas. 

Condition for Provision of Combined 
·Offices. 

OD the balis of financial viability or in On the basil of financial viability or in tbe 
the cale of 10 •• · oll rent and luarantee case of 10s8 on rent and loarantee basis. 
baai .. 
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NOTE: 

1. (a) For considering the puplation figures, the population of the town or village 
alone should be taken into account and not that of a group of towns or villages 
except in the case of tribal areas where a group of villages within a radius of 
10 Kms. from a central village, can be considered. No two Public Tele-
phones can be opened under this relaxed condition within a distance of 10 
Kms. from each other. 

(b) When identifying important central villages f()r provision of Public TeJo-
phones, preference will be given in the following order: 

(i) Tribal Development Block Headquarters. 

(ii) Places where LA MPS (Large Sized Multipurpose Co-operative Societies) 
aro established; and 

(iii) Centres identified by the Local Tribal Deve]opment Departments for 
development of rural industries and/or irrigation projects for intensive 
agricultural deve)opm.,nt. 

2. No Telegraph Office should be opened on loss jf another telegraph office is 
already working with in 8 Kms. of the proposed office. 

Letter of latent to MIs. HillcJu..tan LeYer 
fQr Detergent Powcl, .. 

4749. SHRI HARISH RAW AT: 
Will the Minister of INDUSTRY be plea" 
sed to state: 

(a) whether it is a fact that letters of 
intent were issued to MIs. Hiudustan 
Lever for detergent powder manufactur-
ing f,)fojects at Chalthi in district Pithora-
gar" and UUar Kashi in Uttar Pradesh: 

(b) if so, when these letters of in-
teDt were bsqed ; 

(c) whether tbi$ company bali applied 
to convert these letters of intent into in-
dustrial licence; and 

(d) if so, when construction .work is 
likeJy to be started on these prC'jects at 
th ... pJtlees 1 

THE MIN1STER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DBV'ELOPMENT (SHRI M. ARUNA· 
CH~LAM): (a) N.o, Sir. 

(b) to (d). Do not arise. 

DevelopmentofYillages in U.P. as alterna-
tive energy centres 

4750. SHRI HARISH RAWAT: 
Will the Minister of ENERGY be pleased 
to state: 

(a) the number of villages in Uttar 
Pradesh which have been developed ae; 
intensive alternative energy centres till 
the Sixth Five Year Plan period; 

(b) the number of additional villages 
proposed to be brought under this pro .. 
gramme during the Seventh Plan and the 
amount of expenditure proposed to be in-
curred on it; and 

(c) the amount of Central assistance 
out of the estimated expenditure? 

THE MIN[STER OF ENERGY (SARI 
VASANT SAT HE : (a) and (b). Village 
level energy projects ('Urja Gram) based 
on a ~ombination of non-conv.entional 
energy sources, have so far been cOQlple", 
ted in 7 villages in Uttar Pradesh. Such 
projects are under different stages of im-
pleQ1entation in 1.5 mOfe villa.es· iq the 
Stale. l\:l:aoy more yil1age$. in U.P~ a,ro

c 

planned under this, programme but t~o 
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exact ll~ber of. villales that can be 
covered in the Seventh Five Year Plan in 
different S.tatee will depend on the availa-
bility of financial resources. 

(c) The expenditure on sllch pro .. 
jects would depend on the different non-
convcntion~l energy components compri .. 
sing each project. The norms for provi-
ding cell tr •. d assistance and counterpart 
funding vary for different systems. Accor-
ding to present norms, central assistance 
constitutes a substantial part of the expen-
diture. 

Increase in Salaries of Judges of Subordinate 
Courts 

4751. SHRI C. JANGA REDDY: 
Will the Minister of LA W AND JUSTICE 
be pleased to state : 

(a) whether at the Conference of 
Chief Ministers, Law Ministers of the 
States "and Chief Justices of the High 
Courts held in August-September 1985, it 
was decided that at all levels of subordi-
nate courts there is a great need for im-
pr~vement in the pay-scales, facilities 
and service conditions of judges and that 
action may be taken accordingly; and 

(b) if so, the progress made so far in 
this connect ion in States/Union territo-
ries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) and (b). 
The Joint Conference of Chief Justices, 
Law Ministers and Chief Ministers held on 
31st August and 1st September, 1985 in 
New Delhi resolved tbat the salaries and 
emoluments of the subordinate judiciary 
and their conditions of service need con-
siderable improvement. As the State 
Gove~11mcD ts are primarily, concerned 
with the Subordinate Judiciary, the recom-
mendations of the Joint Conference have 
been forwarded to the State Governments/ 
Union territories for appropriate action. 

[E.;$ft], 

G..a &Ubla' ~tatiQ •. 81\4 bottIl", plaat iu 
village Sbabpura In J .balpur 

'"47'2 •• ;' SHRI AJAY M·USHRAN: 
Will the :MjMa(ler ef PSTROLBUM AND 

NATURAL GAS be pleased to stato: 

(a) the budget allocation for gas 
filling station and bottling plant in vjUag~ 
Shahpura in JabaJpur for 1985.86; and 

(b) the time required for its com pIe. 
tion and progress thereof nlade so far ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Bharat Pet-
roleum Corporation Ltd. has allocated 
Rs. 7.98 crores in 1985·H6 for the proposed 
LPG filling plant at Bhitoni, ncar Shah-
pura Village (District JabuJpur). 

(b) The targetted date for completion 
of this project is September, 1987. The 
progress nlade so far is as under:-

SO'Yo of the civil construction work has 
been completed; erection of stor-
age spheres has commenced; im-
ported equipmen t has been re-
ceived at the site; and procure· 
ment of indigenous equipment is 
nearing completion. 

Na~ional Programme for electronic tele-
pbones 

4753. SHRI AJA Y MUSHRAN: Will 
the ~finister of COMM UNICATIONS be 
pleased to state: 

(a) whether there is a plan to intro-
d uce natiollal programme for electronjc 
telephones in the ~ouDtry; anel 

(b) if so, the time by which this 
scheme is likely to be introduced in Jabal-
pur (Madhya Pradesh) 1 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND THE MINJSTER OF STATE IN 
THB MINISTRY OF HOME APFAIRS 
(SHRI RAM NIWAS MllUlHA) : (a) Yo., 
Sir. . 

(b) A SOOO JiDes, electrOBic excbaole 
has beeD planned for commilsiouioa at 
Jabalpur by the end of 7th Five Year 
Plaa 'U.bjoCi to a~aila1t.ilit)' of relGUJ~eL 
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DVC .8ppl, to West Beapl State Bleetrl- LPG cylinden are beiD, Iupplied to the 
dty Board CODsumerl by· the aas dealers resultinl fa 

tbe leakalc of 18'S from the oylinder.; 
4754. DR. SUDHIR ROY: Win· 

the Minister of ENERGY be pleased to (b) if 80, tbe details tbereof: 
state: 

(a) whether over the years supply 
fronl Damodar Valley Corporation to the 
West Bengal State Electricity Board bas 
been faUing gradua))y; 

(b) whether under the Damodar 
Valley Corporation Act, it is obligatory on 
the Damodar Vaney Corporation to cater 
to the power needs of tbe Valley area; 
and 

(c) wbether Damodar Valley Corpo-
ration's failure to meet addition a) require-
ments of power in the vaney area falling 
within Burdwan District has been causing 
serious problems to all consumers, parti-
cularly to new industries and cold stor-
~~? ' 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Yes, Sir .. The 
dCM:rease in supply is because the loads 
in Purulia and Kolaghat areas outside 
Damodar Va)Jey were taken over by West 
Bengal State Electricity Board in May, 
1983 and April, 1984 respectively. 

(b) Section 18 of tbe Damodar 
Valley Corporation Act, 1948 provides 
that subject to some exceptions, no person 
shan, without the permission of the DVC, 
sell electrical energy at 30,000 volts and 
above and generate power wjth an instal· 
led capacity of lOJOOO KW and above 
inside the Valley area. 

(e) Damodar Valley Corporation bas 
been supplying morc enerlY to Weat 
Bengal State Electricity Board over the 
years in Burdwan substation, part of 
which is distributed by tbe Board to out-
side valley areas. 

Suppl), of Defective LPG Cylinders 

4755. SHRI AMAR ROYPRADJIAN : 
Will the Mi·nilter of P,BTROLEUM AND 
NATURAL GAS be pleased to Itate : 

(a) whether,it i. a fact that dofective 

(c) if not, whether Government are 
aware that deaths have occurred due to 
the leakage of sas from LPG cylind~rs at 
various place·s; 

(d) if so, whether ,any inquiry bas 10 
far been conducted in this reprd; and 

(e) if so, the action Government ba ve 
taken against defaulters re6ponsible for 
providina defective LPG cylinders? 

THE MINISTER OF STATB OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHBKHAR SINGH): (a) to (e). Several 
checks including about J~akale, are car· 
ried out before LPG cylinders leave the 
bottling plants. Besides, distributors are 
under instructions to check the cylinders 
before supp1y to consumers. Nevertheless, 
leakage from cylinders at consumers' pre-
mises as a rerull of handling/mlsbandling 
during transit and otherwise does occur. 
While separate data about leakale at con-
sumers' premises is not maintained. acci-
dents, including fatal ones, have taken 
pJelce on account of LPG leakage. Bach 
LPG accident is enquired ioto by tbe oil 
company concerned and a report Icnt to 
the Chief Controller of Explosives. Reme-
dial action as necessary is taken in tbo 
light of these reports. 

Legal S,.e. Deslped to ea .... e Keo.ollde 
Jumee 

4756. SHRI AMAR. ROYPRADHAN : . 
Will the Minister of LA WAND JUSTICS 
be pleased to state: 

(a) whether Oovernment bave been 
urled to tak.e necessary stepi to brina 
about a vibrant lesal system to enlur. 
soclo-econ()mic justice to tbe milliolUl 
liviD' ill. poverty in tho country; aDd 

$ 

(b) if '0, tb •. detail. 01 the Itept 
tak~n or oontemplattd· iD tbis matters 1 
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TH~ MINISTBR. OF STATB IN THE 
MINISTR.Y OP LAW AND JUSTICE 
(SHill B.R. BHARD.WAJ): (a) and (b). 
The Government is engAged in a constant 
.review of the need for judicial reforms as 
the reforms in judicial administration is a 
continuous process. The Government 
have entrusted the Law Commission with 
• comprehensive study of the judicial re· 
forma and make its recommendations 
avaiJable to the Government as early as 
possible. The terms of reference for 
this study are given in the statement given 
below. 

Statement 
T.rm, of Reference In the context of 

studying Judicial Reforms 
1. The need for decentralisation of 

the system of administration of justice 
by-

(i) 

(Ii) 

establishing. extending and stre-
Dgthening in rural areas the ins-
titution of Nyaya Panchayats ,or 
other mechanisms for resolving 
disputes; 
setting up of a system of parti;. 

cipatory justice with defined juris-
diction and powers in suitable 
areas and cen tres; 

(iii) establisbing other tiers or systems 
within the judicial hierarchy to 
reduce the volume of work in the 
Supreme Court and the High 
Courts. 

2. The matters for which Tribunals 
(excludina services Tribunals) as envisaged 
in Part XIV-A of the Constitution need to 
be established expeditiously and various 
aspects related to their establishment and 
workins. 

3. The procedural Jaws with a view 
lenoraBy to disposing of cases expediti-
ously, eliminating unnecessary litigation 
and del.,1 in bearing of cases and reform 
in procedures and procedural laws and 
particularly to devising procedures appro .. 
priate ·to the terms envisaged in item~ 
1 (I) and 1 (ii)~ 

4. The method of appointments to 
lubordina te courts' subordinate ju diciary. 

5. The training of j~icial officers. 
O~ Tbe role of tbe Je,al profos.jOG ill 

streoltheniDS tho system of administradon 
of justice. 

7. The des.irabiJity of formulation of 
the Do.rms which the Government and the 
public sector undertakings should follow 
in the settJement of disputes includinl a 
review of the present system for conduct 
of litigation on behalf of the Government 
and such undertakings. 

8. The cost of litigation with a view 
to lessening the burden on the litigants. 

9. Formation of an All India Judicial 
Service; and 

10. Such other matters as the Com-
mission considers proper or necessary for 
the purposes aforesaid or as may be refer-
red to it from time to time by the Govern-
ment. 
Power requIrement iD Andaman and Nicobar 

IslaDds 
47S7. SHRI MANORANJAN BHA-

KT A: WiJl the Minister of ENERGY be 
pleased to state: 

<a> the present power requirement in 
the Union Territory of Andaman and 
Nicobar Islands, island-wise; 

(b) the present power generation 
capacity in different isJands; and 

(c) the power requirement projection 
by the end of the Seventh Five Year 
PJan and the action Government contem .. 
plate to meet the power requirement in 
Andaman and Nic:obar Islands, with de-
tails thereof ? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) and (b). 
The maximum demand of power and 
power generating capacity during the first 
year of the Seventh Five Year Plan in the 
Union Territory of Andaman & Nicobar 
Islands (Island-wise) is given in State· 
ment .. I given below. 

(c) The total requirement of energy 
by the end of Seventh Five Year Plan has 
been projected at 99.43 Mkwb and the 
corresponding peak demand would be 
22.14 MW. A number of schemes for 
augmentation of Diesel Generating capa-
city in various islands have been prepared 
and are at various stages of clearance. 
TM details are jndi~ated in Stat.ment II 
Jiven below, 
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StMemeat I 

The Island-wise position regarding maximum tie1NJnd Gnd th~ p,es,.t power f'en'e"'-
tlng capacity ill the Union Territory of Andantall and NicDb ar lilli_II 

SJ. Name of Islands 
No. 

I. Andaman group or Islands 

1. South Andaman 
(Port B·lair) 

2. Middle Andaman 

3. North Andaman 

4. Rutland 

s. Little Andaman 

6. Neil Island 

7. Havelock 

D. NJcobar Group of Island. 

8. Car Nicobar 

9. Chowra 

10. Teressa 

11. Katchal 

12. Kamorta 

13. Champion 

14. Kondul 

15. o rea t Nicobar 

Total: 

Max.imum demand 
of Power in KW 

7040 

992 

S13 

6 

246 

SS 

50 

720 

11 

13 

125 

2'0 

8 

1 

620 

___ ................. ._ 

10650 
~--..... 

Present Power 
Generation 
Capacity in K W 

7720 

888 

375 

113 

48 

139 

515 

,204 

72 

39 

514 

.-._.-...... 
]0627 -,---._.... ......... 
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Statement U 

Names 0/ Power generation Schemes in Andaman and Nlcobar Islands at different stales 
01 clearance 

l. Establishment of Power House (3 X 45150 KW) at Rutland Island at a cost of 
Ra. 40.54 'lakbs. 

2. Establishment of Power House (3 X SO KW) at Teressa lsland at a cost of 
Rs. 51.S7 lakhs. 

3. Establishment of Power House (3 X SO KW) at Chowra Island at a cost of 
Rs. 23.24 'Iakhs). 

4. Establishment of Power House (2 X 1 S/20 KW) at Kondul at a cost of Rs. S.47 
lakbs. 

S. Augmentation of DG capacity (5 X 312.S KVA) at Little Andaman at a cost of 
Rs. 200.84 lakhs. ' 

6. Augmentation of DO capacity (3 X 1000 KVA) at Car Nicobar at a cost of 
Rs. 190.40 lakhs. 

7. Augmentation of DG capacity (2 X 1000 KVA) at Port Blair at a cost of 
Rs. 64.20 lakhs. 

8. Augmentation of DO capacity in South Andamans by 10/12 MW at a cost of 
Rs. 702.60 lakhs. 

9. Augmentation of DG capacity (3 X 50 KW) at Nancowrie. 

10. Augmentation of DO capacity in North Andaman 3 X 1000 KVA. 

11. Augmentation of DO capacity in Great Nicobar 3 X 1000 KVA. 

Financial Assitaance to Free Legal Aid 
Boards 

4758. SHRI N. DENNIS: Win the 
Minister of LAW AND JUSTICE be 
pleased to state: 

<a) whether the Union Government 
and the State Governments are providing 
financial assistance to the Free Legal Aid 
and Advice Boards functioning in various 

, States; 

(b) the names, of the States where 
these Boards are functioning; and 

, (c) the details of the financial assis-
tance prov'ided by the Union and respec-
tive S,tate Governments to these Boards? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H,'R. BHARDW AJ) : (a) Yes, 
Sir. 

According to the information furnished 
by the Committee for Implementing Legal 
Aid Schcrnes-

(b) The State Legal Aid and Advice 
Boards are functioning in the States of 
Andhra Pradesh, Assam, Bihar, Gujarat, 
Haryana, Himachal Pradesh, Jammu & 
Kashmir, Karnataka, Kerala, Madhya 
Pradesh, Manipur, Meghalaya, Maharash-
tra, Nagaland, Orissa, Punjab, Rajasthan, 
Sikkitn, Tamil Nadu, Tripura, Uttar Pra-
desh, West Bengal and the Union Terri-
tories of Delhi, Goa, Daman and Diu, 
Pondicherry and Mizoram. 

(c) The Delhi Legal Aid and Advice 
Board is being funded exc1usiveJy by the 

,Union Government. The financial assis-
tance provided by the Union Govt. and 
the budgetary allocations made by the 
respective State Governments to the State 
Legal Aid and Advice Boards, during the 
last two years i.e. 1984-85 and 1985-86 is 
furnisbed in tbe Statement $ivc~ below, 
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Cues of Land Losers pending with 
Bharat C~klnl Coal Limited 

aDd EasterD Coal8elds 
LI~ted, Bihar 

: 4759. SHRI BASUDBB ACHARIA: 
Will the Minister of ENERGY be pleased 
.to state: 

(a) the details of the cases of land 
losers pending before Headquarters of the 
Bharat Coking Coal Limited and Eastern 
.Coalfields Limited from Dhanbad District, 
Bihar indica ting the period for each case ; 

(b) the reasons for long delay in dispo-
Ising of land Josers cases ; and 

(c) the steps taken to dispose of the 
!.cases ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c). The infor-

t mation is being collected and will be laid 
on' the Table of tbe House. 

Economy in Non.plan Expenditure 

. 4760. PROF. NARAIN CHAND 
I PARASHAR: Will the Minister of COM-
'MUNICATIONS be pleased to state : 

(a) whether any effective steps have 
be~n taken by the Departments of Posts 

,and Telecommunications to effect economy 
'_in non-plan expenditure during the past 
three years; 

(b) if so, the details thereof and the 
percentage of curtailment of expenditure 

. to the total non-plan expenditure in each 
, Department as also in absolu te terms ; 

(c) whether care has been taken to see 
that the very purpose of economising is 
not defeated by shifting the Postal or 
Telecommunication institutions ]ike Post 
Offices or Telephone Exchanges from exis-
tin' building with modest rents to new 
b~ndings with higher rents; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND 'THE' MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 

<SHRI RAM NIWAS MIRDHA) : (il) Yes, 
Sir. A number of steps have been taken 
to effect economy in Non-Plan expendi-
ture. 

(b) As a result of various steps taken 
by the ,Depart men t of Posts to curtail the 
non-plan expenditure by reorganisation of 
work and procedures, the growth rate in 
non-plan expenditure (without DAf ADA) 
has been brought down from 10.58% in 
1982-83 to 7.72% in 1983 ... 84 and to 5.90% 
in 1984-85. In respect of Department of 
Teleconl. the growth rate h~s been 
brought down from 18.4~o in 1982-83 to 
12.5% in 1983·84 and to 12.9% in 
1984-85. 

(c) and (d). Offices are shifted from 
one rented building to another rented 
building taking into con~ideration various 
factors such as operational requirements. 
inadequacy of the present accommodation; 
persist ant demands from the landlords 
for vacation of the building etc. 

Manning of Delhi aDd Bombay Telepbone 
Corporations by Professioaals aDd 

Management Experts 

4761. DR. T. KALPANA DEVI: Will 
the Minister of COMMUNICATIONS be 
pJeased to state : 

(a) whether Government propose to 
put business management experts and 
other professionals in command of the 
proposed Corporations for Delhi and 
Bombay Telephones separately and give 
them a totally free hand including the staff 
employment; aud 

(b) whether Government also propose 
to put users on the Board of Management 
of the said Corporations? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIW AS MIRDHA) : 
(a) and (b). No Sit. Not initiaJly changes 
in the management structure can be con-
sidered subsequent1Y afttr tbe Corporation 
has been in operation for some timo. 
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Parella. or Oil from International 
Market 

4762. DR. B.L. SHAILESH: 

SHRl SATYENDRA NARAYAN 
SINHA: 

SHRI INDRAJIT GUPTA: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 

state : 

(a) whether oil experts are predicting 
that crude oil prices will soon faU in the 
spot market ; 

(b) if so. the quantity of crude oil 
which Government propose to purchase in 
the falling market and from which coun .. 
tries; and 

(c) the energy conservation measures 
proposed to be adopted to save fuel during 
the Seventh Plan period ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA SHE-
KHAR SINGH) : (a) The spot prices of 
certain crudes have fallen in the recent 
months. However, the oil market situation 
continues to be fluid, 

(b) It is proposed to import 14.6 
million tonnes of crude oil during 1986. 
No term contracts with any country has 
been concluded so far and negotiations 
are still under way. 

(c) Conservation measures proposed 
during the Seventh Five Year Plan include 
intensification of education compaign to 
popularise fuel efficient cooking appliances 
and other equipment, setting up of model 
depots in the Stute Road Transport Cor-
porations, organising Driver Training 
Clinics, advancing loans for conversion to 
fuel, efficient systems, promoting use of 
re.refincd lubricants, and long-life lubri-
cants ,and ateases etc. 

Repercualon of delay 10 third bid on 
011 Exploration Programme 

4763~ , DR. B.L. SHAILESH : Win the 
Minister of PBTROLEUM AND 'NATU-

RAL GAS be pleased to state: 

(a) whether the third round of bidding 
for off-shore oil exploration by foreign 
oil companies has been deferred in view of 
the hJghly disturbed international oil 
market; 

(b) if so, its repercussfon on'India'. 
oil search programme during the current 
year; and 

(c) the areas-both on the Western .and 
Eastern coasts-affected by this 'puttins 
off ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Bids for the 
third round have already been invited on 
March 20t 1986. 

(b) and (c). Do not arise. 

New Projects of Coal India Ltd. 

4764. DR. B.L. SHAILESH : 

SHRI K. PRADHANI : 

Will the Mini'ster of ENERGY be 
pJeased to state = 

(a) whether the Coal India Ltd. (elL) 
has decided to commence work on four-
teen projects in 1986-87 ; 

(b) if so, the details of these projects! 
mines washeries, ongoing to those new 
ones to be undertaken and the capital 
outlay involved in each case; and 

(c) how far, it will result in improwDg 
the financial viability of the Coa~ In~ 
Ltd. ? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) to (c). 
Information is being collected and will be 
laid on the Table of the House. ' ' :' 

Setting up of SbarJat Court. 

4765'. PROF. MADHU DANDA· 
VATS: Will the Minister of LA,,!, AND 
JUSTICE be please~ .to state, ~ , 

(a) whether it is a fact that 'in 'lome 
parts of the country a demand hal been 



made for the (j .. .., ...... t ,of fIlaUt 
Coutts ; 

'(b) jf· to, the' nature and structure of 
tbc"'Sbari4t' Coutts souested ; and 

(c) the reactioD of Government to the 
... f.or,Shatiat·Courts ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
ESHRI!H:ti. BHARDWAJ): (a)" Go'vern-
tlleDt I bas'" Dot reteived allY specific demand 
for tbe establishment of Shariat Courts. 

(b) aM (c). ,Do oot arise. 

Aalataace.b, Fraace for Iad.strlal 
Dlraltractaral Project. 

4766. SHR.I,B.V. DESAI: Will the 
Minister of JNDUSTR Y be pleased to 
.tate : 

(a) ""tltet·P'lIDee·e. aereed1io t-give 
alsistaace .for ,a wide r&l,e of industrial 
infrastructural projects and' for tbe explo-
MtjGrl~&I ... ' as,·enlarpa1ll1t of· its aarket 
for Indian goods ; 

(b) if so. whether any agreement in 
this relard bas been signed ; 

(t) if so, tbe deta11s'tbtTeof ; and 

(d) tGe field. in which France has 
aareed to assist India and the projects ,hat .... lte co.erod . UIlder die ' aaree-
~t' 

IT'HE M1NISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM) : (a) In the fifth meeting of 
tbe Jado-French Joint Committee on 
Ecortomit -and 'Tecmtdcal Cooperation held 
at· ~~w Delhi OD the 5th - 6th December, 
,t_5; severa) areas for mutual cooperation 
were ditcussed. These include Blectrcmics, 
Power, Mining, Chemicals and Petro-
~1.. Tei.c081mUDi~tion., Water 
~U.,.., Aarkultur,e, Coal, Civil A via-

don, ...... ,rgd 'Buildiul, Tra ... port. 
Steel, Oil and Gu ead i'R.enewable Sources 
of EnerlY and Bllvironmen.t. Mecbanism 
to inert., export of IDdiall po.. to 
Franco was also discussed at the me.tiD,. 

(b) to (d). Durin, the Joint Com-
mittee meeting held in D'eeember. 1985, 
DO M.O.U. or aareements wore aianed. 
However, earlier M.O.U. & Aareemcnts 
have been signed in the fields of Aaricul. 
ture & Rural Development, Advance 
research, Recovery of energy from Urban 
&. Agricultural Waste and refuses, Coal, 
Oil & Gas, Electronics, Computers and 
Informatics etc. 

Ind •• trial Growth 

4767. SHRI B.V. DESAI: Will the 
Minister of INDUSTRY be pleased to 
ltate : 

(a) whether lower industrial growth 
rate duri~ tile current year has been 
aatributed to power cut and slippaaes in 
mmiag sector ; 

(b) if so, whether growth picked up 
duriDa November and December in com-
parison to the period of April to October, 
1985 ; 

(c) if so, the latest position of indus·· 
trial growth now ; 

(d) whether the slow pace of indus-
trial'lI'owth-llas aroused concern at various 
kvols of the economy ; and 

(e) if so, the steps being taken dud ... 
the next'flnancial year to improve power 
supply to the Industrial Sector? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA .. 
CHALAM): (a) to (d). According ib 
CSO Index of Industrial Production, the 
sector.wise .8l'owth rates of industrial 
production dUring April-October -1985. 
Novo.ber 1985. December 1985 and April. 
.De!ceBlber, 1985 were al under :. 



~Growth Rates (per cent) 

Socaors April-
October 
198~ 

Nov. 
198' 

Doc. 
1985 

. April.December 
1985 

M&nufacturinl 

Electricity 

Oeneral Index 

2.6 

6.4 

8.7 

6.3 

5.2 

6.9 

6.7 

6.6 

The rate ef inClfustrial growth during 
April-December, 1985 would have been 
hi,her but for 'deceleration in rates of 
growth in electricity and mining sectors. 

The Government has been taking 
several steps to· stimulate industrial pro-
duction throu,b appropriate chansea in 
tadustrial licea'sing and import policies as 
well as through monetary and fiscal mea-
sures and improvement in infrastructure. 

(e) In order to improve the power 
wppJy position In the country, a gene-
ration target of 190 BU ,has been fi'xed for 
the ·year 1986.87. A capacity of about 
S460: MW is proposed to be added during 
the· year 1986 .. 87. 

Atareelliellt with C ...... for purchale 
"Of Ofl DrUJiIll EQa.ipaaeat 

I 

~768. 8HI:I B.V. DESAI: Will the 
MiDiater ·of t-PBTROLBUM AND NATU-
RAL·GAS be ,pleased to steto : 

(a) wbetber Canada bas agreed . to 
live India 200 million dollar credit for the 
purchase of 60phisticated oil drilJing equip-
meDt Cor tbo. Oil .and Natural Gas Com-
million; 

(b) if" so, whether any aareement was 
aiIDed ,in this r~,ard ; 

., '··Cc) ··'it 10, ·the main 'features or the 
-are.met ; 'ad 

3.1 3.0 

5.9 6.3 

6.3 8.2 

5.6 6.2 

(d) the equipment that will be supplied 
and to what extent it will be helpful in 
oil drilling? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) to (d). A pro· 
tocol was signed on 18th December, 1985 
with Canada relating to Canadian assis .. 
tance for purchase from Canada of goods 
and services related to Oil and Gas 
exploration and development. For this 
purpose, Canada has agreed to provide a 
total,amount of C$ 198 D1illion. Of this, 
C$ 75 miJ1ion would be provided by Cana-
dian International Development Agency 
and C$ 123 milJion by Export Develop.. 
ment Corporation. The requiremcots of 
ONGC and other end users for the import 
of capital goods for oil and gas exploration 
and development and servi(:cs .are also 
expected to be funded out of this assis-
tance. 

Canadian aiel ill Power Seetor 

4769. SHRI B. V. DESAI: Will the 
. Minister of ENERO Y be pleased to state : 

, (a) ,wbother Canada bas offered assis· 
tance for setting up 800 MW to 1,000 M'W 
capacity in the power sector; 

(b) whether the sites for the same 
bave been lII'oed ~POD .• 
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(e) whether any agreement in this 
regard was reached between the two coun-
tries; 

(d) if so, the details of the agreement; 
and 

(e) to what extent Canada bas agreed 
to provide and assist aid in power 
sector? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (e). Besides 
the on-going projects, Canndian organisa-
tions have evinced interest in setting up 
additional power generating capacity in 
India. No formal agreement regarding 
such assistance, the total capacity to be 
instal1ed, and the sites bas been reached-
so far for any specific project. 

Liquidation of Companies 

4770. SHRI AJOY BISWAS : Will the 
Minister of INDUSTRY be pleased to 
state: 

(a) how many companies were under 
liquidation as on 31 March, 1985 ; 

(b) the total number of companies 
where such liquidation proceedings ure 
pending for more than ten years; and 

(c) the steps the Company Law Board 
are contemplating for early completion of 
the pending liquidation proceedings? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT (SHRI M. ARUNACHA-
LAM) : (a) Total number of companies 
under liquidation as on 31.3.198S Was 
3041. 

(b) Details regarding number of such 
companies are not readily available. 

The time, money and enerlY that will need 
to be spent in collection and compilation 
thereo{ are also not likely to be commen-
surate with the desired results. 

(c) In case of companies which are 
wound up by the Court, the liquidation 
proceedings are conducted by the Liqui. 
dators under tbe direction and super-
vision of the concerned High Court. 
These processes are sometimes, time-
consuming entailing litigation in settling 
claims of creditors, realisation of assets, 
including those of debtors, etc. For the 
present there is no proposal to change the 
existing procedure of liquidation procee-
dings. 

Proposals from West BeDgal for new 
power Projects 

4771. SHRI AJOY BISWAS : Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether the Government of West 
Bengal has submitted proposals for new 
power projects to the Union Government 
for approval ; and 

(b) the details of the proposals 1 

THE MINISTER OF ENERGY (SHRI 
VASANT SA THE): (a) and (b). The 
Government of West BengaJ/State Electri-
city Board have submitted 9 new gene-
ration schenlcs for clearance in the last 
few years. Out of these, one scheme has 
been accorded techno-economic clearance 
and awaits investment approval or the 
Planning Commiss'ion, three schemes arc 
under appraisal in the Central Electricity 
Authority an~ five schemes have been 
returned tD the,State authorities with com~ 
ments of the Central Electricity Authority. 
Details are given in tbe Statement 
below. 

Statement 
I. Scheme accorded teehno-economic clearance by tbe Central Electricity 'Authority but 

awaiting investment decision of the Planning Commission. 

Scheme 

1. Bakreshwar Thermal Station 

Capacity 
(MW) 

3 X2JO 

Estimated Cost 
(Rs. 'Cr.) 

682.~~ , 

.'. 
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D. Schemes alMler ~ppraisal la the Central Electricity AuthorIty 

Scheme 

1. Ramman Hydro-electric Project St. I 

2. Dl.lrgapur Projects Ltd. Unit-7 

3. Murshidabad Thermal Station 
(Revised), 

Capacity 
(MW) 

2X 15 

1 X 210 

5 X 210+ 
2XSOO 

Estimated Cost 
(Rs. Cr.) 

30.12 Reyjsed 
Reportsl 

replies 
220.68 from 

State 
Govt. 

awaited. 
2078.00 

DI. Schemes returned to the State authorities with comments of the Central Electrlcit, 
Authority 

Scheme Capacity Estimated Cost 
(MW) (Rs. Cr.) 

1. Durgapur Projects Ltd. II Phase Extension. 2X 110 97.81 

2. North Bengal Thermal Station (Dhumdangi 
site) 

4X60 113.52 

3. 6th O. T. Unit a l Haldia Fertilizer Plant 1 X20 566.80 

4. Sanlaldih Thermal Station Ext. 

S. Mungpoo mini hyde] project 

Expansion of Telepbone Exchanges 
in Bhubaneswar 

4772. SHRI CHINTAMANI JENA: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the present capadty of the Bhu. 
baneswar Telephone Exchange ; 

(b) whether Government are con:;i .. 
dering to expa~d the present telephone 
exchange; 

(c) if so, the number of lines likely to 
be increased after expansion ; 

(d) whether a large number of appli-
caMS are waiting for telephone connec-
tiODS i 

2 X 120 136.51 

4 X 1.25 6.72 

(e) if so, their number, category.wise; 
and 

(f) what steps are being taken by the 
Govc.'rnment to meet the requirement of 
telephone connections during the Seventh 
Five Year Plan in Bhubaneswar 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIR.S 
(SHRI R.AM NIW AS MIRDHA) : (a) 
7000 lines. 

(b) & (c). No, Sir, in view of no 
space for switching equipment. 

(d) &. (e). A total of 1056 applic:~nt. 

are on the waitin, list as on 1.3.86. Cato~ 



tit ·A_fLI, •• 

IOry~wise break-up of the "'altiuS" Hat is u 
foHows :. 

OYT (Special) . , . 97 

OYT (General) SO 

Non-OYT (Spl.) 228 

Non·OYT(Gen ) : 681 

(f) A 4000 lines electronic exchange 
has been planned for commissioning by 
1988·89 subject to availability of resources. 
Demand registered upto 1.4 87 is expected 
to be met with t'be commissioniDS of this 
exchange. 

IaatAidieDS to gas stove MaDufacturers 
for adeptlog Safety Measures 

4773. SHRI K.S. RAO: Will the 
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether Government are aware 
that a number of LPG stoves being sold 
through LPG retailers do not conform to 
the safety requirements ; 

(b) if so, the action contemplated in 
this respect ; 

(c) whetber Government propose to 
consider issuing of precise instructions to 
the gas stove manufacturers for adopting 
essential safety measures in their products 
and make it binding on them to follow 
these instructions strictly ; 

(d) whether it is a fact that if some 
parts in a gas stove are not serviced 
periodically, there is likelihood of the gas 
leaking ; a9d 

(0) if so, whether Government pr0J)ote 
to make it obligatory for the stove maBU-
... c~urer. 'to issue necessary service instruc-
tions to.· the CWl,umc,s at the time of 
sale? 

THE MINISTER OF STATB OF THB 
MINISTRY .OP PETROLEUM AND 
NATUllAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): <a> to (c). LPG 
dstrtbutors ·$f the oil ·markotill8 ,cdmpanies 
arc ·.ut_iMd ,t to . -sell _, ~ ·1fSI·lCorulecl 

stoves. They art also underiftstractions "~ 
ensure, while roleasiol a now connection, 
that tho consumer has a stove of lSI certi-
fication. Such stoves are manufactured 
with in·built safety characteristics. 

(d) and (e). Inadequate maintenaDce 
of an LPG stove can create safety hazards. 
According to the relevant lSI specificatioD, 
a new gas stove bas to be accompanied 
by an instruction card about installation 
and regulation etc. Besides, advice about 
safety practices is tendered to consumers 
at the time of releasing new connections. 

Pro,idlag Jobs to local people at Oil Well, 

4774. SHRI A.J.V.B. MAHESWARA 
RAO : Will the Minister of PBTROLEUM 
AND NATURAL GAS be pJeased to 
state : 

(a) whether it is a fact that jobs are 
being given to the people of other States 
instead of givinS to the local people; 

(b) if so, the reasons therefor; and 

(c) whether there is any proposal to 
give jobs to the people of local area in 
these oil wells ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHBICHAR SINGH): (a) to (c). Posts 
at lower levels, the maximum of whose 
pay scales is Jess than Rs. 1250, are filled 
up by the ONOC rrom amonast the candi· 
dates sponsored by the local Employment 
Exchanses. Other posts are advertised 
and recruitment is effected on an all I.ndia 
basis from amongst the candidates who 
respond 'to the advertisements. 

DrilUDg of' Weill in Godavari·Krlsb_ Ba.lo 

471S. SHRI A.J.V.B. MAHBSWARA 
RAO: Will the Minister of PETRO. 
LEUM AND NATURAL GAS be pleased 
to state: 

(a) how' many wells are beinl dritlc:d 
in Godavari and Krishna Basin; 

(b) .~thcr' suocen _, boon ..... 
ved in those weU •• 



I ~9) l if <eo, tbe $imo ~aken for opera-
tin, the successful w.ella; 

(d) whether there are any proposals 
for tho new w.ells; and 

(e) If so, die ·Iocation thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) to (c). 
Currently, 4 we1ls are under drilling. The 
oil/gas strikes' in this basin are only ex· 
ploratory and their extent will be determi-
ned after further exploration. 

(d) Yes, Sir. 

(e) 20 locations in onshore and 17 in 
offshore have been released for drilling in 
fUNre in Krishna-Goda vari basi n. 

Delhi .. Blauba.eswar Demand Dialliog facUity 

4776. SHRIMA TI JA Y ANTI PAT-
NAIK: Win the Minister of COM· 
MUNICATIONS be pleased to state: 

(a) whether it is a fact that Delhi-
Bhubaneswar Demand Dialling facility has 
been withdrawn; if so, the reasons thereof; 

(b) whether it is the policy of the 
M.jnistry ,to provide this facility from 
New Delhi to all State Capitals; and 

(c) if 80, when this facility win be 
restored? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) Yes, Sir. 
The service was withdrawn due to paucfty 
of traffic on the row.te. 

(b) Yea, Sir. . 

. (c) Racility aas been restored wit~ 
effect from '31.3.t~86. 

Clearance to H,dro-electrlc Projects .. 
Oris .. by Central Electriclt, Autltoaeit)' 

4777. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of ENEROY 
be pleased to state: 

(a) the number of hydro-electric 
l'tojects in Orissa cleared by the Cent'ral 
Electricity Authority; 

(b) the number of h}ldro-electric pro-
jects executed in Orissa during Sixth Five 
Year Plan; 

(c) the number of hydro-electric pro-
jects in Orissa which are pending for 
clearance before Central Electricity 
Authority; and 

(d) the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) 7 hydro-electric 
projects of Orissa have been cleared by 
Central Electricity Authority and PJannillB 
Commission for execution. 

(b) No hydro-electric project was 
commissioned in Orissa during the Sixth 
Five Year Plan. 

(c) and (d). The Project Report of 
Manibhadra Multi-purpose Project 
(24 X 40 MW) has been received in the 
CEA for techno-economic clearance and 
the same is under their consideration. 

Construction of Telephone 'Excitaale 
building at Hallakandi 

4778. SHRI SUDARSAN DAS: 
Will the Minister of COMMUNICA· 
TIONS be pleased to state: 

(a) whether the Hailakandi Telephone 
Exchange in Assam is wo:rking in a rented 
house; and 

(b) if so, the steps beina taken for 
construction of the Telephone Exchaoao 
building· at HailakaDdi ? 

TH~B MINISTER. OF STATE OF' TH~ 
MlNISTRY OF COMMUNICATIONS 
AND THE MINISTER. OF STATE IN 
THB .. MINISTRY OF .HOMB APPAaI 
(SHRI RAM NIW AS MU.\DHA : (a> No, 



Sir. The t'eJepbone exchange is workina 
in a departmental building at Hailakandi 
in Assam. 

(b) In view of <a> above, the question 
does not arise. 

Direct Telegraph aDd Telephone CbaDne)s to 
111lk Hailakaadt with GUlT.batl aDd 

Karimgaoj 

4779. SHRI SUDARSAN DAS: 
Win tbe Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether Hailakandi, a sub-division 
town in Cachar district of Assam has no 
direct telegraph or telephone link with 
Guwahati, the State Capital and Karim-
ganj, the neighbouring district headquar-
ters; and 

(b) if so, the steps being taken to 
install direct telegraph and telephone chan-
nels to link Hailakandi with Guwahati and 
Karimganj? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) The 
position regarding Telegraph and Tele-
phone links from Hailakandi is as under. 

Telegraph Links: 

Hailakandi is not connected to either 
Guwahati or Karimganj. It is connected 
to Silchar which is the Head Quarters of 
Cachar District. 

Telephone Link : 

Hailakandi ,has a direct trunk circuit 
to Karimganj. Thel'e is no direct trunk 
circuit to Guwahati. 

(b) Telearapb 

As per the plans for modernisation of 
Telegraph Network in North·Eastern 
Telecom. Circle, Hailakandi is to be pro-
vided with an Electronic ~eyboard which 
wiU, sive it direct' access to not only 
Oauhati but all other teJcsraphs offices in 
f' , 

the Circlo and the country tbroulh other 
inter-connected systems'. 

, Tel epboDe : 

A direct trunk circuit between HaUa-
kandi and Guwahati is not justified as the 
trunk traffic is low at present. 

Dbaleswari Hydro-electric Project 

4780. SHRI SUDARSAN DAS : Will 
the Minister of EN ERG Y be pleased to 
state : 

(a) whether investigation for the pro-
posed Dhaleswari Hydro-electric Project 
in Mizon.m has been completed; and 

(b) if so, when the construction of 
the project will be undertaken? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE) : (a) Yes, Sir. 

(b) The detaiJed Project Report for 
Dhaleswari Hydro-electric Project, pre-
pared by National Hydro-electric Power 
Corporation, is under techno-economic 
appraisal of Central Electricity Authority. 
The construction of the project would be 
taken up after the project is cleared by 
Central Electricity Authority and the in-
vestment decision is taken. 

Oil drilling by USSR in West Bengal Hima-
layan foothills aDd Dhansiri Valley 

4781. SHRl YASHWANTRAO GA· 
DAKH PATIL: Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Soviet Union have 
been offered drilling of certain areas in 
West Bengal, Himalayan foothills and 
Dhansiri VaHey; 

(b) if so, whether drilling bas been 
started; and 

(c) the details thereof and the results 
achieved thereby ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM AND 
NATURAL GAS (S 1:1 RI CHANDRA 
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SHEKHAR. SINGH): (a) to (c). No 
areas in West Benga). Himalayan Foothi))s 
and Dhansiri Valley have been offered for 
drilling to the Soviet Union. However, in 
pursuance of the Working Programme 
. agreed between tbe two countries, Soviet 
experts will drill a location Cheri in 
HimaJayan FootbiUs for geological pros· 
pecting. The drilling has not yet com-
menced. 

lSI marking on LPG stoves and inspection 
by gas agencies 

4782. SHRI RAM PUJAN PATEL: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether there is any rule of ins-
pection of gas stove, if not purchased 
from L.P.O. agency, in case of release of 
new L.P.G. connection; 

(b) whether it is a fact that LPG 
Agencies/Dealers as we]l as concerned 
officials of Indian Oil Corpora tion can 
compel consumers and charge some extra 
gratification without any receipt for get-
ting the stove inspected in spite of produc .. 
ction of an I.S.I. marked stove's receipt; 

(c) if so, the reasons for not mentio-
ning such clauses in the allotment letter to 
the consumers for new LPG connection; 

(d) if not, the number of complaints 
received by the LPG Companies or by 
Government during the period from 
1.10.1985 to 28.2.1986; and 

(e) the action taken against the 
dealers/agencies involved in such type of 
complaints? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) Yes, Sir. 

(b) and (c). No, Sir. The distributors 
are aUthorised to charge a testing fee of . 
Rs. 10/- only in such cases; and are ex-
pected to issue a receipt for this recovery 
from the consumer. 

(d) The oil industry does not main .. 
tain a separate record of the complaints 
pottainin, to tbe inspection of sas stoves. 

(e) All specific complaints are inves-
tigated and action is taken against the 
erring distributors under the Market 
Discipline Guidelines. 

( Translation] 

LPG based production units 

4783. SHRI MANVENDRA SINGH: 
Will the Minister of ENERGY be pleased 
to state: 

(a) whether Governlnent propose to 
set up LPG based power production units 
keeping in view the shortage of electricity 
in the country; 

(b) if so, the number thereof and 
the names of the places where these wilt 
be set up along with their, capacity and 
the time by which these will be set up; 
and 

(c) whether Government propose to 
set up such a power generation unit in 
Mathura al~o ? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE): (a) No, Sir. 

(b) and (c). Do not arise. 

(English] 

Autonomy to public sector undertakings In 
their financial policy matters 

4784. SHRI HARISH RAW AT: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government propose to 
grant full autonomy to vorious public 
sector undertakings in their financial 
policy matters and their day to day func-
tioning; 

(b) whether opinion of different ad-
ministrative Ministries has been sought in 
this connection; and 

(c) if so, whether they have also 
approved this proposal '1 
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. 1:BB MINISTBll OF st' A TB IN; THE 
DBPA&TMEN~ OF INDUSTRlAL DE. 
VBLGPMBNT (SMRl M. ARUNACHAL· 
AM) : (.) to (c). The Government is of 
the view that the public enterprises ,at 
present enjoy sufficient degree of autono-
my required for them to function as com-
mercial organisations commensurate with 
tbeir a~countability and the Government's 
own accountability to Parliament. How-
ever, in a fast changing situation, the 
adequecy or otberwise of the powers 
delcgated is under constant review. 

MJerowa.. lid betweea Vera •• 1 aad,Una 
10 Gejarat 

4785. SHRI MOHANlIlIAI PATEL: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether there is a great demand 
to instal microwave link between Verava) 
and Una in Gujarat;, 

(b) if so, since long this proposal is 
pending before the Government; and 

(c) the reaction of Government there .. 
to aDd wben it will be implemented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF ST ATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) 
There is a request to instal microwave link 
between Veraval and Una in Oujarat. 

(b) The proposal came up during 
April 1985. 

.' (c) A proposal for a UHF link has been 
'examined from technical and financial 
points of view. With the present cons-
traint in the resources, it, has not been 
found feasible to be included in the 7th 
PlaD. 

Import of power geDeratlag macblnery in 
public sector units in GuJarat 

4186. SHRI MOHANBHAI PATBL: 
SHRI AMARSINH RATHA-

WA: 

Will the Ministor of ENBRGY be plea-

(a) wbeth« Government are. awar, 
that Gujamt is ono of tu Stato8~.,wil'cb, 
are racins problcra, of pow~r; 

(b) whether Oujarat Government 01 
some public sector units in Gujarat ba v. 
approached the Union GovernmoDt fer 
permitting them to import power poera-
tion machinery; 

(c) if so, the details thercof; 

(d) the names of other States which 
have requested the Government in this 
regard; 

(e) the action taken by Government 
thereon; and 

(f) what is the Government's policy 
to permit the Sta te Government or 
individuals to import power generating 
machinery '1 

THE MINISTER OF BNERG¥ (SHR.I 
V ASANT SATHE): (a) Gujarat hal 
been, by and large, meet ins its energy 
requirement. 

(b) to (f). The information is being 
collected and will be laid on the Table of 
the House. 

Relief to lick Cemeat Units 

4787. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of IN DUS .. 
TRY be pleased to state : 

(a) whetber Government propose to 
arant relief to the sick cement units' ia ,'the 
country; 

(b) if so, the total number of sict 
unit.; 

(c) tbe details of the &lalstanee pro-
posed to be given to them; 

(d) whether aU tbe sick units will be 
covered in 1986-87; and 

(,,) if DOt, tho rOUODI therefor 1 
I' 

THB MINISq".ER,. OP ., ATB IN~,-r118 
DBP~RTMBNT OF INDUSTRIAL 



CHAITRA 11. 198& (SAKA) WrtttM~ 

DBVELOPMENT (SHRI, M. ARUNA. 
CHALAM:): (a) to ,(0). Only those, units 
which satlafy the criteria laid down for the 
purpose, are declared 'sickt units. , Accor-
dinll" .15 uuits have been declared as 
·sick'· for varying periods from 1985~86 
to 1989-90 as indicated in the Statement 

aiwn bel... Such units are reqUited'. to 
supply oaly 4(lOA, of their act. II 'production 
of cement as levy cement as a.ainst 6()Ok 
of actual pr-oduction to be supplied against 
levy quota by the existing units (nemely' 
units Which were in production befor,_' 
1.1.82) • 

Statemeot 

Stetement ,howlng detaill 0/ cement units declared (U C sick' for the pu~pose 01 relief 
ill the form 01 levy quota 

I. 

2. 

3. 

4. 

s. 
6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

IS. 

Name of-the Plant 

ACe, Dwarka 

Ace, Lakheri 

Ace, Sindri 

India Cements, Sankarnagar 

Jaipur Udyog 

Ka1yanpur 

Sone Valley 

Tamil Nadu, Alan:gu!am 

Tamil Nadu, Ariyalur 

upsce, Churk 

UPSCC, Dalla 

ACe, Kbalari 

Ace, Sevalia 

CCI. Charkhi Dadri 

Visvesvaraya Iron &. Steel Co. Ltd. 

Period upto and for which 
sickness concessions recom-
mended. (Respective fioaa-
cial years of Companies).-

1987/88 

1989/90 

1986/87 

1987/88 

1986/87 

1985/86 

1986 

1987/88 

1987/88 

1987/88 

1987/88 

31.12.1986', 

31.12.1986 

3J .12.1986 

31.12.1986 

'-----,._---------~------~-------
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Relerfatlo. for SC/ST Ia Minerai. ad 
Meta,l. Tradilll Corporatioa 

4788. DR.. V. VENKA TESH : Will 
tbe Minister of INDUSTRY be pJeased to 
atate : 

(8) whether the Bureau of Public 
Enterprises had issued instructions to the 
public sector undertakings not to conclude 
aareement (with recognised unions) which 
are not in conformity with the directives 
issued by Government on reservation for 
Schoduled Castes/Scheduled Tribes em-
ployees; 

(b) whether he is aware that in viola-
tion of such instructions, the Minerals 
and Metals Trading Corporation of India 
Limited bas concluded an agreement called 
'Promotion PoHcy' with the trade union; 
and 

(c) if so, the action Government pro-
pose to take for restoration of reservation 
in promotion in Minerals and Metals 
Trading Corporation and when ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM): (a) Bureau of Public Enter-
prises have issued guidelines to the ad-
ministrative Ministries/Departments advi-
sing them to ask the public sector under-
takinp under their control to modify sub-
sisting agreements entered into with Trade 
Unions of workmen, in accordance with 
tbe provisions of the Jaw, wherever the 
agreements are not in conformity with the 
Government policy on reservation for 
Scheduled Castes/Scheduled Tribes. 

(b) and (c). The information is being 
collected and will be laid on the Table of 
the House to the extent available. 

utilising head of BhlmunJpalli-1 Well at 
Modi .. I and release of 8himunapalll-U 

4789. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of 
PBTROLEUM AND NATURAL GAS be 
pleased to state : 

(a) whether the head of Bhimuna-
paUi-I well was cut and utilised at Modi-I 

by the on aad Natural Oas Commission; 

(b) if so. whether due to thil Bhim. 
unapalli-I well had to be abandoned and 
Bhimunapalli-II was released in its place ; 
and 

(c) the total amount spent on Bbim .. 
uoapaUi-I and BhimunapaJli .. II as on 1 
January, 1986 and the estimated yields 
from tbem ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) Yes, Sir. 

(b) No, Sir. 

(c) About Rs. 3.210 crores was spent 
on drilling wen Bhimanpalli-I. The tes-
ting of BhimanpaIli-II was completed only 
in January 1986 and, therefore, the amount 
spent on it as on J January, 1986 cannot 
be estimated. 

The Bhimanpalli structure is in explo-
ratory stage and the production potential 
will be known after it is deJineated com-
pletely. 

IIigh increase in tbe price or harmone 
medicines 

4790. SHRI VISHNU MODI: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether the prices of barmone 
medicines have gone up by 200 to 400 per 
cent during the last few years; 

(b) jf so, the reasons for such high 
increases; and 

(c) the steps being taken by his 
Ministry to bring down tbe prices of these 
medicines to reasonable level? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. lAt· 
CHANDRA SINGH) : (a) to (c). Harmo-
nes are exempt from price control under 
Drugs (Prices Control) Order, 1979. 
Mallufacturers of these meoicine~ are, 
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therefore, free to increase their prices 
without any prior approval from the 
Government. DruB Policy is under re-
view presently. 

Development of teJephone exchanges In 
CuD.nore district In Kerala 

4791. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of 
COMMUNICATIONS be pleased to 
atate : 

(a) the details of programme for 
development of telephone exchanges in 
the district of Cannanore in Kerala; 

(b) the number Of telephone exchan-
ges presently functioning in the district to 
Cannanore; 

(c) whether there is any plan to 
start new exchanges in the said district· 
Md ' 

(d) if so, the details thereof? 

THE MINISTER OF STATE OFTHB 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) 
The information is given at Statement.I 
given below. 

(b) 46 telephone exchanges are pre-
sently functioning in the district of Can-
nanore. 

(c) Yes, Sir. 

(d) The information is liven at State-
ment-II given below. 

Statement-I 

Proposals for 1985-86. 

1. Expansion of 11 exchanges during 1985-86. 
i 

2. 3 new exchanges opened during 1'985-86. 

3. Expansion of 3 more exchanges during the remaining period of 1985-86. 

Proposals for 7th Plan 

1. Automatisation of Telecherry Manual exchange. 

2. Conversion of MAX-III exchanges at Alacode, Payaogodi, Shrikantapuram, 
Panoor and Edakkad into MAX-II type exchange. 

3. Expansion of MAX-II exchanges at Taliparamba, Baliapatnam and Kotbu-
paramba. 

4. Bxpanslon of Cannanore Exchange. 

Note: The above works are proposed to be taken up subject to availability of 
equipment and other stores. 

Statement·n 

PlaDS for settinl up . of new exchanaes. 

1. Aunhimangalam - 45 lines MAX-III 

2. Kudiayanmana - 25 lines -do· 
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.3. Vanakanakkai - 45 lincs MAX-DI 

4. Pcrumbagadu - 45 lines -do-

s. Panakodi - 25 tines -do-

The exchanses will be set .up subject to fulfilment of stipulated conditions con-
tained in policy for opening of new small telephone exchanles. 

Enquiry Committee 08 fire accident at 
Codala Reftaery 

47~2. PROF. K.V. THOMAS: 

SHRI K. MOHANDAS : 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state: 

(a) whether an enquiry committee 
was constituted to study the fire accident 
in March, 1984 at Cochfn Oil R~finery; 

(b) whether the committee bas sub-
mitted its report; 

(c) if so, the recommendations of the 
committee; 

(d) whether there was a fire on 28th 
February, 1986 also at Cochin Oil Re-
finery; 

(e) how many people died in this fire 
accident; and 

(f) what effective steps have been 
taken to prevent fire accident at Cochin 
Oil Refinery ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NA .. 
TUltAL GAS (SHRI CHANDRA SHEKH· 
AR SINGH): (a) Yes Sir. 

(b) Yes Sir. 

(c) The committee recommended 
review and improvement of fire fighting 
facilities, process facilities and procedures, 
layout, administrative procedure and 
trainin, of the personnel. 

(d) On 27th February, 1986 thore was 
a fire in the Cochin Refineries Ltd. 

(e) Three persons died. 

(f) In pursuance of the recommen-
dations mentioned at (c) above, instru-
mentation control systems were improved, 
minimum qualification for operatin. per-
sonnel was upgraded, training was arran-
ged, a high level central safety Committee 
was formed, fire fighting facilities were 
improved and gas monitors, which detec-
ted the leak causing tbe fire of 27.2.86, 
were installed. 

Contract labourer. In Dharat Hea'1 
Elertricals Limited 

4793. SHRI SURESH KURUP: 
Will the Minister of INDUSTRY be plea-
sed to stat'e : 

(a) the number of contract labourers 
in Bharat Heavy Electrical! Limited, 
Delhi Office and the categories or jobs in 
which they are working; 

(b) whether Government propose to 
make them permanent employees of Bbarat 
Heavy ElectricaJs Limited; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THB 
DEPARTM'ENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) There are 228 persons 
ensascd on Job Contract basis in BHEL 
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oIioea lOQated iP Delhi to attend to the 
foIJowin8 catelories of jobs : 

Cat"o,,, No. 01 workmen 

Sanitation of office premises 

Office maintenance and 
catorina 

Other jobs, such as, Plumber, 
Electrician, Carpenter 

So.curity 

Total: 

81 

60 

10 

77 

228 

(b) and (c). Contract labourers are 
employed for specific work from time to 
time depending on the exigencies of work, 
whereas permanent employees are recruit-
ed following well-established policies and 
procedures. 

HiriDi of Driliina Sbips for off-sbore explora-
tion in Audamao and Nicobar Island 

a D.P. driJlsbip from Mis Offshore Europe, 
BeJgium, at an operating day rate of US 
$ 33,500. 

(d) No Sir. Supplies for the 3 wen 
exploratory driJIing programme of Oill 
India Ltd. in the Andaman basin would 
be made available from a ware ship, the 
contract for the charter hire of which has 
already been finalised. Thus Oil do not 
propose to have full fledged onshore sup-
ply base for these operations. 

(e) No Sir. 

Hlrial of Oil carriage at higher rates 

4795. SHRI SATYENDRA NARA· 
Y AN SINHA : Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether Government have seen 
the report in the 'Economic Times' of 
February 26 wherein it. has been stated 
that the Indian Oil Corporation can save 
Rs. 40 crores a year if it does not favour 
Shipping Corporation of India for its oil 

4794. SHRIMATI KISHORI SIHNA : carriage; 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: (b) if so, GovernmenCs reaction 

(a) whether Oil and Natura) Gas 
Commission are getting drilling ships for 
off-shore exploration on hire; 

(b) w bether a Belgian rig ship bas 
been hired for use in Andamans; 

(c) whether cost of hire is as high as 
33.500 dollars per day; 

(d) whether on .. shore supply base for 
tbis is yet to be arranged; and 

(e) if so, whether the drilling rig will 
remain unutHised for several days entai· 
Un, loss to the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHRA SINGH): (a) Yes Sir. 

(b) and (e). Yes Sir. Oil India Ltd. 
has tinaUsed a contract for charter hiring 

thereto; 

(c) whether private Indian shippers 
have offered more favourable rates; and 

(d) if so, the reasons for paying more 
to Shipping Corporation of India? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Yes, Sir. 

(b) to (d). Tankers for crude trans .. 
portation whether of SCI or other Indian 
Flag Vessels are paid on cost plus basis. 
Two Indian private shipping companies 
are also engaged on the same pricing 
basis. The employment of SCI vessels 
in preference to other Indian Flag Vessels 
is on the basis of priorities laid down by 
the Government. The issue of reduction 
in the freight rates by the SCI is constant-
ly engaging the attention of the Govern-
ment, 
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Vu.t aDd Virar uDder MetropoUtaa 
Telephone CorpontioD 

4796. SHRI ANOOP CHAND SHAH: 
WiJl the M.inister of COMMUNICATIONS 
be pleased to state : 

<a) whether Vasai and Virar people 
want to come under the new Metropolitan 
Telephone Corporation of the Depart. 
ment of Telecommunications; 

(b) whether he has received any re-
presentation in the matter; and 

(c) the Government's stand in tbis 
matter as Vasai and Virar are on suburban 
action of Bombay and closely connected 
with the city of Bombay ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIW AS MIRDHA) : (a) and 
(b). Yes, Sir. 

(c) The jurisdiction of Mahanagar 
Telephone Nigam Limited as far as Bom .. 
bay is concerned will cover only areal 
falling under the three Municipal Corpora-
tions of Bombay, New Bombay and Thana 
Vasai and Virar neither from part of 
Bombay telephone system nor fall with in 
the limits of the three Municipal corporat. 
ions referred to above. Hence tbey cannot 
be included in the Mahanagar Telephone 
Nigam Limited. 

Capacit, utilisation of Electrlclt, BoarcJa 

4797. PROF. P.l. KURIEN: Will 
the Minister of ENERGY be pleased to 
state: 

(a) the latest capacity utilisation of 
the different Electricity Boards in the 
country; 

(b) tbe percentale of improvement 
achieved durio. 1985 over tbe previous 
year; 

(c) whether tbere was any scheme for 
special incentive to the Electricity Boards 
producing exceUent reau)ts; and 

(d) jf so. the names of the Boards 
which let such incentive since inception 
of the scheme? 

THE MINISTER OF ENERGY (SHRI 
VASANT SA THE): (a) and (b). A 
statement showing the State-wise plant 
load factor during the period 1983.84, 
1984 .. 85 and 1985-86 (April 85 to Pebruary 
1986) Is 8iv~0 to the statement aiven 
below. 

(c) and (d). Government had started 
an Incentive Scheme for the State Elec-
tricity Boards durin. 1983·84. The 
Boards/Organisations who 80t the reward 
durlDa 1983·84 were 8. under :-

1. Neyveli Lianitc Corporation. 

2. National Thermal Power Corpora-
tion. 

3. Andhra Pradesh State Blectrlcity 
Board. 

4. Punjab State Electricity Board. 

5. Maharashtra State Electricity 
Board. 

The scheme for rewardina the Elec-
tricity Boarda was discontinued from 
1984·8S with the introduction of R&M 
scheme. 
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StatemeDt 

State-",., Plant Load FQCto, 

PLF <%> 

1983·84 1984·85 Apr. 8S-Peb. 86. 

Delhi 48.4 51.1 49.7 

Haryaua 31.1 34.7 32.4 

lAIC 1.' 
Rajasthan 72.3 57.2 56.0 

Punjab 57.0 64.3 59.9 

V.P. 39.2 39.7 46.6 

Gujarat 57.9 56.0 54.5 

M.P. 54.1 51.8 '6.9 

Maharaahtra 53.3 50.3 54.7 

Andhra Pradesh 54.6 54.9 66.0 

Karnataka 37.7 

Tamil Nadu 51.4 58.7 62.1 

Bihar 32.8 30.S 34.3 

D.V.C. 48.1 48.6 49.1 

Orissa 33.2 32.2 30.3 

West Benlal 39.1 40.0 43.0 

Assam 34.2 29.6 27.1 

All India 47.9 50.1 51.9 
~ .. - --p ....... ~ .... __ ... 

AllocatlOD to ONGC for Oil esploratloD Natural Gas Commission for oil explora-

4798. PROF. P.J. KURIEN: win tion this year; 

the Minister of PETROLBUM AND NA· 
TUIlAL GAS be pleased to state : 

(b) if so, the demand put forth by 
. (a)' whether tbere is a drastic redu· the Oil and Natural Gas Commission and 

CtiOD in the allocadoD to the Oil and actual allocation; and 



""rUlen A.nlwers 

(c) how it is going to affect the oil . 
exploration work in the coming years? 

THE MINISTER OF STAtE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) and ,b). As 
against an outlay of Rs. 3205 crores ori .. 
ainally proposed by ONGC, the approved 
outlay for 1986·87 is Rs~ 2250 crores. 

(c) Due to reduction. in outlay, 
ONGC has proposed a corresponding 
reduction in drilling metrage. 

Asia-Pacific Microwave Conference 

4799. SHR) K.V. SHANKARA 
GOWDA : Will the Minister of COMM U-
NICATIONS be pleased to state: 

(a) whether the first Asia-pacific 
microwave conference was held in New 
Delhi on 24 February, 1986; 

(b) if so, whether in the conference 
he bad urged the engineers to develop 
low maintenance rugged equipment and 
low cost power systems for rural and 
remote areas; and 

(c) if so, the other steps discussed in 
the conference and decisions arrived at 
and whether the l\iinistry has started 
implementing the suggestions? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) Yes 
Sir. 

(b) Yes, Sir. Hon'ble Minister urged 
those present to put in effort to develop 
low cost rugged and low power consump-
tion equipment for rural and remote 
areas. 

(c) The Conference attended by engi. 
neers from countries of Asia Pacific 
Region exchanged knowledge in the field 
of Microwave Communication and no 
specific decision regarding above subject 
\\as taken. However, Ministry of Commu-
nication is already working towards 
development of such equipment for rura) 
and remote areas. 

Corporation I for Monetary Support 
to pO"er Projects 

4800. SHRI K. V. SHANKA,RA 
GOWDA: 

SHRI CHITTA MAHATA: 

Will the Minister of ENERGY be 
pleased to state : 

(a) whether two new corporations 
have been set up to give monetary support 
to power projects and renewabl~ enerBY 
schemes ; and 

(b) if so, the projects for which the 
power Finance Corporation will provide 
funds and the projects for which Rene-
wable Energy Development Corporation 
will provide funds and what is the total 
amount that these two new bodies have 
decided to finance power projects durins 
1986-87 ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) and (b). The one 
new body for financing Power projects 
which Government have decided recently 
to set up is the Power Finance Corpora-
tion. The Corporation is expected to be 
incorporated in 1986 .. 87. It will, inter-alia. 
provide term finance to thermal, hydel and 
transmission projects, schemes of reno-
vation and modernisatioo, system improve-
ment schemes etc., and it is expected that 
through additional resource mobilisation 
effort the Corporation will be abJe to 
disburse loans amounting to about Rs. 
3500 crores in the Seventh Plan period. 

Round Table Conference on Enern 
Problem 

4801. SHRI K.V. SHANKARA 
GOWDA: 

SURI RAMASHRA Y PRASAD 
SINGH: 

WiJl the Minister of ENERGY be 
pleased to state: 

(a) whether at the meeting of' the 
round table ,conference on the enersy· 
problem, a number of su'agestions' were" 
put forward for tappins new en~rlY 
sources; 
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(b) if so, wbether the U uion Govern-
ment are considering the suggestions of 
the experts ; and 

(c) if so, wl;lat steps are being taken 
to implement them? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c). The 
discussions on rural electrification options 
brought forward a variety of suggestions 
to give an impetus to the use of non-
conventional energy sources. A small 
group of experts has been constituted by 
the Government to formulate a pJan of 
action which would inter-alia include 
identification of measures which are 
capable of immediate implementation 
within the existing framework and those 
which have long term implications on 
which Government would need to take 
policy decisions. 

Shortage of Industrial Alcohol 

4802. SHRI SRIBALLAV PANI· 
GRAHl: Will the Minister of INDUSTRY 
be pleased to state : 

<a> whether it is a fact that the 
alcohol-based chemical industry is facing 
a major crisis in the country these days 
owing to an acute shortage of industrial 
alcohol; 

<b) whether the capacity utilisation of 
alcohol based chemical units has thus 
dipped to just SO per cent ; and 

(c) jf so, the reaction of Government 
thereto ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. JAICH-
ANDRA SINGH): (a) and (b). The 
indisODouS aYailability of alcohol is not 
sufficient to meet the dOlnestic demand for 
different purposes, including industrial 
use. This could have affected the produc-
tion of lOme of the alcohol based chemical 
units. However the actual capacity utilisa-
tion of some important alcohol based 
chemicals like acetic acid, acetone and 
acetic a nhydri<ie is estimated to be higher 
in 198'·86 than in tbe· pr"viou8 year. 

(c) In order to improve the availability 
of industrial alcohol for alcohol-based 
chemical industry, duty free import of 
alcohol (denatured) has been permitted to 
them. 

WorklDg of crOll COUDtry Transporter 
CODveyor System 

4803. SHRI ANADI CHARAN DAS : 
Will the Minister of ENERGY be pleased 
to state: 

(a) whether Government are aware 
that the Cross Country Transporter Con-
veyor System (TTPS) of the coal mines 
supplying coal to power units in Orissa 
has become age old causing non-suppJy of 
adequate coal and resulting in less power 
generation ; 

(b) whether the Central Electricity 
Authority was appointed as consultants to 
the renovation scheme having been appro-
ved by the Union Government earlier and 
if so, whether it has recommended a dupli. 
cate TTPS ; and 

(c) the reasons for not including it as 
a Central Sector Scheme and the reason 
why duplicate coal conveyor system has 
not been included in the Central Sector, 
although it also concerns power gene-
ration? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE) : (a) Yes, Sir. 

(b) Yes, Sir. The Central Electricity 
Authority were appointed as consultants 
for renovation/augmentation of coal con-
veyor system of Talcher Thermal Power 
Station. They have recommended a dupU-
cate conveyor system from mine end upto 
'D' house 0.6 Km. length) from where 
the main conveyor for TaJcher thermal 
power station starts. Besides, CEA have 
also suggested certain other renovation/ 
augmentation/modifications in the coal 
handling system. 

(c) Out of the total estimated cost of 
about Rs. 35.7 crOfes for the Renovation 
and Modernisation scheme of Talcber 
Thermal Power Station, Contrat loan· assis-
tance to tho extent of Rt. 24.09 crores ii" 
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belDa provided. However, with the limited 
resources available for the Centrally 
sponsored renovation and modernisation 
scheme, it has not been found feasible to 
provide funda under the Central Plan for 
duplicate coal con voy~r system. 

Waltln, Lilt for Telex/Teleprinter 
OrcDlt at Bhubaneswar, Cuttack 

aDd SambaJpur 

4804. SHRI ANADI CHARAN DAS : 

DR. KRUPASINDHU BHOI : 

Will the Minister of COMMUNI .. 
CATIONS be pleased to state the number 
of cases registered/wait-listed for Telexl 
Teleprinter circuit at Bhubaneswar, Cuttack 
and SambaJpur and steps taken/proposed to 
be taken to provide the connections? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THB MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): The 
Dumber of casts of Telex and Teleprinters 
OD the waiting list at Bhuhaneswar, 
Cuttack and Sambalpur as on 25.3.86 is 
aiven below : 

Telex Teleprinters 

Bbubaneswar 40 J3 

Cuttack 7 4 

Sambalpur 8 2 

Expansion of telex exchange at Bhu-
baneawar from 150 lines to 200 lines is in 
proaress and the pending telex connections 
are expected to be provided by October, 
1986. The pending telex connections at 
Cuttack are expected to be provided by 
June, 1986. A 20 Hne telex exchange is 
proposed to he installed at Sambalpur 
and the pending telex cOllnections are 
likely to be provided by October 1986. 

The pendioa teleprinter circuits at 
JJ:1,ubaDeawar and Sambalpur are expected 

to be provided by June, 1986. The pen-
ding teleprinter circuits at Cuttack are 
expected to be provided by end of April, 
1986. 

Retiew of Price aDd Purchase Prefe-
renee Policy for Public Sector 

4805. SHRI P.M. SA YEED: Will the 
Minister of INDUSTRY be pleased to 
state: 

(a) whether Government are contem .. 
plating to review the price and purchase 
preference policy for the public sector; 

(b) whether it is a fact that the new 
public sector units wiII be provided some 
protection to enable them to stand com-
petition in the market; and 

(c) if so, the details of the scheme? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) Yes, Sir. 

(b) and (c). The matter is still under 
examination, and the details of t he revi-
sed policy will be available as soon as a 
final decision is taken by the Govern-
ment. 

Setting up or Hydel Projects with 
BelgiaD Aid 

4806. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADI-
YAR: 

SHRI K. RAMAMURTHY : 

Will the Minister of ENERGY be 
pleased to state : 

(a) whether Government propose to set 
up some hydel proj ects in the country 
with Belgian aid; 

(b) if so, the number of hydel projects 
proposed to be set up in the country with 
Belgian aid ; 

(c) the names of the States wbere 
sucb Belaian-aided hydel projects are 
aoina to be aet up ; and 
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(d) to what extent assistance is propo-
sed to be liven by Belaian for the above 
purpose? . 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a> One of the Bel-
,ian Companies has recently shown interest 
for turn-key execution of some hydel 
projects. However, there is no detailed 
proposal under consideration. 

(b) to (d). Do Dot arise. 

EspaaaJOD of Rural Telecommunications 
in Se,enth Plan 

4807. DR.G. VIJAYARAMA RAO: 
Will the Minister of COMMUNICATJONS 
be pleased to state: 

(a) the approach towards expansion 
and strengthening of rural te1ecommuni-
cations in the country during tbe 7th Five 
Year Plan period ; 

(b) the plan allocations made for this 
purpose; and 

(c) the targets fixed for expanding 
rural network in the Seventh Plan period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) 
For the expansion and strengthening of 
rural telecommunications, the Government 
has liberalised the policy for opening of 
small capacity exchanges and long distance 
public telephones. These facilities are 
being provided un.der this policy on a 
subsidised basil. Opening of exchanges 
and LDPTiwould depend on fulfilini the 
criteria laid down under this policy. 

(b) The plan aJlocations are met out 
of the lump sum grant provided to each 
telecommunication circle. However, about 
Rs. 100 crores for long distance public 
telephones and approximately Rs. 100 
crores for the small capacity exchanges 
are provided. 

(c) III the 7th Five Year Plan approxi-
mately 1.80 laths of Uncs and 9000 lonl 
distance public telephones are proposed 

" fl. ~ • !'If ,. , 

to be provided, subject to availability ot 
the demand and equipment. 

Openlag of Electronic Exchlllgel 
dariog Seventh PI .. Period 

4808. DR. G. VIJAYA RAMA RAO: 
Will the Minister of COMMUNI-
CA TIONS be pJeased to state : 

(a) tbe policy relating to the sanction 
of Electronic Exchanges in genera] and to 
the industrial and growth centres situated 
in various parts of the country in parti-
cular ; and 

(b) the targets fixed for opening Blec-
tronic Exchanges during the Seventh 
Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIW AS MIRDHA): (a) 
Electronic exchanges are al10tted to-

(i) Metro Telephone Systems 

(ii) Major Telephone Systems 

(iii) Places where digital Trunk Auto-
matic exchanges are justified and 
getting installed. 

(Iv) Heavy telephone growth areas 
where large telephone demands 
to the extent of 10000 lines are to 
be met. 

(b) Subject to availability of electronic, 
exchange equipments from the ITI, Man-
kapur factory, about 147 exchanges are 
expected to be opened during the 7th 
Plan. In addition, 67 small electronic 
exchanges will also be opened durina the 
7th Plan. 

Construction of Earth StatloDs to 
LInk Units of ONGC aDd NTPC 

through Satellite 

4809. SHRI P.M. SAYEED : Will the 
Minister of COMMUN~CATIONS be 
pleased to state : 

(a) whether his Ministry has receiv~ 
request. from Oil and Natural G.a CqII-' 
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mission· and· Natural Thermal Powet Cor-
poration for constructioo of earth stations 
for their exclusive use to establish links 
with their tuuts through satellite; 

(b) tbe basis on which the requests 
have been made; and 

(c) whether the benefits to be derived 
would be commensurate with the expendi-
ture to be incurred ? 

THE MINISTER OF STATE OF THE 
MINISTR.Y OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): <a> 
Yes, Sir. 

(b) Requests have been received from 
ONOC for meeting the requirements of 
Voice. Telemetry and high speed data 
tramc among their project sites. 

Requests have been received from 
NTPC for meeting the requiremen tl of 
Voice, Facsimile and data traffic among 
some of the Super Thermal Power Stations 
and Corpor6.te Office. 

(c) Telecommunication is an essential 
infrastructure for the development and 
stnooth functioning of large public under-
takings like ONOC and NTPC. The 
telecommunication links sought through 
tbe use of the satellite communication 
network are to provide vital arteries of 
communication between the various units 
of' those undertakings distantly located in 
various parts of the country. With this 
backaround provision of reliable communi-
cation network are considered beneficial 
for requirements of these under-
takings. 

011 drWlag 18 Galarat 

4810. SHRI RANJIT SINGH O·EAK-
WAD : Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state: 

(a) the number of" locations in Gujarat 
earmarked by Oil and Natural Gas Com-
milsion to drill for oil and au durina 
·19N-87 ; 

(b) the number of wells b.eiDl drill .. 
ed in Oujarat for exploitation 'of oU and 
gas at present ; 

(c) prospective Five Year Plan for 
drilling of weJJs for oil and ,as in Oujarat ; 
and 

(d) the extont of oil and .Ias likely to 
flow from these wells ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) 119 wells are 
pJanned to be drilled by ONGC in Gujarat 
during· 1986-87. 

(b) Currently, development drilling 
activities are going on at 7 locations in 
Gujarat. 

(c) 741 wells have been tentativeJy 
planned to be drilled by ONGC in Oujarat 
during the 7th Plan period. 

(d) It is not possible at this state to 
estimate the extent of oil and gas likely to 
be available from these wells, as· it would 
depend on the results of drilling. 

Telephone system in Orissa under Tele-
pboDe Corporation 

4811. SHRI ANADI CHARAN DAS : 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether Government are afoot to 
chule the Telephone Districts Circlea into 
public sector corporations one by ODe on 
the lines of the Telephone Corporation 
star tin, from 1 April, 1986 ; 

(b) by which time these will be COD-
verted; 

(c) whether Government are aware 
that changing the telephone system. in the 
States into corporations, will block: the 
proaress of development of the rural arels 
~s the profit making corp,?rations may ~.ot 
hke.to spend aild Joose buse"monoy requir-
ed for cable' lajinl/illfrl.tructute aDd 
marmI.~ the."tem l "ill rUral a~aa:' aDtt 



Cd) whether the telephone sYstem in 
Oriala is proposed to be brousht und.r a 
corporation in tho comina years 1 

THB MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND THB MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIW AS MIRDHA): (a) 
Corporate structuro for Telecommunication 
field units bein" a new idea, it is initially 
beinl tried in a limited way. Bombay and 
Delhi teJephone system are chosen for this. 
The question of ha vins public sector cor-
poration for other Telephone Districts/Cir-
cles can be considered only after the results 
of the corporation functioning for Bombay/ 
I>elbi are assessed. 

(b) No time limit can be prescribed. 

(c) No, Sir. 

(d) There is no proposal at present. 

LPG co ..... e,. aDd ret.a oatJetl fa on. 

4812. SHRI ANADI CHAR.AN DAS : 
Will the Minister of PETROLEUM AND 
NA TURAL GAS be pleased to state: 

(a) the number of domestic LPG 
consumers city-wise and waHJisted upto 
31st January, 1986, city-Wise in Orissa; and 

(b) number of retail outlets city .. wise 
in Orissa existing and proposed to be 
opened ? 

THE MINISTER OF STATE OF THB 
MINIStRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) Details are 
given in Statement-I given below. 

(b) Details are given in Statement-II 
given below. 

StateDleot-1 

S. No. Location No. of Customers Wait List 

1 2 3 4 

1. BolanaU' 1500 soo 
2. Brijrajaaar 1200 650 

3. Parad •• p 1000 

4. Rourbla 14842 5195 

,. PhuJbaai 3100 7S0 

6. Cbatrapur 1200 480 

7. Cuttaok 15561 4OS8 

8. Dhcnitcnal 17J6 ·1062 

9. Bbubancahwar 11208 3491 

10. Jatnl 1100 760 

11 .. Balupol\ 700 330 
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1 2 3· 4 

: 

12. Korapat 500 SOO 

13. Baripada 700 150 

14. Titlalarh 300 310 

15. Kronjhar 300 320 

16. Kcndrepara 300 410 

17. Balasorc 5433 2700 

18. Purl 5715 1460 

19. Sambalpur 4934 1949 

20. Burla IS00 1600 

21. Jeypore 2100 1300 

22. Ask. 2000 2100 

23. Berbampur 10455 6812 

24. Rayaaada 2000 1425 

25. SUDabeda 2100 2000 

26. Damanjodi/Nalconagar I 
Vikrampur 1700 1530 

27. BhavaDipatna 1689 625 

21. Ansul 1584 58S 

29. Jharsuthada 656 10 

30. Barbil 946 235 

31. Rajlan,pur 449 62 

32. Zinc Napr 101 

33. Sunderprh 660 10 



s. No. 

1 

1. 

2. 

3. 

4. 

s. 
6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 
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Location 

2 

Bal.sore 

Baripada 

Bbadrak 

Karanjla 

Anlul 

Cuttack 

Chandikobl 

Dbaramaala 

Torul (Jagatpur) 

Nimpuur (Jaaatpur) 

Jajpur Road 

Kujana 

Pardeep 

Dhanmandal 

Tangi 

TaJcber 

Dhenkanal 

Boinda 

Soro 

RairaDlPur 

Badampahar 

Puri 

Bhubaneawar 

StatemeDt-D 

No. of existina 
Retail outlets 

3 

7 

5 

3 

1 

1 

16 

1 

1 

1 

1 

4 

1 

2 

1 

1 

2 

3 

1 

1 

1 

1 

5 

14 
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I 2 3 

24. ltambba 1 

25.- llerbampur 1'0 

26. BalupoD 1 

27. Jatni 1 

28. Koburda TowD 2 

2'. .... ul .... h 1 

30. Jeyporo 2 

31. Koraput 1 

32. Rayasada 2 

33. Semliauda 1 

34. !C.eaiol. I 

35. Bhawanlpatna a 
,G. Barbil 3 

37. Banapani 1 

3B. loda I 

39. IC.eonjhargarb 2 

40. R.ourkeJa 13 

41. Rajaanpur 1 

42. Bamra 1 

43. Bar,arb 5 

44. Sa mbaJ pur IS 

45. Jharsuguda 3 

46. Kuchinda I 

47. Bolanair 6 

48. Kantabanji 1 

49. Brajaraj Nalar 



1 

50. 

SI. 

52. 

53. 

S. No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

1 

Kcndljhar 

Bhub 

Phulbani 

Sunderaarb 

Location 

2 

Bebrampur 

Koraput 

Kendgjbar 

Rourkela 

Baraaarh 

Cuttack 

Bhubneswar 

Paradip Port 

Phulankara 

Khandaglri 

Athaarh 

Kurda Chowk 

Panposb 

AnlUI 

BaHguda 

Sohela 

Tirtol 

3 

1 

7 

1 

2 

Retail outlet. proposed to be opened 

No. of Retail outl.ta 
proposed to be opened 

3 

2 

1 

2 

2 

1 

2 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

I 
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1 2 3 

18 • .' Jeypore 1 

19. Patnagarh 1 

20. Rajamunda 1 

21. Hindol Road 1 

22. Pattan.i 1 

23. Atabira I 

24. Kuanrmunda 1 

25. Besudu 1 

26. laaatsingb pur 1 

27. Disapabandi I 

28. Talulanj 1 

29. Chandaneswar 1 

30. Bhuban 1 

31. Dembri 1 

32. Dbamangarlt 1 

33. ICakriguma 1 

34. Kanasbahal 1 

35. Kendra By pass 1 

36. Pattamundei 1 

37. Patammundi 1 

38. DUDgirapa tli I 

39. Kbukia 1 

40. Dharamlarh 1 

41. Glrllo)a 1 

42. Kesbpur 1 

43. Saintala t 
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Beaaml~nDDJDI 01 Petrol Pump. allotted 

. to SC/ST 

4813. KUMARI PUSHPA nEVI : 
wnl the Minister of PETROLEUM AND 
NA TURAL GAS be pleased to state : 

(a) the Dumber of petrol pumps 
allotted to -educated unemployed and Sche-
duled Castes and Scheduled Tribes in 
different stites; 

(b) whother it is a fact that many 
petrol pumps allotted to Scheduled Castes 
and Scheduled Tribes are actually not run 
by them and other people who do not fall 
under thh category are funning some 
petrol pumps in the name of S. C. and 
S.T.; 

(c) if so, the number of such casel 
that have come to his notice; and 

(d) the action taken thereon ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) The requisite 
information as on 1.2.1986 is given in the 
enclosed Statement. 

(b) to (d). A stipulation exists in the 
deaership agreement that the dealer will 
be a working dealer and the complianCe 
thereof is ensured through periodical 
inspections by the Oil Companies. 

Statement 

s. No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

til. 

12. 

Name of the State/Union 
Territory 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

K.arnataka 

Kerala 

Madhya Pradesh 

'Maharashtra 

Manipur 

No of Retail Outlet (Petrol/ 
Diesel) dealerships aUottcd to 

sc ST VO/UBG 

4 'S 

25 7 34 

11 

6 8 S 

2S 7 24 

14 10 22 

13 11 

1 2 

22 1 24 

11 12 

7 6 25 

22 11 33 

5 3 

I 
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1 

13. 

14. 

15. 

u,. 
11. 

18. 

19. 

lO. 

21. 

22. 

23. 

24. 

25. 

H. 

21. 

2 

. Mizoram 

Orissa 

Punjab 

R.ajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesb 

West Bensal 

Jammu & Kashmir 

DelhI 

Goa, Daman & Diu 

Pondlcherry 

Chandiaarh 

Malaland 

Mcshalaya 

3 

7 

18 

'3 

42 

31 

1 

2 

2 

3 

1 

4 

.. , 
13 

1 

1 

3 

4 

8 

s 

IS 

15 

.If 

54 

al 

23 

2 

-

SC - Scheduled Calte 

ST - Scheduled Tribe 

UGfUBG = Unemployed Graduates/Unemployed 
Eosineerioa Graduates 

CoaatraetJOD of _rterl for e-mployeel of 
departmeDts of POlt aDd Teleeommullica .. 

tloD. ill TamD Nada 

4814. SHRI P. SELVENDRAN : 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether Government are consider-
loa to construct quarters for the employees 
of the Department of Post and Telecom-
municatiOns in Tamil Nadu; 

(b) if so, the places where the quarters 
are proposed to be constructed; and 

(c) if not, the reasons tbereof'l 

THE MINISTER OF STATB OF THB 
MINISTRY OF COMMUNICA nONS 
AND THB MINISTER OF STATE IN 
THB MINISTRY OF HOMB AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (8) 
Yes, Sir. 

(b) (i) Deparlme., 0/ POll. 

Sathuvachari (Vellore), M,I.-
pore and Chetpet (Madru). 
Podanur, Pollacbi, Goblclt-
cttipala)'~m. . ~~,~N •• 
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Vlrudhunagar, Tirupa ttur 
(NA), Kovilpatti, Tuticorin, 
Ambattur, MandaveJi. 

(II) Department 0/ Telecommuni-
cation,. 

Chidambaram, Cuddalore, 
Erode, Thuriyur, Peranam-
but, Papanasam, Ariyalur, 
Thuckalay, Ambur, Meenam-
bakkam, A tur (Salem), Kalla-
kurichi, Palayamkottai, Vir-
udbunagar, Ennore, Maba-
balipuram, Tirupattur (N.A.), 
NagercojJ, ArakandanaIlur, 
Kumbakonam, Mannargudi, 
Rasipuram, Sankarankoil, 
Tenkasi, Sivakasi, Tuticorin, 
Kundah, Kodaikanal, Coo-
Door, Thanjavur. Dindigul, 
Bhavani, Oddanchatram, 
Vollore, Namakkal, Guda-
lur, Tiruppur, Aruppukottai, 
Kangeyam, Pattukottai, 
Dharapuram, Pol1achi, Mad-
ras and Coimbatore. 

(c) Does not arise. 

SuppJ, 01 p. at diff'ereDt rates to State 
Electricity Boards/CompaDies 

4815. SHRI D. B. PATIL : Will the 
Minister of PETROLEUM AND NAT .. 
URAL GAS be pJeased to state: 

<8> whether the Oil and Natural Gas 
Commission charges for the gas supplied 
to various customers at different rates; 

(b) if 10, the rate at which gas is being 
supplied to 0) Maharashtra State Electri-

city Board (ii) Gujarat State Electricity 
Board (iii) Rashtriya Chemicals and Ferti-
lizers Ltd. (iv) Bharat Petroleum Corpor-
ation Ltd. (v) Deepak Fertilizers and 
Petro-Chemicals and (vi) Tata Electric 
Co., Ltd.; 

(c) the quantity of gas supplied to 
aforesaid customers from April 1985 to 
February 198n, month-wise; and 

(d) the cost of production of per 
1000 cubic metre of gas ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) Yes, Sir. 

(b) The gas which is being supplied 
to Maharashtra State Electricity Board is 
billed at LSHS replacement value; to 
Gujarat State Electricity Board at coal 
replacement value; to Rashtriya Chemicals 
and Fertilizers (Trombay & ThaI) at 
naphtha replacement value for feedstock 
and furnace oil replacement value for fuel; 
to Deepak Fertilizers & Petro-chemicals 
Ltd., at naphtha (for feedstock) and fur-
nace oil (for fuel) replacement value; and 
to Tata Electric Co. Ltd., at coal replace-
ment value upto 5685 million kilo calories 
per day, beyond which, at fuel oil replace-
ment value; 

(c) Details are given in the Statement 
given below. 

(d) 'The cost of production of natural 
gas for the year 1984 .. 85 was about Rs. 
1218/1000 cubic metres; this excludes cost 
of transportation of gas from the supply 
point to the various consumers. 
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Settlnl up 01 Paper Mill. 

",,·4816. SH&l,·&ADHAKANTA DIOAL: 
WIll the Minister of INDUSTRY be pleas-
ed to atate: 

. . {a) whether Government havo a pro-
posal to set up some paper mUls in the 
country during 1986-87; 

(b) whether any new paper mill is 
proposed to be set up in Orissa district; 

(c) if so, whether a paper mill Is pro-
posed to be set up In Phulbanl district; 

(d) if not, the other places In Orissa 
and other States identified for location of 
new paper mills; and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 

DEVELOPMBNT (SHRI M. ARuNA. 
CHALAM) ; (a) The Cachar Paper Pro .. 
ject,· ,of Hindultan' Paper Corporation,' a 
Central Public Sector Undertakfnl, is 8ch. 
eduled to commence production durina 
1986·87 . 

(b) to Ce). The Central Government 
have no proposal to set up any 'new paper 
mIll tn the State of Orissa. However, 8 
units have been aiven reaistratioQ by 
DGTD for manufacture of paper and 
paper board in the State of Orissa for an 
annual capacity of 32,143 tonnes. A 
Statement indicating the details of the units 
given registration by DOTO is attached 
Statement-I. Another statement indicating 
State-wise, the number of units and their 
annual capacity, for manufacture of paper 
and paper board, which have been granted 
Industrial Licences. Letters of Intent, Reg-
istration by DGTD and Registration by 
the Secretariat for Industrial Approvals 
is attached Statement-II. These are under 
various staBe. of implementation. 

Statement I 

Details of the units given registration by DGTD for setting up capacity for manu-
facture of paper and paper board in the State of Orissa, which are under various 
stages of implementation. 

SI. 
No. 

1 

1. 

2. 

3. 

4. 

5. 

Name of the Unit 

2 

Mis. Krishna Products (P) Ltd. 

Mis. Guna Manjavi Paper Mills 
(P) Ltd. 

Mis. Nortes Mills Ltd. 

Mis Ashirwad Paper U dyog 
(P) Ltd. 

MIs. Laxmi Ice, Oil and Oen] 
Mills 

MIs. Orissa Straw Boards (P) 
Ltd. 

Location 

3 

Kutang Raghunath 
Pura 

Distt. Mayurbhang 

Distt. Balasore 

Distt. BaJasore 

Jeypore Distt. 
Koraput 

Distt. SambaJpur 

Annual 
capacity 

4 

2,000 

6,600 

6,500 

6,600 

2.673 
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1 2 

7. 

8. 

MIs: Spa. Straw Board Industries-
(P) Ltd. 

MIs. AUfobjndo Paper Mills 
(P) Ltd. 

3 

Distt. Bolanalr 

Talcher Diltt. Dhenkanal 

4 

2,970 

1,500 

32;143 
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Semet Ualoa Sackful oat from on drUUog 
In Welt elllal 

4817. DR. B.L. SHAILBSH : 

SHRI K. PRADHANI : 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state" : 

(a) whether the Soviet Union has 
dropped its 'proposed drilling on its own 
in West Bengal, backtracking on its earlier 
pronouncement tbat the entire area is float-
ing in oil; 

(b) if so, tbe reasons therefore; and 

(c) the other sources now being 
tapped for on-shore drilling in West 
Benlal? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHBKHAR SINOH) : (a) No, Sir. 

(b) Doel not arise. 

(c) ONGC is continuing its explo-
ratory activity in We~t Bengal. 

08 'esplontion In Mabanadi off-shore 

4818. SHRI K. PRADHANI: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a> wbether Oil India Limited essen-
tially an on-sbore company, ventured out 
into off-sbore a couple of years ago with 
the jack.up ria belonging to the State-
owned'Protexa of MeXico; 

(b) if so, whether it drew a blank in 
all' the eight 'wells it drilled in Mahanadi 
ofr-~hore; 

(c) whether it cJaimed to have found 
indications of oil in the sixth wen, if so, 
its find in _his well ultimately; 

(d) the results of drilling achieved by 
its jack-up rig in the nortb.-east basin; 

....... (o).;(tbe .. ti_ted .~penditure incurred 
911 tbia venture; and 

(f) the prospects, if any, left for all 
exploration and search in Mahanadi off. 
shore? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Yes, Sir. 

(b) and (c). While no commercial 
discovery has been made, indications of 
presence of hydrocarbons were encoun-
tered. Exploratory efforts are continuing. 

(d) The results of the first well in the 
North-East basin will be known only 
after the drilling of the well and the 
production testing thereof are completed. 

(e) Approximately Rs. 145 crores. 

(f) The prospects in the Mahanadi 
basin are considered worthy of further 
exploratory efforts. 

Earth Station for use in Telecommunl .. 
cations 

4819. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether any 'Earth Stations' for 
use in the field of telecommunications and 
planned during the Seventh Five Year 
Plan have actually been installed and 
commissioned in 1985-86 tbe first year of 
the Seventh Five Year Plan; 

(b) if so, the names of all such station 
installed/commissioned, State .. wise, and 
the names of such stations as are still 
awaiting installation/commissioning; and 

(c) the likely date by which each of 
the remaining stations would be installed 
and the reasons for delay? 

THE MIN1STER OF STATE OF THB 
,MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA) : (a) An earth 
station at Kulu originally scheduled to be 
commissioned by the end of Sixth Plan 
and which was subsequently included as a 
spillover work in tbe Seventb· Five YC&1 
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Telecommuni<:ation plan, WII actually 
commissioned in December, 198.5. 

(b) Although some schemes for ins-
taUatioD and commissioning of additional 
earth stations were approved towards the 
end of Sixth Plan period, these were even 
originally scheduled to be actually com-
missioned progressively durin, the Seventh 
Five Year Plan, which envisages establish-
ment of about 80 additional earth stations 
including fixed and transportable ones. 

(c) The approved schemes include 
provision of earth stations at the follo-
wing places : 

(i) The 18 stations are planned to be 
commissioned in 1986-87. Their detail is 
u follows: 

1. Doda I 
2. Rajouri t 
3. Poonch ~ 
4. Kargi! I 

J 
5. Phool Bani 
6. Keylon8 1 7. Kalpa 

J 
8. Zero I 
9. Deporezo t 

10. Seppa t 11. Anini 
J 

12. Jaisalmer 
13. Srinaaar I 

(Garhwal 
~ 14. Joshimath 

15. Uttarkashi j 
16. Campbcl Bay I 
17. Digliperc )-
18. Mayabunder J 

J & K State 

Orissa State 

Himachal 
Pradesh 

Arunachal 
Pradesh 

Rajasthan 

Uttar Pradesh 

Andaman & Nico-
bar Islands 

(ij) 26 stations in the North East are 
planned to be commissioned pro-
areslively in 1987-89. The actual 
locations are under finalisation. 

(iii) 10 transportable earth station. 
are planned to be commissioned 
in 1986·87. 

, (iv) Proposals in respect of other earth 
stations are under active con-ai 
dotauoD. 

Wrl"'11 b,w" 

Execution or the projects, II mODtlo-
ned at aerials (f) to (iii) abOve, are pro-
IRssin, as per IChcdule~ 

Iutalled Cap.elt)' 01011 relaeriel 

4820. DR.. SUDHIR R.OY : Will' tho 
Minister of PETROLEUM AND MATU· 
RAL GAS be pleased to state: 

(a) whether it is a fact that while at 
the end of 1986 tbe total installed capacity 
of the oil refineries in the Western and 
Southern Regions would account for 68.93 
per cent of the total instalJed capacity the 
share of the Eastern Region would dwindle 
to 10.07 per cent at the end of Seventh 
Five Year Plan; and 

(b) if so, the reasons for tho discri-
mination against Eastern Region 7 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATUR.AL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) and (b). While 
at present the Western and SoutherD 
Resions account for 68.93% of tbe total 
refining capacity in the country, the total 
refining capacity in the Eastern Reaton 
(Digboi, Gauhati. Bongaipon, Halma 
and Barauni) is expected to be 17.13% by 
the end of the Seventh Plan. Refinery 
capacities are related to tbe demand of 
products in the area to be served by tho 
refinery and other loaistlc conslderatioDl. 

Maltl Acet •• Rural Radio SdaelDe I. 0rI_ 

4821. SHRI CHINTAMANI JBNA: 
Will the Miniltcr of COMMUNICATIONS 
be pleased to state : 

(a) whether Government are impl .... 
mentina MAR.R (Multi Acce.. Rural 
Radio) Scheme in various interior part. of 
the country; 

(b) if so, tho tar,et for the Sevonth 
Five Year PlOD period and the annual pro-
aramme thereof; 

(c) whether Orissa GMT Circle baa 
beeD iD~lucled iD lbo '1Gb ... of ·SIYeatb 
PlaD; 
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(d) If, 80, tb~ names of the places 
where tbis 8cheme will be executed; 

(e) . whether Government propose to 
establish a wireless station at laleswar in 
IBluore, Orissa; 

(f) if so, the action taken by Govern-
ment in this relard; and 

(8) whether Government have deci-
ded to include laleswar under Multi 
Access Rural Radio Scheme or Very 
High Frequency System, if so, the estima-
ted cost involved and the time by which 
this will be implemented ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) Yes, 
Sir. 

(b) Approximately 3000 Long Distance 
Public Telephones are planned through 
Multi-Access Rural Radio Schemes during 
the 7th Five Year Plan. Yearwise pro-
Il'amme is given below :-

1985·86 100 LDPTs 

1986-87 300 . 
" 

198~-88 600 .. 
1988·89 ••• 800 ,. 

1989·90 1200 " ---
Total 3000 LDPTs - --

(c) Yes, Sir. 

(d) Radio Base Stations have already 
been proposed to be located at Korap.ut 
aDd Kendrapara with 11 and 20 Lons DIs-
tance Public Telephones respectively. In 
all 20 schemes are under examination for 
Orisla Telecom. Circle. 

(e) to (a). There is a proposal un~er 
consideration to connect Jaleswar WIth 
Balasore through a single channel V.H F. 
system. Cost of tho project is expected to 
be· of til. order. of 1lI. 1.25 lakha. 

'.\, . 

Expanlloa and modernisation of Penldllba, 
AmplcDIIn aad Streptobl),ciD plant. of 

Hlndu.tan Antibiotics Ltd. 

4822. DR. A.K. PATEL; WiJl tho 
Minister of INDUSTRY be pleased to 
state: 

(a) whether about Rupees thirty crores 
were spent recently on expansion and 
modernisation of the Penicillin, Ampicillin 
and Streptomycin plants of Hindustan 
Antibiotics Ltd., Pune and prices of the 
products were increased but tbe produc-
tion thereof came down; 

(b) if so, the reasons thereof; 

(c) whether the projects are made OD 
loan licence from outside parties keeping 
the modern imported plant for capsules, 
tablets and syrups ideal and thus under-
going losses and even the locally procured 
products are not tested for quality con-
trol; and 

(d) if so, the reasons tbereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. JAI .. 
CHANDRA SINGH): (a) and (b). The 
total expenditure on expansion and mode-
rnisation of Penicillin, Ampicillin and 
Streptomycin plants of Hindustan Antibio-
tics Limited (HAL) was Rs. 12.35 crores 
as under: 

(Rs. in crores) 

(i) Penicillin expansion : 2.95 

(Ii) Ampicillin expansion : 3.14 

(iii) Streptomycin 
expansion: 6.26 

12.35 

Prices of Penicillin and Streptomycin 
were last revised in July/AulDst 1982 and 
that of AmpicilJin in September, 1983. 
Since then, there has been no revision in 
the prices of these products except iDterim 
price increase by Rs. 63.29 per DU allowed 
with effect from 13.9.1985 in respect of 
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Procaine Penicillin bulk consequent upon 
increase iD the price of Procaine Hydro· 
chloride. 

The shortfall in HAL's production of 
these drup was mainly due to market 
constraints and technoloaical problems. 

(c) and (d). Some products are got 
manufactured on loan licence basis in 
exigencies such as (0 where the items are 
not in HAL's production rangc and (ii) 
capacity constraints and tight schedule of 
supply. Quali ty of products manufactured 
by the company on loan licence is moni-
tored by HAL's Quality Control Depart-
ment. 

~ 

BaD OD recruitment of staff in power pro-
Jectlin Andaman aDd Nicobar Islands 

4823. SHRI MANORANJAN BHAK-
TA: Will the Minister of ENERGY be 
pleased to state : 

(a) whether due to ban imposed by 
Government on recruitment of skilled, 
unskilled and other categories of staff, 
power generation work suffered in the 
Union Territory of Andaman and Nicobar 
Islands, if so, the present shortage of staff', 
category-wise in power projects in Anda-
man and Nicobar Islands; 

(b) whether the Andaman and Nico-
bar Administration has requested for per-
mitting recuritment of staff; and 

(c) if 80, when such request was re-
ceived and what action has been taken 
thereon 1 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) No, 

Sir. No report has been received 
(rom the Union Territory of Andaman & 
Nicobar Islands to this effect. 

(b) and (c). Yes, Sir. A proposal was 
received in May 1985 for creation of 61 
posts. for manning the Division for the 
imptementatioD of the Scheme for installa-
tio~ of 10/12 MW diesel generating sets at 
Port Blair. 

This proposal can be considered only 
after the scheme for which theae posts are 
meant 'Ii sanctioned. 

., \ 

IncUgentsatloo policy of aatomObile8 
maaufacture 

4824. SHRI DINESH SINGH: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) the indigenisation policy of auto-
mobiles manufacture in India; and 

(b) the percentage of indigenisatioD 
achieved by different motor vehicles sepa-
rately? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRJ M. ARUNA. 
CHALAM): (a) the manufacturers are 
required to adhere to the indigcnisatlon 
programme as approved by the Govern .. 
ment which aims at 90 .. 95% indiaenlsa-
tion in 5 year period. 

(b) While nearly cent percent indi-
genisation has been achieved in respect of 
most of the old models of 4 and 2· 
wheelers e.g. A mbassador and Premier 
Padmini passenger cars, Ashok-Leyland 
and Telco truck and buses and Bajaj 
scooters, a representative State.ment is 
given below in respect of new generation 
of motor vehicles. 

Statement 

The percentage indigenisation achi~ved 
by diff~reDt motor vehicles as in March, 
1986 is as under :-

s. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

Model/Manu-
facturer 

Maruti-800 
(passenger car) 
Standard-2000 
(passenger car) 
Al1wyn-Nissan Ltd. 
(light commercial 
vehicle) 
Lohia Machines Ltd. 
(scooter) 
Hero-Honda Ltd. 
(motorcycle) 
Chamuodi Moped. 

%age of indi· 
lenisation 

36.92 

67.63 

43.4 

70.00 

61.37 

60~74 . 
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Embezzlement la Post Office Dhameta 
, District KaDgr& , 

4825. SHRI MANVENDRA SINGH: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether it is a fact that sub-
postmaster of Post Office Dbameta, Dis-
trict, K.anara (H.P.) in the year 1985 
embezzled funds earmarked for pensioners 
of Defence Personnel and wj jow pen-
sioners; 

(b) if so, the details thereof, amount 
embezzled and action taken by Govern-
ment in the matter; and 

(c) whether Government have recei-
ved any complaints from the public in 
1985 in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF ST ATE IN 
THE MINISTRY' OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) 
Yes Sfr, but no amount was due to any 
of the Military pensioners and widow 
pensioners. 

(b) The Sub·Postmaster embezzled 
funds to the tune of Rs. 5530/- in the 
year 1985 by showing fictitious arrears of 
pension. The entire amount bas been 
recovered. The deUq uent official has been 
transferred to another Post Office and 
action against him is under contempla-
tion. 

(c) Y cs, Sir. 

Reduction In production of essential 
drugs 

4826. SHaI K.P. SINGH DBO: Will 
the Minister of INDUSTRY be pleased 
to, state: 

(a) whether" it is a fact that the 
number of drug companies have reduced , 
the production of essential drugs and are 
produCing non-essential drugs ; 

(b) the names of the drugs falling 
under catesories I and II whose produc-
t1.or' bas come down considerably; and 

(c) the reasons for short fall in the 
production of these bulk drugs and 
formulations based on thole drugs? 

THE MINISTER OF STATE INTHE 
DEPARTMENT OF CHEMICALS AND 
PET_ROCHEMICALS (SHRI R.K. JAI. 
CHANDRA SINGH) : (a) Production of 
a particular drug by a company depends 
on its demand and corporate plans of the 
company. 

(b) and (c). Among the monitored 
c~tegory I and II bulk drugs, the produc-
tIon of Dapsone, Di-iodohydroxyquinoJine, 
Iodochlorohydroxyquinoline, PAS and its 
salts, Penicillin, Amodiaquin, Analgin, 
Phenobarbitone and Sulphadimidine was 
lower in 1984·85 in comparison with 1979-
80. This was due to drug obsolescence as 
well as the lower mark-up for category 
1/11 formu1ations under the Drug Price 
Control Order, 1979. 

Overseas Construction Project 

4827. DR. G. VIJAYA RAMA RAO: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether his Ministry has examined 
the norms followed by TCIL (Telecom 
Consultants India Limited), vis-a-vis the 
procedures laid down by D.C .C. (Over-
seas Construction Council), Ministry of 
Commerce regarding the overseas cons-
truction projects ; and 

(b) whether there is any difference in 
the approach followed by TCIL and the 
implications thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF ST A TB IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) The 
Ministry has not issued any guidelines foe 
offering civil construction works contracts 
in telecommunication sector abroad. TelL 
is following the general principles adopted 
by Government of India as a also the 
guidelines from Bureau of public Enter-
prises. 
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(b) There are DO common areas bet-
ween TelL and O.C.C. and there are no 
confticts in the principles and fUDctions of 
these two Organisations. 

Riband Super Thermal Power Project 

4828. SHRI SAIFUDDIN CHOW· 
DHARY: 

SHRI BASUDEB ACHARIA : 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether the National Thermal 
Power Corporation has awarded the Rs. 
1200 crore Riband Super Thermal Power 
Project to a British turnkey contractor 
against the advict! of its own consultant 
adviser; 

(b) if so, the circumstances under 
which the said contract was awarded to 
the said contractor; and 

(c) the level at which the decision to 
award the contract to this contractor was 
taken? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) to (c). The 
Riband Super Thermal Power Project 
(STPP) of the National Thermal Power 
Corporation (NTPC) is being executed 
with U .K, assistance. The contract for 
supply and eraction, in respect of the 
Project, was awarded to MIs. Northern 
Engineering Industries (NEI) of the U.K. 
in September, 1982 after negotiations bet .. 
ween tbe U.K. Authorities and a Com-
mittee constituted on the Indian side. 
The recommendations of this Committee 
were approved by the Board of Directors 
of the NTPC and the Govt. of India for 
award of contract to MIs. NEI. 

Coal project. shelved due to DOD-

availability of World Bank 
LoaD 

4829. SHRI K. RAMAMURTHY: 
Will the Minister of ENERGY be pleased 
to state : 

(a) whether at the Annual Genera] 
Meetins of the Coal Consumors A,s~ia· 

tion of India beld io January. 1986, 
Government representative stated that the 
World Bank has not alreed to give loans 
for the new coal pro jecta Oil the around 
tbat coal price in India i, substantially 
lower than that of any major coal-produ-
cing country in the world; and 

(b) if so, the details of new coal 
projects tbat have been shelved due to 
non-availability of World Bank loans 1 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) No. Sir. 

(b) Does not arise. 

Writ petitions peDding In Supreme 
Court regarding constitutiona-

lity or Muslim Personal 
Law 

4830. SYED SHAHABUDDIN: Will 
the Minister of LAW AND JUSTICE be 
pleased to state : 

(a) the Dumber of writ petitions pen-
dins in Supreme Court on the constitu-
tionality or otherwise of the Muslim 
Personal Law as a whole or specific parts 
thereof; 

(b) whether Government have filed 
their statements in all these cases; and 

(c) if not, the reasons for delay 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF LA W AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) It is not 
possible to ascertain the numbrr of writ 
petitions pending in tbe Supreme Court 
on any subject unless the Government jl 
made a party and a copy of the writ peti. 
tion is sent to it. The Registry of the 
Supreme Court has also intimated that 
statistics about the pendency of the total 
writ petitions is available but no infor-
mation about the subject matter of the 
pending writ petitions would be available. 
However, the Central Govornment hal 
received notices in three writ petitions 
which Inter alia challenge the validity of, 
unilateral pronouncement of talaf enforced 
by the courts in favpur of MusJim men. 
tbe non-availability of ~ ri,ht to adopt bl 
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• MUllim woman, the provision in Muslim 
'law tbat the father is the natural guardian 
of the leaitimate children and othcT inci .. 
deutll matters. 

(b) and (c). . Government has filed 
counter affidavit In the first-mentioned 
case and the fllin. of counter affidavits in 
tbe other two cases Is beioa processed. 

Trailer 01 Clalef Justice! Judges of 
Hlp Courts 

4831. SYBD SHAHABUDDIN: Will 
the Minister of LAW AND JUSTICE be 
pleased to state : 

(a) the names of the High Courts in 
'which tbe Chief Justice is from outside 
that State; 

(b) the number of Judges in each 
High Court who arc from outside that 
State; 

(c) the number of Judges who were 
traneferred from one High Court to 

another during 1985-86 on promotion or 
otherwise ; and 

(d) whether in each case they were 
transferred to a State other than the State 
of their domicile? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) As on 
27.3.1986, the High Courts of Andbra 
Pradesh, Calcutta, Gauhati, Gujarat, 
Himachal Pradesh. Kerala, Madras, Patna 
and Sikkim were having Chief Justices 
from outside States. 

(b) 4 iniiial appointments of puisne 
Judges in the High Courts of Delhi, Patna, 
Sikkim and Jammu and Kashmir have 
been made fronl outside. Transfers of 2 
puisne Judges, one each to the High 
Courts of Madhya Pradesh and Calcutta, 
have been made from outside. 

(c) and (d). The information is given 
in the statement given below. However, 
Information regarding State of domicile is 
not maintained. 

Statement 
(From 1.1.85 till date) 

S. No. Name or Judge Transfer from Appointed as 

S/Shri Justice 

J. P.R. Gokulakrisbnan Madras Chief Justice, Gujarat 
High Court 

2. T.N. Singh Gauhati Puisne Judge, Madhya 
Pradesh High Court 

3. P.C. Reddy Andhra Pradesh Chief Justice, Oauhati 
High Court 

4. K. Bhaskaran Kerala Chief Justice, Andhra 
Pradesh High Court 

S. V.S. Malimath Kamataka Chief Justice Kerala 
High Court 

I.IC. Mohanty Orissa Chief Justice Sikkim 6. High Court 

1. A.M. Bbattacbarjee Sikkim Puisne Judge, Calcutta 
High Court. 
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Pralre •• 01 Rilaand Super Thermal 
Power Project 

,4832. SHRI BASUDEB ACHARIA : 

SHR! SYED MASUDAL HOSSAIN: 

Wi]) tbe Minister of ENERGY be 
pleased to state: 

(a) whether the Union Government 
bad taken up with the Government of 
United Kingdom matters relating to the 
project management capability and slip. 
page in design and manufacturing activi-
ties of the British turnkey contractor for 
the Rs. 1200 crore Rihand Super Thermal 
Power Project ; 

(b) if so, the details of the said 
matters and the reaction of the U.K. 
Government ; 

(c) whether this has affected the 
progress of the said power project adver-
sely and resulted in irretrievable delay; 
and 

(d) if so, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (d). As per the 
schedule approved by the Government in 
1982, the first unit of the Rihand Super 
Thermal Power Project (STPP) Stage-I 
(2XSOO MW) is scheduled to be commis-
sioned in June, 1987. The progress of the 
project was reviewed in detail, at Govt. 
level in July, 1985 and MIs British Electri-
city International (BEl), who are consul-
tants to tbe National Thermal Power 
Corporation (NTPC) for Riband STPP I, 
were asked to make an assessment regar-
ding implementation of the project. Accor-
ding to the assessment made by MIs BEl 
in August, 1985, the best achievable date 
for commissioning of Unit I is April, 
1988. MIs BEl have made suggestions, 
inter alia, for strengthening the organisa-
tional Structure of ths Northern Enginee-
ring Industries (NET) who are the main 
contractors for supply and craction of 
equipment, in the fields of Project Manage-
ment, Quality Control etc. The progress 
of the Rihand STPP I is being closely 
monitored by the Governments of India 
and the United Kinsdom in order that 

MIs NEt carry out the neceslary Improve-
ments in their project organisatiQD and 
implement the Project expeditious)y. 

Completion of ..... U "ad .... or ... w. 
IrrJptJon Project. 

4833. SaRI JAGANNATH PATT-
NAIK : Will the Minister of ENERGY 
be pleased to state : 

(a) whether Government of Orissa 
has approached the Union Government 
for the approval of major portion of small 
and minor power irrigation projects whiqb 
were not completed due to shortago of 
funds; and 

(b) if so, the amount sanctioned by 
Union Government in favour of Oris8a ? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE): (a) and (b). The 
information is being co11ected and will be 
laid on the Table of the House. 

Transfer letter of IDteat Regarding Haldla 
Petrochemical Project from West BeDp) 
Industrial Development Corporation to 

Raid •• Petrochemical Limited 

4834. SHRI MULLAPPALLY RAMA-
CHANDRAN: 

DR. SUDHIR ROY: 

Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether Union Government have 
accorded sanction/approval for the new 
Haldia Petro-chemical project at Calcutta 
and for the transfer of its letter of intent 
from West Bengal Industrial Development 
Corporation to Haldia Petrochemicals 
Ltd. ; 

(b) if not, when Government i. likely 
to take a decision in the matter ; and 

(c) the reasons why the West Benlal 
Government have souaht the transfer of 
letters of intent from the WOIt Beolal 
Industrial Development Corporation to 
Haldia Petrochemicalt Ltd? 
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DSPAiTMBNT OF CHBMICALS AND 
PBTROCHEMICALS (SHRI R.K. lAI. 
CHANDRA SINGH): (a) to (c). Approva] 
of Government has been accorded to the 
propou.ls of West Bengal Industrial 
Development Corporation Limited 
(WBIDe) for change in product mix of 
the proposed Haldia Petrochemicals 
Project, and for transfer of letter of in-
cent to MIs. HaJdia Petrochemicals 
Limited. This new joint sector company 
bas been formed by an agreement conclu-
ded by WBIDC with Goenkas for imple-
menting the project. 

DemaDd for issue of Commemorative 
postal stamp on Birth Centenary of 

Shri VagbbatanaDda Guru 

4835. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) whether Government have received 
any representation requesting that a 
stamp may be issued in commemoration, 
of the birth centenary of Shri Vagbhata-
nanda Guru, and outstanding social 
reformer of Kernla ; and 

(b) if so, the action taken by Govern· 
ment in this regard 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MIN1STRY OF HOME AFFAIRS 
(SHRI RAM NIWAS M1RDHA) : (a) Yes, 
Sir. 

(b) The proposal was placed before 
the Philatelic Advisory Committee which 
functions in the Dopartment to advise the 
Government on PhilateJic matters. The 
Committee, however did not recommend 
the issue. 

Proposal from non-resident Indians for 
establishing Industrial units 

4836. SYED SHAHABUDDIN : Will 
the Minister of IND USTR Y be pleased to 
state: 

(a) tbe number of proposals received 
from DOD-resident Iodians durins 1985·86 

for establishing industrial unit. in the 
country; 

(b) the number of such proposals 
approved during the year; and 

(c) the categorisation of tile propo-
sals approved by the State of residence of 
the applicant by the State of 1ocation ot 
the proposed unit. by the level of propo-
sed capital investment and by industrial 
sector? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM): (a) to (c). During 1985, 
156 applications were received from the 
non-resident Indians seeking industrial 
licences under the Industries (Development 
& Regulation) Act, 1951 for setting up 
industries ill India. Out of these 66 pro .. 
posals were approved. In addition to 
these, 21 letters of intent permission/SIA 
Registration were issued to the non-resi-
dent Indians in 1985 in respect of the pro-
posals received from them earlier. 

Total investment in fixed assets of the 
various projects approved in 1985 (covering 
the approvals mentioned above and also 
other approvals given to Non-resident 
Indians for import of capital goods and 
foreign collaboration approvals) is estima-
ted at Rs. 676.76 crores, out of which 
NRI investment 'is expected to be of the 
order of Rs. 102.00 crores. Details of the 
projects viz. name of the applicant, Ioca· 
tion of the project, item of manufacture 
etc., covered by the various letters of in .. 
tent issued by the Government of India 
are available in the Monthly Newsletter 
published by the Indian Investment 
Centre, New Delhi. which is available in 
the Parliament Library. 

Telephone connections on recommendatloD 
of Members of Parliament 

4837. SYED SHAHABUDDIN : Will 
the'Minister of COMMUNICATIONS be 
pleased to state : 

(a) the number of recommendations 
for out-of·turn Telephone connection 
made by Members of Parliament durinJ 
1985·86. and 
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(b) the Dumber <:If such cODnections 
graDted (catelory.wise and State-wise)? 

THB MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE. MINISTR.Y OF HOME AFFAIRS 
(SRR.I RAM NIW AS MIRDHA): (a) 

about 1900 recommendations for the "ro-
vision of telephone connections OD out-of. 
turn priority basis were received from the 
Members of Parliament during the year 
1985-86 (upto 27.3.1986). 

(b) The information is given in the 
Statement given below : 
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Oil TermlaaJ at Parui, 

4838. SHRIMATI JAYANTI PAT-
NA1K: Will the Minister of PETRO· 
LEUM AND NATURAL GAS be pleased 
to state: 

<8> the capacity of the storage tank of 
oil terminal proposed to be set up at 
Paradip; 

(b) whether it is going to be increa-
sed in future; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) There is DO 
proposal to set up an oil terminal with 
the required storage tankage at Paradeep 
in Orissa during the Seventh Five Year 
Plan. 

(b) and (c). Do not arise in view of 
the reply given to (a) above. 

Submerge of Villages due to Tehri Dam 
Project 

4839. PROF. RAMAKRISHNA 
MORE: Will tbe Minister of ENERGY 
be pleased to state: 

(a) the estimated number of villages 
likely to be submerged and the popula-
tion likely to be uprooted following the 
implementation of the Tehri Dam Project; 
and 

(b) what is the nature of the com-
pensation proposed to be given to the 
people affected and what alternative 
arrangements have been made by Govern-
ment to reb~bi]jtate the displaced fami1ies 
by providing developed land and other 
means of livelihood before the project is 
taken up for execution ? 

THE MINISTER OF ENERGY (SHRI 
VAS~NT SATHE): (a) 23 villages and 
tebri town would be fully submerged. In 
addition, 72 villages would be partly sub-
meraed. Population to be displaced is 
Cltimatod at -46900. 
'" 1,.' 

(b) Measures to provide 2.0 acres of 
developed land or minimum cash compeD-
saUon of Rs. 40000 with ex-gratia payments 
and other grants on a very liberal basis 
have been taken.' 4049 acres of land ha'fo 
been acquired In DehraduD and Sahranpur 
Districts for rehabilitation of oustees. In 
addition, 2500 acres of land are to be 
acquired further. A neW Tehrl town is 
being developed and a proposal to sct up 
a labour-intensIve industry Is under active 
consideration. 

12.00 brl. 

[ Translation] 

SHRI RAJ KUMAR RAI (Ghosi): 
Mr. SpeakeJ, Sir, my question is at serial 
number ten. All the members whose 
questions are at serial Nos. 7, 8 and 9 on 
the list, wait for their turn to put que-
tions and to get replies thereto. 

,MR. SPEAKEK: I have already 
taken note of it and I am myself worried 
about ft. I alone cannot do it, we aU 
have to do something about it. 

SHRI KAJ KUMAR RAI: I gene-
rally see that most of the Members do not 
follow your directives and some senior 
members make speeches when asking sup-
plementary questions. 

MR. SPEAKER: I try to stop them. 

SHRI RAJ RUMAR RAI: Today 
only the questions listed upto serial num-
ber six ba ve been covered. 

MR. SPEAKER: I have listened to 
you, Saheb. (Interruptions) Mr. Rai I am 
telling you and you are still going o,n spea-
king. I am myself fed up with this 
thing. 

SHRI RAJ KUMAR RAI: I want 
your specific direction on this. You 
should pay speCial attention towards it. 

MR. SPEAKER: I have listened to 
you and DOW you listen to me. 
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IRM RAJ KUMAll RAI J You ,,1 __ ,look into it. 

MRIt SPEAKER: That is wbat I am 
,teJlinl you. All tbis exercin II useless. 
I &Jll teIJiD, you that we all ahould take 
caro 10 that Iuch thiol may Dot happen 
iD future. 

(l"terr"pllonl) 

[&,1,,11) 

PROP. K.K.. TEWARY (Buxar) : It ia 
a very serious matter that I want to raise 
in the House. This relates to a raid or-
aanised by a particular Party led 'by a 
Member of this House on tbe House of a 
judicial magistrate in Calcutta who had 
liven a judgement ••.•..• 

(T,.,latIOfl) 

MR.. SPEAKER: No, No. 

{.,'IIII) 

kUMARI MAMATA BANERJEE 
(I .. vpur): Sir, it is a very serious 
"tter. 

PR.OF. K.I(. TEWARY: He bad 
liven a judlcment in a rape case. A 
Member of this House led a morcha and 
the house was raided. Policemen were 
preecmt there. When the judIe deman-
ded protection from the police. _ .•• 

(Tr.",lallonJ 

MR.. SPEAKER.: One minute please. 

the connlftllCe of dte Oo\'erDment of 
West Bcnsal. 

MR. ,SPEAKBR: I will find out. 

[TraM/atlon) 

You live me some details 10 that I 
may ascertain the facts .••• Let me ascertain 
tbe facts first. What can I say at tbll 
stale. 

[English] 

PROF. K.K. TBWARY: We have 
sent the notice. We need your interven-
tion, because it is with the support of the 
Government, of tbe rulins Party .... 

[Tran,'atlo"J 

MR. SPEA KBR: Untill or unle .. I 
know the details, what can I do? Let me 
ascertain the facts first. 

PROF. K.K. TEWARY: You please 
find out and tben allow a discussion. 
(Interruption,) 

(Tranalatlon] 

SHRIMATI KRISHNA SAHI (Begu-
sarai): Mr. Speaker, Sir our ..... .. 

(Interruptions) 

MR.. SPEAKER: Why ItO you 
speaking? 

UateD to me •••.••• You please Jilten to me. [Engillh] 

(Entlllh) 

PROF. K.k. TEWARY: The police 
olicer said, "you sort it out with these 
people. I am not s·oing to intervene". 

(TN_lotion] 

v:Mlt. SPEAKBR.: You please live it 
to:"" 10 that I may ascertain the facts. 

(&III.IIJ 

, .. O,~ K..tt. Taw AllY : It it d 
• ,Uome!f IOrioua matter becaule it is with 

Yau are interruptinl the hOD. Member. 

(TraMlalloll] 

SHRIMATI KRISHNA SAHI: A 
dreadful fire incident has taken place in 
my constituency in which four hundred 
houses have been reduced to ashes. 

Mil. SPEAKBR: Has It happoaed 10 
your Con.tituency '1 You abould write 
to the St ... Government. 

SHIUMATI K.RISHM'A W.NHI'~: 'Mr. 
Speaker, Sir, so JDaDy hoUles have b ... 
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:d.trorod ... Ileucc, somcthinl sbould be 
dODO by the Centre. MR. SPEAKER: You hav~; 10 Jive 

me. I wUJ find out. 

MR. SPBAXBR: If you want some- SHRI SOMNATH eRA TTERJEB I 
thin, from tbe Centre, you should wri te I have given notice ...• 
to tllo relief fund. What can I do ? 

SHRIMATI KRISHNA BAHI: You 
do lomethiol at your level. 

MR. SPEAKER: You should gfve 
In ",dUnl scelting belp from the relief fund. 
I shall forward It. 

SHRIMATI KRISHNA SAHI: You 
do somethins at your level. 

MR. SPEAKER: Mr. JaipaJji, what 
do )'ou want to say 7 

(Engll,h] 

SHRI N.V.N. SOMU (Madras North) : 
Sjr tomorrow All India Newspapers' 
em~loyees are going OD strike. The 
Centre bas not announced interim relief .. 
(interrupt/olll) . 

. MR. SPEAKER : What 
matter? 

( Interruptions) 

does it 

MR. SPEAKER: It is all right. 

(Interruptions) 

MR. SPEAKER: I am ask.ing Jai-
palji to speak. 

SHRI S. JAIPAL REDDY (Mahbub-
nagar): SIr, I wish to draw your atten-
tion to the faiJure of the Government to 
finalise tbe award of contract to the gas 
pipeJine •••• 

MR. SPEAKER: I disallowed that. 

J had that anwered on the floor of the 
Houle. No. Not allowed. 

(Intsr,uptlon,)* 
SHR.I SOMNATH CHATTERJEE 

(Balpur): Sir, it is a vlry serious matter. 
Sir,., anti-natioaaJ aotivldcs in, Tripura ..... 

'tHot recordod, 

MR. SPEAKER: Listen to me. 

SHRI SOMNATH CHATTERJEB: 
The Tripura Youth Congress President Is 
in league with the People-. Liberatioa 
Army of Manipur ... 

MR. SPEAKER: Please listen to me. 
Somnathji you had given me an adjourn-
ment notice, which I have rejected. You 
give me some other notice so that I will 
find out facts and then come back to 
you. 

SHRI SOMNATH CHATTERJEE: 
Will you allow a calling-attention ? It i. 
a very very seriOU4§ matter. 

MR. SPEAKER: I wiU have to find 
out. 

SHRI SOMNATH CHATTERJEE: 
It has come out in the paper. 

SHRI BASUDEB ACHARIA (Ban-
kura) : The Youth Conaress (I) is in 
league with it. 

(Interruptions) 

SHRI AMAL DATTA : (Diamond 
Harbour) : We have brought to your notice 
regarding Meghalaya's expulsion of Nepali 
speaking people. (Interruption,) 

saRI KAMAL CHAUDHRY 
(Hoshiarpur) : Sir, I have given a notice on 
Punjab problem under rule 193. 

MR. SPEAKER: We are dlscullia, 
it tomorroW at 4 O'clock. 

, SHRIAMAL DAnA: I have liven 
a notice in the last fortnight resardinB 
expulsion of Nepalese speaking pee.pte 
from Megbalaya. You said you ~illiet 
the information from t1\_ . Home Ministry. 
Have you .got it now? 



MR. SPBAKBR: I have sot tho MR.. SPEAKER.: No. I am Dot 
Inswer. allowins him. 

(Interruptions) 

MR. SPEAKER: No. Not allowed. 

(Interruptions)· 

n.06 brl. 

PAPERS LAND ON THE TABLE 

[Engli.rla] 

Statement regarding decision of Government 
on the recommendations made in tbe Report 

of the committee on change in Fioanrial 
year 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): I beg to Jay 
on the Table a statement (Hindi and 
English versions) regarding decisions of 
Government on the recommendations made 
in the Report of the Committee on Change 
in Financial year. [Placed in Library. 
See No. LT-2343/861 

SHRI PRIYA RANJAN DAS MUNSI 
(Howrah): On your own you have said 
that all the MPs of this House should 
maintain the dignity of the House inside 
and outside. 

MR. SPEAKER: Are you raising 
the same question again? 

SHRI PRIY A RANJAN DAS MUNSI: 
No. What I am saying i~ .... 

MR. SPEAKER: No. I will find 
out the facts. I do not want any expla .. 
nation. I cannot say without facts. 

SHRI PRIYA RANJAN DAS MUNSI: 
.If we substantiate it with documents, will 
you examine the matter ? 

(Interruptions) 

·~ot recorded. 

(lnterruplion,)* 

SHRI MULLAPALLY RAMACHAN-
DRAN (Cannanoro): 77 Indian nationall 
interned in Pakistan jails are on hunser 
strike for the last five days. One of the 
prisioners is from my Constituency, 

MR. SPBAKER: You write to. mo. 
I will find out. 

PAPERS LAID ON THE TABLE-Collt. 

[English) 

Detailed DemaDds for Grants of Ministry 
of Energey for 1986-87 

THE MINISTER OF ENERGY (SHRI 
VASANT SA THE) : I beg to lay on the 
Table a copy of of the Detailed Demands 
for Grants (Hindi and English versions) of 
the ~linistry of Energy for 1986-87. 
[Placed in Library. See No. LT -2344/86J 

Notjficatlons Under Essential Commodftle. 
Act. 1955 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): I beg to lay on the 
Table a copy each of the following Noti. 
fications (Hindi and English versions) 
under sub· section (6) of section 3 of tho 
Essential Commodities Act, 1955 :-

(1) The Kerosene (Fixation of Ceilins 
Prices) Amendment Order, 1986 
published in Notification No. 
G.S.R. 84(E) in Gazette of India 
dated the 1st February, 1986. 

(2) The Kerosene (Fixation of Ceilins 
Prices) Second Amendment 
Order, 1986 published in Noti-
fication No. G.S.R. 92 (E) in 
Gazette of India dated the Sth 
February, 1986 tOlether with a 
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Scheme lor Industrialisation 

of Backward A.reas 

corrigendum thereto published 
in Notification No. G.S.R. 495 (E) 
in Gazette of India dated the 
14th March, 1986. 

[Placed ill Library. S:e. No. LT. 
2345/86] 

11.08brs. 

STATEMENT RE : EXTENSION 
OF SCHEME FOR INDUS-
TRIALISATION OF BACK-

WARD AREAS 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTtv1ENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): As the Hon'ble Members 
are aware, the Centra) Investment Subsidy 
Scheme for Industrialis .. tion of Backward 
Areas and Dispersal cf Irtdustrks intro .. 
duced in 1971 was modified in 1983 by 
addition of No Industry Districts and 
Special Region Districts to the list of areas 
eligible for incentives. In addition, with 
effect from 1st April, 1983, all categories 
of backward areas where made eligible for 
Central Investment S-ub&idy. This was an 
interim measure pending finalisation of the 
Government's decision on the Sivaramall 
Committee Report on Industrial Dis-
persal. 

Meanwhile, a number of suggestions 
from the State Governments and Member" 
of Parliament were received by tbe Govern-
ment suggesting extension of the scope of 
the scheme. It was decided last year, 
therefore, that the present Scheme should 
be extended for a period of one year and 
a revised Scheme formulated, taking into 
account the various suggestions received 
and also the experience gained in the 
implementation of the revised Scheme. 

An Inter-Ministerial Committee was 
constituted and in order to fully in volve 
tho Stato Governments in the matter, 

Chief Secretaries of on e State from each 
of the six regions of the country, were 
co-opted as Members of the Committee. 

The Committee has obtained the views 
of the State Governments and has had 
also the benefit of detailed consultations 
with the State Governments. The work 
of the Committee is fairly advanced. The 
Committee would, however, need some 
more time to complete its work in fuJ) in 
consultation with the six Chief Secreta-
ries. 

Considering the large number of 
suggestions received and the complex 
nature of the issues involved, the Govern-
ment have decided to give some more 
time to the Committee to finalise its 
Report and submit its recommendations. 
It wou1d be necessary to consult the con. 
cerned Ministries, after the report is recei-
ved nnd the processing of the new scheme 
will therefore take some time. MeanWhile, 
I am glad to inform the House that the 
Government has decided to extend the 
present Scheme till 31.3.1987. 

12.09 brs. 

MATTERS UNDER RULE 377 

[English] 

(I) Need to commence tbe fiDaDclal 
year on 1st September 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh) : Sir~ in the present administra-
tive system, financial year commencing 
from 1st April and ending on 31st March 
with the intervention of long monsoon 
period, hard.Jy seven months 9 time is 
available for implementation of various 
development schemes. As a result, huge 
amounts in different schemes remain 
unspent aDd lapse and in many cases with 
undue haste to spend the money in time, 
a lot of irregularities and avoidable wast-
ages are also committed. Thus the desired 
result is seneraUy Dot acbieved. 
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It is, therefore, felt necessary in the 
nat~ral interest that the financial year 
should commence from 1st September 
instead of 1st April so that strong monsoon 
period can be devoted to passing of Bud-
let, transaction of relevant officia I work 
etc. thus making about 10 months' time 
available for field work. 

(Il) Need to increase tbe procure-
ment of Iron ore from non-

captive miDes 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): Iron ore produced in the 
four mining areas Le. Banspani-Banhil in 
the district of Keonjhar, Koira in the 
district of Sundargarh. Gorumahisani-
Badampahar in the district of Mayurbhanj 
and Oandhamardan-Doitari. Tomka in the 
districts of Cuttack and Keonjbar in 
Orissa are despatched for consumption by 
the steel mins at Rourkela, Durgapur, 
Burnpur and Bokaro. The steel plants 
used to procure 1.72 lakh tonnes of iron 
ore from the non-captive mines every 
month. Their procurement has declined to 
below one Jakb tonnes every month now. 
This situation has been further aggravated 
with progressive reduction in the export 
procurement by tbe MMTC from these 
areas, from a total quantity of about two 
minion tonnes 'procured by MMTC from 
different non-captive mines in the State 
for the purpose of export, procurement has 
come down to a large extent. I urge upon 
the Central Government to instruct the 
Iteel plants to increase the procurement 
to 1 :72 lakh tonnes every month from the 
non-captive mines and to instruct MMTC 
to arrange iron ore export of at least three 
million tonnes every year from Orissa so 
that all tb'e iron ore mines are opened to 
work to save large number of tribal 
workers from retrenchment and also to 
abolish the contract system in the procure-
ment of ores which is exploiting the tribal 
labour to the maximum by payiDI low 
waps. 

(Iii) Flxatioa of prlee of p. sa"lIed 
for po.er geaeratloD at Urao, 

Ma arashtra 011 eoal .. -
valeal bull 

SHRI S.O. GHOLAP (Thane): Maha-
rashtra State Government has taken up 
the issue of pricing of gas with the 
Government of India as ONGC is bilHD8 
the suppJy of gas on the basis of LSHS 
replacement which is not acceptable to 
State Government. 

As per the prices prevailing in 1985 of 
coal and LSHS, equivalent cost of las on 
coal replacement basis works out to nearly 
Rs. 70 per million kilo calories. The 
same on the basis of LSHS replacement 
works out to nearly Rs. 245/- per million 
kilo calories Le. nearly 3.5 times of coal 
replacement cost. 

The matter is pending with the Central 
Government and therefore, it is requested 
that instruction may be issued to price the 
gas supplied for power generation at 
Uran on coaJ equivalent basis. 

(Iv) FiDaocial and tcchnical assi.tance to 
Kerala for development of MappUa 
Bay, CaDoaDore, as a fuUftedled pOrt 

SHRI MULLAPPALLY RAMA-
CHANDRAN (Cannanore): The develop-
ment of Mappila Bay at Cannanore has 
assumed paramount importance in view of 
the fact that hundreds of fishing boats and 
thousands of country crafts anchor at this 
harbour. It is all the more significant a. 
the district of Cannanore has the maximum 
number of fishing villages in Kerala. 

Beina a naturally protected bay even 
during rough weather the Mappila Bay 
offers a safe fishing area for the fisherrolk 
in and around Cannanore district. Efforts 
have been made to develop this port time 
and again. However to make it a full. 
fteded major fishing port more ex.pertise 
and money is essential. Without substan-
tial hetp from the Central Government the 
work on the port will continue to remain 
half done. 

Consi derio. the hiah potentiali tlo. or 
the Bay in promo tiD, maritime .. tradeJ 



:earnest.ly implore the Central Government 
to exte'1Kt financial and technical aid to 
this project. 

<f) Mel_e. needed to Uft the heavy 
lto.tl Gf foodgrains accumulated In 

Jab 
SHRI BALWANT SINGH RAMOO-

WALIA (Sangrur): The Food Corpora-
tion of India is the most important 
orlmitation oo,ared in procurement and 
distribution of foodgrains in the country. 
Food Corporation of India procures food-
grains in all the States of the country 
including Punjab. But it is a matter of 
great regret that foodgrains purchased by 
FCI and agencies of Punjab Government 
are lying in godown and in many cases 
have not been lifted by FCI for the last 
four years. This piHng up of stocks bas 
resulted in the problem of storage and the 
new crop of Punjab farmers is not pur-
chased for months after its arrival in 
market. According to the FCI report the 
stock of foodgrains purchased in other 
States is lifted by it within 48 hours. 
Punjab contributes 650/0 to the foodgrain 
pool of the country, but it is painful to 
say that foodgrain stocks have become 
a headache for Punjab. 

The total storage capacity of Punjab 
State including Markfed, cwe, FC} and 
Punjab Warehousing Corporation is 121.74 
lakh tonnes but the quantity of procured 
foodgrains is much morc compared to the 
storage capacity. In the last year alone 
the procurement was 166.64 lakh tonnes 
and 1{3 of this is lying in open. Due to 
un-availability of sources of lifting, only 
60 to 70 lakh tonnes could be sent to 
other States. 30 to 40 lakh tonnes of 
.tacks get accummulated in addition 10 
the previous year's stocks every year. 
More railway tracks may be laid in Punjab 
as Ions term arranaement. As short term 
measure FCI should utilise and mobHise 
all its liftiog resources at war footing, to 
help the Punjab farmers in the sale of 
their produce and relieve Punjab farmers 
in the sale of their produce and relieve 
Punjab of the burden of storage. AJthougb 
PCl' i. not liftinl the stocks of food 
araiDs, Punjab i, made to pay Rs. 20 
crores every year as. damages for food-
........ which Jot damaaed while lyin, ill 
,odoWDI both open and covered. 

(vI) Telephone 8" •• iD CaJeMta 

SHRI SOMNATH CHATTBIUEB 
(Bolpur): Sir. the telephone system in 
Calcutta, jf not in the whole of tbe State 
of West Benga] has virtuaJly completely 
broken down and has brought tbe normal 
and particularJy the commercial life 
almost to a standstill. Hospitals, nursin, 
homes, doctors, Government offices, public 
institutions and other essential servieea 
cannot function properly due to the Dear 
non·functioning of the telephone systemt 

STD connection from Calcutta has become 
a hoax. Bolpur town, the seat of Vishwa .. 
bharati University and tourist centre of 
international importance remains almost 
inaccessible from Calcutta on te1ephonc-
either SrD or Trunk line. On various 
occasions in the past assurances for proper 
running of Calcutta telephones Were given 
by the Ministers/Dcpartmeut but no 
action has been taken. People of Calcutta 
have frequently in the past expressed 
quite demonstratively their annoyance 
and resentment for collapse of the 
system. 

I call upon the Government to take 
all necessary action on warfooting to 
bring some semblance of normalcy in the 
working of Calcutta telephones. 

[Trans/at ion] 

(vii) Need to expedite the setting up or 
Fertilizer factories in JagcJJsbpur, 
ShahJahallpor Aonla and BadaDD 

SHRI MADAN PANDEY (Gorakh· 
pur): Mr. Speaker, Sir, under rule 371, 
I would like to submit following matter in 
this august House through your good offi-
ces. The demand of fertilizer is increasing 
day by day in different parts of the 
country. In view of this increasing demand, 
Government is proposing to set up more 
fertilizer plants. And in this context, 
Government has decided to set up four 
fertilizer plants in Uttar Pradesh i.e. in 
Jagdishpur, Shabjahanpur, Aonla aad 
'Badaun, but I have come to know that the 
Arabian company which had to invest 
funds in Jagdishpur plant, bas been decla-
red financially incapable. For Sbabjahan-
pur plant, at first the work was assiloed 
to D.C.M., but later on the work w • 
aSiianed to Shri Swaraj Paul. a Britl.!) 
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Industrialist of Indian ori8in~ but be also 
backed out. Aonla and Badaun plants are 
being set up by IFFCO and Tatas respecti-
vely. But final decision has not yet been 
taken for laying gas pipe line from Bombay 
Hjgh to the Plants, and therefore, progress 
of the work regarding setting up of Plants 
is very tardy. So it is uncertain as to when 
these four Plants will start their produc-
tion. In Gorakbpur Plant, due to the 
obsolete machinery, production bas gone 
down considerably. Therefore, jf setting 
up of neW proposed Plan ts is further 
delayed and machinery of Gorakhpur 
Plant Is not replaced. the Whole state will 
have to face the acute shortage of ferti-
lizers. 

Therefore, I would like to draw the 
kind attention of the Union Minister of 
Fertilizers towards this problem and 
request him that in view of the increasing 
demand of fertilizers in Uttar Pradesh, a 
plan of Rs. 30 crores, which is under 
consideration of the Centre, for replace-
ment of obsolete machinery of Gorakhpur 
Plant and plan tt) set up above mentioned 
four plants should be immediately imple-
mented, so that in future, state may not 
face shortage of fertilizer~. 

1l.18 hrs. 
[MR. DEPUTY SPEAKER in the Chair] 

(viii) Need to dJrcet State Governments to 
adopt measures for welfare of farmers 

SHRIMATI USHA CHOUDHARI 
(Amravati): Mr. Deputy Speaker, Sir, 
I would like to raise the following rna tter 
under rule 377:-

"Continuous drought and burden of 
debts-Due to this financia1 problem, a 
cultured and popular farmer commit'ted 
suicide alongwith his all family mem-
bers" . 

Shri Sahebrao, a cultured and popular 
farmer, of Chilgawahan village, in Yawat-
mal district in Vidarbba, a thirty five 
years old youngman, has committed 
suicide alongwith his wife and four daugh-
ters after getting fed up due to continuous 
drought and burden of debts. He remained 
vinage Sarpanch and social worker for 
JIlany years and commended respect. It is 

It"l, m 31~ 

true that in spite of the utmost need for 
irrigation purpose electricity conn ections 
of his field as well as of his house were 
disconnected for the recovery of dues. 
There are limited sources of irriaation in 
Vidharbha. In Yawatmal and-- other bill 
regions, agricultural yield is" also low. 
Alongwith Vidharbha, many other parts 
of the Maharashtra have also been greatly 
affected by hailstorm and drought. 

I would Uke to draw the attention of 
the Government that after ceiling of land 
and due to family division, there has been 
fragmentation of land into small pieces of 
land. It has become difficult for them to 
make both ends meet with such a small 
piece of land. Therefore, it is necessary 
to provide service at least to one member 
of such agriculturist family. It is also 
necessary in this agriculture-oriented 
country to start Crop Insurance Scheme 
to provide protection to the farmers. There 
should not be any Power cut during har-
vesting seasons. Central Government 
should direct the State Governments to 
check exploitation of the farmers and it 
should give full aid to the states facing 
drought. 

[English] 

(Ix) Construction of a Railway over-bridge 
Dear Alwar Railway Station 

SHRI RAM SINGH Y ADAV (Alwar) : 
Alwar (Rajasthan) is on the Delhi-
Ahmedabad mctre-guage railway line. It 
is one of the important Railway statio os 
on that line. It would be a railway 
junction station as soon as Mathura-Alwar 
broad-guade railway line construction 
project is completed. Alwar city is located 
on the western side of tbe railway track 
whUe old industrial area and Matsya 
Industrial Area Alwar are located on the 
eastern side of the railway line. Jaipur. 
Delhi via Alwar road route crosses over 
the railway track near raHway station, 
Alwar. Alwar· Delhi and Delhi-Alwar road 
route traffic has to cross over the railway 
track through a line crossing gate near 
railway station, Alwar. Road route 
traffic has to keep waiting long on botb 
the ends of railway level crossi11l because 
of frequent movement of passenaer and 
loods . trains. CODle.tion of tra8lc caula 
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numerous problems and harassment to the 
people and .loss of time also. There is 
thus an urgent need for construction of a 
railway over-bridge near Alwar railway 
station. 

I therefore urge upon the Union 
Government to construct a railway over-
bridie, near railwlty station, Alwar. 

12.20 hrs. 

DEMANDS FOR GRANTS (GENE-
RAL), 1986·87 

Ministry or Commerce-contd. 

(English] 

MR. DEPUTY-SPEAKER: We will 
now take up Item No. 3 of the List of 
Business, that is, Discussion and Voting 
on the Demands for Grants under the 
control of the Ministry of Commerce. Mr. 
Thampan Thomas to continue his 
speech. 

SHRI THAMPAN THOMAS (Mave-
likara) : Sir, during the Budget discussion 
regarding the price hike, at that time the 
hone Prime Minister told the House "You 
sacrifice today for a better tomorrow". 
But Sir, I find from the report of the 
Committee on Trade Policies that the 
future of the Comnlerce Ministry is very 
bleak and dark. In this context, I would 
like to quote from page 8 of this 
Report. 

"India '8 share in world exports dec-
lined steadHy throughout from about 
2 per cent ill 1950 to 1.04 per Cent 
in 1960 and 0.65 per cent in 1970. 

.. India's export performance during 
the 1970s was more impressive as 
compared with the earlier decades, 
and the average growth in exports 
attained a level of 6.3 per cent per 
annum in terms of volume and 15.9 
per cent per annum in terms of 
value. Yet India's share in world 
exports continued to decline and 
reached a low of 0.42 per cent in 
1980". 

Sir, it is very clear that from 2 per " 
cent in 1950, it has decreased to 0.2% in 
1980. Sir, we are going to enter the 
Twenty-first Century and I fear what will 
happen to our country's economy, under 
the present situation. 

Will the Minister of Commerce preside 
over the funeral function of the export of. 
this country? Will India be a cipher zone 
for export at this speed because of the 
declining export promotion activities in 
this country ? 

This has always been because of the 
Tughlakian policy which this Government 
has been adopting. Once you adopt one 
policy and immediately thereafter you 
change it the other way round. In this 
context, I would like to quote from page 
2 of the same report : 

"The past emphasis on import 
substitution per se should; however, 
be replaced by an emphasis on 
efficient import substitution, so that 
considerations re1ating to cost and 
efficiency are incorporated in the 
framework of policies." 

Then, the analysis is given: 

"It need hardly be stressed that in 
an economy such as India, where 
exports constitute 5-7 per cent of 
GNP, there is no possibility of 
export· led growth. 

This is the view-point of th~ Govern-
ment in the matter of exports. 

Then, on page 3 the seme report men-
tions : 

"It is clear that production for 
exports should not be seen in 
isolation from production for the 
home market for the simple reason 
that it is neither feasible nor desira-
bJe to have one set of prices or 
qualities for world markets and 
another set of prices and qualities 
for the domestic market." ' 

It is a very fantastic idea. Normally, 
for the export there is a qu aJity control. 
The people abroad want the best quality 
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aud people export the best quality to 
attr&et oustomers. But what is the policy 
of tbLJ Governmont ? They themselves say 
tbat the exports in India constitute only 
'·7 per cent of GNP. I think, we are least 
botbered for maintaining tbe quality of 
loads which arc to be exported. 

Any country whicb lays emphasis on 
exports for their economy, they are very 
careful about the quality of export items. 
It is wen known that the Japanese cannot 
purcbaae a Sciko watch in Japan. Any-
body intending to get a Seiko watch in 
Japan will have to aet it from Hong KODS 
at a cheaper price. This is how they 
control the internal market and formulate 
their export policy. In China, there are 
allo two systems; for the purpose of 
export, they have the best quality items, 
but there they talk of emphasis on import 
substitution per Ie. 

At the cost of some others, certain 
peopJe have become rich, because they 
could import items in the guise of export 
promotion, and they have per ae substitu-
ted items for import. This would be 
clear if you take the example of import of 
coconut oil. Coconut oil was imported 
for industrial purposes, and because of 
that the prices of coconut went down, 
whereas it could be produced here. I 
am not going into the details of it; I am 
only highlighting the points that because 
of Government's policy, our export has 
suffered. 

Once in the ancient period, India was 
bavina the best of foreign trade. Columbus 
discovered America when he lost his way 
to Cochin. That was the attraction of 
this country for foreign trade. People 
used to come for trade from rar and wide 
and band-made Indian articles used to 
sbin~ in paJaces and other places in Arab, 
Rome and every where else. But what is 
the position today? Whe:l I was a stu-
dent, I studied that there was a particular 
type of mirror, which was world famous, 
which is called in our language, Aran 
Mula KQnnadl. It is hand made by arti-
sans in a place there; it is a metal mirror. 
I got a metalltlirror in 1980 when I visited 
Jap~D; it wa~ PJ'esented .to me by t.lw 

mUDcipaJ authorities then WhOD lwat 
there. After settil1l .elected, I we at to,· 
my constituency and made a search of 
the place aDd persons who made it. I 
found that there was a starving family, 
who for years together, for centuries to-
gether, had been makina such mirror, 
but no Government support was ever ex-
tended to them. In tnY constituency 
there is a place called Kayamkulam, 
where I studied in tbe primary school. 
In this place they make a beautiful mat 
which can go through ring and that is the 
famous story. Now, if you go to Dubai, 
you will get a plastic mat. My submission 
is that there is no encourgemont given to 
the artisans of this country_ Handicrafts 
of this country are very famous. Ivory 
items. wooden carvings and all such items 
are in great demand in foreign countries. 
What encouragement is given by the 
Government to these artisans for the deve-
lopment and export of the handicrafts? 
I was mentioning only one item. But on 
the whole, if you look at the 'Economic 
Survey', it gives a clear picture of our 
decline in exports in tbe past few years. 
About tea the 'Economic Survey' says at 
page 91. 

"World prices of tea have declined 
steadily since the beginning of 
1985 and export volumes have 
also faUen, suggesting that export 
earnings from tea in the curront 
year will be considerably lower." 

Aaain in para 8.31 it says : 

"Exports of marine products, which 
had accounted for over four per 
cent of total exports in 1982-83 
declined in 1984 .. 85 ..•.• Exports of 
eight other agro-based commodi-
ties-coffee, oil cakes. unmanu-
factured tobacco. cashew kernels, 
spices, sugar, raw cotton and 
rice-each accounted for between 
Rs. 100 to Rs. 200 crores in 
1983·84. Together these eight 
commodities constituted nearly 
nine per cent of total exports in 
1984·85 compared with 12 per 
cent in 1983 .. 84 and 13 .. 3 p~r cent 
in 198Z-83. The export perfor-
mance of most of these commodi-
ties has been lacJdu.tro·· after 
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1983-84. Despite .a 19.2 por cent 
decliDo in volume, export' earn-
in,s from cashew increased by 
11.4 per cent because of hi,her 
uoit values. Cashew exports have 
been facing growing competition 
from countries in Africa and are 
also overly dependent on a single 
market. the USSR." 

So, only the USSR can help our coun-
try in this regard. I win again quote from 
the 'Economic Survey' : 

"Export of spices spurted by 59.3 per 
cent to Rs. 174.5 crores in 1984-85, 
but have fallen sharply in the 
first half of 1985-86. India's 
share of the world spice trade has 
exhibited a disturbing downward 
trend, reflecting declining com-
petitiveness in relation to new 
exporters. Exports of oil cakes 
fell in volume and value in 
1984-85, partly because of strict 
import regulations in regard to 
quality imposed by importing 
developed countries. U 

I would like to quote just one more 
point: 

"Export of engineering goods bad 
fallen by 14.9 per cent in 1982-83 
and again by 13.5 per cent in 
1983-84." 

The Bconomic Survey gives a very 
bleak picture of our exports and our ex-
ports declined, as I mentioned earlier, 
from 2 per cent to 0.05 per cent and by 
the end of the 21st Century, it will be 
nothing. The same is the case if you look 
at the other items also. As regard pepper, 
total production inlndia was 66 per cent 
ot the world produce. Now it is reduced 
to 33 per cent. In the world market, 
we were catering about 75 per cent. Now 
it i. reduced to just 16 per cent. 

With regard to coffee, the latest neWs 
ia that because of the intervention of the 
Chairman of the Coffee Board, who is 
Dominated by the Government, coffee was 
sold in the month of December 1985 at a 
lop ot one crore and seven lakh rupees. 

In fact, this requires an enquiry againat 
him: when the coffeo growers are deman-
ding a higher' price for cotree, which can be 
sold in the world market, knowing that the 
prices are gOiDg up, a bulk sale is ttl"ected ' 
in London - Robusta coffee-tbus incur .. 
ring a Joss of Rs. 6,000 per tonne. The' 
total accumulated loss is Rs. 1.7 crores in 
in this regard. This has come in the 
Press, and some of the Members of Parlia-
ment have also represented to the hon. 
Minister about this. 

What is the Government's policy? 
They make the Board. They make the 
committees. They entrust the work to tbe 
bureaucrats who are close to them. They 
misuse the power, or they give representa-
tion to the persons of their own political 
party, and make them lead these corpora-
tions. The representatives of the growers 
are not included. Persons who are inters .. 
ted in the subject ore not included. Their 
suggestions are not taken care of at all. 

In a11 these respects, unless the 
Government makes earnest efforts to 
rectify these mistakes, the future of the 
Indian export will be very bleak. Once 
again I submit that a complete rethinking 
over these matters is necessary. If the 
Government were to experiment witb 
these things, it will lead to further lOSses. 
Urgent steps will have to be taken to 
rectify . these mistakes. AU these~f are 
directly'aifecting a State like Kerala. 

Now look at the tea plantations. Wbat 
is happening in Tamil Nadu? The hilly 
areas there look like a shaven head. A 
hundred years ago, When the Britishers 
came, the erstwhile Maharajas of those· 
days gave these lands to them, to plant 
tea. Those trees have not been re-plan-
ted. Those trees have been removed. 
Because of political pressure, the Govern-
ment in which the Congress is a party, 
supports the cutting of trees for the pur-
pose of political coalition with another 
party which wants to stay in power. They 
permit persons to go to the hilly tracts, re-
move trees and cut the trees. If you now 
look at them, they look like Yul Brynner, 
the English actor. They are so bald. The 
Western Ghats look a bald head. Tea, 
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coffoe and cardomom-everythina which 
Was Irowing in that area is sujf~ring. 
There is no encouragement for the gro-
wers; unless Government comes forward 
and belps growers, I say tbat the future 
will be very bleak. 

Corporatives and other institutions, i.e. 
the people's movement in this regard win 
have to be helped, instead of the 
Government helping a section of the peo-
ple which is rich viz. middlemen. Till 
now. the Government's policy has been 
only to help the middle men and encour-
age them. 

(TrtllUlatlon] 

DR. G.S. RAJHANS (Jhanjharpur): 
Mr. Deputy Speaker, Sir, I rise to support 
the Demands for Grants of the Ministry 
of Commerce, but I have to point out few 
things in this regard. On page 3 of this 
Report it has been said that : 

[English] 

fCThe higher rate of imports during 
April September, 1985 is sub-
stantially due to imports of bulk 
commodities, iocl\Jding crude oil, 
petroleum products, fertilizer, 
edible oil and sugar", 

[Translation] 

I wish to say tbat there was too much 
uproar over petroleum products aJl over 
the country and I had expected that im-
port of petroleum products would be deal t 
with extensively in this report. It had 
appeared in the newspapers and it was 
also stated in this House that consumption 
of petroleum products has now reached 
the expected level of 1990. This increase 
in consumption is not all of a sudden, but 
it might have increased in a gradual pro-
cess. I would like to ask the officers of 
the Commerce and the Petroleum Ministry 
as to wby they bad not infornled this 
House and the country about this repidly 
increasing consumption of the petroleum 
products. 1 am talking about Petroleum 
products, becaLlse it has put a spiral effect 
on the masses. Due to hike in its prices. 

price rise bas increased so much that it 
has badly affected the common man. 

I do not want to speak much about it 
as a lot of things bas already been said on 
the subject. In future, you should keep 
a watch on the after-effects of the import 
of a particular item as it deeply affects the 
whole country. 

I special1y want to mention about 
waste paper. Second and third paragraphs 
on page 4 of this Report refer to the spe-
cial imported items, which include 
waste paper as one of the items. I claim 
that this is a big scandal. A large amount 
of foreign exchange is being spent on im-
port of waste paper, whereas a Jot of was-
te paper in our country is being destroyed. 
The aim, for which this waste paper is 
being imported, is not being fulfilled. The 
aim behind its import was to supply raw-
material to the mills for manufacture of 
cheuper paper. But a major portion of 
this waste paper does not go to the mills. 
it is being diverted to the neighbouring 
countries. I know about this case in de-
tail and I also believe that even the offi-
cers in the Commerce Ministry are also 
aware of it as it is a big scandal. This 
scandal reminds me of woollen -rags scan .. 
dal. In 1972·73, woollen rags were impor-
ted to help the blanket Industry of the 
country. But those woollen rags were 
sold in the open market in the name of 
woollen G~rments, wbicb affected our 
Garment Industry very adversely. As 
a result of that, the Government had to 
stop its import or had to substantially 
control the import. Therefore, I would 
request tbat enquiry in this regard should 
be held very carefully. Some raids have 
already been conducted by C.B.I. and 
perhaps bon. Minister might be aware of 
it. In fact it is a "tip of the iceberaH, 
what is inside it, perhaps you might not be 
aware of that. There are a lot of items, 
which are being imported and used unlaw-
fully. For this purpose, I would request 
that a Committee of members of both tbe 
Houses may be constituted, which may 
enquire into the irregularities in import. 
If it is found that something is being im-
ported in an improper manner, then its 
import may be stopped without any hesi-
tation as balance of payment position of 
our country is very bad. There is an 
EnSlish sayin8 that :-
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Dollar saved is doUar ear.ned-

[Translation] 

Therefore, it is very essential that un-
necessary import is curbed. This report 
contains data for the period from April. 
September, which shows a gap of Rs. 
4000 crores, but the reports published in 
Newspapers are even more serious as the 
position of Balance of Payment has de-
teriorated even further. I would, there-
fore, like to submit that this matter may 
be considered seriously. 

I would like to appreciate your efforts 
which you have made for the promotion 
of exports. The most important thing is 
this that you have given great importance 
to consultancy services, which) as you 
have said, has a wider scope in Afro-
Asian countries according to you. It has 
got much potentiaJities there. As far as 
I know, there are difficulties in getting 
payments from African countries. The 
Minister should make it clear in his reply 
as to what extent we are facing difficulties 
in getting payments from African Coun-
tri:s. More attention should be paid on 
Turn Key Projects. Consultancy Services 
have got a wide scope in these countries. 

It is very good that Commerce Minis· 
try has paid attention to Agricultural 
Export and an Agricultural Export A utho-
rity bas been constituted. 

I would like to submit that among all 
the items, Agricultural items have the 
maximum potentialities for export. I 
would like to draw your attention towards 
Mithila region in North Bihar, where a 
good quality of mango called 'LANGRA' 
is grown, which is sold at a throwaway 
price there. I had submitted earlier a]so 
that the farmers are being exploited there. 
They intend to export Mango, but they 
do not know the process. If Commerce 
Ministry takes initiative in this regard, 
then the export of this mango could be 
possible. There is a big aerodrome at 
Darbhanga in Mithila region. Mangoes can 
be exported if these are brought at Dar-
bhang a and then these can be airlifted 
and sent to Qulf Countries via Bombay. 

In this way mangoes could be saved from 
being destroyed and Mango-growers of 
Mithila could be benefited. You should 
give a serious thought to it. 

N oW I would 1ike to draw your atten-
tion towards Madhubani Paintings. Madhu. 
bani Paintings were exported on a larac 
scale around 1970, but their export has 
gone down to nil now. Last year when 
this point was raised in the House, its 
export had started a little bit again. These 
paintings are very much in demand in 
USA, France and Canada. A number of 
foreigners visit Mithila region also and a 
lot of others are unable to reach there due 
to non-availability of transport facilities. 
The Middle men exploit them. Govern-
ment should set up a machinery to pur-
chase these paintings from Madhubani so 
that they can get fair price and the 
country could earn foreign exchange. At 
present we are not earning foreign 
exchange. I shall ask you whether you are 
going to solve this great problem or not. 
I shall also like to say a few words about 
Jute growers. You should not put off this 
matter on the pretext that this is the 
concern of Textile Ministry. In my view 
every matter of export relates to Com-
merce Ministry. In my view the Jute 
Problem is very grave. The people say in 
English-

[English] 

The jute growers of Bihar, West Benagl 
and Assam have been taken for a ride. 

[ Translation] 

What I mean to say is that the jute 
growers of all the three States have been 
total1y ruined. They did not get even the 
price of their inputs. The Minister might 
be aware perhaps that the farmers have 
burnt thousand tons of jute. Under these 
circumstances, we should learn a lesson 
from our past experience. If we do not 
Jearn from our mistakes, when would we 
learn? You did not give farmers remu-
nerative prices for their sugar cane and 
as a result, they stopped growing it. It 
resulted into closure of many sugar mills. 
and you had to import sugar. You will 
have to import jute also now. I would 
also request you to look into thie matter. 
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Jute-farmers have been ruined iD this 
country. 

I am putting another two-three points. 
So far as quality control is concerned, it 
is not being paid due attention whether 
these are the Garments, Leather goods 
and light or heavy Engineering goods. 
Unscrupulous elements have entered the 
fleld. They give samples of first class 
quality, but at the time of delivery, the 
third rate items are supplied. Therefore, 
it is most essential that adequate attention 
is paid OD quality control. The same is the 
situation in case of rice. A ]arle number 
of peop]e want to export rice, but they 
are not aware of the process. I would 
like to request the hone Minister that a 
correspondence course should be started 
by Indian Institute of Foreign Trade to 
impart knowledge to the people about 
export process so that the people living 
in different parts of our country may come 
to know about the machanism of export. 

In the end, I would like to request 
that more attention must be paid to the 
e~port of non-traditional items. 

SHRI RAM SINGH Y ADA V (Alwar) : 
Hon. Deputy Speaker, Sir, I support the 
demands for grants of the Ministry of 
Commerce, and hope that, the hon. 
Minister would use his ability, competence 
and his style of work to improve the 
deplorable condition of the Department, 
which was there when be took over tbe 
charge of the Department. 

R.espected Sir, the Commerce Ministry 
is actuaUy a topic of discussion in the 
country today. The reason is that, only 
the people with vested interests can get 
maximum profits out of its various con-
cessions and its various processes. As the 
report of the Commerce Ministry itself 
indicates, that India's performance in 
International Trade has shown a remark-
able decline, particularly during the period 
between April 1985 and September 1985, 
when there has been a decline of about 
Rs. 4128 crores. If the loss is estimated 
till 31st March 1986, as has been published 
in lome national newspapers, then it can 
be weU predicted that the foreign trade 

deficit will go up even further. Koepiaa 
these things in view the Government should 
review its Import and Export polky. It 
has to review whether tbe items and 
commodities kept under the ca.telory of 
Open General Licence should continue to 
be there. It needs to be revieWed. The 
hon. Minister should kindly examiDo 
whether the concessions given by the 
Government to the businessmen or indul-
triaHsts in the name of consultancy, export 
promotion, or promotion of new industries 
in new industrial areas are not millUCd 
and if the concessions have been misuaed, 
then tbe policy has to be reviewed. 

Today in the name of Import poUcy, 
those commodit'ies are being imported 
which are not essential. The person woo 
spoke before me just now mentioned that 
a lot of money is being spent on import 
of waste paper and paper pulp. In India, 
there are so many forests, yet wood is 
being imported from abroad. Again, there 
are huge deposits of coal in India, yet a 
large quantity of coal is be ing imported on 
the basis of incorrect reports by the 
specialists, Who think that our coal is not 
of a good quality due to its heavy ash 
content. Coal deposits are also not 
exploited, because the Government wishea 
to conserve coal doposits as advised by 
the specialists. As a result our foreian 
exchange reserves are being depleted, for 
we have to import coal. This system, 
therefore, is not going to lead to prospe-
rity, but to poverty and under develop-
ment. The developing and the poor 
nations must deliberate considerably before 
importing goods and our endeavour should 
be to reduce imports to the maximum 
extent possible. 

Again, the concessions granted in the 
present policy Cater to the import of 
equipment for the manufacture of televi-
sions, motor Cars and refrigerators. I 
would like to ask as to who is aoins to 
benefit from the import of the above items. 
The poor, the labourer and the middle 
class is certainly not going to make use of 
these items. Therefore, is it being done 
to cater to the comforts of the rich? 
Would the import of components of Cars 
and TVs and other lux.ury loods not 
increase the poverty even more? I believe 
tbat~ if the Commerce Mioiltry is indul· 
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linl in actions, which threaten to make 
our CouDtry poorer, we must exercise a 
check on such actions. 

Similarly, the demand for the import 
of edible oil looks to be a reasonable one. 
m this connection, I would ]ike to submit 
that, since 1980 I have been saying in this 
House, that the amount spent on the im-
port of edible oil may be given to the far-
mers to increase the production of oil 
seeds. As remunerative prices are not 
given to the farmers for the production of 
groundnut, coconut. mustard and palmolin 
seeds (from which the various oils are 
extracted), the yie1d of oil seeds does not 
increase. The Government must grant 
subsidies and other incentives to the far-
mers to encourage them to increase the 
production of oil seeds. You might be 
aware of the fact that the price of mu~ .. 
tard seeds has been fixed at t he rate of 
Rs. 400 per quintal. But in my area, 
that is in Alwar. which is supposed to be 
the best whole sale market for mustard 
seeds, the current rate is Rs. 380 per 
quintal. In spite of the low rate, no 
Government agency has been sent to buy 
mustard seeds there. Can production of 
oilseeds be increased in this manner 1 
The Government spends foreign exchange 
to import edible oil, but the farmers are 
not provided reasonable prices for their 
products. Until there is coordination 
between the concerned Ministries and 
adequate incentives arc provided to the 
farmers in the shape of remunerative 
prices and so on, to produce more and 
more oil seeds, an avoidable expenditure 
of foreign exchange will have to be incur-
red to import edible oil. Hence, it is es· 
sential to review the Import policy. 

Sir, I would like to submit here, that 
petroleum products are imported from 
abroad and exploration work is being 
done in this direction in our \!ountry also. 
But the p.ace of this work has to be spee-
ded up. Because of the reduction in the 
prices of petroleum and petroleum pro-
ducts in the international market, the 
Department of Petroleum is likely to save 
Rs. 1000 crores due to this trend. I 
would urae upon the hon. Minister to 
spend this amount to increase crude oil 
production and consequently reduce the 
expenditure on import ot crude. 

111 the end, hone Deputy-Speaker, Sir, 
I would like to tbank the hon. Minister 
for the establishment of Export' Authority 
for agricu1tural commodities, but this 
Authority has not been very effective so 
far. As the previous speaker has just 
mentioned, adequate arrangements have 
not been made, for the export of Cashew-
nuts, cardamoms and so on. Similarly, 
adequate arrangements have not been 
made for the procurement of onions in my 
constituency of Alwar, Gujaral and Maha-
rashtra, which are the Centres of produc-
tion of onions. Onion is sold in the mar .. 
ket between December and January, but 
no arrangements have been made to pur-
chase onion and to provide remunerative 
prices to the farmers. By exporting onion 
a sizeable amount of foreign exchange 
may be earned. The Gulf Countries and 
the countries of South .. East Asia are 
potential buyers of this item. Hence, if 
arrangements are made to procure onions 
in time from these places for export, it 
would benefit the farmers and they would 
certainly produce more. 

There is vest potential for export of 
products manufactured in rural industries 
and cottage industries and we are earning 
foreign excbange by exporting them. The 
cottage industries must, therefore, be 
given due encouragement. The export of 
goods manufactured in this sector should 
be increased and the amount received 
should be spent on farmers. Simultane. 
ously, arrangements should be made for 
the proper sale and use of fruits and 
vegetables in time so that the farmers 
might get reasonable returns on their in-
vestment. In the end, I would like to 
say that the Cash Compensatory Scheme 
and the Market Development Scheme, 
uuder which the exporters have been pro-
vided facilities, are being misused. These 
schemes should be reviewed to get first 
hand knowledge as to how funds afe spent 
on these schemes. We should see to it 
that our import is reduced and our export 
is increased. Then only can our country 
achieve economic prosperity. With these 
words I support the Demands for Grants 
pertaining to the Commerce Ministry, 

[English) 
SHRI P. KOLANDAIVELU (Gobi-

chettipalayam): Mr. Deputy Speaker, 
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Sir, I am thankful to you for ha ving given 
me the opportunity to speak on the De-
mands of the Ministry of Commerce and 
Supply. 

With regard to the Millistry of Com-
merce, it comprises two Departments, i.e., 
Commerce and Supply. But unfortuna-
tely the main Department, Le., the De-
partment of Textiles which was a part of 
-Commerce Ministry has been taken away 
from this Ministry on 15th of November 
1985. I do not know wby that has been 
separated from Commerce and Supply. I 
suppose the reasons are best known to the 
Minister or to the Treasury Benches. But 
I would say here that the Department of 
Textilea also must be included in Com-
merce and Supply t That is the main con-
tention that I want to put forth. 

With regard to the Department of 
Commerce, in order to organise and in 
order to develop and regulate the coun-
try's external trade, this Department is 
functioning. But actually what is the 
landmark we have made so far? By 
means of external trade what is the foreign 
exchange we are getting for our country ? 
We have to decide that. The main pur-
pose of this Departmen t is to promote 
export of Indian products to other coun-
tries and to collect and disseminate com-
mercial intelligence. Of course, we are 
earning a lot of foreign exchange by ex-
porting so many items. But actuany t when 
we see the table of foreign trade and ex-
port production, we find that there is a 
declining trend. In the budget for 1985-86 
it is mentioned as Rs. 931 crores, but in 
the revised budget for 1985·86 we see that 
it is only Rs. 880 crores and in the budget 
for 1986·87 it is Rs. 791 crores. So. there 
is a declining trend. Why is there a dec-
lining trend and what are the basic reasons 
for this? The Minister has to reply for 
this. 'Even with regard to marine pro-
ducts there it a setback in this industry. 
Out of the total consumption in the world 
with regard to fish and other marine pro-
ducts we are able to export on1y I per 
cent of the world's consumption. The 
remaining 99 per cent is being given by 
Japan and Taiwan and other countries. 
But we are fortunate enouah to have 200 

kilometres of coastal line here and so we 
can do fishing, we can export so many 
marine items. I want to mention here 
that even with regard to T~nafish we can 
export them and earn foroign exchange. 
But the question is whether we are making 
any effort to get foreign exchange by ex-
porting Tunafish. Only some people 
from Karnataka and some people in North 
India are not only minting money on this, 
they are also minting gold. But why this 
trade has not been developed? Is it 
becau~e some of the people actually come 
in the way in order to obstruct other 
people to come in this trade? I want 
to know this. There is a setback even with 
regard to frozen shrimps. 

Actually thare is a set back quantita-
tively with regard to these exports of 
frozen shrimps to countries like 
Japan and USA. This is mainly because 
of our poor fishing op~rations by the char-
tered vessels in the west coast and fish 
landing. I request the hon. Minister to 
streamline the present fish catch opera-
tions and see that the situation is impro-
ved. Keeping in view the great demand ' 
for these items of export. I would like 
to say that fishing horbours like Manda-
pam in Tamil Nadu and also Nagapat .. 
tinarn and Cuddalore· harbours have to be 
constructed immediately on a priority 
basis to improve the present position. 

With regard to mineral exports also 
there is a declining trend. We are not at. 
all taking any initiative to have more 
foreign exchange for our coun try. Various 
State Governments including Tamil Nadu 
have submitted proposals to the Govern-
ment of India for exploitation of small 
Mineral deposits in their respective States, 
but the Government of India js not at all 
taking care for exploitation of the mineral 
deposits, which are found in various parts 
of the country. I would like to mention 
one such instance. In Dharmapuri dis-
trict in Tamil Nadu we can exploit gold 
ores. We ba ve even sent proposals to 
the Government of India, bur they are not 
at all takina care with regard to finding 
out gold ores. So I would request th'e 
hon. Minister to take steps immediately to 
find out and exploit the gold ores which 
are found in Dbarmapuri District. 

• t 
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Even with regard to sugar exports we 
~e no~ doing our best. Actually we are 
Importing sugar, but W~ are self-sufficient 
The other day the Food and Civil Sup: 
plies Minister has stated here that we are 
seJf·suffici cnt in sugar but we arc also im .. 
por!ing sugar. What is the purpose of 
saymg that we are self-sufficient and at 
tbe same time we are also importing it. 

With r~gard to other Commodity 
Boards like the Tea Board, the Cardamom 
Board and other Boards-you are having 
so many Boards-l would like to mention 
with regard to the Tea Board. In the 
Tea Board for the last one and a half 
years there is no permanent Chairman. 
I am a Member of the Tea Board. There 
is no permanent Chairman. Without a 
permanent Chairman the Tea Board is 
functioning ... 

THE MINIS1BR OF COMMERCE 
AND FOOD AND CIV1L SUPPLIES 
(SHRI P. SHIV SHANKER): You 
as Member are doing efficient work. 
Therefore we do not think of that 
urgency. 

MR. DEPUTY SPEAKER: Then 
you can abolish Chairman's post. Let the 
Members be all Chairmen. If the m('m-
bers are efficient, then anyone of us can 
become Chairman. 

SHRI DINESH GOSWAMI (Guwaha-
ti): I am making a claim for Chairman-
ship. 

MR. DEPUTY SPEAKER: You are 
saying that as a joke ... 

SHRI P. SHIV SHANKER: I am 
not casting any aspersion. 

SHRI P. KOLANDAIVElU: With 
regard to the Tea Board, actually tfa is 
also a very good item for export and we 
are minting money. Actually we have 
exported Rs. 700 crores worth of tea last 
year. We are the first among the tea-
exporting countries. With regard to tea 
production, during 1985 .. 86 it was 655 mil-
lioD ka- During 1985-86 upto October 
126.85 million kg. were exported. It get 
us a forcian exchan,e of Rs. 413.90 crores. 
With resareS to tea plantations the small 

g~owers are at the mercy of the big plant.-, 
tlon owners because the export market is in 
the hands of tbe big bosses like tbe Tatas 
and Bir]as, the Liptons. Brooke Bonds 
and other tea .. owners. The small growers 
are. unable to export their variety from 
IndIa to other coun tries. The export 
market is being controlled by the big bos-
St:S. Hence, I would request the hon 
Minister to see tha t these small grower~ 
those Who arc in Tamj) Nadu-that too 
those who are in Udacamandalam or 
Ooty, 90 per cent of the growers are small 
gro~er~-they must be given ample oppor-
tunlty In order to send tea from India to 
foreign countries. . 

With regard to the Zonal Office in 
Coimbatore, I want to cite an example as 
to how this Zonal Office is functioning. It 
is headed by an lAS Officer. His name is 
Mr. Subha Rao, he i~ Deputy Director in 
the Zonal Office. Without any staff' the 
Zonal Office is functioning. How can we 
expect very good functioning of the Zonal 
Office there without proper staff? This 
Zonal Office is meant for Karnataka, 
Kerala and Tamil Nadu. Without any 
staff the Zonal Office is futlctioning there 
for the last one and a half years. 

MR. DEPUTY SPEAKER: Only the 
Zonal Office is there; not functioning. 

SHRI P. KOLANDAIVELU: Not 
even skeleton staff is there. And the other 
thing is that the Tea Board is functioning 
with the permanent Chairman. We come to 
know clear]y how the Tea Board is fun-
ctioning. I would request the hone Minis-
ter to take immediate steps to see that 
full staff facilities have to be provided to 
the Zonal Office in Coimbatore. Even 
without a car. without a telephone facility, 
the Zonal Office is functioning there. I 
tried to contact the Deputy Director in 
the Zonal Office but I was unable to con-
tact him. That is the position. Even 
with regard to the Cardamom Board also, 
I would suggest that subsidy schemes have 
to be brought in for the Cardamom 
growers. The revised estimates of pro-
duction during J 985-86, you bave fixed it 
at 4200 metric tonnes and even the export 
during 1985-86 it was of the order of 2500 
metric tonnes which is worth about Rs. '0 
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crores" We can increase this cardamom 
also by exporting more cardamom varie-
ties to other countries, by which we can 
earn more. Further, you can set up a 
Trade Fair Authority. Recently, the Trade 
Fair Authority of India organised an In .. 
ternational Trade Fair in Madras which 
was usua I1y arranged by the Central 
Leather Research Institute, Madras. Much 
has to be done with regard to the promo-
tion of more export-oriented Fairs in tbe 
fields of Handloom and Khadi Garments 
etc. 

With regard to the import of Potassium 
Chloride, I would like to ask the hone 
Minister to put a ban on this item because 
we are jmporting Potassium Chloride 
only for the purchase of agricultural use 
whereas actually it is not used for agricul. 
tural purposes. Only the industrialists are 
actually purchasing it by paying a premium 
for this Potassium Chloride. They are 
using it only for the industrial purpose 
and Dot for agricultural purposes. So, 
immediate action should be taken to ban 
this import of Potassium Chloride to India. 
Also I would request the hon. Minister to 
set up free zonal trades in Madras and 
other areas in Tamilnadu so that the 
industrialists tbose who are in Tamilnadu, 
they will be benefitted. 

( Translation] 

SHRI HAFIZ MOHD. SIDDIQ (Mora-
dabad): Mr. Deputy Speaker, Sir, I am 
thankful to you for giving me an opportu-
nity to speak on the Department of Com-
merce. 

Tho Commerce Department is an 
important Department of the Government 
of India. It exports goods manufactured 
in our country and thus help the country 
in earning foreign exchange. 

According to the booklet supplied to 
us, there has been an increase in the activi-
tic;s of Trade Deve)opment Authority and 
tho .Trade Fair Authority abroad during 
tbe ),ear 1984-85. 

13.16 hrs. 

(SHRI ZAINUL BASHER In the Chair) 

But after this period the export of 
every item like tea, tobacco and other 
things is declining. 

I have been returned from Moradabad 
constituency. Whereas in 1980 the export 
of brassware was to the tune of about 
Rs. 70 crores there, the same has now 
fallen to about Rs. 37 crores. The labou-
rers and exporters are very much distressed 
due to this decline in export of brass-
ware. 

We are taking a number of moasures 
to increase our export. But no design 
centre or any such other agency has been 
set up there to provide help to the brass-
ware industry and to make available raw 
materials to the artisans. The brassware 
industry of Moradabad has been very 
adversely affected due to high cost of raw 
materials. Our export of brassware items 
is dwindling in comparison to other COUD-
tries and the brassware industry in 
Taiwan, Korea and Pakistan is prospering. 
Moradabad is continuously lagging behind 
in the matter of export of brassware 
items. 

I would like to suggest that a team of 
artisans t experts and officials should be 
sent to Taiwan, Korea and Pakistan which 
may go into the factors due to which 
Taiwan, Korea and Pakistan have marched 
forward in the matt.er of export of brass-
ware items and find out the shortcomings 
due to which we are lagging behind. In 
this way we would be able to promote our 
industry and solve the problem of unem-
ployment there. Thus the country will 
also be able to earn more foreign exchange. 
The f-acility of draw-back and cash assis-
tance, which is provided to the exporters 
for increasing export, should also be 
extended to them so that tbey may be 
encouraged to increase the export from 
our country. The artisan should be supplied 
raw materials at reasonable rates. An 
office of M.M.T.C. is functionina in our 
area, but tbe small artisans are not letting 
any benefit from it. A brass Corporation 
could be set up in Uttar Pradesh, whidl 
may provide help to the small artiiaDJ. 
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They are not gettinl raw materials at 
reuol'lable ratel, as a result their work 
lufFors. 

If we go into the factors due to which 
the export of brass items, which was once 
on high side, is declining, we hope, we 
will be able to take such measures which 
will help in arresting the declining trend 
of export and removing unemployment. 
We will also be able to earn more foreign 
exchange. 

With these words I conclude. 

(English] 

DR. K.O. ADIYQDI (Calicut): Sir, 
I am extremely happy to support the 
demands. Regarding coffee, we are making 
a hell of noise in the Parliament even 
during the last session when the Spices 
Board Bill was introduced. It was discus-
sed at length. I think there is a lot of 
misunderstanding regarding the coffee 
growers in Kerala. Coffee is the mainstay 
of Kerala's economy. Coffee crop depends 
on climate. If the climatic conditions are 
favourable there will be heavy crop and if 
it fails the fate of the growers is at 
stake. 

Sir about 14 commodities have been 
taken away from the export duty but 
export duty on coffee is still there. The 
National Seeds Corporation when it send s 
seeds charges only IS per cent whereas in 
respect of coffee seeds coffee Board is 
charging more than 3S per cent. Recently 
when the coffee price was going up during 
December on 14th there was a deal by the 
Coffee Board-as if there was distress in 
the international market-and the price of 
coffee was reduced to such an extent that 
by exporting 4000 tonnes of coffee there 
was a loss of Rs. 1.7 crores to the exche-
quer as wen as the growers. When about 
ten Members of Pa rJiament represented 
the matter to the Commerce Minister it 
seemed it was nobodY's concern. We did 
not even get 'an acknowledgement from 
the Minister. Tbe newspapers throughout 
South India came out with the news that 
the growers are agitating and the growers' 
asso<:iation bas sent letters to the Home 
Minister for conducting a CBl inquiry 
rdprdin. Coft7oe Board', dealin.s. Such 

being the position we art unhappy to at .. 
that unless a definite. proper and scientific 
study of the gtowers' difficulties is made 
and proper action taken immedjately the 
entire coffee growers will convent their 
coffee plantations into rubber or some 
other crop. Suppose this Jona-term crop is 
converted into other crop, viz., annual 
crop, there will be heavy landslides in the 
entire area and ecological changes will be 
there. The entire area will get ruined. So 
this is a very serious problem which 
requires immediate attention of the 
Government. 

The first thing is about abolition of 
export duty and also fixing of minimum 
release price. It has taken about five 
years. The Coffee Board Officers are not 
prepared to assess the expenditure on 
coffee production every year. It is neces-
sary to have the prices fixed before the 
harvest. Unless it is done and some sort 
of advantage is given and the total amount 
is paid immediately no planter will be able 
to give the wages of the labourers or the 
other inputs will not be forthcoming. 
Priority is not given as in other cases for 
planters by the banks. 

Some sort of heJp by way of providing 
differential rate of interest or something 
like that has to be given. The other 
important thing is that When coffee seeds 
arc pooled the entire quantity is taken 
away from the growers' area to distant 
places for processing. I strongly feel that 
there should be some arrangement for 
processing the coffee seeds in the vicinity 
of growers area itself. Sir, so also, aU 
our cash crops are exported in bulk in 
gunny bags. What happens is that some 
of our products are rejected by the foreign 
buyers due to their being inferior in 
quality. Recently, our pepper was rejected 
by the foreign buyers due to poor quality. 
This has happened because the Quality 
Control system is a total failure during 
this ,year. Sufficient number of officers 
were not there to supervise the quality 
white packing and see that proper packing 
and Agmarking are done. Not only that. 
Apart from poor quality control system, 
proper .grading of the seeds were not done 
even though we have a Jot of agencies in 
tbe Bold. 
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Sir, this year we are flooded with funds 
in all sectors for development of export. 
In today's newspaper, you wiil find that an 
amount of Rs. 10 crores has been set apart 
under the beading 'Export Develop~ent 
Fund" by the Finance Ministry. In yester-
day's newspaper also, there was a news 
item about the Indo-Yugoslav Joint Coun-
cil meeting in which a decision has been 
taken to promote a two-way export of 
items under which India would export 
goods worth Rs. 200 crores. They have 
agreed that by 1990, they would double 
their import from India. 

Sir, we have been exporting tobacco, 
tea, coffee, finish cd leather goods, iron 
ore, manganese ore, tractor, diesel engines, 
auto-parts, chemical and pharn\accu tical 
products, etc. We have enough infrastruc .. 
ture for production of all these items and 
also increase the prodl:ctivity. But what 
is standing in the way of export? Only 
the agencies are standing in the way of 
export promotion. They are buiJdi ng up 
their empire qnd they are not giying the 
required service to the poor farmers and 
cultivators and small industrialists. 
Recently, we had a Conference where the 
medium and marginal coffee growers met 
and they placed their difficulties before 
the august body, the Chairman of the 
Coffee Board and all the Members from 
the p.e.R.I. They say that even for fixing 
the minimum release pric~, after a lapse of 
one year, they are not jn a position to do 
anything. The cultivators say that whene-
ver the Board or the Chairman is approa-
ched they get the reply that the matter is 
pendidg with the Government. Wherever 
you go, the burden is. thrust upon the 
Government and they keep quiet. 

Now, coming to the supply of coconut 
seedlings, even though it is not the concern 
of this Ministry, last year, about 20,000 
COCOTIut seedlings were collected and put 
into the nursery. Hardly 25% could survive 
out of these 20.000 seedlings. The rest. 
that is, 75% of the seedlings had become 
a waste or lIseless. But the important 
tbing is that they c.:narge Rs. 10 per 
coconut seedling and therefore the total 
less is greater. This is the result of the 
survey made by our officers. The infraa· 

tructure is getting deteriorated everyday 
but the net Achievement in this field i. 
very negligible. I request the hone Minister 
to see that the money spent, each rupee 
spent, towards . the production and 
productivity is properly spent and the real 
result achieved and we also succeed in 
achieving the desired results in exports 
which is the main support of the financial 
stability of the country. 

With these words, I support the 
Demands for Grants of Commerce 
Ministry. 

SHRI K. MOHANDAS (Mukunda .. 
puram) : Mr, Chairman, Sir, the Com .. 
merce Ministry is playing the most crucial 
role in the promotion of our trade with 
the foreign countries. The balance of 
trade position and the foreign exchange 
position in general reflects the efficiency 
with which this Ministry conducts its 
aff~irs. All hough a very experienced and 
efficient Minister is in charge of this 
Ministry, I feel that the Commerce Minis-
try has been found wanting in certain res. 
pects. 

The foreign exchange position is an 
example. During the year 1985, the ex-
port earnings have come down and there 
has been an increase of more than 25 per 
cent in import during the same period 
resulting in a steep decline in our foreign 
exchange reserve. This is a very alarming 
situation. No doubt, the Government 
realises the seriousness of the situation 
and it has taken some measures to increase 
the exports. At the same time, the Govern-
ment should try to regulate the imports, 
because any HberaHzation of imports will 
be taken undue advantage of by certain 
interested parties at the cost of the 
economy. 

The Ministry bas different commodity 
Boards under it and these Board are sup .. 
posed to look after the interest of the 
different spices which are primary foreian 
exchange earners. Sir, I come from 
Kerala which is called the land of spices. 
Almost 95 per cent of the major spices 
like cardamom, paper, cloves. cinnamon 
nnd nutmeg are grown in Kerala. In fact, 
the eCOQomy of tbe State Ireatly depend. 
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OIl theso apices. But, today the growers 
of thea. spices are in distress, a8 the prices 
have come down. The fall in the price of 
.cardamom i, particularJy disturbing. The 
price of cardamom which. was around 
Its. 250 per kg. about two years 8'go has 
come down to Rs. 100 or Ra. 125. On 
the one hand, the cost of cultivation is 
vcry high and on the other, the growers 
do not get a remunerative price. The 
Government of Ker,ala and the growers of 
cardamom have requested the Centre 'to 
fix a floor price for cardamom and to 
export it more and more to countries other' 
tban the. traditional buying countries. I do 
not know what exactly is being done by the 
Centre. As it iS J India's share in the 
world trade has come down substantially 
over the past three decades. This is so 
particularly in the case of cardamom. 
This only shows that the Ministry and its 
various organizations engaged in pushing 
up 'our export trade are not doing their 
work properly. Snme is the case with 
certain other spices l~ke cloves, cinnamon 
etc. I understand that the Government 
has imported cloves in order to meet the 
domestic requirements. This has natu-
rally resulted in a steep faIl in the price. 
Sir, the House should know that it takes 
years of hard work nurturing to prepare 
these plants. Many 'of these plaa;Jts may 
be damaged due to pests, or adver'f' .~~a­
ther etc. A farmer has to wait for~ to 
seven years before he gets any yield fr'om 
these plants. He may not have an~ other 
source of income and most of the growers 
are small and medium growers whose eco-
nomic condition is far from satisfactory. 
In such a situation if the prices fall, what 
will happen to these poor growers is any-
body's guess. 

The Government does not have a pro-
per pdcing policy in respect of the spices. 
This year's Budget speech mentioned that 
the Government was going to formulate 
a long term pricing policy for the agricul-
tural crops. This is welcome. But I 
want that the Government should form-
ulatc a lona term policy for spices al~o. 
The entire policy of production, marketmg 
procuremeDC and pricing of these' spices 
should be reviewed and immediate steps 
taken to save tbe ,rowers of spices in 
Kerala and thereby economy of the Sta te 
a8 well as of tbe, co-uutry. 

SHRI DINESH GOSWAMI (O~w~ila. 
til : Mr. Chairman Sir". as my time is 
very limited, I will dilate on, only ,one s~b. 
ject which is the concern 'of this' '~iniitFy 
and tbat is tea. ' Comina frQtn, the S,tate 
of Assam. I am vita1Jy concerned with 
this item because this commodity not onJy 
sustains the economy of Assam. but it 
has a tremendous sustainina effect' on, the 
total e~onomy of this co~nt~f also. This 
has been one of the traditional commodi-
ties which' has '~on't-ributed to a lar,e ex-
tent to the export earnings of our country. 
Even today, in spite Qf the fact that tbe 
other parts of the country have gone for 
cropping of tea the total crop area in 
Assam occupies SS per cent of the total 
crop area of the country. So far as tea 
production is concerned, we manufactured 
and exported to the extc=n t of 222 millioo 
KG of tea during 1985. But the fact :has 
been' lost sight of that there has been a 
deterioration and decline in the produc-
tion of tea and in, the total area of tea 
crop in Assam ~ince Independence. Accor-
ding to one of the calculations that I have 
before me, at the time of Independence, 
we had 1080 tea gardens in Assam and 
the total number of persons employed in 
the industry, Were more than 5 Jakhs. .In 
spite of the fact that one could hope 
that this industry would increase with the 
passing of time b~cause of different types 
of assistance given by the Government, 
in 1985 from 1080, the number of ,~ea 
gardens has come down to 753. There 
has been a decline of more than 300 ga~ .. 
dens and the total number of persons em-
ployed in the industry has also come down 
to about 3 5 lakhs from tbe oriJinal 5 
lakhs. 

Therefore, the Ministry of Commerce 
which is vitally concerned, with this indus-
try should take. a very deep look into the 
ailments of this tea industry. 

011e of the main complaints thai we 
have in Assam today is that the head ~nd 
registered offices of all tea industries an~. 
the important tea gardens are located at 
Calcutta. I can understand t~at ~t a ,,~ime 
when the communication system In Ass.rn 
was comparatively poor, when the infra:' 
structure Was not there and. when tbe 
e.xport facUitieS wore not, available, tbere 
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could have been some ground for these 
bead' and registered offices to' be 'in Cal-
cUtta'.·' . But tod.y, the communication 

',lYltem iIt Assam bas improved~ the infras-
, ttucture is 'there and export facilities are 
equally available. We . have got the tea 
auction centre and an inland container 
~e'pot has been started recently near 
6uwahati. . I do not ~nd a ny reason 

, •• to i; why the bead and registered offices 
Ihould . not be shifted. Because of the 
'existence of the. head and registered offices 
in Calcutta, tJ1e State of Assam has lost 
ttl share of income tax and other earnings 
to which the State would otherwise have 
been entitled. 

Now, I come to tbe auction market 
itselr: After a lot of agitation and prolan .. 
lett Idemands, the auction market was star-
ted at Ouwabati. But unfortunately, the 
fact remains that the auction market has 
Dot been fUDctioning in the desired man-
ner. The, stranglehold of Calcutta auction 
m,rket is stUI there. The. Commerce 
Minister should take note of the fact that 
in order to avoid proper discharge of func-
tioning by the Guwabati auction market, 
Jow grade tea is put in the Guwahati 
auction market as high grade tea and 
higher prices are demanded. When higher 
prices are not available, thjs tea is sent to 
the Calcutta auction market. Sometimes;' 
low arade tea is mixed up with high 
grade tea with the result that when this 
tea goes by export to other countries, the 
reputation of our country suffers. And 
once the reputation is lost in the export 
market, it is very difficult to regain it back. 
This is one aspect, which I ho pe Shrl 
Shiv Shanker will p~rticularly take note of. 

The second aspect a-bout which I am 
cooccrned as .8 domestic consumer of tea 
is that the auctioneers' figures indicate 
that there has been a reduction of Rs. 6.05 
Acr 1(.8. in terms of prices dvailable bet .. 
w~cn 1984 and 1985. Tl1ere has been a 
r~4"ction is price, but that is not reflec-
t~ ~$l the dOlll~tic mark~t. The domes-, 
tic. JQ.rket tea price of ~s. 3' or Rs. 40' 
c.o~tinpe.s eveD in ,spite of decline in the 
auqtiQn price. I would like It'-e Commerce 
Mj.Qister to take up the matter with the 
co~c~rned ~iqiatrie$. ae also d .. Ja witb 

,Supplies. There should be a reluioDlhip 
between tbe export market price. i.e. ,the 
price· tbat the export market can commaDd, 
and also the domestic market price. After 
all, if the international prices of tea come. 
down, tbey shouJd be reflected in tho 
domostlc market. The domestic consumer 
should not be fleeced. So, I requost the 
Minister concerned to look to these as-
pects and use his influence to see that the 
Head and tbe Registered Offices are Iblf-
ted from Calcutta to Oauhati. It fact, 
the Government of A4isam has taken a 
very particular note of this point~ 

Reforences have been made to tbe Tea 
Board by the previous speakers. In fact, 
the provious speaker from the AIADMK 
had made a reference to it. The Tea 
Board office is situated in Calcutta. Moat 
of the tea aardens are situated either in 
Assam or in the Dooars the Board's office 
should be situated at Guwahati.· For a 
very small matter. the producer bas to 
come to CalcuUa. The policy or the 
Government has been always to establish 
the Board's office in the prima place of 
manufacture of that commodity; e.g. we 

. have. the Rubber Board's office in Bengal 
reo the Coffee BOard's office in Kottayam. 
Why should not the tea Board's office be 
located in As~am 7 Then the tea lardens 
of Dooars will be benefited, because from 
Dooars to Gauhati it is only one night's 
journey. 

The post of the Chairman of the tea 
Board has not been filled up. It has been 
a loog standing demand from the people 
of Assam that the Chairman of Tea Board 
should be one Who is associated with the 
tea industry, and that he sho'uld come 
from that area which gives SS% of tea 
production in this country. I am happy 
tbat the Chairman'S post has not, been 
filled up_ I request Mr. Shiv Shanker 
to sec that the post of Chairman is filled 
up by a person from Assam who is know-
ledgeable about the. tea industry. After 
all, these are small nlatters. These may 
be small matt~s in the totality of the con-
text of the Government of India; but 
the.e are matters which irritate the public 
mind, and the minds of youth.' So, I 
wIll urge upon you; now that this post is 
vacant, kindly fill it up with a person' who 
has knowledse of· tbe tea industry itacJt. 
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I can even point out that in 1981, a Small 
Producers' Commi·ttee was appointed 
under the cbairman$bip of Mr. Jayanta 
SaDya). . Not a single member from Assam 
wH'taken in tbat committee, in spite of 
tbe fact tba't the lar8e&t number of small 
t., .. gardens or small producers are there 
In Assam. One cannot justify these facts. 
These facts create a sense of alienatioll 
in the minds of the people. So, I will 
urle upon you to see that this discrimi-
nation, which we feel is a discrimination~ 
is eradicated. 

So far as tea is concerned, in spite of 
the fact that it is one of the most impor~ 

tant export-oriented products, it has been 
discriminated against in some respects, 
compared to other commodities. I shall 
make points on this aspect. Some of these 
relate to Ministry, but I wiH request the 
Commerce Minister to take it up with the 
Fioance Ministry. For example, the 
development alJowance has been given 
to the extent of Rs. 40,000 per hectare at 
Darjeeling, and Rs. 35,000 per hectare in 
the plains. But I have come to know, 
that the present cost of production of 
Darjeellng ~ea is Rs. 80,000 per hectare, 
and in the plains it comes to Rs. 75,000. 
Represobtations have been made by the 
tea producers that 50% of actual cost 
should be given as developmental aJlo-
wance, subject to scrutiny by the Govern-
ment of India. I beli~ve that this is a 

. very genuine demand, which tbe Com-. 
merce Ministry should take note of. The 
Commerce Minister should also take note 
tbat sofar as depreciation allowance for 
enerlY saving devices are concerned, tca 
is riot' inclded in the Schedule. Other 
industries aro included; but no energy 
saving device which are employed by the 
tea industry are entitled to depreciation 
allowance, because it is not there in the 
Scbedule. 

The tea manufacturers have also sent 
representatioDI to tbe Finan.ce Mjnistry, 
and must bave sent also to you, that 
tbere are ,a number of areas in the uncon-
ventional energy generation system where 
there hi eDouah scope for energy saving 
devices. I do not find any rationale as-to 
wh, tea is excluded from the depreciation 
aUowaace, when the policy of the Govem-
me •. ,;oI.lIWlia ,iI·to eaC08r. aU .aerIY-

saving devices. I hope Mr. Shiv Shaftet' 
will take note of this. 

Now one very serious compJaint that 
has been' made to me is 'that so far: as ' tb-e 
United Bank of India is concerned, wlric'fl ' 
is a lead bank" as regards tea finance, 
though , prior I to 1985, finance was given 
without much hindrance; after 1985, th~ 
small producers and the manufacturers of 
tea are finding it extremely difficult to I~t I 

tea financed from U.B.I. Normally spea- " 
king, if a tea garden is to function' effec-
tively, then the ptocedure part of the tea 
finance should be completed by Novetri-
ber-October and the finance Is to be relea-
sed by January. But, this lime, the :finan-
ce has not been releaesed tUI date and ad 
hoc provision in some cases has beeD' 
made; and that is one point to which J 
request the Commerce Minister to look-
into 

There should be, in my opinion, a tea 
department of the United Bank of India, 
even In Assam so that small manufacturers 
should not come to Calcutta for even 
solution of their small Problems. I hope 
that, while replying to the debate, the hoo.· 
Minister will take note of the points atitt' 
answer some of the points which I haVe!» 
raised in my speech. 

[ Translation] 

SHRI SHANTI DHARIW AL (ICota): ". 
Mr. Chairman, Sir, I rise to suppott tbe 
Demands for Grants of the Ministry of 
Commerce. 

It is a matter of concern th~t last 
year the trade deficit in import and export 
was of the order of Rs. 5,400 crores. It 
was due to the increase in the import of 
paper-pulp, waste paper, fertilizer.,. 
sulphur, edible oils, organic and In-organic 
chemcials. There is need to increase tbeir 
productiod in the country itself so al to 
reduce the import of these items. 

, There is need to boost the export of' 
the country tremendously. All thOle' 
Scbemes, which are aimed at reducial' 
import and iQcreasin, export, will have to 
be impJomented viaourous)y so that we' 
may, be able to increase' ,our export and· 
reduce import. a\ . r review' of all thllt 
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schemes should be undertaken to see 
whetlter these are being impl~mpnted 
fuliy and wbether those people ar;c setting 
its .heoc;fita for whom these are meant. 

.' Similarly; the cash compensatory 
scheme ·should be fDrmulated afresh and 
implemented. The rates for items of cotton 
garments should be_refixed. The exporters 
have (0 face a DUm"Q' of difflculties due 

~ ,. 
to cumbersome pro~c;dures •. Their claim 
for drawback is not settled speedily. It 
should be simpl4fied so tl¥lt they may get 
their ~ue8 without any difficulty. They' 
ha ve to make' 1ouods of the offices a. 
nuqtber of times in connection with their 
cases and thus. they get frustrated to the 
extent that they i.tart' thinking of with-
drawing their plans formulated for further 
export. 

The Marketing Deve)opment Assistance 
Scheme should be implemented vigourously 
and the Gover~ment should do something 
in \ reaard to tbe facilities which ar, > at 
present not being provided to make our 
export competitive and to sustain it on 
sound footing. If these facilities are not 
made available to the exporters for whom 
they are meant, their enthusiasm for 
boosting export fades a way. ' 

The allocation of wagons to facilitate 
export is very essential. The Railw~ys 
CJaim that they make wagons avaiJable 
to the expol1ers OD priority basis. But in 
practice it does Dot happen. One may get 
wagon by manipulation but, however, 
these are not made available on rental 
basis for export purposes. The Commerce 
Ministry should take up the matter with 
the Railway Ministry . so as to remove 
the difficulties of exporters. 

provide them are not made a vaiJable to 
them in time. As a result, the agricultu ... 
rists ate compelled to sell their goods in 
the local market instead of exporting 
them. If facilities are made available' and 
proper guidance is provided to them, tbero 
could be much scope for export and we 
can earn more .foreign exchanae. 

Similarly the Trade Development 
Authority organises fairs and exhibitions 
in foreign countries, but holding of few 
fairs is not· sufficient. It is an age of 
competition, hence more and more such 
fairs and exhibitions should be ofsanised. 
The Government of India should encou-
rage the exporters by extending facilities 
to them to participate in these fairs 
abro~d. I 'would particularly like to draw 
the attention towards the handicrafts of 
Rajasthan. A number of items are made 
in craft, handlom and handicraft sectors. 
A large number of persons are engaged in 
this business and" they produce quality. 
goods. But due to the policies of the 
Government they do not get any encoura-
gement and are not able to export their 
goods. In this connection I would parti-
cularly like to draw attention towards 
jewellery and handloom. As I represent 
Kota constituency, I would mention the 
problem faced by the Kota saree industry. 
Many a times the manufacturers of Kota 
sarees applied for export licence, but 'it 
was not gran ted to them. They are not 
given any encouragement in any form. 
Whenever foreign visitors come to our 
country, they prefer to buy Kota saree 
first. A representation has also been 
submitted the hone Minister in this regard. 
I would, therefore, request the hone 
Minister that the matter should be reviewed 
and more and more persons should be 
encouraged. 

An Authority for the export of agri· SHRI GIRDaARI LAL VY AS (Bhil. 
cultural prodace is already in existence. wara): Mr. Chairman, Sir. l rise to 
But the facilities to be provided1 . by' the support the Demands for Grants of the 
Authority are not available to the agri. Mihistty of Commerce. I would like to 
culturists Which the Government wants to draw the kind attention of our bon. 
provide them to . export their produce Minister that Bihar t Andhra Pradesh and 
through it. Itt tbis respect complaints are, . ': I\ajasihan arc the three states in India 
received from every quarter. ,Shri Ram' ~hich produce mica. In Rajasthan, 
.SiDgh Yadav, who ,represenu Alwa'r in Governmont alency MIDCO purchases 
Rajasthan. was sayin. just: n-dw that the very less quantity' of mica. I have been 
facilities Which th~ Goverll'ment WaDts . ,to' · cOJltibaouaJy drawia. your atteDtioa , . 
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towards it for the last two or three years 
tbat Rajasthan is being neglected in this 
matter. 

. THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : A t that time 
I was not in this Ministry. 

SHRI GIRDHARI .LAL VYAS: If, 
you were not there, somebody else was 
there, but I have been drawing 'attention 
continuously. Non-procurement of mica 
has caused severe blow to trade in Rajas-
than and you can judge it :from the fact 
that earlier ten thousand people were 
engaged in this industry, whereas their 
number has now gone down to 1000 to 
1200. As, a result, it has aggravated the 
unemployment problem. Besides it, the 
economic condition of the people, which 
was expected to be improved due to 
production of this mineral, has also 
suffered a serious setback. Last year, on 
the direction of your Ministry, MIDCO 
had procured mica worth about Rs. 80 
lakhs. You know that poor people work 
in these mines and the big capitalists are 
not engaged in this trade there. Big 
capitalists are engaged in this trade in 
Bjhar and they have their monopoly 
there. If M lOCO does not procure mica, 
these people are forced to selJ i~ to big 
businessmen at throwaway rates. There-
fore I would like to draw your attention 
towards it and request you to lnake a 
definite arrangement through MIDCO for 
the procurement of entire mica, so that 
even the small traders may get fair price 
of ' it and their economic condition may be 
improved. I hope that you wiJl definitely 
make some suitable arrangement so that 
maximum quantity of this mineral could 
be procured and ecollomic condition of tbe 
people may be improved. The closed 
mines should be re-opened so that unem-
p)~yed people - may get employment. I 
h<lpe you will do it a-nd permanent 
arrangement will be made. A Mica Paper 
'M ill should be set up at BhHwara in Rajas-
than where mica is available. In Bihar ari~ 
Andhra Pradesh such mills have already 
been set up, but the case of Rajasthan was 
rejected previously and it has again been 
revjved at our continuous pleading for the 
last two or three years. If this mill is set 
up there, the waste of hundreds of ye~rl 
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could be utilised and the mines closed 
due to lack of financial resources and 
slugglish market could again be started 
which will solve the unemployment 
problem also. With the establishment of 
this paper miU, new persons would let 
employmen t. The foreign exchanae will 
also ,be carned thereby. ' It is 'the policy of 
our Governlncnt to render more assistance 
for those items which help earn foreign 
exchange. But it is amazing that this 
matter is lying pending at the Centre for 
last two or three years for clearance and 
nothing has been decided as yet. It wHJ 
help to earn more foreign exchange and 
will also benefit the people. 

I would also like to submit that explo-
sive for mining work should be easily 
available. Although it relates to the 
Department of Industry, but this trade 
relates to your department. Mica Trade 
relates to your department. This trade 
cou1d be developed only when the people 
are not. forced to purchase explosives from 
the black market. I would request the hon. 
Minister to ensure regular supply of 
explosives in consultation with Industry 
Ministry and make some proper arrange-
ment. 

I would also like to draw your attcm-
tion towards Cotton. Previously jts rate 
was fixed at Rs. 410 per quintal and later 
on it was revised to Rs. 425 per quintal. 
But today nobody is ready to purchase it 
in the market even at the rate of Rs. 350 
per quinta). Your Cotton Trade Corpora-
tion is no more active in· the market .ad 
it is not purchasing cotton at"'1. This fall 
in the prices of Cotton, has adversely 
affected the farmers. I would like to 
request that cotton may be purcbased on 
support prices so that farmers may not 
suffer any loss. 

I would like to say a few words about 
textiles also. Thougb Textiles ministry is 
separate one, bu t I think that it is also 
related to your department. Every year I 
·speak about tbe post of Textiles Commis. 
sioner, but it seems that you arc· .oot loin~ 
to fiJI it. Today a large number of textHe 
industries have fallen sick aDd. T~x,tUe 
Commissioner has· dooe,·notbi.o, lor t"""' 
because. except making rocom~~'~1M 
for 'loans, he does DotbiDI. The ~. 
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of' the companies of malting industry sick 
by cODverting Government money into 
allcts, is Dot being checked by this 
orpaisation of tk~ Government. 

SHRI P. SHIV SHANKER : All your 
subrad sion regarding this is related to 
TOltiles ministry. ;.i, 

SHRI GIRDHARI LAL VY AS : 
TextiJes dopartmeDt aJso relates 10 the 
Coml)'leree, therefore proper arranaement 
should be made and it should be the duty 
of the Textiles Commissioner that any 
sick industry ..... . 

14.88.8. 

SHRI' P. SHIV SHANKER: When it 
is not related to this Ministry, then why' 
are you speaking on this? It would be 
better' if you speak about it, when the 
demands of Textiles Ministry are discus .. 
sed. 

SHItI GIIlDHARI LAL VY AS : 
PreyicQiSly Textiles Commissioner was 
attached to your ministry and thero was 
only one Textiles Commissioner. 

SHRI P. SHIV SHANKER: But now 
the position was cbanged .. 

SHill GIRDHARI LAL VY AS: All 
riaht, I leave it now. ODe more thing I 
would like to say 'about fertilizer, zinc and 
oil leeds. Every year we spend thousands 
of aore rupees on the import of these 
throe items, whereas raw material is avail-
able in abundance in our own country. 
We cannot only meet our own require-
ments, but can also export them to the 
fore ian countries and can earn foreign 
exchange. Due attention is not being paid 
towards this tblng. I want that Minister 
should please pay his attention towards 
fertilizers, because thousand of crores, 
rupees' in foreian exchange, are to be 
spent -00 its import from abroad. Rajasthan 

" has rich' deposits of rock phosphate and 
Pyrit~. and therefore, Fertilizer plant 

, ).aed on it should be set up there 80 that 
~rtiJizer . may be produced in our own 
:0 UGtri'. and foreilD excbaoao could be 
.ved~·~ . 

There are huge deposits of Pyrites iD· 
Sikar region of Rajasthan. If a super 
phosphate pI ilnt is set up there, the present 
sbortage of fc:rtilizer can be removed to a 
great extent. What I mean to say is that 
when raw material is available 'in the 
country. why should we not tate advan-
tage of it. You rna, make the plea that 
due to, non-availabiJ.ity of funds, Govern-

\ ment is not in a position to' set up any 
plant. But every' year we are spending 
crores of rupees on tbe import of fertili-
zers and if we made use of that money to 
set up our own infrastructure, the 
problem will be solved in one year only. 
Because what we spend as foreign 
exchange, we can make our own infra-
structure with that amount easily. It is 
very essential to develop such infrastruc-
ture. 

Similarly, Lead and Zinc are also 
available in Rajasthan in abundance, 
whereas we import it and spend a lot· of 
foreign exchange. You might have heard 
about Rampur Agucha where rich depo-sits 
of Lead and Zinc have been found. Work 
regarding them should have boen started 
during Sixth Five Year Plan, but It has 
not been started till date. Such largo 
deposits, which we have, are not available 
in any other country of the AsIa. USA is 
the only country which has more deposits 
than our country. But so far neither steps 
have b~en taken for digging the mines nor 
for establishing the super zinc smeltina 
plants. Every year, We spend foreign 
exchange worth 300 crore rupees in impor-
ting zinc and Lead whereas it requires 
only Rs. 300 crores for setting up the 
plant for this purpose. We can meet our 
requirements with 'this plant, but' I fail to 
understand as to bow our policies are 
formulated. Whatever wt plead is not 
heeded. On the one hand, we say·that we 
have relional imbalance and some areas 
are backward, on the other hand you do 
not provide job opportunities and do not 
establish factories there in order, to utilise 
the raw materials available there and to 
develop the backward areas. You just 
give one .excuse of shortage of funds for 
estabJishina new factories. 

I don't know a. to how'lonl this short-
age of funds would continue and 'wben \Ve 
sball be ... lf.auftld'CDt, whereu It hu ~ beel 
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,our policy that we sho.uld be self sufficient 
ia every sphere. But how can you be self 
,Iufticient when, you do "not pay any 
.ttcDtion to this. It therefore request the 
ho,o. Minister to make some proper 
,arraOlement in this .l'eprd. I know that 
'you are vigilant and alert' 'and you are also 
aware of all these things. You must take 
lome steps which might benefit our country 
and strengthen our Balance of payment 
position. With thes~ words [ fully support 

. the demands of the Commerce Ministry. 

SHR~ ABDUL RASHID KABULI 
(Srinaaar): Mr. Chairman, Sir, I would 
like to commend the efforts of our Govern-
ment, which have made possible the for-
mation of the SAARC consisting of seven 
countries, in which for the every first 
time we are loing to have our trade-links 
with neighbouring ,countries. At present 
these trade links are in bad shape, but I 
think in near future, these are going to 
take a very good sbape. Actually it has 
come to us as a great challenge, because 
European countries had already constituted 
a market for their trade, thus they neglec-
ted Asian countries and specially India. 

I think that this is a very good and 
timely step that we have devised a new 
way out against European Common Market 
and I think that it will also give a boost 
to our trade with Pakistan and Bangla-
desh. We can have trade with these 
countries in many spheres such as, tech-
no)ogy, trade and cammorce, fertilizers. 
and Medical Equipments. These are the 
fields of trade, which may provide benefit 
to Pakistan India and Bangladesh. In 
this way, t we can earn more foreign 
exchange, which can be used for oth~r 
constructive works in the country. AddI-
tional foreign exchange could also be 
invested for the betterment of. our people 
a1)d for progress and development of our 
q6untry. " 

Sir in this context I 'would like to 
lubmi; that I have already raised, this, 
matter in the Parliament. If the routes 
which were beioa used for trade purposes 
before 1947. are opened, then ou.r border 
States Jammu ~nd Kashmir, GUJarat and 
Rajasthan are goins to devine benefit by 
it Government is again going to open a 
r~ute iD Gujarat. There is already a 

route at Basha. Tile new f()ute will prove 
fruitful. In this context, I would like to 
say that negotiations should be' h~d With 
Pakistan to open the Rawalpindi Road 
and if they agree to open Sialk:ot railw.ay 
line which connects 1ammu, then it· will 
not only help in increasina trade with 
Pakistan, but also'the hiJly areas . which 
are geographically out of reech, may allo 
IDe linked with the help of roads, thua it 
will also help in the upliftment of those 
people, who live in these areas. Therefore.. 
I shall request you to open the Rawaf'piadi 
Road which connects Srinagar and Which· 
Was the trade route before 1941. It ;is in 
very good condition upto Uri, which is 
being used by us, but beyond Uri, ·that 
road lies in Pakistan. It will give a boost 
to trade with Pakistan through tbe Stat. 
of Jammu and Kash~ir. In the light of 
SAA Re, Sialkot railway line should be 
connected to Jammu, which wiU also 
result in good trade links. 

I would like to submit to the han. 
Commerce Minister that there' should be 
exchange of Newspapers, Magazines and 
books. For the last thousand years or 'so 
we, the three countries namely India, 
Pakistan and Bangladesh had common 
history, which tied us jointly. But after 
1947, this )ink was broken, but even then 
our languages, cultures and a lot of othe~ 
thing are not common. It is my opinion 
that if We start exchanging Newspape~ 
and Magazines between us and als!' ; 
exchange other modes of culture, then we; ,,' 
will be able to solve a Jot of problems and"" 
the gap· between us will vanish. Our 
suspicion, doubts towards each other will 
als,o vanish if we start exchanging books. 

I would like to submit to the hon. 
Minister that we have enlightened writers., 
artists and JOQrnalists in India. They are 
also in the Pakistan, such as Faiz Ahmed 
Faiz, who was a great poet and was loved 
by one and all. AlJama Iqbal, who wrote 
ceSare Jahan Se Achcha Hlndost~n 
Hamara" is equafJy known and loved In 
both the countries. In the same way there 
are a lot of other poets of other laDluales 
like Punjab;, Urdu, Sindhi, Baluchi an4 
Pashta. Rabindranath Tagore is loved ~. 
much in Bangladesh as Nazr'll {slam in 
India. 
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I wish that. we should open these 
routes 8S well as our minds. The Commerce 
Minister should lay more stress' on it. . He 
should have talks with Pakistan in the 

t" matter of exchanginl books. The news-
papers and magazine should' be circulated 
with out my hinderance and writers, Philo-
sophers and Journalists of both the coun-

. tries should be allowed to visit each 
other's country freely. 

Now I would like to speak about 
, Jammu and Kashmir. We have a large 

scale trad~ of Handicrafts. These Handi-
crafts are not only a source of income for 
the people of Jammu and Kashmir, but 
also a source of earning crores of rupees 
as foreign exchange for the coun try. It is 
a pity that the middlemen exploit the 
poor artisans engaged in handicrafts work. 
Here, in Delhi some people have formed 
big companies and big business houses on 
the basis of these handicrafts and artisans. 
They arc getting lion's share of profits" 
whereas our artisans are getting meagre 
amount. Even, some big trading companies 
are snatching a big chunk of profits earned 
as a result of hard work of artisans. 

Commerce Minister should do some .. 
thing in order to save the handicrafts, 
carpet weaving, Paper mache, wood carving 
which have a world wide reputation and 
also a big source of earning foreign 
exchange to -the country. Mr. Deputy 
ipeaker, Sir, I would like to teJl Govern-
lInent that the artisans and craftsmen are 
a,eing ruiped, th;ir hard work is being 
wasted. They are not getting as much for 
their hard work as they deserve. This is a 
great" challcnse before you. You have to 
solve it. 

I would like to submit that the carpet 
weavers of Kashmir ar~ not in anyway 
Inferior to the carpet wcavvs of Pakistan, Iran and of any other country of the 
world, but they must be g;veo some incen-
tlves for'it. "The buteaucr'acy of Central 

Government offices, the monopoly and tho 
Red-tapeism are creating hurdles in their 
way. The peopl,e of that area are not 
deriving any benefit from it. The locally 
ettablished companies, which are in the 
private sector, exploit poor artisans very 
much and as a result, Iakhs of people 
engaged in the carpet industry are suffe-
ring and development of Kashmir is not 
taking place. 

Our country can increase its fore ian 
exchange reserves through th~ export of 
carpets. Hence, the carpet industry has 
to be developed. To properly develop this 
industry it is essential that the Central 
Government should pay due attention to 
the condition of the craftsmen, and it 
shOUld see to it that they are not exploited. 
It should also provide adequate incentives 
and provide help to the co-operative 
societies of these artisans. 

In this context, I would like to submit 
that there i$ a large scale demand from 
the foreign market in this field, but only 
the private sector is reaping the benefits 
out of it. The Government should formu .. 
late a policy in this regard. The state 
Goveniments should be directed that only 
the products of the cooperatives of arti-
sans, should he selected for export. The 
sale of such goods within the country and 
their export should be channelised by the 
Government. This would lead not on Iy to 
the earning of more foreign exchange but 
also help in improving the condition of 
the artisans. 

I regret to say that our banks, since, 
the time of their nationalization, have not 
provided necessary assistance to the crafts-
men. We have endeavoured to alleviate 
the miserable condition of the poor arti-
sans, but we have not been successful in 
our effort~. I. had been making great 
efforts in the State Legisla ture for the last 
eleven years, in this direction. Some co-
operative societies of these workers have 
been formed. These societies proved to be 
vC.ry successful. But the Government and 
the banks did not provide the necessary 
assistance. There is a lot of corruption in 
the (unctioning of th'e banks today, and 
they rencier help only to those who are 
able to bride the bank employees, The' 
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rich industrialists and middJemen are abJe 
to aet their work done by giviDg money 
under the table. 

SHRI P. NAMGYAL (Ladakh): Do 
thole persons who borrow loan from the 
banks repay it? Do you have any infor-
mation reaarding this matter? 

SHRI ABDUL RASHID KABULI: I 
would like to assuro tbe hon. Commerce 
Minister that the M.Ps from Jammu and 
Kashmir would cooperate fully with any 
work undertaken by him for the upJiftment 
or thcse craftsmen. 

In my opinion, it is evident from Mr. 
Namgya)'s comment that he is not aware 
of the difficulties that our artisans face due 
to these Banks. He belongs to Ladakh 
region, where there is no such problem. 
Our artisans are honest and they surely 
repay the loan. So I would strongly con-
demn whatever Mr. Namgyal has said in 
this connection. 

·SHRI R. JEEVARATHINAM 
(Arakkonam) : Hon. Mr. Deputy Speaker, 
Sir, in support of the Demands for Grants 
of the Ministry of Commerce for the year 
1986-81, I wish to make a few sugges .. 
tions. 

During April·September, 1985 the 
imports had gone up by 24.5~~ as com-
pared to the corresponding period in 
1984·85. Consequently, we had to incur an 
additional sum of Rs. 4124 crores in 
foreian exchange in the imports of goods. 
We cannot afford to neglect the fact that 
the exports during this period have also 
dwindled. I would like to illustrate how 
the exports have declined graduaUy during 
the past severa) years. 

Ten years before we used to export 2 
Jakh tonnes of HPS groundnut annually 
and the foreign exchange earning was of 
the order of Rs. 100 crores. In 1984·85 the 
export of HPS Iroundnut declined to 23?OO 
tonnes and the foreign exchange earnlDg 
came down to RI. 20 crores. In the first 

six months of 1985 .. 86 the e~port of BPS 
aroundnut was only 10,000 tonnes accor-
ding to the information furnished in tho 
Annual Report of the Commerce Ministry, 
I suggest that the Government should 
anaylse the causes for this steep downfall 
in the export of HPS groundnut and take 
remedial steps for augmenting the export of 
HPS groundnut. 

In 1985·86 we could utilise barely 46% 
of the EEe quota of garments against 
nearly 74% in the preceding year. If this 
trend continues, I am afraid that this 
will lead to a further reduction in India's 
quota under the Multi-Fibre Agreement. 
It is really unfortunate that the U.S.S.R. 
which is our major market, is lookinl 
elsewhere for meeting the cloth require-
ments. That is primarily due to our inabi-
lity to keep up the stipulated quality and 
also to the specified schedule of delivery. 
On the other hand, China, Pakistan, 
Indonesia and Thaj]and have increased 
substantially their cloth export. India, 
which was in the forefron t of cloth exports, 
has receded to the background. The 
Ministry must look into the reasons for 
this sharp fall in garment exports and take 
adequate steps for increasing the cloth 
exports. 

We are earning annually a sum of Rs. 
400 crores in foreign exchange by the 
export of marine products. This cannot be 
called as any Significant achievement 
because small countrks like Japan and 
Taiwan are exporting annually marine 
products worth Rs. 40,000 crores. While 
we have 56 power-driven fishing vessels. 
Japan bas 3900 power-driven fishing vessel. 
and Taiwan has 5200 power-driven fishing 
vessels. During the Seventh Five Year 
Plan wc arc planning to ~xport more 
marine products by planning to import 
500 power·driven fishing vessels. This is 
not enough. I demand that at least 2000 
power"driven fishing vessels s~ould be 
.imported during the Seventh Five Yo~r 
Piau. Thcn only we will be able to ex~lolt 
fuUy the marine wealth available WIthin 
the territorial jurisdiction of our seas. 

.Tb, speecb W'" or,inaUy delivered in Tamil~ 
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There is great international demand 
for the delicious fish varieties avaiJable in 
our shores. We must take vigorous steps 
to increase the export of marine pro .. 
ducts .• 

The best illustration for the decline in 
the export of bandloom products is the 
stagnating handloom cloth varieties in 
Tamil Nadu. Next to Agriculture, hand .. 
loom industry generates the largest employ-
ment opportunities. Today the hand loom 
industry is on the verge of extinction. 
The handloom Weavers are struggling bet-
ween starvation and survival. Unfortuna-
tely the Handloom and Handicraft Export 
Corporation is not under the charge of 
the Ministry of Commerce. You know 
Sir, that HHEC is a subsidiary of STC 
which is under the charge of Commerce 
Ministry. I do not know the reasons for 
this kind of anomaly. I suggest that HHEC 
should also be brought under the charge 
of the Comn1erce Ministry so that neces .. 
sary efforts can be made for the export of 
handloom products. We cannot afford to 
neglect the export of handloom garments, 
because that will mean the death knell of 
lakhs of handloom weavers alJ over the 
country. 

During the first six months of 1985-86, 
we have earned Rs. 260 crores in foreign 
exchange by the export of leather and 
leather products. We are not able to better 
returns for unfinished leather and semi .. 
finished leather export. If we endeavour 
to export finished leather and leather 
products, we will be able to increase our 
foreign exchange earnings substantially. 
The Centre has decided to set up a Foot-
wear Design and Development Centre. 
In the export of leather and leath.er 
products, North Arcot district in Tamil 
Nadu plays a major role. I demand that 
this Footwear Design and Development 
Institute should be set up in Arcot in 
North Arcot District. 

Here I wou Id refer to another impor-
tant issue also. We are earning several 
hundreds of crores of rupees in foreign 
exchange by the export of gold jewellery. 
It is a traditional art in Tamil Nadu and 

the gold jewellery manufactured in Tamil 
Nadu has earnod encomium all over tho 
world. Here also the North Areot district 
in Tamil Nadu occupies a prominent place. 
The handiwork displayed in the gold 
jeweJlery mauufactured in North Areot 
district can be seen in almost all major 
towns of India. I take this opportunity to 
suggest that a Jewel1ery Design and 
Development Centre should be set up in 
Vellore in North Areot District. This will 
give a fillip to the jewellery export. Simi-
larly, a decision was taken to set up a 
Garments Fashion Institute at Madras. I 
do not know the reasons for the delay in 
the setting up of this Institute at Madras. 
I demend that earJy steps should be taken 
to set up this Garments Fashion Institute 
at Madras so that we arc able to improve 
our export performance in handloom pro-
ducts. 

While we should take all the neces-
sary steps to improve our export perfor-
mance, particularly when our share in 
world export is just 0.5%, we should also 
try to curb unnecessary imports. For 
example, I would refer to the import of 
synthetic rubber. The tyre companies are 
not consuming all the synthetic rubber 
indigenously products. A t the same time, 
the synthetic rubber (SBR) is being 
imported under OGL. The tyre companies 
import SBR at a comparatively cheaper 
price. But they do not bring down the 
price of tyres ; on the other hand they 
are increlsing the tyre prices very frequen-
tty. The tyre prices in foreign countries 
have s)umped and we could as welJ import 
tyres directly so that the prices of tyre 
can be brought down in the country. 
Though we have the Anti.Dumping law, 
yet products like SBR are being dumped 
into oul' country. We are frittering away 
our valuable foreign exchange in such 
frivolous imports. I demand that there 
should be a statutory ban on the import 
of SBR. Similarly, the import of luxury 
items VCR, VCP etc. should also be 
banned forthwith. Unless We take co-
ordinated steps to reduce imports and to 
augment exports. we will be facing adverse 
balance of trade, affecting the total 
economy of the country. Our hon. Minister 
of Commerce, Shri P. Siva Sanker is a 
talented and capable Minieter witb pra8-
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matie approach to national p,roblems. I 
am sure tbat be will at least try to imple-
ment one or two suggestions which I have 
made in my speech in Tamil. At least a 
portion of foreign exchange earnings from 
the products of Tamilnadu shoud be spent 
in Tamil Nadu for the welfare of workers 
engaged in the production of such goods 
for export. With these words I conclude 
my speech. 

*SHRI C.K. KUPPUSWAMY (Coirn" 
batore): Hon. Mr. Deputy Speaker, Sir, 
on the Demands for Grants of the Ministry 
of Commerce for 1986·87. I would like to 
say a few words. 

Sir, the Ministry has conceded that 
there is decline in our exports. The 
reasons for this dl'cline are recession in 
major economies of the world, the protec .. 
tionist measures adopted by some coun-
tries and the creation of modern and 
sophisticated productive capacity in many 
countries resulting in improvement in 
quality and in quantum, enabling them to 
keep up the schedule of delivery. We win 
not be able to set right the first two 
reasons, but we should not hesitate to 
take steps on the third reason. Then only 
we will be able to stabilise our exports 
and then increase au r exports. 

We are exporting tea, jute and tobacco. 
The quantum of their export h~s ~lso 
gone up. But the unit value. r.eahsatlOn 
bas declined in these commodlues. The 
main cause is deteriorating quality of these 
products. If we improve the quality a~d 
also keep up the delivery schedule. we wIll 
be able to increase our export earnmgs. 

The State Trading Corporation has 
branches in foreign countries, which were 
helping Indian exporters. Now, for reasons 
unknown, the STC has advised these 
Branches not to help the Indian exporters. 
Another important issue is also to be 
brouabt to your notice. Last year the STC 
imported goods worth Rs.t 2100 crores an~ 
exported goods worth Rs. 700 cro~es. 
Unfortunately the Government is follow.mg 

. . the appolnt-the policy of ad hOClsm lD. uld 
ment of Chairman of STC, which shoo 
have by noW become the major trading 

agency of the Government. During the 
past ten years, there were nille Chairmen, 
out of whom only four were full time 
chairmen and the remaining five were 
part time Chairmen. Even today the 
Additiona 1 Secretary of the Ministry of 
Commerce is the part-time Chairman of 
STC. How can you ensure effective func-
tioning of STC with a part time Chairman? 
The Government must implement a policy 
in having the Chairman of STC so that it 
contributes to our import-export toode 
purposefu l1y. 

We have also to improve the quality 
of tea produced in the country. Once 
upon a time, the Udhagamandalam Tea 
was having international demand. Now 
the smaJl tea-estate owners in Udhag(lman-
dalam are greatly affected. They are not 
getting financial assistance from the 
Replantation Subsidy s~hemc started in 
1968. Upto the end of 1985, during the 
past 17 years, a slim of Rs. 7.40 crores has 
been disbursed under this scheme for 
replantation purposes and about 2960 
hectares have been covered so far. This is 
just like offering sugarcandy to a hungry 
elephant. Our tea plants are 100 year. 
old and they have to be replanted Oll war 
footing. Then only we can improve the 
quality of our tea. 

From each estate owner a sum of 8 
paise for a KG of tea is collected as cess 
by the Tea Board. In 1985·86 a sum of 
Rs. 5.18 crores has been col1e,cted as cess 
from the tea estate owners. When we 
utilise this entire sum for the replantation 
and rejuvenation project, then we will be 
able to improve our export performance. 
I want that this effort must be made by 
the Tea Board. 

We do not pay much attention to the 
problems of estate 14bour. For expo.rt 
promotion the Tea Bord has spent In 
1985-86 a sum of Rs. 3.) 1 crores in foreign 
currency. For the welfare of tea estate 
labour and for their housing problem, only 
a sum of Rs. 34 lakhs have been spent 
during 1985-86. There are lakhs .and lak~s 
of tea estate workers, whose basIc ne~sSl" 
ties are not being met and who continue 

-Tho sPeoeb wa~ originally delivered in Tamil. 
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to live in primitive circumstances. How 
can you expect them to give their best for 
producing quality tea '1 The Minister must 
pay special attention for improvina the lot 
of Tea Estate workers. 

Sir. the stagnation of handloom cloth 
in Tamil Nadu is leading to the destruction 
of handloom industry. The steep fall in 
the export of handloom cJoth is mainly 
due to fut changing fashion in garments. 
Once upon a time the Bleeding Madras 
was the rage of international fashion. 
Today nobody wants it. New fashions 
have come about. If we do not keep up 
with the changing international fashion, 
tben natural1y we will fall back in our 
ptmenta exports. Tiruppur is known in 
foreian countries as the town of hosiery 
products. Before the hosiery products 
meet the fate of Bleeding Madras, I 
luggest that a Fashion Research, Design 
and Development Institu te should be set 
up by the Centre in Tiruppur, so that our 
products are updated in the fashion world 
of the day, which wil1 lead to increased 
export earnings. 

Sir, with an outlay of Rs. 8.50 crores, 
the Export Processding Zone is being set 
up in NOIDA Industrial Estate, near 
Delhi. which is of recent origin. I would 
like to mention here that from Tiruppur 
and Coimbatore the value of exports is of 
the order of hundreds of crores. They are 
industrially advanced towns. Their indu-
trial culture is rocognised in many coun-
tries of the world. I demand that an 
export processing zone should be set up 
between Tiruppur and Coimbatore. I 
assure the hone Minister that I will get 
him the required land for this purpose. 
Though 1 have several points to raise, the 
paucity of time prevents me from taking 
up the time of the House. Before I con-
clude, I would demand tbat imports of 
unnocessary items should be cut down so 
that we can save foreign exchange. For 
example. there should be a sta tutory ban 
OD the import of synthetic rubber. 
Similarly, there should be drastic reduc-
tion of the imports of petroleum products 

on which we ba ve spent last year a sum 
of Rs. SSOO crores. I understand that if 
we do spot-purchase of crude oil wo will 
be able to save 20% of our petroleum 
import Bill. This must be looked into the 
hon. Minister of Commerce. With these 
words I conclude. 

·SHRI C. JANGA REDDY (Hanam-
tonda) : Mr. Deputy Speaker Sir, we are 
discussing about the Demands for Grants 
of the Ministry of Commerce. While 
discussing the Demands of this Ministry, 
we should consider how far this Ministry 
is helping in the export of agricultural 
produce and other farm products. Hon. 
Minister for commerce hails from Andhra 
Pradesh. He should try to identify the 
quantity of surplus grains produced in the 
state and help in exporting it to other 
countries. Similarly an effort should allo 
be made to export the surplus food grains 
produced in other parts of the country. 
The Govt. should explore the possibilities 
to export our food grains. Similarly Eggs 
and grapes can also be exported from the 
country. It might be true that eggs and 
grapes are already being exported. How-
ever these exports have to be streamlined. 
Sir one egg costs about one rupee at 
Bombay while the same costs not more 
than 20 paise in Hyderabad. So there 
should be a standard rate for cggs and 
other farm products throughout the 
country. If tbe standard rates are not 
fixed for the farm products, the farmers 
stand to lose. Already they are Buffering 
very much on this account. Now there is 
no stability in the prices of farm products. 
The prices vary year to year. Hence the 
fixation of standard rates is necossary. 
Similar is the case with grapes. So the 
standard prices should be fixed for these 
products and efforts should be made to 
ex port them. 

[English] 

PROF. N.G. RANOA (Ountur): Sir, 
there is no tranllation. 

MR. DEPUTY SPEAKER: May be 
the interpreter is not there. Therefore, 
there is no translation. 

----------------------------------------------,._-----------------
·Tbe speech was origivally delivered in Teluau. 
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~HRI C. JANGA REDDY: Mr. 
Chairman, Sir, the Government and the 
State Trading Corporation should take 
over the trade of agricultural produ<.:e of 
Andhra Pradesh, like cotton chillies 
grapes and products of poultry' farming: 
The farmers engaged in growing these 
crops are exploited by the middlemen. 
They are not paid remunerative prices for 
their produce. Let us take the example 
of an egg. In Bombay one single egg 
costs one rupee, but in Hyderabad and 
~djoinin~ areas the price of the same egg 
IS 3~ paisa. The middlemen is obviously 
making profit of seventy paisa. This has 
to be checked. We can also earn foreign 
exchange tbrough channelisa tion of this 
trade. 

Again, as the farmers who ought to g~t 
the profits, do not get it, so they often 
have to sell their poultry farms, because 
they cannot bear the expenses and are 
reduced to a State of penury. Hence, the 
farming business has become a sort of 
gamble. 

We all know that the Government 
exported chillies last year, but the same 
has not been done this year as well. 
Therefore, the farmers arc suffering loss. 
In spite of the existence of Cooperative 
Departments, National Trading Corpora-
tion and Trading Corporations in the 
States, the farmers are forced to sell their 
produce to the middlemen who exploit the 
situation. The chiHy is being sold at Rs. 
600 per quintal, wbereas last year its price 
was Rs. 1500 per quintal. In Bombay the 
same commodity is selling at Rs. 1200 per 
quintal. The State Trading Corporation 
and the Trading Corporation at the State 
level must rectify this situation and buy 
tbe produce themselves. What steps are 
being taken by the Department of Com-
merce and by State Trading Corporation 
in this regard? The farmers suffer heavy 
loss due to the discrepencics in sale of 
their produce. They sell their produce at 
much cheaper rates than th~ rate at which 
the consumers buy it from the market. If 
the Government does not rectify the situa-
tion, the farmers would have to leave 
their occupation and would take to rick-
shaw pulling or any such other jobs. 

Whether it is chilly, cotton or any othor 
produce, farmers are suffering a great loss 
and the Commerce Department should 
help them by procuring their produce. 

. Again, Jast year the Government had 
Its control over the sale of cotton. This 
led to the reduction of prices of cotton in 
tbe international market. The Government 
should allow cotton to be sold in the open 
market under su~h situatioll. The Govern-
ment should prepare an estimate of the 
dema~d of cotton every year in advance. 
~hen Jt can buy accordingly and grant 
IJcence for the remaining cotton to be 
exported abroad. Sometimes 10 lakh bales 
arc allowed to be exported, sometimes 5 
lakh bales are allowed to be exported and 
yet another time only 5000 bales are per-
m!tted for the export and thus, there are 
wtde fluctuations in the amount permitted 
for export. This results in fluctuations of 
the cotton prices in the market. 

Last year, the Government imported 
cotton from Pakistan. Some members 
sitting here may guess the reason for this 
import. We think that there might be 
shortage of a particular item and that is 
why, it is being imported from abroad. 
Sometimes, the industria lists create artifi-
cial shortage and the Government is forced 
to resort to import and the farmers have 
to sell their produce at a cheaper rate. 
This problem must be solved. The 
Government must prepare in advance an 
estimate as to how mu<:b cotton is 
produced every year in the country and 
the total demand of this item in our mills 
and other areas. Then the Government 
can import accordingly. Another solution 
could be to enter into an international 
treaty on this aspect for a period of five 
years, but the Government does not seem 
to agree to this suggestion. 

The farmers eagaged in growing cash 
crops like tobacco, jute, sesame etc., are 

.. worried. The farmers producing tobacco 
in Andhra and Jute growers in West 
Bengal are facing a great difficulty. The 
Government must Jay down a policy with 
regard to these crops. A minimum price 
for export must be fixed for these items to 
prevent exploitation of the farmers. The 
market or the trade in these crops cannot 
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be controlled. This leads to the harass-
ment of the farmers. Enough cotton and 
resame were not available tbis year in the 
market. The Government, thcrefore, 
should pr~pare an estimate of the demand 
for cotton every year in advance. It 
should then inform the respective States 
and distrkts accordingly one year in 
advance. This will help the farmers. But 
as this is not being done, the farmers are 
not being benefi ted. 

I would ]ike to draw you attention to 
another matter and that relates to the 
trade in leather goods. If the leather 
is dyed, then it is taxed. But if it is only 
cleaned with black salt, it is duty-free. If 
it is coloured, there is duty on it. If a coat 
is made out of it then it is duty-free. Yet 
if it is dyed in colour, it becomes a finished 
product and export duty is impoSed on it. 
The Government should remove such dis-
parities. Either duty should be imposed 
on all varieties of leather goods or all of 
them should be du ty free. 

Our Textiles Minister is not present in 
the House. The Department of Commerce 
must inform him about the proceedings. 
We have plenty of cotton in our country, 
but we import polyester cloth. We have 
plenty of rayon in our country. But we 
are importing rayon for the last one year. 
In fact we have 2.25 lakh tonnes of indi-
genous rayon produced from our plants. 
We need 1.75 lakh tonnes of polyester and 
we produce more than our demand. Yct 
we import polyester yarn after reducing 
30 per cent import duty. We have a A.P. 
Rayon Pulp Factory in Andhra Pradesh. 
Its produce is not being sold in the market 
and as a result, the plant is closed since 
September 1985. Nearly three thousand 
workers of this plant are out of employ-
ment, We should not import the doth 
that can be manufactured here. We 
should attempt at reducing our imports to 
the extent possible in the case of raw 
m"terials as well as finished products. 

We have such Plastic industries in our 
country which manufacture plastic 
products. Yet the workers of these 
industries are out of work. This is because 
wo do Dot make full use of our industrial 

or agricultural produce. A permanent 
policy must be formulated in this regard. 
This policy must take into account the 
demands of the internal market and the 
amount that can be exported. This policy 
should be binding for five years and it 
should not be modified within this period 
so tbat producers may not be harmed. 

[Eng/ish] 

SHRI G.L. DOGRA (Udhampur) : Mr. 
Deputy-Speaker, Sir, I would Jike to take 
this opportunity to draw the attention of 
the hone Minister for Commerce towards 
a few issues. I have had the chance of 
visiting some foreign countri(.~s and had 
also occasions of seeing our emb.\ssies and 
Dlissions there. 

So far as the staff for promotion of 
our experts is concerned, norm.llly it is 
very small. There is one Secr~tary 
incharge of Commerce, who also has to 
perform certain other functions also. His 
job is to gatber trade intelligence and to 
pass on the same as also to help those 
people who visit that country for selling 
their goods. Therefore, if we are actually 
interested to see that foreian trade 
progresses and, our exports are boosted 
up, we must have sufficient staff in our 
missions so that they can help all those 
people who want to do foreign trade. 

This is a very complicated department, 
which has to handle very delicate policy 
matters. If the Government place more 
stress on modernization, probably our 
imports will exceed exports, and if we lay 
more stress on exports, probably policies 
of many other countries will come in our 
way. Unless we have a complete marke-
ting intelligellc.e and unle-ss we know 
which country needs what, we may not be 
able to achieve what we want. Naturally, 
there should be somebody to feed us and 
our intellig.ence must be most uptodate. 
As far as I am aware, we do not have 
adequate machinery for gathering the in-
telligence and make it available to those 
who require it to plan their trade. 

It is true that certain goods Which 
involve too much of labour aro exported 
to those .countries where labour is very 
short and, therefore, we export thOle 
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thin'gs, which are half-wrought, or semi .. 
finished, and they, in turn, use them in 
their own products. But for how long 
shall we be able to do it? Our cost of 
living is increasing in India and the labour 
will ~lso become dearer. Will those things 
remaIn marketable at that time 1 And 
then, there are our competitors in South-
East Asia and other countries who are 
also progressing and competing us. Even 
they have started competing us in some of 
the textile markets. 

We are not completely following the 
policy of self-reliance for edible oil. We 
are unnecessariJy importing it. We could 
gradually reduce it; not very gradually, 
but by and large, we could reduce it with 
reasonabJe speed; we could grow more oil 
seeds in our country and we could take 
!he nation into confidence in reducing 
Imports. We should not import those 
things without which we can do, or which 
could be produced in our country or we 
shollld lay stress on that. 

I think, there is something wrong with 
our planning. These things require to be 
regulated properly. So far as the oil seed 
crops are concerned, these could be raised 
within three to four months; these could 
be raised in various purts of the country 
and in various seasons. 

Therefore, we shou Id be self-reliant so 
far as edible oil is concerned. But we 
have not made any efforts in this direction. 
Another thing to which I would like to 
draw your attention is that our Constitu-
tion recognises three sectors, viz. private 
sector, public sector and cooperative 
sector. But so far as our Commerce Mini-
stry is concerned, cooperative sector, I 
find, is not recognised absolutely and 
practically. There is a tradition tha.t 
cooperatives of ODe country deal with the 
cooperatives of other countries on a barter 
basis. They get a particular thing and 
give the others things which they can 
spare. If we can deal with those countries, 
from which we import things on this basis 
and if this cooperative sector is thus 
belped, I think probably we can save a lot 
of foreign exchange and our balance of 
trade position will be much more favour-
able. But this sort of negligence cannot be 
oxcu$ed, Whenever somebody draws the 

?ttention towards this matter, it is always 
Jg~ored. I hope the Commerce Minister 
wIll be able to take all tbe cooperative 
organisations into confidence and appoint 
a panel which can make a study to see as 
to how We can import and export thinss 
on barter system. So far as our baJance of 
trade is concerned, I hope that it would 
help to reduce the unfavourable position 
to a great extent. 

y.; e shoul~ also be able to organise our 
foreIgn trade In such a way that small 
scale industry is helped. This morning this 
House expressed a feeling that the small 
scale industries are not being treated pro-
perly, though a lot of industries are being 
s~pported by the Department of Indust-
ries. These small scale industries are 
harshly treated by the Excise Department. 
The policy tbat is being pursued for the 
last three years is anti small scale indust-
ries. There was a limit of Rs. 30 lakhs so 
far as the produce is concerned for excise 
free status. It was brought down to Rs. 
20 lakhs and now it is brought down to 
Rs. 7 lakhs and the registration limit is 
only Rs. 5 lak hs. 1 f you see the price 
hike, this amount of Rs. 5 lakhs is equal 
to Rs. 1 lakh at the price level prevailing 
three years ago. So, this has got to be 
looked into. This again shows that diff(!-
rent Ministries are not coordinating their 
work with each other. The purpose of 
all beneficial activities is thus defeated. 
What is done by one Department is 
undone by the of her. Therefore, this 
aspect has also to be looked into. 

I would like to say something about the 
production of tea and coffee and their area 
of produce. Tea was in short su pply tWO 

years ago. Even noW it is in short supply. 
Now, the area for tea production should 
be extended and somebody should look 
into it. I think that our Agriculture Uni-
versities can do a lot in this direction. 
The same applies to coffee also. Other 
countries have been exporting fruit, vege-
tables and other agricultural produce. We 
are not looking into it. 

Coming to my own State, we are 
exporters of handicrafts and main Iy 
carpets. Because of the high quality of 
the Kashmiri carpets. we were having a 
larle mtrket. Now tho collditions in tho 
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international market have changed and a 
sli,htly different quality is now acceptable 
to the market. Tbere is nobody to guide 
tbe people. Our Commerce Ministry bas 
not been able to guide the people who 
were producing superior carpets for which 
they would not find a market. What is 
tbe use of having these Ministries if they 
cannot guide the people properly at proper 
time? So, this sort of intelligence, market 
survey and supply of information are abso-
lutely necessary. 

The warehousing facilities abroad are 
another thing expected from the Govern-
ment. They should supply these facilities 
in foreign countries so that people could 
keep their things there, and supply them 
whenever the situation is favourable. 

14.56 brs. 

{MR. VAKKOM PURUSHOTHAMAN 
In the Chair] 

The Mjnister is also handling Civil 
Supplies. There is now a glut of wheat, 
and of paddy. But they have the same o1d 
restrictions on flour miJJs and rice husking 
mills. We do not enable people in farfiuDg 
areas having flour mills to supply good 
things to the consumers at cheap prices. 
Wheat and paddy are rotting without 
storage facilities. I f you allow them to 
lift them and take them to farflung places, 
definitely, they will find their own accom-
modation for storage. The facilities are 
there, but restrictions are kept by the 
bureaucracy. because these restrictions 
pay them. So, in the interests of the 
consumers, those restrictions should b~ 
waived. It was a different thing when 
there 'was shortage of foodgrains; but when 
there is an abundance of whea t and paddy, 
a11 these restrictions should be removed. 
The more the restrictions you keep, the 
more the unhealthy reaction that you 
create. So, I again request the hon. 
Minister to remove all those restrictions. 
It will generate employment, increase 
<:ol1sumption and generate storage facilities 
for supplying wheat, atta and rice. 

I tbank you· for permitting me to lay 
these few words, although the time restric· 
tions follow whenever I come to speak. 

[ Tranl/Illiolll 

*SHRI 0.8. BASA VA RAJ (Tumkur) : 
Mr. Chairman, Sir. I rise to support the 
demands for grants of the Ministry of 
Commerce for the year 1986 .. 87. Every 
year our country is exporting and impor. 
ting goods worth several crores of rupees. 
I am not bap.py about the policy of export 
and import because the imports are on the 
increase day by day. The farmers are the 
worst hit on account of the increase in tbe 
imports. 

I regret to state that huge quantity of 
palm oil is being imported. Mr. Chairman. 
Sir, you are a member of the Coconut 
Board and you know about this. About 
15,000 tonnes of palm oil is being given to 
the State of Kerala alone. This bas 
resulted in a sharp decline in the coconut 
price. 00 account of this the price of a 
coconut came down to rupee one only. 
The palm oil import has benefitted the 
merchants and businessnlen. Therefore, 
I urge upon the hon. Minister of Com-
merce to stop the import of palm oil. The 
import of palm oil has affected the ground 
nut growers in tbe States of Karnataka, 
Andhra Pradesh and Maharashtra. The 
farmers are not getting even four hundred 
rupees per quinta]. I hope that he would 
reduce it at J east by 50%. 

Textiles play a vital role in our 
exports. Readymade garments should be 
exported. The growers of cotton should 
get remunerative prices. All encouraae. 
ment should be extended to the cotton 
growers to increase the export of cotton 
garments. 

1!.00 Itrs. 

Once upon a time lndian silk domina-
ted the international market. However, 
today we have Jost our pre-eminence in 
world sUk trade. Karnataka State producel 
about 80% of silk produced in the country. 

-The speech Was oriainal1y deliv,red In Kannadat 
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In spite of this We continue to import silk 
from China and other. countries. I fee) 
,shamed of this· state of affairs. In fact it 
is humiliating not only to the State of 
Karnataka but the whole country. I plead 
with the Minister to take immediate steps 
to 'stop the import of silk, cardamolD, pep· 
per, cloves and other spices abundantly .. 
UnfortunatelY the Sta te Tra<i ing Ct?rpora-
tion is not at alJ he Jping the growers of 
the spices. Consequently merchants and 
middle men are exploitjng tIle situatioil. 

We are exporting huge quantities of 
ores and finished' products. This has to 
be storped once and for all. We should 
export pellets and finished products and 
not orcs. Similarly granite stone is av"ila-
ble in our country, cspedally in Karnataka. 
We are exporting it (rom Mangalorc port. 
Instead jf we export polished granite stones 
we will get good fl'reign exchange. In 
this matter the middle men and tladc:rs 
$houJd not be allcw"d to influence the 
policy 'of the GOVtrnmLnt. 

Gems, pearls rubies and other precious 
stones are available in Pavagaoa in my 
constittlency. Private traders shl)uld not 
be allowed to export these previous materi-
als. Industrial units should be cstablishl'd 
in Pavagada to cut and proccs~ these preci· 
ous 'stones before they arc exported to 
other countries. 

Channaptna, in my States is very popu-
lar for handicrafts. STC should play an 
important and responsibl e role to enC(Hlf-

handicraft age and to increase their exports. 
As my co))eague Shri Nanjc Gowda has 
stated (arlier the merchants and bureau-
crats join hands in manuplating imports. 
This has to be put to an end. Import of 
electronic goods from Japan should also be 
stopped. 

Sufficient woollen doth is being produ· 
ced in our country. The Government 
should provide subsidy to encourage export 
of woollen cloth. . 

Our country has sea coast of thousa~ds 
of Kms. We have rich wealth ~f mar~ne 
products. Modernisation of fishIng bOd.ts 
is essential to explore this w~alth. Coconut 
powder and its products are in great de-
mand in tho USSR. Some unscrupulous 

persons Hre adulterating til ~se products. 
This has to be checked add only quality 
products shoull1 be exported. 

Mango, gllava, spota. appJe and vari-
ous other fruits are grown jn our country" 
but there arc no proper processing units. 
The growers are not getting remunerative 
prices. Therefore, processing units and 
cold storages have to be established 
throughout the country. Proper preser-
vation, quality processing and packing will 
help ollr exports to earn more foreign ex-
change. 

Plastic industry also has a bright future 
in our country. Hence the Govt. shouJd 
be liberal in taxing the plastic goods. 
Financial help should b.: extend~d to flower 
culture also thrqugh corporations. 

J request the hon. Minister to give 
subsidy and 10ans to the ground nut 
growers. The imrhlft of 80'~~) of oil should 
be .stopped immediately. The hon Mi. 
n ister is an expert ill this fidd and 
therefore 1 hope he would do the need .. 
ful in encouraging ollr farmt.:rs and in 
boosting our ecollomy through increased 
exports. 

Sir, I thank you for giving me this 
opportunity to spc~lk and with these 
words J c. include my speech. 

[Ellglish] 

SHRIMATI Gt:.ETA MUKHERJEE 
(Panskura): Reading the annual report 
of the Ministry of Commerce for 1985·86 
I am reminded of a famous Bengali poem 
which says "NAKER BADALE NORUM 
PElUM, TAK DUMA DUM D~M:t. 
For your bendlt I will tr<.lnslate Jt In 
English-G~lined a nail-cutter in exchange 
of the nose, hurrah, hurrah! 

The net effect of th~ Government's 
'much trumpeted cxport .. impor~ policy, 
supposed to b,:.! one of th~ steppmg stones 
to India's march towards th~ 21st century, 
to say the le.lst, has proved disastrous. 

Along with th~ s\ve~t bJuquets for the 
Prime Minister in Washington,. USA has 
~'ut down India's exports in Apnl'!'Septem-
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ber. 1985 by 22,.6 per cent compared to the 
corresponding period of the previous year. 
In the same period, the import from USA 
has gone up by 40.1 per cent compared to 
the 'corresponding period' of previous 
year. 

With all their craze for western mutil-
national technology. the Government have 
witnessed India's export to West European 
countrles going down by 208 per cent in 
April-September 85 compared to the cor-
responding period of the previous year, 
whereas the imports from the same COUD-
tries loing up by 24.8 per' cent in the same 
period. 

With another capitalist friend Japan, 
the export in the same period has gone 
down marginal1y whereas the import from 
her increased by 29.7 per cent in the same 
period. 

With an these spectacular 'achieve-
ments', it is no wonder that India's trade 
gap in this period, that is April-September 
1985, sharply. rose to Rs. 4.124 crores 
compared to Rs. 2,290',58 crores in the 
lame period of the previous year, that is, 
nearly double-a quantum jump indeed. 
The results for the next six months are yet 
to come. Some unofficial statements say 
that it may exceed Rs. 6,000 crores. That 
will be really a befiting hattrick. 

But for the other world, that is, the 
socialist w~rld, it might have been worse. 
In April.September. 1985, our exports to 
East-European countries increased by 21.6 
per cent compared to the corresponding 
period of la$t year, though our imports 
from the same coun tries for the same 
Reriod ioreased ,by 12.9 per cent ooly. 
Among these, our exports to Soviet Union 
were higher by 24.9 per cent in the same 
per.iod and in;tports were higher only by 
11.3 per cent, and that too in non';'conver-
tible Indian rupee trade. 1t should also, 
be remembered that manufactured items 
account for more than 60 per cent of 
India's exports t~ USSR.' 

This picture also truly reflects the atti· 
tudes of the two, opposing'world systems 
of capitalism, or here imperialism, and 

socialislD towards newly developinl CO\U1t· 
ries. Those who arc for so-called cq,tidis-
tance should take an object lessoD from 
this. 

Now the question arises was tbls butt 
trade· gap inevitable 1 No doubt. the 
crisis in the world capitalist system, which 
again is inherent in it, is at the root of 
the decline of our exports to these count-
ries. In order to shift the burden of their 
crisis on our shoulder, the regimes io 
USA, Canada, West Europe, Japan etc. 
imposed import restriction, ambargo, etc. 
for countrie's like us. It is a known fact 
though not always remembered by ever-
yone. But another thing is also equally 
known that they trX to dump their goods 
along with their not-always-the-best 
technology in countries like us for the 
same purpose. Through the new import 
policy, the Governnlenf of India has fallen 
for that with hook~ line and sinker. 
Otherwise this position was not inevitable. 

How rolevant were the imports for our 
country, fOJ her self-reliant development? 
Let us examine a few cases. Under the 
liberal licensing policy, we are now 
importing such manufactures as steel 
structurals, chemicals, industrial fastners 
and even egg powder! 

PROF. MADHU DANDAVATB: 
Even lipstick they are importing. 

SHRIMATI GEETA MUKHERJEE: 
May be. Were all these essentially needed 
for our economy 1 We are importing a 
host of producers goods. With what effect 
on ,our own public sector? The Heavy 
Engineering Corporation' is capable of 
producing all the machinery and equipment 
necessary to set up a million-tonne steel 
plant every year. While it is' starved of 
orders, the Government of India is think-
ing of handing over Rs. 400 crores 'mo .. 
4ernisation' plan of Indian Iron & Steel 
Company at ~urnpur to Japan. It is said 
that Soviets take outmoded products of 
Ranchi. It is they who would place the 
orders and' keep the Heavy EnginecriD, 
Corporation going because they can man- . 
age ~ith outmoded technology. They can 
afford it. But, Sir, is it not. a fact that 
,the Japanose, the A mericans and, the West 
Germans turn to the Soviot Union for 
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many of the latest technoJolY in Oletal-
lurlY? Similarly, take the case of lJSEL, 
another public sector, undertaking. BHEL 
is supposed to be good enough for effective 

,functioning f~r ~ther countries outside 
India. But for our own country the 
Government have considered it necessary 
to ask Britain for two SOO MW new sets 
for the Rih~nd project and 30 more sets 
ranging from 2 to 180 MW ,capacity from 
other countries including Canada and 
Aus-tralia. Was it all necessary? Was it 
not against the express warning of the 
Public Undertaki;tgs Committee? I wish 
to point out another thing. Our own 
R&D achievemen ts are given cold-shoulder 
by bureaucrats with the blessings from the 
Ministers J believe. 

PROF. MADHU DANDAVATE: Of 
course. Don't blame the bureaucrats; 
Ministers also are guilty. 

SHRIMA11 GEETA MUKHERJEE: 
It is clear. Sir, the notorious. attempt to 
anow American Hemlock Company to set 
up the National Silicon Facility at B;\roda 
despite the brilliant break-through in SiJi-
con technology n1nde hy our own scientiSts 
is a case in point. I)ue to tremendous 
furore in the country t a Committee was 
set up to re~iew the case which Was to 
deliver its report in March this year. One 
would like to know the finnI outcome of 
the Committee. .I understand that Prime 
Minis.ter is to take a final decision. Sir, 
the facts are all well-known. Plethora of 
such examples arc there but shortage of 
time does not allow n1e to go into those. 
There are examples galore in respect of 
many of these things. Our own R&D 
achievements were not taken into consj· 
deration. I would noW like to make a few 
points with regard to our jute industry-, It 
has been stated in the Report that Jute 
export is declining. It has a1so been 
stated how the ,Government have increased 
the Cash compensatory support and arran-
ged for SO : 59 loss sharing basi.s between 
STC and Jute industry for' boostmg exp~rts 
of carpet backing cloth to North Amenca. 
But may I know when jute is one of the 
biggest export earners of t?e country 
(despite all the antics of the Jute barons) 
why three multinationals HOECHST, leI. 
Union Carbide and one monopoly, Mafat-
la.J t bave been allowed 18 lakh tonnes of 

licensed capacity; for! :p~oducing synthetic 
granules of which already 2, lakh tonnes 
are bting produced and putting the jute 

, industry in great, trouble? Obviously it is 
done to create trouble for the jute industry. 
No doubt the jute barons are exaggerating 
their crisis to justify their contemplated 
closing down of at least 12 or· 13 mills 
thus rendering lakhs of workers jobless. 
But the competition of' HOP bugs made of 
these granules is an element in this crisis. 
Since the Grant relating to Textiles Ministry 
is to be guillotined this year I hope we wiH 
have the opportunity to discuss the' serious 
situation in the jute industry in some other 
way. So I draw the attention of the hon. 
Minister to this point. He m\.lst do what-
ever he can to see that this granules import 
is stopped. This import is not at all 
necessary' when our fibres are there. 
Please for Heaven's sake do not put 1/2 . 
lakh jute workers and 10 lakhs of jute 
grow~rs in difficulty_ The support price 
fixed for jute grow(.;rs is insignificant. It is 
deplorable. That must be upgraded and 
the price must be revised substantially. 

MR. CHAIRMAN: Please resume 
your seat. . Time is over. 

SHRIMATI GEETA MUKHERJEE: I 
am concluding. My Jast point is this. 
Now, Sir apart from the granules .... 

(Ill/erruptions) 

AN HON. MEMBER: More time 
should he given to her Congress people 
are also supporting. 

SHRI PRIYA RANJAN DAS MUNS!': 
I fully support. I will not speak, my time 
may be given to her. 

SHRIMATI GEETA MUKHERJEE: 
Thank you. 

PROF., MADHU DANDAVATE 
Don't spoil her case. 

SHRIMATI GEETA MUKHERJEE: 
Apart from the granules to be stopped, ,tho 
F.C.I~ and the Cement Corporation and 
other public undertakings which are DOW 
using mostly the HDP bags instead of juto 
bal' 5~ou-'d be \lsk.ed Dot to do so. 
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I wi)) not repeat about supr, coffee, 
cardamom and tea. Of course, they are 
a II very importan.t. 

In order to reduce our trade gap what 
is most needed is : 

(1) A determined fight for New Inter-
national Economic Order, includ-
ing determined fight against rapaci. 
ous trade practices of imperialist 
countries. 

(2) Change of the pres~nt liberal 
import policy. 

(3) Much wider trade relations with 
socialist countries. 

(4) Extension of mutually advantage-" 
ous trade with other developing 
countries. 

The Government .must give a fresh 
Jook into all these; otherwise the country 
will face a far more serious situation. 

PROF. MADHU DANDAVATE : And 
the change of the present' Government. 

. SHRI K .S. RA 0 (Machilipatnam): 
Mr. Chairman, Sir, I rise to support the 
Demands for Grants of the Ministry of 
Commerce. An these year it is observed 
that the concentration is more on expor-
ting the raw materials which are' abundan-
tly available in this country and importing 
the finished products. But if we were to 
concentrate ,on human resources, which 
are in abundance in the count(y and train 
them properly both here and in the coun-
tries where such particular technology is 
very' bigh, through their skills, we can 
make'raw mater tal into finished product, 
and then export it to a country- either to 
a developing or to a Third-World country. 
That way' we can earn more and more 
foreign exchange, an we call also reduc~ 
the trade gap. The policy perhaps should 
be to avoid the trade gap to almost zero. 
We can certainly afford to restrict our im-
ports to the unavoidable items or the high 
technology. ReaJly I cannot under,tand 
the wisdom of the ,Government when we 
bear sever~1 . time in the 'House about the 

import of items like au gar , edible oil, ferti-
lisers, ,as cylinders etc. which could have 
been . comfortably manufactured in our 
own country, if only a remunerative. price 
is given either to the industrialists or to 
the producer conc,erned. By ir;nporting 
tbese items not only we are 10 siOg the 
foreign exchange b~t also we are makins 
our own people idle. When the unemp-
loyment problem is' rampant. in this coun-
try, instead of importing these items, we 
can export our human resources as well as 
the finished products utilising their skills. 
Export of raw material cannot give as 
much dividends and foreign exchange as 
finished product" the value addition is 
only· the human skill, that is, the wealth of 
this county. 

I am very happy the Government of 
India has come forward last year with a . 
long-term import and export policy keep-
ing it as three years at least, which infuses 
confidence both in producers as well as 
traders. In fact it is this trust that is re-
quired in the producers as weU as traders. 
which enables them to concentrate on pro-
duction on a long-term basis. But while libe-
ralising the policy of imports and exports, 
a careful scrutiny must be made as to what 
items can be avoided under OGL, or what 
items can be restricted for import. I sup-
pose a little more scrutiny is required in 
the Ministry of Commerce and a conserted 
eif()rt made by the Ministry will certainly 
r~duce our foreign exchange problem. I 
am also of the opinion that not adequate 
publicity is bdng given to the prospect of 
exports of variolls items and all these 
days the export has become the privilege 
of the urban areas only, .or the urban 
people only. If this were to be known to 
the villages also, or to the remote corners 
of the country and if the Itatistical organi-
sation in this Ministry were to be streng-
thened and proper guidance is given at 
regula·r intervals with statistical support 
and the prospects of different items in 
various countries, the farming community 
as well as of the ·people in the industry, 
of this country are wise enough and taleD-

. ted enough to produce such i'tenls and 
avoid import as well as improve exports. 
Yes, the Government has taken c.ertainly 
amp~e mea$ures i'n promotina the export. 
This can be, done further . more and I 
think, tbe barter system can also, be ado-
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pted in this regard by importing high 
technol08), and other unavoidable items 
and adequate equivalent value of. exports 
can be done from this country, if people 
are properly enlightened in this country. 

Since some of th~ items 1ike tobacco 
cotton, chillic.:s which are being kept in tb~ 
hands· o~ ,priv~le traders they are causing 

. some dlsappomlment to the producers as 
they are no! allowed to reap tbe real bene~ 
fit o~ this exports. I wish that some of 
the. Important items like this can be chan-
nehsed through STC and if necessary, even 
th~ State Governments may also be per-
mItted to bave their own organisation for 
exports, but under the control of the 
Government of India, in the Ministry of 
Commerce. 

Sir, Exim Bank has been brought into 
existence and tbey are doing y.eomen ser-
vice for exports. But the functions can be 
enlarged and the Exim Bank can improve 
its activities by having branches even in 
im~ortant cities of various States, by 
which the local people also come to know 
what types of facilities, the Government of 
Indian is givins through the bank. A 
good lot of people are Qot aware of the 
facilities that they may get from the 
Government of India. . 

As regards clearing of the export orien-
ted and import substitution industry, a 
special effort or a concentration must be 
made to ensure quick sanctions and finan-
cial assistance All that the industry wants 
is, cutting down red· tapism which is cos,. 
ting almost more thun 25% of the product 
and also loosing valuable time of the 
community. This caD also be saved by 
putting only a little effort or giving con-
centration by the Ministry and the officials 
concerned. 

. As )\egards price stability, irrespective 
of the international price, of various com-
modities which cao be exported from this 
country, tbe Ministry must come forward 
for absorbin. these prices or giving a 
standard price or a rational price SO that· 
it can act al a shock absorber to the pro-
ducer. and the exporters. This will enable 
the producers to concentrate their energy 
more OD increasina the production rather 
tban on tbo fluctuation In the international 

market. This wj]] 80 a Jon, way alon, 
with giving incentives to them. ' 

Sir, it is a good event that the Ministry 
has concentrated in bringing free trade 
zones in various parts of the country as well 

. ?s export processing zones. When] went 
Into the details, I found that considerable 
accoun~ had been sanctioned for export 
processlng zones and free trade zones. It 
is good to do so, in the interest of export 
but I am sorry to say th:tf the Ministc; 
must take care of Aodhra also. The 
Vizag port is one which has got tremen-
dous potential and also have got different 
commodities to be exported from there. 
For all these years, the potentialities have 
n~t been tapped. Andhra has only far .. 
mmg community based on agriculture and 
it can extend its activities to exports also 
depended upon by which it will also incre-
ase the national wealth with these free 
trade zones to be started at Vizag. There 
are several items including a lot of un-
taped wealth in the sea, as 1here is 1 000 
km. coast in Andhra, Prawn fishing t~nd 
even fish catch can be raised in great mea .. 
sures in Andhra P~adesh area. The latest 
technology a vaiJabJe in the fa rming sector 
is not put to proper use so far. Therefore . ' 
those people who can afford to adopt this 
technology can rise to the occasion, and 
help in the nation building if only such 
small facilities are given to Andhras. 

There are several other items in 
Andhra. Cotton is there in abundance. 
It can be absorbed every year if only a 
proper surveyor study is made. Any 
commodity that can find a good market in 
other countries like cotton, tobacco, chil-
lies aod other such products can be raised 
in Andhra Pradesh particularly in coastal 
areas or where assured water supply is 
there. Apart from these, tbe opportuni-
ties for poultry, animal husbandry, dairy 
products, meat and vegetables are in abun-
dance in the State of Andhra Pradesh. 

So, I request the hon. Minister to see 
that either the Visakhapatnarn port is 

. made immediately a free trade zone or 
some otber place is made an export pro-
cessing zone in Andhra Pradesh. Extensive 
publicity should be given in Andbra 
Pradesh about the various items which 
shouJd be produced and. the variou. he~. 
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which have got prospects of getting good 
market in other parts of the world~ 

I wisb and trust. that under' the able 
luidance of the new Minister Shri P. Shiv 
Shanker, the Ministry of Commerce will 
make tremendous strides and prove to be 
a great success and cover. the trade gap 

. very soon. 

SHRI PIYUS TIRAKY (AJipurduars) : 
First of all, I should like to invite the 
attention of the hon. Minister of Com· 
merce towards the grave economic situa-
tion of our country. According· to some 
reports, the inflow of foreign c~lpital dur-
ing 1984 .. 85 into otir country was Rs. 
1,000/- crores. On the other hand, the 
Government and several other people have 
estimated that about Rs. 90,000 crores of 
black money in present in our country 
even though foreign capital is flowing into 
our country. Foreign co1laboratioD' is 
very o1uch invited and it is forthcoming 
and the rules have been made very easy. 

There is a saying that bistory repeats 
itself. In the olden days, it was Shri 
SirajuddauJa who gave licence to the 
British East India Company for trade in 
India. Now we are inviting the foreign 
nationals and the multi-nationals to our 
country for trade. The East India Com .. 
pany took over our Government Itself and 
we were subjected to slavery for hundreds 
of years and we had lost our identity 
also. 

Now our ·Government is very much 
thinking of computerisation of everything .. 
The computer is expected to teach every-
thing to students. The students have 
stopped' reading their books. They want 
the computer just to give them the right 
ans~ers. Our Government is very much 
crazy about computer. 

10 our history; Mohammed Tugblak 
thculht tlJat •.. 

SHRI P. SHIV SHANKER: About 
comput(rs? 

., SHRI PIYUS TIRAKY :' . Subject to 
~<>rt~.tion. He wished tbat the capital ,be 

this country should be somewbere in 
Daulatabad and he ask~d the people to 
move, from Delhi to DeogiTi. But the 
people were not ready beaause they were 
poor. Now you have asked the people to 
step into the 21st century! But the peo-
ple of the country are not ready. 51% of 
the population live below the poverty line 
and 70% are illiterate and you are asking 
them'to step into the 2 J st century? So 
this is the same tbir,g like that King who 
wanted to change the cap.ital from Delhi 
to Daulatabad. Th"e· experilnent was found 
impossible. so he said, "Let us go bqck to 
pelhi because so many troubles have al-
ready come up" people said. "We have 
no money. U 'Then the king said, "why 
don't you take money' from the bank 1" 
So all the nloney wa<s given to the 
people and there Was no mO.ney left in the 
treasury. Like-wise you also open tbe 
banks and have loan melas. Whether 
people are wanting loans or not, you are 
pcrsuadidg for loans to them. But the 
Commerce Ministry should think refore 
taking money or giving a loan that th e 
money has to be returned. Knowingly or 
unknowingly loans are distributed fo r 
nothing an~ the loss is bound to be there. 
How do . you get rid of aU these things. 
That is a tbing you have'to think of be. 
cause you have got a very good mandate 
and the people think that you will be able' 
to put the econOmy in the right place and 
improve the economy of the country in 
general and that ,the people will have a 
bright fnture' and can step into the 2Jst 
century with other developing countries 
and even the deVeloped countries them-
selves. 

I . come to a very important point 
wbich nobody b\\s touched-that is a life 
saving drug. I want to .give a life-saving 
drug for your economy. Nobody has spo-

, ken about it. The tea industry in India 
is the only profit-making industry and· 
millions of people a,re employed in it and 
SS% of them are women. It is a v~ry 
I'rofitable iudustry but what is the condi-
tion of the tea garden wcrkers. They need 

. at least 6000 metric tonnes of rice every 
month. We have enough in the 8odowns 
oftbe FeI because the crop is good. But 

. so i far as tbe tea garden people are con-
cerned, it is reported here that the FCI'· is 
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J;lot ajvln, them the ration they should 
lot. 

Next to tea ·gardens •• ' .• 

MR. CHAIRMAN: Please conclude 
DOW. 

SHRI PIYUS TIRAK Y: Please don't 
disturb me. Otherwise the tea garden 
people will not give you tea at all. 

Mrs. Gandhi is also reported to have 
said-I would like to quote: 

"A revised 20 point programm~ 
was announced by Prime Minister, 
the late Mrs Gandhi on 14th 
January 1982. The object of the 
programme was, among other 
things, a speedy improvement in 
the living conditions of the under-
privileged an j the working people .. 
Historically and traditionally the 
tea Barden workers belong to the 
under"privileged class." 

So these under-privileged cl&sses are 
living us go\d, they are trying to lift you 
up from the darkness of your economy 
which is in doldrums. But these people 
are very illiterate. The percentage of 
literacy among the tea garden workers is 
O.20A,. They are hard-working people. 
For these people at Jeast education, 
health care and otherfacilities should be 
provided. Because they are helping 
the country, the country should come 
forward to help them also. These tea 
Bardens need special nourishment. Be-
cause these tea companies and tea garden 
workers have specially come forward for 
the, help of the nation and for the help of 
tbe Commerce MinistrY, because tea ?as 
become the life ... saving drug for the IndIan 
economy. I would once again draw the 
attention of the Commerce Mini~ter that 
h~ should 10 through the entire ~atter 
pertaining to tea industry- 1 should like to 
,mcDtioD to the Commerce Minister about 
the tea industry and its improvement also. 
, ' 

MR. CHAIRMAN: Please reS'ume 
your seat. 

SHRI PIYUS TIRAK Y: .Sir t if y~u 
. coUld allow me aome time 1 will explain ' 

everything about the tea industry and the 
foreign exchange earnings. Our people 
should get prosperity. Before I conclue. 
I would like to say one thing i.e. our eco-
nomy as a whole, is in a very bad shape. 
You must have deep t'hinting. You should 
not go by what the computer is saying. 
Comp\Jter figures will be misleading the 
Government. 

SHRI P. PENCHALLIAH (Nellore): 
Sir t political independence is meaningless 
without economic independence. ·It is not 
surprising tbat many nations quite often 
lose their identity just because they are 
not economically independent. Hence, 
vitality of any nation invariably depends 
on the commercial activity of the nation. 
Many nations Which emerged independent 
are now developed countries, while we 
still remain developing country. True. 
every nation cannot be a Japan or Ger-
many who could build such a strong na· 
tion out of ruiDs suffered during the 
Second World War, yet there are countries 
like Brazil which are quite hi an advan-
ced stage. If is 38 years since we have 
become independent. What is our position 
in international trade. The record is very 
poor. Our share in the world trade has 
been going down. India is losing ground 
in the world market. In 19608. India's 
exports accounted for 1.1 per cent of the 
world export. By the year 1984, our 
share has gone down to 0.5 per cent. It 
clearly shows tbat we are losing our mar .. 
ket in the world. The Government may 
blow its· own trumpet by saying that we 
are DOW in a position to export diversi· 
fied products ranging from traditional 
items to the most sophisticated engineer-
ing items. It appears that the Government 

. have become complacent of our limited 
technological developments. If we keep 
in mind our vast resources, our technical 
manpower, the size and position in inter-
national affairs, then what we have been 
able to achieve in the past is far from 
satisfactory. Durjog the last 25 Years, 
our foreign trade has been in the red. 
Our imports are out .. running exports by 
sizable' margins, more so, in the recent 
years. Imports have been going up while 
our exports are falling down. In tbe first 
S months of 1985 .. 86. our exports declined 
to Rs. 3763 crores from Rs. 4413 crores or 
by IS pcr cent durinl tbe correspond in, 
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period last year. During the same period, 
. tbe imports went up from Rs. 6520 crores 
to Rs. 7566 crores. 1 t is a massive J 6 per 
cent increase in import. This Govern-
ment is more interested in impprts rather 
tban exports. 

Even the simplest item.. which can be 
manufactured in the country are now 
being imported. More anJ more it~ms 
are being brought undf.'r OG L. Sir. ins-
tead of encouraging sm:.tll scale industries 
in the country, the Gov crnOlcnt is virtu-
ally killing them. Due to the indiscri-
minate jmport~, many small scale indus-
tries are on the verge of collapse. Entre .. 
prencurs are dis;lppointed. H~ncc in order 
to avoid the mounting tr~\(il.! deficit the 
Government should stop importing indis-
criminate1y. Entrepreneurs shollid be 
encouraged to produce items to suhstitute 
imports. 

, Sir, there is DC dearth of natural re· 
sources in the country. We are bl essed 
with a long coastal line, Marine wealth 
can' be exploited with small investment. 
We quite often come across the news abou t 
foreign trawlers pouching in our own 
waters. Efforts should be mad~ to ~xploit 
and export marine products like fish. 

In Andhra Pradesh we have a very 
long coastal line. By encouraging the 
fishermen by offering incclltivt's we can 
export fish and other prlidu~ts and t:ap 
earn more forejgn ex('h~lnge Thes,,! fisher-
men are now leading a misernble 11ft; nnd 
arc being exploited by the middlemen. 
Hence the Governm'ent sl':ould purchase 
the fish direct from the fishernL'o and 
export them. Also by t'xtending tirwncial' 
assistance to these fishclmen, the Goverl1" 
ment can boost our marine products ex-
ports. 

MR. CHAIRMAN: Please conclud,;~. 

SHRI P. PENCHALLIAH : Similarly, 
Sir, we can earn a lot by exp()rting mine-
rals like M.ica. All ~hese years we have 
been concentrating in the export or iron 

• 'Not recorded. 

ore only •. Now the time bas come to 
export 'other . minerals as well. Mica Is 
abundantly available in Andhra Pradesh 
and expecblly in NeUorc. It is in the 
hands of contractors wbo are exploitina 
the poor workers small and middle ciass-
traders. After the introduction of Mica 
Trading Corporation many of the mines 
were already closed. Many more mines 
are noW pulling their shutters down. 
The whole Mica trade is facing a crisis. 

MR. CHAIRMAN: I have given 
you sufficient time. In fact, your Party 
was not having so much time. Please 
conclude 

SHRI P. PENCHALLIAH: When the 
traders get foreign orders, out of it 50% 
of the.orders should be given to MITCO. 
Then what is the lise of the existen~c of 
MjTCO '? If the M1TCO is completely 
removed from the field, then only can the 
Mica trade be saved. Hence the Govern-
ment should come forward and rescue the 
mica trade. Not only it will save thou-
sands of workers from' starvation, it wiil 
also help the Government to earn a lot 
of foreign exchange by MlCA export. 

fvtR. CHAIRMAN 
your scat. 

Please resume 

SHRI ·P. PENCHALLIAH : Sir, efforts 
should he madt! to encourage export of 
more and more traditional goods which can 
also generals employment. There are many 
artisar.!'i., h.hldloom workers who can pro-
duce items which can very easily find cus-
tomers in international markets. 

!vIR. CHAIRMAN: Nothing ebe will 
go on record if you don't resume your 
scat. 

(Interruptions)· 111 

MR. CHAIRMAN: -It is not being 
recorded. (Inte,rrupliolls) You are was-
ting the time. It is not· being recorded. 
Please resume your seat. (1ItterruptJons). 
I a fact your Pdrty was h~lving only three 
nlinutes, but I save you more time. 
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(InttJ"uptlolfl) ••• Please resume your seat. 
I cannot allow you to read everytbing 'yo'u 
have prepared. It is not being 'reco rded. 

(Interruptiolls) *, 
THE MINISTER OF COMMERCE 

AND FOOD AND CIVIL SUPPLIES 
(SHR( P. SHIV SHANKER): Mr. Chair-
man, Sir, a t the outset I would like' to 
profusely thank aU the hone Memb.ers who 
have participated in the debate and made 
very valuable suggestiollS. Many of them 
have undoubtedly made suggestions which 
cannot be brushed aside so easily. I do 
appreciate the concern of many of the 
hOD. Members on the question of the trade 
gap. 

Sir, while I will go into the details 
immediately, myself and my Ministry are 
also equaJJy concerned with the trade gJP 
that has come to exist in our t:conomy. 
The performance of my Mini~try neces-
sarily depends on the industrial climate 
inside and outside the country, competi-
tiveness in the international market-, the 
quality of goods and also one of the fac-
tors that has d(veJoped for some time and 
which has been creating Quite a bit of 
anxiety is the attitude of prot(,ctionism 
that is dispJayed by the devdoped coun-
tries. All these factors have to be recko-
ned when yoo go to assels the perfor-
mance of the Commerce Ministry_ 

Sir, hon. Members, as I said earlkr, 
were rightly agitated on the question of 
trade gap. Some of the hon. Members 
have' given certain figures which I would 
like to immediately advert to, but I would 
not like to unduly cover up what could 
not' be coveted. I take this opportunity 
to make an appeal to the industrialists and 
all those who are concerned with thern 
help the country in tiding over this di.ffi-
cully of the trade gap.' I am app~ahng 
to the patriotic sentiments of the llldus-
tria.1ists, agriculturists and ~~ on that 
they n:t~st intensify their activity towards 
exports so that in the long run ,the 
nation's economy docs not get jeopardlsed 

.,Not recorded. 

in any form. I am mlking this appeal 
not from the point of view of my party or 
any such' type. If . the In don exists we 
will exist. (am' re,.llly 'worried about 
the trade g:lP lh,.lt h;ts b~en developing. 
Of course, some. hone Members have alrea-
dy s:lid that the trade g'lp is likely to be 
around oc a Httle muce than Rs. 6000 
crores. 

I am conceiving of a little flluch worse 
a situation. In my oWn thinking, perhaps, 
we might go ev~n to lh~ extent of Rs. 
9000* * crores gap. 1 can't withhold 
this figure b~cause t hi" is my estimation 
on the basis of the dis'.:ussions that I had 
been having and it is all the more neces-
sary, in this background, that the nation 
and particularly those who' are connected 
with the trade, indust I y, agriculture and 
every conceivable aspc{~t, g('es to hclp and 
stren pthen our trade w ilh foreign countries 
ar.d they will hav-e t() come out to help us 
and it requires a tlster growth as weJl. 
After making my submission on this broad 
p:~ rameter, I would Slra ight way like to 
udvcrt mysclf to squHre up the aspects 
which had bl'cn very c~~nltil~ly adverted to 
by various Members. Some of the hon. 
Members had gone 10 the extent of saying 
that we had been losing wl)rJd market. I 
I do not think that that is a correl:t per .. 
spective in which they had been looking. 
In fact, I am of the view that it is not a 
very dismal picture that wa"i sought to be 
presented by some of the hon. Members. 
We have done well. While cnmplimcnting 
our trade, ou rind Llstry. our agricult urists 
and my own Department for having done 
something good, [am also conscious of 
the infirmities and the drawbacks that 
exist in the system' and the sh·ortcomings 
that have percolated. Not that I am 
unmindful of that, bu t in spite of that, 
what I expect is a better performance. 
Performance had been . good. It 
could be made better and from better 
to the best anti I am sure that all of 
our concern would make our Indj~ to see 
that we succeed in this venture. Some of 
the hon. Members have quoted some figu-
,res. For example, two. han. Members 

, · .~ 14590 •• ~at" corrected t~ Rs. 7000/- crores VI e P. • 
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including the last speaker have tried to put 
forth that we have he'en losing the world 
market. 

Sir, very rightly, it was said that in 
1950, our share in the world trade was 2%. 
In 1960, it came down to 1.040;0. In 1970, 
it further came. down to 0.65% and in 1980 
it came down to 0.42%. But then the 
point is that the hon. Members forgot the 
phenomenal expansion in world trade over 
this time. I would request the hone 
Menlbers to look at 'it from ' this broad 
parameter angle and if you kindlY 
look at it, you will find that the 
position in 1960 was that the volume of 
world trade was 1,28,250 miUion US dollars 
and this was at a time when our percen-
tage of share was l.04~o. When it came 
to 1970, our percentage- of trade has sUp-
ped down, as they have very rightly said, 
to 0.65% • 

16.00 hrl. 

But then the world volume of foreign 
trade, which has grown, is 314111 million 
dollars. (Interruptions). I said that in a 
decade, the world trade bas risen more 
than three times. That is why our per-
centage has become less. But when we 
come to 1980, it is 20,01,5S1 million US 
dollars, which would be practically' around 
six to seven times: more as compared to 
the volume of world trade in 1970. That 
bas forced us to slip down further and it 
has come to 0.42 per cent. 'Therefere, 
when, you try to criticize the w.orkina of 
my Ministry from tbe point of view of tho 
share of the world trade, you kindly also 
take into consideration the phenomenal 
expansion that bas taken place from time 
to time. 

16.02 hr •• 

. [SHRI SHARAD DI0HB I" the Chair] 

I must also bring to the notice of tho 
bon. Members that the taraet for 1985-86-
our perrormance 'should be judaed from 
this angle also-was fixed at Rs. 11,736 

, crores and I must say that since the target 
. was fixed, there bas bema a wide lap iD 

certain respects, particularly the export of 
the crude and the petroleum. If you kindly 
SO int~ the 1984-85, more than B.s. 1500 
crores worth of crude was exPorted. This 
time there is no such possibility. . But 
~onetheless, the target that was. fixed was 
Rs. 11736 croces and what is likeJy to be 
achieved is Rs. 11525.6 crores. The only 
difference, I am finding, is that we will Dot 
be achieving tbe target; tbe taraet will fall 
short by about Rs. 200 crores. But that 
is Ddt a bad performance; it is a good 
performance. But we could imprt)ve a lot, 
as I said. 

If you kindly look into the past years, 
I do not ha ve t~e figures too far enough, 
but I have the figures from 1980 onwards. 
For the yea'rs 1979·80 tbe exports were of 
the order of : 

1979·80 Rs. 6418.43 crores 

1980·81 Rs. 6710.71 crores 

1981-82 Rs. 7805.91 crores 

1982-83 Rs. 8803.31 crores 

1983.84 Rs. 9872.10 crores 

1984·85 Rs. 11,656.93 crores. 

Now if you kindly look up from this 
angle, every year there had be~n a little 
progress, except I must frankly confess, 
this year now it is coming to Rs. 11,S25.6 
crores as expected, and compared to'last 
year, i.e. 1984·85 which stands at RI. 
11,656.93 crores, it has declined. I have 
a]so tried to explain that this visible saP 
this year (when we feel that it is lesser 
compared to 1984·85) is for the simple 
reason that crude which was exported for 
more than' Rs.: 11SOQ crores was recko'ned in 
1984-85 and this, ,year' it is hardly Rs. 140 
crores, Now ihis make, a very big aap 
and if you take out this' item of crude then 
it is a _ case of, very lood performance. 
But, takiog into consideration the vast 
needs of our country and takina into 
consideration the hopes and aspirations of 
ollr people, certainly this is nothing. 'But 
thon. ~e have lot to prolros.. Thou,h 
the economic policy ,which are had been 
pursuina il very sound, it appears nonethe-
lea, a quantum lump is Dot poniblo •. 



· ~ have taken pains to explain all these 
detads only to make a submission that it 
is Dot as though the performance' is dis-
m~1. The performance is good, but a lot 
wdl have to be done and that is precise'y 
why I have appealed to the patriotic senti. 
ments of the different segments of the 
society so that in the'long run we may not' 
suffer any setback whatsoever. 

, T?ere is an increase in th~ import of 
~achtncry and equipment reflecting higher 
Investment and economic activity. Hon. 
~emoer~ did observe th Jt this increase in 
Imp,o;-ts IS because of the liberal import 
pohc~ ,thlt had been carved out. I must 
submit that that is not entirely 
c~rrect .. I have already brought to your 
kind n~tlce that .th~re bad been quite a 
good Increase 10 the import of bulk 
commodities; and it is true that there 

] would noW come to the position of 
April September 1985. Very rightly, many 
of the hon. members Were exercised over 
it. They had quoted figures and very cor-
rectly too. But I would, like to assign 
some reasons. If I am not able to assign 
any rational basis for t he figures. then I 
assure the hon. members that I would 
openly confess the mistakes. I can put 
forth before the hon. members the realities 
of the situation as to what difficulties We 
are facing, etc. After al I we suffer resource 
constraints as well. When the budget is 
reckoned, it has got to take into considera-
tion various other schemes where the ex-
penditure js absolutely essential, be it 
Defence or Energy or other sectors. With· 
in the constraints of the resources, 1 feel 
that our performance had not been b:ld. 
If you look lip the Apri\·September'1985 in 
the year 1985·86, our exports have alreadY 
been brought up to the tun~ of Rs. 5011 
crores as compared to Rs. 5054 crores in 
the corresponding period of 1984·85. I 
would like to submit the reasons for the 
decline: (a) crude oil and sugar are not 
being exported; (a) lower unit value of 
tea, jute goods, castor oil and cardamom; 
(c) lower shrimp catch on the West 
Coast; (d) problem in export of groundnut 
oil meal due to aflatoxin standards; and 
(e) lower performance of the engineering 
sector. These arc the various reasons as 
a result of which perhaps the performance 
cou·ld not have been better, which could 
have been expected. In fact. 1 
have already submitted it, and even 
at the cost of' repetition I £.11ust say that 
last year, the exports of crude by tbell'1:-
selves were more than Rs. 1500 crores, 
wh'icb makes a tramendous difference, in 
my submission. Then, wben it comes to 
the question of imports, 'within the same 
period. about half the increase in imports 
is due to ·incroase in the i~port of bulk 
com~oditics like fertiliur and so OD, 

has a~so been an increase in the import of 
machInery and equipment. I must submit 
that Government of India has liberalized 
imports where it comes to the question of 
machinery and equipment. If 'it · is a 
question of bettering the economic pro-
~p~cts of the people, i.e. if this machinery 
IS Imported and the m:t!lULlcturing process 
accelerates, then natur,tlly the economic 
life of the people woulJ also become 
better. Th~H is one aspect of the matter. 
The second aspect of the matter is: a lot 
of concessions have be::n given with 
reference to the import or machinery 
and equipment, if that ma.chinery and 
equipment are to be utilized for the 
purpose of manufacturing goods which have 
to be exported....;..becausc naturally, the 
impetus will have to be given. Bcc:luse 
of the thrust that has b~::n given for this 
type of an activity. and the policy that 
has been framed for the purpose, naturally 
a little bit of more import has become 
absolutely inevitable. A ~suming for a 
moment that we do not import the 
machinery which enables us to manufac-
ture the various goods either for the 
purpose of internal consumption or for 
exports, then the net result would be that 
the country would not groW. The 
country's economic prospects will become 
dim. They get blurred. That is preci-
sely why this action has to be taken. I 
quite concede the point that we are not 
in a position to take quantum jumps. We 
have to, because the situation demands. 
it. But the misfortune is the constraint 
in resources. as I have tried to put it. 

, You have got to cut the coat according to 
the cloth. There seems to be no other 
way.out. In fact, the performance could 
have been much better. For example, 
some of the hon. Members were referring 
to rubber. I am givina an example, more 
to illustrat~ the point tliat I ,was tryin, 
to .make. The' position was that in tbo 
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7th five y.ar Plan, what has been allocated 
. to ,tao .. rubber industry' is Rs . . S3 . crores .. 

But· ,when it comes· ,to the question 
of tea, iUI:ir. 'oil cake, -spices, 'petro-' 
,Ieurn products, thero ba~r bo,co a 
decline for the reasons which I have 
alrea.dy . assigned .. ' Now._ becaus~ of tbis Tbi~ 'year. we are importinl rubber to the 

tune· of.·Rs. 38 crores,' and it is to progres· 
'slvely incre.tse; and when ·it comes to, the 
question of 2000 A.D., I feat. that we will 
have 10 import rubber to the tune of Rs. 
100 crores a year. Now the. position is 
that .wbH~ We are going iQto the d>!taiJ, I 
found that if Rs' 100 crore$ could be 

. spent in the Seventh Five Year Plan, we' 
would be able.to become self-sufficient by 
.the end .of 2000. Now, therefore, I have 
made a speciai request to tho Prime 
Minister; I said, notwithstanding the consi-
raint of the resources- now,it is ,a' very 
small gap of Rs. 47 erores-if this amount 
could be made available perhaps progressi· 
vely, this year, Rs. 38 crores worth of 
rubber bas been imported; next year it 
will be a IiUIl.! higber. and so on; finally, 
when it comes to 2000, it is Rs~ 100 crores. 
So. if you I,ook to what alllount we would 
have. speot in forcian exchange for the 
purpose of importing rubber over tbe 
years, the expendi'ture of Rs. 47 crores is 
nothing, though, of course, it will. yield 
the resu-lt only when it comes to the end. 
of the century. But the Prime Minister 
bas been very pleased; be said, yes, we 
will Jook in'to it; som·ething has to be 
d()ne. If there .are smaH anomalies, etc, 
remaining, we are trying to bridge the 
sap. But, then the point is, tbe, whole. 
difficulty is the resource constraint; and my 
colleaguef the Finance Minister bas his 
own consraint when he bas to allocate the 
amount to the various departments. OUf 
ambition will be too much. There is no 
doubt when it comes to the question of, 
I mean, asking; We 10 with, a . very big 
bowl. But, then the point he has got is 
to divide the national cake ace·arding to 
tb~ various exiaencies, which he himself 
confronts. So, that is the situation which 
I tbought that I should present before tb.e 
hon. members. ' . . 

In the first half of 1985 .. 86, we' have 
done WeU in certain export item. like 
marine product,. frults an~ vel~tab.les. 
cashew kernel, rice, iron ore. mal1.lane.e 
Qr.; halld .. ~ade carpet. 'machinery and. 
tra,llsportin,. ~quipment. leather· Qd 
leather . loodl, .ems and jewellery.: 

sta,te of . affairs, the Government of India 
has' been punuinl, a policy, a policy which 
should ultima tely enable us to streogthen 
the export. We have bee.n trying t~ 
adopt a .. policy, which would generate 
investm~nt in the e.xpansion of sectors 
ha·ving e"port potential.' We have been 

. lllakiilg the effort to improve the quality 
and comp.;titivencs5 of 'the e"p..>rt products 
and to m..lke exp,)rt profitable: We have 

. been mlking the effort to secure improv:e-
ment in the fu ~lctioiliog. of the infrastruc-
ture, whi~h is b~coming one of the major 
constraints in Ollf export effort. 

A rat;onalis.l.(;Ol1 has been admitted in 
the prom)ti,,)(l.\I etforts abroaJ in the 
multi-lateral forms. Effort has consis-
tently been mad.!' to promote and to 
defend Indi.,~s interest in trade' policy 
issues as well a ~ to lUlintain access to our 
goons. These are the bro.ld p:lrameters 
of the policy which we bave been trying 
to pursue so that in the uhi mate analysis 
the' export trade grows and groWs by 
leaps and bounds. 

In the Finan;c Act 0 f 19~5, SO per cen t 
of the profit attributable to exports 
was sought to b! rctaiiled by the bUCJiness, 
only with a vi.!w that they plrticipate 
more actively in the efforts as to tho 
exports. The Reserve Bai.lk or India has 

. accepted and notified the ayailabiHty or 
pre-shipment cre~lit for all expQrt commo-
dities at a con,;c$sional rate of 12 per cent 
interest for a period of 180 days, which 
would meet one o( the .long standing requi-
rements of. the export sector. I am only 
tryinS to bdng t~ the notice of the" bon. 
Members vadous measures that have been 
taken so that they could judie by them-
selves tbe performance. of the Ministry. 
As I saidt 1 am not sayina tbat everything 
is perfect. But within the constraints of . 

. the resources and the infirmities which "0 
, have to face, We have been trying to do 
Q~r best.' That is the only casco I am 
puttina before the bon~ Members. t am 
not pitchi.ng my. C8$O too hiBh. I -am only 
,brJn&iDI to tbe notice of the bOD, Members 
to ju".~ us ! in ·the baoqroud. 01. tb. 
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IUbmitsiOD~ that :1 am makin, on diverse 
aspeets. .' 

l~~ort dut,ies have been got reduced 
on ' a Jarac number of capital 
loods required for manufacture of 
garments. leather goods, on diamond 
cut,tina aDd polishing tools,' equipment for 
mariD,e produ:tst etc. for encouraging 
investment whIch wUJ improve the quality 
~f our products, their fhdsh 8;l1d produc-
tI.vlty., Export duties have been abolished 
on iron-ore and !,obaceo. The cash 
compensatory support scheme is' comple-
tely being recast to . cover indirect taxes 
on inputs for e1(port manufacture and not 
only the final product. Special considera-
tion will be given to agricultural sector 
and handicrafts in the operation of the 
scheme. The duty drawback procedures 
are being very considerably simplified. A 
decision has been taken in principle to 
transfer this work also to the Chief 
Controller of Imports and Exports,· who js 
operating the CCS scheme. 

The Ministry this year has processed 
two major reports. In facts, S(,n1e of the 
hon. Members have made a reference to 
one of the reports. Both these fe'ports 
pertain to the trade po liey. On e is the 
report of the Abid Hussain Committee, 
from which some of the hone Members 
have quoted. The other is the persp(:clive 
planning and strategies for export ~ of 
engineering products.' Thn t was the 
Committee headed by the then Heavy 
Industry Secretary, Mr Kapur. Most of 
the recommendations, so f::r as Govern-
ment pf India is concerned, have 'been 
accepted. A"large number of them have 
been implemented. A few of them arc 
under consideration. In fact, some of 
the 'items that I have aJready referred to 
about the measures that have been taken 
are 'tbe reflection of the action that has 
already been taken by the G(wt·rnm(.~nt of 
ladia fi'om time to time. In f~ct, 'hon. 
Membe'rs are aWflre'that three-year import 
policy has been introduced. Of course, 
thatdoes not mean that peripheral changes' 
here and there, if need be, would not be 
made. But this policy was enunciated 
SO that if gives' stability to .the ,imports 

, and, exp:efts an" pr'ovides an impetus t~· 
t'hos.e '\tho 'are involved in toe export 
'H~i~it1. 'It ie precisel)" for tbi$ reason 

. tha t a lo~g. term policy for three years has 
been envuuoned. This \_Vas done in the 
larger interest of t he society. It is not 
as though tbat. to' benefit a particuJar 

,segment of the society. ,But it was feh 
that, this policy would enable the export to 
gro~ and also in the 'long run help the 
socIety from getting over the morass of 
t~e cc'onomic activity in which we are 
hkelY to fall ,if ~e do not take quicker 

. leok and accelerate our' exports. The pass. 
book scheme was al.~o introduced to 
facilitate access to importable inputs duty. 
free for export production on a prog-
ramme basis. Abolition of certain cate-
gories of licences arid a shift in certain 
areas to regtlJation through import duties 
rather than physical controls has been 
resorted to so that this 'approach of ours 
a Iso enables the acceleration in the trad-
ing activity. The recommendations of the 
Committee have also been implemented 
with regard to the canaHsation policy for 
imports. In fact, We have taken lot of 
meflsures with reference to the thrust 
sectors, Fourteen items have been found 
after careful consideration where perhaps 
we can make a thrust in the international 
arena of trade and we could improve our 
trade in these items and could also get 
better markets. It is with this view that 
we thought that, w'e should gjve some 
more facilities' in respect of these thrust 
areas. These areas are: the engineering 
sector, the agricultural sector, the marine 
products, plantatioll, gems and jewellery, J 
chemicals, Jeather and so on. I have Bot 
details under each and every sector as to 
what facilities we have provided but it 
would be unnecessary for me to go into 
those details because it· would consume 
quite a lot of ti~e. I must submit that a 
training and development centre is being 
established at Jullundur for sport goods. 
The building for the centre has already 
been completed. 

A major break through has been made 
in the, export of iron-ore with exports of 
Kudrcnlukh iron-ore to Japan' and open-
ing up of new markets in China and;· 
Yugoslavia. Encouraged by the response 
of the industry ill the export processing 
zones ~t Kandla and Santa Cruz in 
Bombay, four more such zones are beina 
established at Cochin, Madras, Falta near 
C,lcQtta and Noida. The basic Jnfr.-rvc. 
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lure work ",.La completedd "ut,iOI ' . t:he yea·r 
and the ~ne8 at. 'alta aDd Madras have 
becom~ ,>peratjonaf. ,Expansion .,as 
.mdertakctl of Sarita Cru.z zone. Similarly, 
'for "hundred 'per oent' export-oriented 
unit.. the term. an~ ,copditions Were 
lmproved by reducing tbe Customs bon-
din, charles. issue or guideline. for ~ale$ 
to ,tho domestic tariff area and for dispo-
aat of r,ejocts and waste materials. Some. 
of tbe bon. Memb~rs coming from Andhra 
Pradesh were pleased to put for,tb a point 
that VishakhapatnaDl should also bo made· 
an export processin. zone. 10 fact, We 
could Dot take up this proposal because 
of the shQrtage of funds and 1 am,sure 
that'in the .coming years. we would be 
abJ.e to do something, I am confident that 
my colleague, the Finance Minister would 
come to my rescue and also to tp'e rescue 
of the hon. Members frool A.ndhra Pradesh 
particularly, and the 'nation in general, in 
seeing that tbis particu lar zone is establi-
sbed at Vishakhapatnam .•• (Intlrruption). 

PROF. MADHU DANDAVATE : And 
the world at large. 

SHRI P. SHIV SHANKER: World 
at tarle Professor Sahib, belongs' to you, 
not to me. 

SHRI SOMNATH CHATTERJBE': 
I Y'Our world is shrinking. 

SHRI P. SHIV SHANKER: None-
tho:-less, international connections are 
yours, not mine. 

SHRI S(>MNATH CHATTERJEE: 
Tho Commerce Minister bas DO inter .. 
national' connections. We can think of 
our' commerce. 

r AN HON. MEMBBR: He believes in i 

i; th' indigenous exports., 

t SHRI P. SHIV SHANKER:, Then,' 
f. • Sir. hon, Memb~rs have raised varioUs 
~;. poj~ts.. '1 have broadly . Glade the subrnis~ 
~, sioQ in the .,oliey anile and ~be various t t:ncaaure., that we have been, t~inl. '.~$ I 
i~:, '6iid. larse, number 0',( tb.m have Ml1ie, 
;\~; quite, a, lot, of Su"~tlo, D,", In fact" in t.: "',' 
;~:; . pect·9f. SOlDO of thom. I·fo\l~d tllo,,:,.to "~'. 

!~, '.' ~ 

"_"',: 

biably' '\,a"-ble. ' "Of coune :It la, Dot po"~,, 
ble fOr' ,me to :c:ome to a' conclu'sion dabt 
now about those sUI.cstion$ at thj~ ,tale .. , 
But I asSure tbe, ·hOD. Member. that my 
,mlQ·d will work OIl it aDd we wllJ cartaiDly 
take aeeessary deeitions, Which would 
ultimately heJp t~,e·strengthemng of not 
only the economic life of oar cou,ntry. but 
also the ox ports as well. That is why. 'I 
would not like to dilate on the details of 
the sUlgestions that have, been mad\e. I 

,would like to confine myself to make a ' 
. submission that I bav~ noted them and I 
would certainly look 'into those SUlles .. 

,tions. Various points have been raised by 
the Members. It is not possible for me to 
10 into each and every thing, in great 

'. deta)1. Some of them were highly minor 
as welJ. But there are some poillts Which 
I thought arc really material to which J 
'must advert to and bring them to the 
notice, of the hO.nourabJe House so th at if 

,there is anything where we can see 
through, I would certainly not shirk the 
responsibility. 

At the. outset l would like to refe.r to 
what bas been' observed' very strongly by 
Mr.. N·anje Gowda. He gave Jot of details. 
Of course, his study of the entire situa-
tion (ronl 1979 is really enlightening. 

SHRI SOMNATH CHATTERJEE: 
A nd an' eye-opener. 

SHRI P. SHIV SHANKER: It is 
undoubte4ly. . It is Jiot possjQJe for me to 
immediately react to it. Lot of details 
have been given by bim. Prima laci~ I 
am satisfied that what he bas raised seems 
to be true. . Now the question is tbi·s. 
(lnlerrupl;on) I am saying41'rlma lacle' ••• 

. 8.HlU SOMNATH CHATrERJEB 
Except that be -haa minimised the aQJount 
involved. 

SHRI,P. SHIV SHAN.K~R.: Where-
from. did you Bet fUrtber bJ,formation ? 

" SHal SO,MNATH, ~HATTERJEE:, 
At that p~int b,e was a Unle, h,sitaot. 

" SHltl ·P. SHIV' SRAWKBR: I must. 
say, tbat ~he bas .aid. more tban wbat" t 
expect,ed ·h·im ,fQ, '31, _\It, thall· the": fact' 01 
,tbj .. '-.t',et .. d1~;". ,J :PlGs, 'frald1 coPf'_, .. :,' 
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. ' .' thi. :tJ ••• vlrrt.b.i. does 'Dot, ,appear to, be 

corteOi 'with ItI¥t ,S~te, of Denmark and 
-.tbina •• n. bave' to b. done, In tbis 
,particular ca •• I IJluro the House that' I. 
will80 ,in,to the cSotaila. " 

SMa) DINBsa OOSW AMI: But 
dOll't bealtate belwee~ eto be' and 'not to 

'be'. · 

SHRI P. SHIV SHANKER: You 
please wait. ' I am .. yina it. Otherwise it 
will be an endless thin,. I will go into it. 
I assure the House that I will take what. 
ever actioD is needed in tbis ' regard. We 
will 10 fast into the investigation of, the 
facts, we will order enquiry into the 
wbole facts. and if need be, I would not 
. shirk tbe responsibility to take the extreme 
action that miaht be called for under the 
~w. . 

SHRI 'SOMNATH : CHATTERJEE: 
We only bope you wilJ be there. 

SHRI P. SHIV SHANKER: There-
fore I would not like to say anything 
further in that matt~r. 

One of the hone Members has raised 
. the question .•.• 

SHRI SOMNATH 
Wbat about cardamom ? 

CHA TTERJEE : 

SHRI' P. SHIV SHANKER: 'I will 
come to that. How Denaal is interested in 
cardamom, I cannot understand. 

(Interruptions). 

SRRI V. SOBHANADREESWARA 
lAO : They l1ave very close relations. 

SHR,I P. SHIV SHANKER: Because my boa. friend che.ws a lot of. • .. 

SRRI. SOMNATH 
Adrak. 

CHA TTBRJEB :, 

SHill P. SHIV SHANKER: You 
,chew a lot of pa88, perhaps. That may, 
be the realou. 

must submit that there are two . s,chemci " 
of CCS payments, one is the simplified 
scbem,e and' the other is the normal 
scbeme A little more' than 90 per cent or 
all the CCS claims are under' the simpli. 
fied scheme under which payment i. made 
by cheque within 24 hours to a fortnight 
Therefore. under the CCS scheme praed. 
caUy more than ~ per cent payments are 
effected within 24 hours to a fortmiaht. 
There shol:lld be no difficulty for an 
exporter to 'got such payment under the 
simplified scheme,. provided he' submits 
satisfactory documents, customs authen-
ticated shipping bills, bank attested 
invoice, bank certificate of f.o.b. value of 
exports, and .. certification of inspection. 
The Chief Controller's organisation has . 
been 'pr$essing about three lakh applica-
tions per annum on an average and I 
must submit that tber~ had not been any 
complaints in this regard. When I say 'not 
been any complaints., I mean, they have 
been too negligible which warrant . an 
expression that I have already used. In 
the normal scheme generally' chosen by 
the exporters whose exports are 'deemed 
exports' and not actual exports outside the 
shores of the country--'deemod exports' 
simply means supply within the country 
for a projec,t or purpose recognised by 
Government as equivalent to export, 
World 'Bank Project etc. Documentation 
required for CCS payment is complicated, 
it takes time both for the preparation and 
verification. Where an exporter applies 
under the simplified scheme but does not 
give satisfactory documentation. he has 
to move to the normal scbeme. Roughly 
between 25 000 .to 35,000 applications per 
annum are disposed of under this Dormal 
scheme. 

, The delays in CCS payments, occur 
under the norma] scheme ~ ~d that is, 

, because of the various requisites that have 
'got to bo furpished are not furnished as I 
said, even the preparatio,n of the docu-
ments and ,the veriB.catio~ Itself takes 
time and in tbis procoss a little time is 
consumed. I don't fay that ..• 

Pa.OF. M.G. RANOA: Not' little 
time, 10 much more.. . 

. · Sir. tho .. at of the debate 114. .SHRI P. S~IV SHANKBR: No. ,I 
,aclvOl1ed to, u., aJay in ,paYmont .. of :tbe wovW 'asluro the boa. Member t_~ ,.it ' 

"oafbco~"'a'u.4"" tbc"~b~ •• ,,,r, , 
I, "II. ". 



(~bri ~. ,ShiV, Shanker] 

. there is any speeiftc ~e where, .long c:le~ays 
have .. taken· ,lace,· we, will .take care of 
them~ not as tbouih that w~ would allow 
u.ndue ,delay, But, in the schemo itself. 
certain delay is inherent as I said, and. 

. the MinJ •. tf'y bad been .1opki~1 into' it, 
also as to how best we could sal vage tbe 
aitl18tioD; I would Dot like to 10 ioto 
further details of it because 'I have .aJready 
adverted as to why rea)]y the d~lays 

, . 
occur. 

Sir, one of the bon. Members has 
referred to the pepper prod:uction and its 
productivity t and. he tried to compare tbe 
production in our 'country which is at a 
very Jow .rate, as compared to Bra9' 

AN RON. MEMBER': And Malaysia. 

. SHRI P. SHIV SHANKER: And 
Malaysia, of course. 

. Sir, so .. far as the pepper production in 
our country is concerned, ,its productivity 
is ,low because of the very old 'vines and 
because tbey, are . in a mixed system .of 
cultivation. It is not on the plantation 
basis like in Brazil. In fact, in Kerala, in 
the back-yards of the 'various houses, 
pepper is groWD. That is why, I said, it 
is not on the plantation basis. And it is 
true that as a result of this. our producti. 
vity is low. B~t being native' vines, our 
pepper is more resistant to disease 
compared to the varieties abroad. The 
Kasargode Research Institute on plantation 
~op is developing a new, variety with 
much higher yield tban the normal 
variety . Under the Kerala Agricultural 
Development Programme 17,500 hectares 
of pepp~r, pJant&tions are being ·reha-
bilitated with tbe assistance of the World 
,Bank. 'So, steps are _ought· to. be taken 
to see tpat pt'odll cti Oft , arid ptoductivity 
both jr,crrase ar.d J am, sure. : in due 
course, we would te able to ,see a better 
performance in this sector •. 

The hoI'. Members were also ,pleased 
to refer to the minimum release prke ;for 
,coffee. The main argument t,hat was 
addressed was 'that· this has not been 
revised. ·1 would not likt'to 10 into tho 
detaU, of .it because a couple or '.,t· 

','''''' 
back, llrave made the' Sllbmi •• ioD "«> th'e 
House 'as to ,tbe roason Why minimum' 
release 'price .of'. coft'ee 'bas ,Dot been 
revised. Tbe .Iast revision Was 'io 1983. 
I bave al,ready supmUted that the Cost 

, Accounts Branch had .,one into it and I 
pre,um·e that tbe Cost Accounts Branch 
bas ver:y recently submitted its repor·t as 
won. But when it com:s to, the quesdoD 
of m:nimum rel\}ase price. only Il3rd of 
the coffee which' is ,rown is· sold in 'the 
domestic market, which would be benefited 
by the minimum release price. About 
2/3rds of tbe ,coffee irowo ,OC'S for 'export. 

·The realisation from it is substantlally 
higher because of tbe bi8b international 
market price; it is around Rs. 40,000 to 
Rs. 45.000 per tonne. 1 am not trying to 
j~stify for the non-review of the minimum 
release price on this ground. But.I am, 
saying that tbis offsets a HtJe lesser. price 
of the minimum release price which exists 
at this stage. ]n fact, I ar:n sure that 
after going into the .. whole scheme at the 
earliest, we would be in a position to 
come out with clear conclusions, about 
minimum release price of tbe coffee. 

Some hon. Members have adverted to 
the performance of the cardamom in which 
fortunately or unfortunately ••• 

(lnte,,.uptlons) 

SHRI MULLAPPALLY RAMA. 
CHANDRA'N : SeveraJ hone Members 
have levelled allegations against the 
Coffee Board Chair.man. He has sold the 
coffee in the international market without 
consulting the Coffee Board. What is 
your comment? It is a very serious thina. 

SHRI' SURESa KURUP: 'At that 
time the . international ,prjce was much 
higher. I 

SHRI MULLAPPALLY RAMA-
CHANDRAN: We have rep,resented tbo 
case before the ho.n. Minister. No reply . 
has been received by us. We have Biven 
it in black and white. 

SHRI P. SHIV' SHANKER: I a:m 
lorry 'tbat it bas Dot C6me to, my notice. 

. .saRI THA.MPAN THO'MAS t·MJve';'., 
liac.'ra):: "I ba.vo taieod kjQ'·m,·.peecb.~. ' " 

.. '~. I 



•.. , •. 
.• ."...ed:'il,tbe·Pr, ... ' On 14th Dece-
mber, oa ... iDterveotion of tbe chairman, 
....... ·cotr.f:w .. aold at a 1011 or RI. 
t,OQO ,. "IOOM, The next day. the price 
"lOt up. Yo. bave not" adverted to tbat 
tfIICific poitlt whicb I have mentioned in 
DJJ "Ncb. 

: 'nOF .. MADHU DANDAVATB: 
Bven a perlon who has sold must not 
bave tnaintained his accounts. . . 

saRI SURESH KURUP : There Were 
black ftaa demonstrations in KeraJa. 
(1""""Jitlon8) . 

. SHRI SOMNATH CHATTERJEE: We 
must come to the rescue of our good 
friend! 

SHRI P. SHIV SHANKER: Mr. 
Chatterjee, I know how you will come to 
my rescue' Is tbere any doubt ? 

SHRI MULLAPPALLY RAMA· 
CHANDJtAN Rose-

SHRI p, SHIV SHANKER: You 
please sit dowD. You have said What you 
want (0 say. Give me a chance. If you 
are not satisfied, you are welcome. I am 
a man who would listen. 

Actu·al1y. I do not know bow I slipped 
tbie point because in the points that I 
have I noted down this point. I have , . 
not been able to ... 

SHRI SOMNATH ·CHATTERJEB: 
SOmetimes it -happeDs ! 

' . 
tonnes • 

In 1985-86, average .price i.Jl auctions 
had been around Rs. 140 por k,. 

Hon. Members Were trying to IIY. 
"Well, the cost of cultivation is Rs. 140 
or Rs. 145/ ... " In fact, we have lone into 
it ·in detail. 

(Interruptions) 

That is what you said. Your Board 
has said. I remember that. Your 
Cardamom Board has estimated it at Rs • 
140 or Rs. 14'5/-: I still remomber what 
I said. But then the Kerala Government 
has gone into it and the information with 
us that it is not only Kerala but other 
parts also. it is Rs. 90·125 per kg. That 
docs' not mean that I ~m satisfied with 
Rs. 140/.. It is nobojy's case. But then 
the point is that the dismal picture that 
was sought to be painted does not appear 
to be correct. This is all what I thouJht 
that I should say. . 

PROF. P.l. KURIEN: The avera.e 
auction price of Rs. 140/- is not correct. 
r think t~at is to be re-examined. 

SHRI SOMNATH CHATTBRJEE: 
For the time being, you must be Wrong 
compared to the hon. Minister! Thea 
you keep quiet! 

SHRI P. SHIV SHANKER : I am 
speaking from thelrecords and if the recordJ 
are wrong, I cannot -help it. (Inter,,,ptJonl) .• 
I have made a passin, reference earlier 
itself to Rubber. I would not like to 
advert to .it. I have an exalJlple. 1 have 
alreadJ quoted and I hav~ at,ready Said 
what 'we would .like to' do about rubber. 

SURt 'SOMNATH CHATTBRJBl?~ 
Then you stop ! j 

SRltt P. SHIV SHANKBR. : I tako tho 
!loti' •. MembeR when they say that more 
ihao one"bas referred but I win go into it. 
l' anure : the hone 'Momb~rs that if n~ed 
be I will come back to the House to brlOB 
to the notice of -.t.be: House as to what 
.exactly bas been' done in this regard 
bocause.thia\·is a 'matter which has. to be 
._ ioto •. ,· One hal to probe into d.. ' SHill p, SijIV. SHANKER: Wben 

)tOU say I should stop, I will skip. tJve~' all 
I was makiQ, t. he .. submission on the 

f th tWO the .••••• 
c~rciamom. In fact, because 0 . e .. 3 
'OOJJtlRuo\ts,."1ea:rs. of dtou.hl in 1~82 8 . .., " MADHU DANDAVATS 
anA l,n.31...·4 .. 'in "',., bleb. . the.' pro oduct. Ion ~ot I PltOP.··· .. .. .. . .' ,..: ' "/1 

\I :l'U" ~ ~ SbriaratfGetit.a"':MukberJee' made v·er"1 t#o car.eta.mom w •• oa1t'2,goo :tonnes and ),600 poilita. ' ,. } 
tol,."o,.pecti,ob'·, the ·pticfS shot ·u~ . " .... ",.",,, .. _,,,,,.""" .. '~"~I""~~'.:.,,:' , , .. , ... 



SHRt· SOMNATH CHAT:I'BR1EB:. 
All'· her Points were not even touched by 
you. 

SaIlI P. SHIV SHANKER: One of 
the hOD. M'e'mbers has made tbe reference 
to the raw jems being procured (rom 
Antwerp instead of procurinl them direct 
from the African countrie.. 'J must 
submit that almost 80% of the world's 
rouah diamond trade is controlled by the 
Central Sellin, Organisation of MIs. 
DeBeera, who operates through the 
Diamond Trading Company based in 
London. Most of the mines in African 
countries 8S well as in Australia are 
directly .. or indirectly owned and operated 
by DeoBeers and the rough diamonds so 
proCured arc sold by the Diamond Trading 
Company. India buys about 30 million 
carats of rough diamonds in a year. The 
total purchase this year, that is, 1985-86 is 
likely to be of the order of 33 million 
carats. Most of it, say, 93% of it is 
procured by individual diamond merchants 
asainst imprest licences and replenishment 
llcertces and, of the rough diamonds 
purchased by the Indian companies and 
merchants, about 30% is procured directly 
from the Diamond Trading Corporation in 
u)odon through sights and the remaining, 
about 70%, from open market, ·mostly in 
Antwerp. The total vaJue of rough 
diamonds purchased in 1985 .. 86 is likely 
to be about Ra. 950 crores. In fact, it is 
1*:ause of the monopolistic t~ndency of 
DeBeers that it is not' possible for us to 
directly purchase the rough diamonds from 
the African countries as also from A ust" 
. raHa.. That is tbe point which I though I 
allould bring to the notico of the bOD. 
Members. 

I think 1 will tbrouah some of tbe 
poltlt. because I seem to have- a1ready 
taken quite .• lot of time ..... . 

. :SHRI - SOMNATH .CH~TTE.RJEE: 
The Commerce Minister should beeome 
Minister for Enquiries. 

SHRI 'P.' SfiIV SH.ANKEll: Assisted 
by Mr. Somnath Chatterjee.' . 

SHRI SOMNATH CHATTERJBE: ] 
"in be ¢ommiJsioner of 'Enquiries 'in one 
ot'tbe'm. 

19lJf.l1 

SHRI P. SHlV,SHANKBR. : I must .. 
that wben it comes to the que.lioD of export 
of tea, I would requOIt the·.hoa. M.mMra 
to .Dote that tbe .ilnilcaD,t increaat ia 
exports bas really belped us out. In 1984 
the value' of'oxports of value added toa wu 
19 million kg worth about Rs. 73 croros .... " 

PROF. MAQHU DANDAVATB: 
Value added or sugar added? 

SHRI P. SHIV SHANKBR : Not 
susar-coated Prof. Saheb. 

10 1985 the volume was 33 million ka 
and the value tbereof was Rs. 134 erore ... 
There bad been a shortfall in the inter-
national price and no doubt we bad been 
doing well in the past. But that does not 
mean tbat we have not done well this year~ 
In fact we have exceeded the target of 
220 milJion kaf We have been able to 
export 222 million kg but the unit value 
has gone down. Because of the unit value 
having gone down' we have earned 
Rs. 711 crores as against the target of R.s. 
700 crores. In fact the submission that I 
thought of making was that in tea exports 
we have done better and this is one of the 
thrust areas which we have identified. 
Notwithstanding the fact that the unit 
value has gone down we have exceeded 
the target that was fixed. 

One of the hone Members has really 
made very pertinent references to certain 
issues. One of the main issue that have 
been raised is that various officers pertain-
iog to tea industry are located at Calcutta. 
Mr. Somnath Chatterjee would not be 
attentive to tbis because it mjght aft'ect 
him. I would, rather request that both 
hone Members sittin. ODe behind the' other 
could enter into negotiations aDd thea 
com, fortb t~ me and, I will certainIY.con-
sider .ympadietically what they think to be 
correct. 

~[nter,uptl()nl) 

This is what hoppens when an hone 
Member is totally inattentive and involves 
himself in the extraneous discussions. 

(/nterrupt/o".,) 

The tea-Board's location was also IUI-
,gested to be shifted to •••• 

(lnt"rupllo",) 



~:"- 'CBAI1'IlA It., IH8 (SAKA) 

. . WQ"OU~4f._""e_tiv.? P"e 
,It down. Let 'thebl lort out. 

" : AN HQN,.,. -'tW.8BR: : Thi, i. a point 
','OD Mdc~ 'botJa of &b~m' .vo aaroed. 

'$HRIPRIYA RANJAN DAS MUNSI 
(Howrab): What is your interest in ex-

· wadiP, .the economic ba,Be in Calcutta '1 · ' 
" r 

SHltI SOMNATH CHATTBRJEB 
(~OipUf): T~e only misfortune bl on 

'.lome rare ace_sioos he is right~ I whole-
,heartedly, support. , 

SHR,! P. SHIV SHANK.ER: But I 
.',must submit' ,that ~be location of Tea 

B04rd at Calcutta is not mereJy because 
that it was thought to be cdnvenient at 
tbat stage but the point is that even West 

,. Bengar also grow tea. 

SHRIMATI GEETA MUKHERJEE 
: (Ran.tura): How' much docs Darjecling 
, contribate ~" 

(lnterruptlonl) 

SHill P. SHIV SHANKER: Also, it 
'does not mean. ~ • 

SHRI SOMNATH CHATTER.JEE: 
'Why are -you quarrelling with Assam ? We 
. *re Dot quarrC'iliDS witb them; 

SHRI P. SHIV SHANK'Sa.: ActuallY, 
· I w~ld r._tber prefer to ,80 into it, if we 
caD.,~ 

(interruption,) 

SBRI SOMNATH eHA TTERJEE : 
Do Dot ,uarr,el, witb Calcutta. 

( InterruptloRS) 

SHRI P. SHIV SHA:tjKER: I am 
,lad that the hon. Member from Assam 
doel not to~ch these points. I wou!d not 
Ute to 10 into tbem. On tbe Question of 
Chairman, To"'·Boa,rd •••• 

,(Interruption,) 

• 

I must submit that it is .• r'.I,_.t 
Chairman's appointment has been delayed. 
Quite ~ lot of t,ime ~,been ~eDIt In 
fact it is 6ecause ot, the rae,," tba't we had 
beeD : try'ing to search for a good officor.o 
that he could live a thf~si and in recent 
times: we ba ve been able to. look tor 000 
or two officers and· 1 am aure tQat we 
would' be in a position to 01 take a decWoQ 
very shortly in this reaard. " '1, " i 

(Interrupt ions) 

SHRI SOMNATH CHATTERJEE: 
Let it be OD rotational baa is. t 

SHRI P. SHIV SHANKER: Mr. Go-
swami, it would not be possible for me Ito 
give this commitment. ~ assure, that wh~t. 
ever would be better 'and best' for me 't~a 
industry that would be done. ",' ,.' 

(lnterrupti()ns) 
If', '. 

• .t, 

SHRI SOMNATH CHATrBal~: Tbis 
is th~ most vital industry for our, C~~9-
my. You are committed to look after 
it. 

SHRI P. SHIV SHANKER: 1 am 
Interested to see that the '9p6rli',et 

, " 

geared up much more becau~e .... 

(Interr,lIptIOilJ) 
, ' '', 1 

SHRI PRIYA RANJI\N !DrAS Mt1~$): 
The UBI Chief is kiUioi tb,e eQti1:' t~a in-
dustry there~ * 1 ' " 

l. 

SHal P. SHIV SHANKER Mr. Oat 
. Mllnsi we are ,discuuin8: tho':C4HIIDerce , , '. 

Ministry's demands.. ~,;~ 

(Interruptions) 
I ." ,1 

SHRI PRIVA RANJAN DAS MUNSI: 
J am trying to prote,ct you. 

SHRI P. SHIV SHANKER: There 
are a lot of other points wbich were ralsed. 
But what [ would rather prefer to do II 
tbis. HOD. Members had been puttin. 
various questions from timo to timo. 



.......... 
,', ,sHltt' ;'V~ SOaaANADRBBSwArtA 
,l.(AOI~ .~(Yijay.wacta> ... ' , 1: want' a c!ariflc~. 
60at .. Since ,the Gave-roment Itself l;lai in-

l , " ',' , , ,'~ , creased, tho prices of, eoal and 'f~ttilil«!rs 
~hd Lsince tbe 'aaricul'ttiraJ 'eXpenses ate 
Io~' :UP. fbi.' Y,eat it 'Is most uQju,tified 
:ocSf iDcrel.ina tile mirilmum sUPPo,rt" price 
of Tobacco. If that I)e the case. will \ ('he 
HOD. Minister examine the matter and take 
necessarY steps" by revising the minimum 

"\lpport price for Tobacco , 

SHRI P. SHIV SHANIC.BR: So far as 
the report of the Agricultural Pricts Com-
mlasioa is concerned. they Itav,e gone into. 

. _t and IUI.cated that the minimum support 

.. ,,,"tee nee~ no increase. This is, how it 
"ba',IODeJqtc)'~ NormaUy we let guidod 
brby the AIrJcultural PrIces Commission re-
port. I will look Int'o it 'as to what best 
coul~ be done. It is not, possible for me' 
to live any commitment at tbis stage be-
'cau •• it will take Into consideration vari-

I OUi tWa.. and then come to '. con-
-;tIu.ioa. 

OD the other Issues which I am Dot in 
• pOIitton to reply in d.tail because of 

, ... orta.e of time. I "-_ ~mit' that as 
~.i .,~ there is aD oppqrtunity in the 
House on. these issues ~ will,o.xpJai, tbem, 
10 tbat the Hon. Members are satisfied 
OD the basis of that answer. I once again 
thank. tbe HOD. Members for tbe various 
~u .. estions that they have made from 

; thn~ 'to tltne during tbtir speeches. With 
":tbelb' word. I' earne-stly make an appeal 
that tbo Demands of the 'Ministry may 
kindly be granted. 

,;:'~, .;IH&JMATI OBSTA MUKHERJEE: 
i seek your protection, Sir. I. raised : a 
fundameDtal question of policy with re,ard 
to tbe revislo~ Of i,~e~rt P,~Jicy. I would 

like "to ~I wbetbet 'tbo, , ate' 'rMxamiD· 
iDS it. ' I, ' • '" ~ ',; .• 

; I SHRI' ~.i SHIV SHANKSR. I' Mn. 
Goeta Mutbef'j~, r 'b8ve 'already.id.. 'I 
don't know wbether you were there or 
not~' I' < ',' • : 

SHRIMATI GBBTA MUlCHBltJEB: 
I was very attent.tive. Your speech was 
a beautiful camouftage l' 

, MR. CHA'IRMAN: I sball DOW put 
all the cut motions moved to the Demand, 
for Grants relating to 'the Ministry QI 
Commerce to vote toaether, unless any 
hon. member desires that allY of .bis cut 
motion. may be put leparate), ... 1 now put 
all the cut motions together to the vote of 
tbe Hous~ 

A.II the cut motlolll we,~ ,put. au "qQ-
liVId. 

14&. CHAIR.MAN: .1 shall DOW puc 
tbe Demanda (or Granta r~atio. to tbe 
Ministry of Commerce to vote. The 
question is :' 

"That tbe respecdve au ml not oxceed-
ing the amounts OD ReveDue Account 
and Capital Account shown in tbe 
fourth ~olumD of the Order ,Paper be 
granted to ,the President out of the 
Consolidated Fund of India to com- . 
plete the sunlS necessary to defray the 
cbaraes that "will come in cour~ of 
payment during tho year endln. 318t 
day 0' 'M'archll 1981 in respect ot the 
heads of Demands entered in the 
second column thereof against Demand 
Nos. 10 to ''12 relatiq to the Ministry 
of Commerce" 

Th, motion Will ad6pted. 
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(D) . MtlllatrJ of Steel aad MtDel &Dds .D, di,screpaoCy 10 the Jilt b, .ay 
"kindly' brio. k to the Dolice of the o~cer 

MR.. CHAIRMAN: The House will ~';at th~ Table Without delay. 
now take up discussion and 'OtiD' on 
Demand Nos. 84 and 8S rolatlDI to the 
Ministry of Steel and Mines for which six 
boun have been allotted. 

The HOD. members present' in the 
House whose cut motions to tbe Demands 
ror Grants bave been circulated may. if 
they desire to move their cut motions, 
lend slips to the Table within 15 minutes 
iodicatioa the serial numbers of tbe cut 
motions tMY would like to move. Those 
cut motioDa only will be treated as moved. 

A list snowing' the serial numbers of 
cut motions moved win be put up on the 
Notice Board abortly. In case any member 

Motion moved : 

"That the respective sums .Dot ;.x~d. 
ina the amounts OD Revenue' Account 
and Capabal Account shown" 1n :the 
Fourt~ column' of the Order' Paper; be 
aranted to tbe Pr.esident out of the. 

. Consolidated Fund of India: to com..:: 
pleta the sums ne:essary to defray tbe" 
chua .. that will come in cours, of 
payment during the year ending lIst 
day of March, 1987 in respect of the 
beads of ,Demands entered in the 
second coJ~mn thereof alalnst 
Demands Nos. 84 'and 8.5 relatinl. to 
the Ministry of Steel and Mines." 
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,MR. CHAIRMAN: Sbri 
SrJrama Murty. 

11.p5 •• 

Bhattam 

[MR. DEPUTY SPBAKER in the Chair) 
.'\1, 

SHRI BHATTAM SRIRAMA MURTY 
<Vlsakhapatnam) : During the first meetina 
of the recently re constituted consultative 
cCfDlmittec of steel and mines I congratu. 
)a~d the Minister. Sbri Pant in assuming 
tb, responsibiJi'ties of this very importan~ 
pci"tfolio. I would like to do so once again 
o,j the Floor of the House. 

It is a very important and vital subject. 
If the country is to grow steel is required 
in every sector. That being so Jet us 
e~mine where do we stand with reference 
to the various developed and other 
d~eloping countries. In 1948 Japan and 
Intlia began a t the same level of produc-
ti<1n. Japan has reached 100 nlil1ion 
toanes stage that too importing raw-
materials like iron .. ore, coking coal, etc. 
wlereas India by 2000 AD would produce 
artund 20 million tonnes. In 1980 Japan 
aCl'ieved the level of 93 million tonnes. 
In; 1982 Japan reached the level of 100 
mllJion tonnes. By 1982 India stood 'at 
6 Jnillion tonnes level only. No'''' we are 
a~e to stabilise at 9 million toones for 
tht last several years. By the turn of, the 
cebtury we anticipated at one time that we 
mtsht be able to reach 100 million tonnes 
tatget. During the Second Plan period 
it*lf it was envisaged to reach 75 million 
tonnes target. Later the planners spoke 
of 31 million tonnes and now according 
to the latest position we my reach about 
22: million tonnes by the turn of the 
celltury. That is the position. As I 
m~ntioned earlier steel production has 
at.bilised at 9 million tonnes .for the Jast 
se~eral years. All steel plants of SAIL· 
combined produce about 5 million, tonnes 
wltereas one single steel plant at Pohang 
in South Korea produces 9 million tonnes. 

The growth rate of this country if it 
il taken to be 4 per ce·nt we require about 
40 million tonnes of s~eel. If it is taken 
to' ,be S per cent then we require SO, 
njllion tonnes of steel. How do you want~ 
t4 take the country to 21st century with 2i million tOQnes level of production of 

steel. 'This Is an aspect which requires 
deep consideration. Tho world produc-
tion of steel in 1982 stood at 644 million 
tonnes. India accounts for 1.7 per cent 
of the total world ,production where •• 
population-wise we are 20 per cent. $0, 
th'js' is a dismal and disappointinl"situation ~.: 
in the global context. . 

Now I would like to give figures about, 
the per-capita consumption or' steel. ,~. 
Japan's per capita ,consumption is 629 kg; 
West Germany's per capita consumption 
is 549 kg; USSR 570 kg; USA 508 kg and 
India is about 1 ~ kg, This is the situation. " 

The allocations in respect of steel may 
also be gone into at this stage. During 
the Second Plan the a1location for steel 
came to about 4.5 per cent. During tho . 
Third Plan it was increased to 5.9 per 
cent. During the Fourth Plan it came 
down to 4.S per cent. In the Fifth Plan 
it came further down to 3.3 per cent and 
in the Sixth Plan it was 2.36 per cent. 

That is how the allocation of steel has 
been consistently comine down year after 
year, from one Plan period to another 
Plan period. These are the variolls basic 
factors which have to be taken into consi-
deration by the hon. Minister while fntm-
ing the future Plan and strategy for the 
development of steel in the country. 

Sir, one such problem which requires' 
immediate attention is tbat the consump-
tion of energy in Indian Steel Plants is ' 
around '50% higher than ill tbe developed ' 
countries. The hone Minister should, 
achieve reduction in energy consumptlon~' 
He must introduce energy- emcienLtechno .. 
nolog.ies~ This is first point which I 
would like to briol to the notice of, the ' 
Minister. 

Another progr,:\mme relates to emerg., 
ing technologies which reduce the use or, 
coking coal. The third one is adequato,· 
supply, of better quality of steel needed: 
for the' development of 9apital &ood~ in .. ·' 
dustri~s. Various grades and qua.litiel or j 

steel aTe being imported now. The pro-
duct-mix should be wider and varied. Tbe 

. hone Minister should utilise the encr_iC8 
in a more construc,tive and useful :,madner 
and tackle the problems which conftont 
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hi~ 'and take necessafY steps for more 
production and better utilisation. I think 
it Js my duty, to briul this point to the 
notice of the Government. 

Sir, tbe coke required for the produ-
• etion of one tQnn~ of steel is, about 800 to 
1000 Kg. in India whereas in Japan and 
South Korea) it is 450 Kg. to 500, Kg. This 
is another aspect which requires immediate 
and urgent attention of the Government. 
Now, let us see the production of saleable 
steel. Tbe figures have been given to 
us. 

In Durgapur, io 1982 .. 83, the produc-
tion w~s 0.81 million tonnes. In 1985-86, 
the production wiU b~ 0.82 million tormes. 
SQ, it is at the Slme level of 1932-83. 
Again, with reference to Rourkcla, in the 
year 1980.81, the production was L09 mil-
Ion tonnes and in 1986·87 t the s,\.m.; level 
of production will continue. In case of 
liSCO, ill 1980-81, the production was 0.52 
million tonoes. In 1986 .. 87, the production 
would be O.SI million tonnes. So, more or 
less, we will have the same kvel of produc-
tion we will be at 1980·81 level. For the 
last six years, this is the position which I 
would like to point out to the hon. 
Minister. 

Now, the capacity utilisation is another 
important aspect which requirt;s to be 
taken oOle of. As far as lISCO is con-
cerned I would like to point OUl at'the 
outset that during 1982-83 the percentage 
utilisation Was 70%. In 1986·87, it is go-
inB to be 63%. In the case of Rourkela. 
for 1981·82, it was 83.5% and in 1986-87, 
it would be at the same level, that is, 84%. 
In Dur8apur, 'it never crossed 62% so far. 
Of course. the' hope of better performance 
is given to us. As far as Bokaro is con-
cerned, it ranges from 62% to 65% and 
this is fhe posItion. So, Sir, from the 
point of view of production and also the 
cap'lcity utilisation. there is much to be 
improved and the hone Minister will ha.ve to pay sufficien't attention to this aspect. 

. . 
.. ' ,As' far as prices are conCOfned, tbe 
Indian"steel was the cbeapest in the world. 
8y,19$4, it had be~ome costlier. In 1984, 
i}lJapUt" steol p~ic. WElt B.s. 4951, in West 
G~t_\ it. :w.as .. as. 4800, in ithe ,Ul<.t. U, 
•• 7 ' . '48" " . '. ' . .ita Jndia '-':'~ ":'" ~ •. ' T~. ,..ou~, pUCCI, ,~ , I,,, 

i? 1984, was Rs. 4970 and after the escala-
tJOn of prices, it came to Rs . .5700 and' 
Rs .. 6400. So, Sir, it wiH be seen that 
dUfl~g the first quart..:r, that is, January ... 
March 1984, even the gross price was lower 
th.an the price in most of the other coun· 
tnes. After. revision of, prices in June 
1984, the gross price is higher as compared 
to most ~thcr countries. The nct prices 
are ma~gtnallY higher ill comparison with 
the pnces prevailing in countries other 
than ~he U.S.A. Several times the prices 
were 1Ocreased. During the course of the 
last five years, the prices were increa$ed 
fourteen times, for example on 1.4.1980, 
19.6.1980, 15.7.1980, 9.2.1981, 24.2.1981, 
1.4.198J and so on and so forth tin 
21.2.1985. The resull is that the Indian 
steel has become tbe costliest in the entire 
world. 

May I now rder to a few salient and 
important aspects which concern us im· 
mediately '1 The Minister recently stated 
that tbe latest estimated cost of VizaB 
Steel PJllnt would be Rs. 7500 crores. In 
this regard, 1 would like him to see the 
original Budget for 1985 86 and the revised 
Budget for 1984·85, and the Volume I and 
the Table of contents. According to that, 
the estimated cost au 1st October, 1984 
with regard 10 Vizag Sted Plant comes to 
Rs. 8329.73 \:rorcs, I have got with me 
detailed breakup of this figure. How has 
the Minister brought it down to Rs. 7500 
cl'ores? What are the cost reduction 
methOds 1 Manpower planning is for 
operational purpos\!S. [t wiJI not contri-
bute to cost reduction. Therefore, how 
is it that the Millister bas not mentio-
ned the figure of Rs. 8329.73 crores at all 1 
HoW has he brought down this figure and 
when was this figure bro ught down and by 
whom 7 

The estimated cost has been increasing 
from time to time. The original estimate 
was Rs. 2256 crores. Subsequently, it 
increased to Rs. 3897 crores in 198J. Now, 
it bas gone upto .Rs. 7500 crores as c}ai· 
'med by the Minister. According to me. 
it i$ Rs. 8329.73 crores at October 84 
priccs". In three-four ,years, how did you 
incr~ase it so mucn when. plaot and equi~ 
ment are ~yajJab)e in.a buyers .matket with 
a pacja~ ~f, d.scou~ts. Thanks to, VSSIl 
iuld, athor ,:ountries. I w.an1 a. White Papof 
I, f ' ' 
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011 this su bject to be presented to the 
House. Let us know bow the cost escala-
tion has occurred and how and why prun-
ing of equi'pment was found necessary? 
How cutting down of the manpower to the 
minimum level was found necessary and 
inevitable 'I Also about the technology 
which is proposed to be adopted in view 
of the latest situation and review as which 
Was previously exp lained by the Minister. 

At this stage, I would also like to point 
out another significant aspect. The Minis-
ter claims that the project will be com-
pleted-I mean the first phase of tbe pro-
ject-by December, 19.88, and the second 
phase by June, 1990. I fail to understand 
this. According to the Minister. the revi· 
sed estimated cost would be Rs. 7500 
crores. The amount spent till December, 
J985 is Rs. 2037 crores. The provision 
during the 7th Plan is Rs. 2500 crore'i the 
total comes to Rs. 4537 crores. Bven if 
we take the recent revised figure to be Rs. 
7500 crores and for a moment accept tbe 
proposed reduction of cost of Rs. 1 SOO 
crores, then it comes to Ra. 6000 crores. 
Tile availablity is on]y Rs. 4537 crores and 
we are short of about Rs. 1500 crores still. 
How will he be able to complete the pro-
ject by the year 199O? I am not able to 
understand tbat. Will the Minister make 
this point clear? May I also know w by 
the commissioning date of the captive 
power plant bas not been announced ? 

This is not a production unit.. This is 
an essential service unit. The constructioD 
of the captive poWer plant is very much 
behind schedule. Added to that, the 
recent fire break·out engulfed the turbo-
blowers and contributed to the delay in tho 
construction of the captive power plant. 
Therefore, the claim of the Minister that 
it would be completed by June J988 
will have to be further clarified. I request 
him to live us some conviction and confi-
dence and also to clarify tbe position. " 

Sir. earlier tbe Visakbapatnam Steel 
Plant used to live on artificial respiration. 
It used to oscillate between life and death. 
It was a life and death .trullle for the 
Vi$8khapatnam Steel Plan:t for a' very Ion. 
time.' Later, tbanks'to the tim'ely itJtetveD-

,4iO: 

dOD of tbe Prime Minister, necessary dOl'e 
. of ftnancial assistance lor this plan't ha. 
been alven and we thouabt tbl t the plant ' 
would be able to turn the corner _Dd open 
up a D~W chapter and the probl em of 
paucity of 'funds would no lonpr affect 
th~ proare8S of this steel plant. 

Now, after' takins over charle, tbe 
Minister has started calling the VSP Steel 
Plant a white elephant and from the date 
on which he started functioning as the 
Minister, be has been hell bent on cutting 
it and pruning it down. This is one pr 0-
blem which -is worryin, us now. I do not 
know as to why he thinks in terms of sur-
gica) operations for this plant, which Is 
recently rejuvenated and which Is impro-
ving now. He wants to do away with the 
universal beam. The economy of the steel 
plant depends on tbo universal beam. 
The installation of universal beam is a 
speciality of the Visakhapatnam Steel 
Plant. It is no where else in India. By 
universal beam sections, we can consider-
ably economise the constructioD. The 
universal beams are versatile structures 
used aU over the world. By using univer-
sal beam sections. the quantity of steel 
usage can be saved from 20 to 30 per cent 
in this category. To abandon this universal 
beams shows lack of vision and foresight. 
The demand for uni versa I beam is near 
about one million tonnes. Therefore, 
there is no reason in cutting it down. 

Visakhapatnam Steel Plant is not only 
to check steel imports, but also to it pro-
duce special variety of steel. In the ,year 
1979, the Cabinet bad taken a decision. 
I would like to invite the attention of the 
Minjster to this important asp~ct. It was 
liven a cabinet approval and both the first 
and second stales were together approved 
at one strotte. There were 110 first and 
second phases then. About Rs. 2300 
crores were approved durjog the year 1979. 
When it was a Cabinet decision, bow is it 
tbat the local management is empowered 
DOW to reconsider, revise, re-examine and 

, reverse this decision and to think ot some-
thill. different? After ,.even yean, how 
'can you allow tbe manqemetrt to revise a 
decision taken' by tlte earlier :,Cabinet du-
rin, t 979 itlelf , Sir # I ,,,ouid lib to en-
quire 'wh8ther at1ywbere .IIe' I.' r.poet'." 

, aut' 'Otler Ito_I ~ the I locaI'l~ject 



.utborlt4el were .mpowered to re-examine 

... ~&ailld preject fCl'ort and Pl1lnl down 
any of the equipment. If it is not d9ne, 
why thb experimentation with the Visakha-
p,taam Steel Plaut alone? Why not start 
•. ·rati~lhation ... practice at the existing 
operating plants which are in ,tho process 
of expansion stage '1 They have'two and 
a: _alf dccadO$ of experience. Why experi ... 
mont with Vizal and scuttle it down? One 
team from VSP etc, visited Soutb Korea. 
When they visited South Kerea, have they 
produced .~ny report? If so, why is it not 
made public? Why should it not be 
announced '1 W~y' that was not done? 
When it is being' applied to VSP. I think 
t~e r~port wltic~ was prepared by them 
shou1d be publJshed, and made available 
to us. 

Originally, the, productivity figure in 
respect of Visakhapatnam Steel Plant was 
nearly three times that of the other steel 
plants in the cO'll;ntry. Energy consumed 
per tonne of steel wiJ1 be two-thirds of ·the 
other steel plants. The ratio of finished 
steel to liquid steel wil1 be 88%

, com-
pared to 77% to. 80% in other steel plants. 
This is tbe position. 

That being so, jf the construction 
schedule and project costs envisaged in 
the DPR had been adhered to, there is 
ver~ little dou bt that Visakhapa.tnam 
would have been a money spinner. But 
that was not done. But tbe 6 .. year cons-
truction has been stretched to ten years. 
That being 80, variouS other constraints 
8.re tber~. Be~ause of these factors, such 
thinp have happ~ned. Who is responsi-
ble for all this ? 

Now I wo~ld like to come to the ques" 
do~' of. employ~ent . o·pportunities. As far 
a.. 'thl& is concernea, I quote what "The 
Hindu" bad publisbed on 31st January 
1971 : 

" 
I. til, .. • 

"The Plsnt\wiU ~,pro"ide ,direct emplo)'· 
ment to 40.000 persons during tlle 

,.pefIiOd of . ft. I, CODst-ruction; 20,000 
'H' .... ,tbe·' period of operation;' and 

20,000 more indirectly in service .and 
ancillary industries." 

422 

What is the present, position'1 The Minis-
ter ,says that the manpower plannin, was 
.re.~lsed. Now it is kept at the minimum, 
w1th a view to ~ncrease productivity, and 
so, he says he IS helpless. This is, inevita-
bJe. Therefore, the position now is like 
this. 

. Accarding to the DPR, the Execu-
tives are 1277.' The non-Exocutives 
number 12,393. According to the recent 
revised rationalised concepts, the number' 
of Executives has increased from 1277 to 
1577. The non-Executives have decrea.ed 
from 12,393 to 8180. It has decreased in 
the first phase. Similarly, in the socond 
phase again, the Dumber of Execu'tives was 
increased, and that of non-Executives was 
decreased. Here again, I would like the 
Minister kindly to look into the figures. 
For the Genera) Administration, the figure 
shown is Nil. In the Mines,' the figure 
shown is Nil. This is in respect of 

. VSP. 

In BhiJai in GAD, the number is 
11,877. In Mines, it was 11,720 in BhilaL 
In Durgapur it was 7526 in OAD. In 
Mines, it was 2207. In Rourkela, it was 
6,903. In Mines it was 4,385. In Bokaro, 
in GAD it was 9,998. In Mincs it was 
4,214. 

As far as Visakhapatnam is concerned, 
it was shown as Nil. Let the Minister 
examine this aspect also and clarify? 

Again I invite his attention to another 
aspect. In 1981·82, the amount spent was 
R,s. 146.1 cC9fCS. At that time. 541 dis-
placed persons w~re appointed •. In 198:z..a3 : 
Rs. 293 crores were spent. At that time, 4 
58) persons were appointed. In 1983·84 ,I lit' 
Rs. 445 crores were spent. Then only ISO 
persons were appointed. In 1984·85 Rs. 'i 
587 crores were spent, but only ten per.. :. 
sons were apppinted. Last year, Rs. 799.7 ;":: • ',I'l 

crores were spent, but only 5S porSOD8 iJ 
were appoin ted. Wby this decrease in 11,! 
employment with increasing expendi .. '~ 
ture ? '.~ 

. :j 

As rar as contract iabour is concerned t ~:{, 
, ' in the year 1983, 4,533 persons were ~ 

appoi~1:d. S¥bsoqu'ently t in, 1984 tho j'(' 
@lure came do~ to .4~3.2L In. 198,6 as the".' 
Minister says, it w:i11 :copl., dQWD furthor 

f' 
" , 
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to 3,500-4,000., Even the contract labour il 
not being given any appointment 'at aD. 
This I, tbe basic posJtioo. 

From the point of view of employ. 
ment opportunities avallable to the 
people~ even there again, tbe Viza. Steel 
Plant dots not offer any solace to the 
people. The State Government mUIt in-
vest more than Rs. 100 crores for the 
supply of water to the steel plant at 
Vilakbapatnam. The State Government 
can bardly afford this huge amount, with 
n·o compensation whatosever in tbe shape 
of employment at least to tho dispJaced 
person s\ The State Government is not 
even consulted nor informed while chan~ 
gms tbe basic concept of the steel plants 
as approved by the DRR and the previous 
Cabinet. When tbe size of the plant is cut 
down. when the employment potentia) is 
cut 'down, even the payment of compensa .. 
don at the market rate is denle~ to the 
people the State Oo~ernment is not being 
consulted. Then it becomes a very diffi-
cult proposition to Insist on Government 
of Andhra Pradesh or the State Govern-
ment'to take the entire responsibility and 
invest further fund in tbis regard. There-
fore, what I request is that let the· williog 
cooperation and participation of the 
eoocerned be achieved and tbe problems 
of the displaced perSODS and also the 
payment of all c:ompensation may be 
Jooked into sympatbefically and reaJ 

. justice done. 

SHRIK.RAMACHANDRA REDDY 
(Hindupur): I be. to move-

"That the demand under the bead 
Department of Stoel be reduced to 
Re. 1." 

[Inordinate delay in estabUshin. 
a .steel plant at Vijayanaa.r in 
Kamataka.] (8) 

"That the demand under the bead 
Department of Steel be reduced' to 
I.e. 1." . 

," {Failllre in chanliD.· the !laMe . of 
'Rll1htHya 'lspat Nilam to Vial 
St~1 Plant.] (t)', 

. ifII.#" 

"That the delDltld' under tb. bead 
Departmoot ot· Steel be' reduced &, 
R.I. tOO.·· 

(Need to redace the beav1 Import' 
of special Iteel aDd alumtnlum.) 
(to) 

. '-nat the demaDd UDder the bead 
Department of Steel be reduced by 
Rs. 100." 

[Need to Improve the per capita 
consumption of steel whlcb is at 
present very low.J (11) 

,"That tbe demand under tho head 
Department of Steel be reduced by 
Rs. 100." 

[Need to reduce the Interest 
burden OD Steel Authority of 
India Limited (SAIL).) (12) 

"That the demand under the head 
Department of Steel be reduced by Ra. 
100." 

[Need to develop ancillary Indus-
tries around Vizal Steol Plant.) 
(13) 

"That 'tbe demand under the Mad· 
Department of Steel be reduced by 
RI. 100." 

(Need to live employment to 
por.oDs displaced OD aCCouDt of 
acquisition of land for Viza. Steel 
Plant.) (14) 

"That the demand UDder the head 
Department of Steel be reduced by 1.1, 
100," . 

[Need to scttinl up of ateel pIlat. 
in tribal,aroal.] (IS) 

·'Tbat tbe demucl under die head 
.De.partmoDt of'Steel be rtdo,*,"_'" 
lOO.~ 

(The DigardJy allotmat of a •. 
81·' lakbI' fOr I YiJa,. .... :,_ .. 1 

. paUL) (16)· . ' :. .'. ,;, ~. 
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'~hat tho .11emand under tbe bead 
Depart1DeDt of Steel be reduced by Rs 
100.·· • 

'[Need to allot more funds and 
expedite the construction of Vizas 
Steel Plant.] (17) 

"That the demand under tbe head 
Department of Steel be reduced by Rs. 
100." 

(Need to give jobs to local people 
in Vizas Steel Plant.) (18) 

"That the demand under the head 
Department of Steel be reduced by Rs. 
100." 

{Need to make the country self .. 
lufliclent in the production of 
atee!.l (19) 

"Tbat the demand under the head 
Department of Steel be reduced by 
Rs. 100." 

{Attempt to reduce the capacity 
of Vizag Plant in the guise of 
modernisation.} (20) 

"That tbe demand . under the head 
Department of Steel be reduced by Rs. 
100.'· 

(Need to investigate the feasibility 
of drawing DeCessary water for the 
Vijayanagar Steel Plant from the 
Foreshore. of Tungabhadra Pro-
ject in Karnataka.) (21) 

• 'That the demand under the head 
Department of Steel be reduced by Rs. 

" , 100." 

(Need for adequate ways and 
means to improve capacity utilisa-
tion in SAIL.] (22) 

"That tho demand under the head 
Department of Steel be reduced by lb. 
100." 

, .~ ,," 

t.~<i : ,W.ri-r.,cl ,.0 iDiP.rove' the pattern of 
production in steel plaM8.J ~23) 

"That the demand under the head 
Department of Steel be reducod by D .. 
100." AU. 

. [Need to abolish contract labour 
system in steel pJants.] (24) 

"That the demand under the head 
Department of Steel be reduced by Rs 
100." " 

(N eed to regularise the service of 
causal workers in. the various steel 
plants.] (25) 

"That the demand under the head 
Department of Steel be reduced by 
Rs. 100." 

[Need to have foreign experts for 
the steel plants i~ India.] (26) 

"That the demand under the head 
Department of Steel be reduced by 
Rs. 100." 

[Need for gefforts to produce 
record production of saleable 
stee1.] (27) 

UTbat the demand under the head 
Department of Steel be reduced by 
Rs. 100." 

[Recession in steel industry.] (28) 

"That the demand under the head 
Department of Steel be reduced by 
Rs. 100." 

[Need to minimise the dependence 
on Import of stee1.} (29) 

UThat the demand under tbe bead 
Department of Steel be reduced by 
Rs. 100." 

[Need to increase the production 
of steel.] (30) 

"That the demand under the head 
Department of Steel be reduced by 
Rs. 100." 

{Need to curb losses incurred by 
SAIL ('Steel Authority of India 
Limited).) (31) 
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UThat the demand under the 'head 
Department of Steel be reduced by 
Rs. 100.", 

[Need to review the plan' progress 
of Vijayana,ar Steel Plant.) (32) 

"That the demand under the head 
Department of Steel be reduced by 
RI. 100 •. " .. 

(Need for workers' pafticipation 
in the management of steel 
plots.] (33) , 

··Tbat the demand under the head 
Department of Mines be reduced by 
RI. 100." 

(Need to appoint a separate 
'Project Implementation Authority 
for' mines 'development prog-
ramme.1 (34) 

"'That tho demand under the head 
Department of Mines be reduced by 
Rs. 100." 

[Need for nationalisation of 
mining industry in the country.] 
(,35) 

"That the demand under the head 
Department of Mines be reduced by 
Rs. 100." 

[Need for exploit ing fully the 
und'crground minerals in Ananta-
pur district in Andhra Pradesh.] 
(36) 

"That the demand under the head 
Department of Mines be reduced by 
Rs. 100." 

{Need for geo)oaicat survey of 
Anantapur district in Andhra 
Pradesh.] (37) 

·.,That the demand under the head 
Department of Mines be reduced by 

,Rs. 100." 

. [Need to provide ~e funds for 
Cull expJoita~ion" of Bold mines 

in Ramiliti\ .. in·,· '.AnaDtap'It ifiitrlct 
of Andka ·PrAdeeh.) '(JI) : :' 

UThat the demand under the head 
,Doparllll'JU of "MinD be 'ieduced by 
It;' lOO.?' 

{Need for setting up an industry 
: bued on mincr~ls.o R~18eema 

, ' district in Andhra Pradesh.] (39) 

"That the demand under t he head 
Department of Mines .be reduced by 

, Rs. 100." , . 

[Noed for advanced technology 
for better 'exploitation of mineral 
wealth'in Rayalseema district in 
Andhra Pradesh.] (40) 

SHR) V.S. KRISHNA IYER 
(Bangalor South) : I 'beg tp move-

"That the demand under the head 
Department of $teel be reduced by 
Rs. 100.'" 

[Need to s,et up Vijayanagar 
Steel Plant in K~u~nataka imme-
diately.J (41) 

"That the demand under : the head 
Department of Steel b~ reduced by 
Rs. 100,'· 

[Need to provide financial assis-
tance to Visvasvaraya Iron and 
Steel Limited, Bbadravatbi 
(Karnataka).} (42) 

'~That the demand under the head 
Department of Steel be ~ reduced by 
Rs.l00." 

[Need to illlprove tbo, .orkin, of 
Kudremukh Iron Ore' CClmpany 
Limited, Karnataka.l (43) 

"That the demand under the head 
Department of. Steel be reduced by 
Rs. 100." 

[Need to ch'eek, bike in the price, 
of steei.] (44) 

"That the demand under tho' bead 
Department ,of~1 N ,.4uQod b1 
...... l00!' , '_ \ './ ~ 
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'~oed to .strea~Jine the . workiDI 
or SAlL .. ) (45) 

"That the dernaDd under the he.d 
Department of Steel be' reduced by 
.R.I. 100." 

(Need to set up captive lenerators 
in aU Steel Plants in the coun.try.J 
(46) 

"That the demand under the head 
Department of Mines be reduced by 
RI. 100." 

[Need to modernise all the 80ld 
mines in K.G.F. Karnataka.1 (47) 

"That the demand under head 
Department of Mines be reduced by 
RI. 100." 

[Need to improve tbe working 
conditions of the workers in 
Dbarat Gold Mines, K. G .F.) (48) 

• 'That the demand under the head 
Department of Mines be reduced by 
Rs. 100." 

[N eed to explore the mineral 
wealth in Karnataka.} (49) . 

"That the . demand under the head 
Department of Mines be reduced by 
Rs. 100." 

(Need to set up mineral industries 
in the States wh'ere minerals 'ar,e 
found.] (SO) 

"That ' the demand under the bead 
Department of Mines be reduced by 
Rs. 100." 

(N eed to provide adequate finan-
cial assistance to Hotd Gold 
Mines in Karnataka.] (52) 

SHRI ,P .C. SET·HI, (Indore): I am 
thankful to you for living me an oppor-
tunity to participate in this debate. I 
etand up to support the demands of the:! 
Ministry of Steel and Mines during this 
budget. . While sayiba tbis~ I would like 
.to bt:ahUlht some of the po,ints. The 
'f~'t;'~ aDd development' o,f a couDtry is 
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measured by the consumption or energy, 
steel and cement. It is true that dudn, 
the lalt 30 ycars under the stewardship 
of Pandit Jawabar Lal Nehru, Sl:\rimati 
Indira Gandhi and now Shri Rajiv Gandhi, 
India has ,takon many strides and we are 

'lookin. forward to the 21st century, butt 
at tho same time. it is also a faet, as 
pointed out by my previous speaker J that 
tbe consumption 'of IteeJ, as comparod 
to other countries, in India is very low. 
In ~bi! connection, J would like to point 
out from the table liven in the booklet 
luppHed by the Ministry itself. On 
page 3, it reads as follows: 

"That the capacity utilisation improved 
progressively, and touched a peak in 

,the year 1976-77. The capacity 
utilisation started falling from 1977-78 
and was the lowest in 1979·80. The 
year 1982·83 showed a record 
production of 7,291 millien tonnes of 
saleable steel representing capacity 
utilisation of 83.8 per -:ent." 

Now, it is true that the capacity 
utilisation came down during that period 
wben it was a period, of recession not only 
in India but all over the world. Apart 
from that, the demand for steel also Went 
down and there came the period When the 
government itself had to cut down utilisa-
tion of tbe steel plants, and therefore, 
we cannot blame the government or the 
steel plants for that. 

The fact is that, although we have 
got vast reserves of coal in our' country, 
but, unfortunately t the coking coal 
reserves are very scarce; and that is why 
we have come to a position tbat' we have 
noW to import in the Vicinity of about 
two to three million tonnes of coking coal. 
Apart from that, there are Jot of ash 
contents in our coking coal and, therefore. 
blending of the coking coal becomes very 

'difficult. Secondly, the washing capacity 
. of the coal has been created, but it is . 

not to the extent desirable; and secondly, 
the level·of improvement in the washini 
of ' the coal which has been attained by 
other countries is not available with us 
so far with the result· tbat for tbe blending 
of .the coal the blast furnac~ suffer.s and, 

. lber~ro,e. this i, 000 of the reUODS. . 
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Another reason 'for the sborlfall in 
production is the supply of tbe' power. 
It is true that in most of the provinces 
from. where power supply comes there is 
a' drought situation fronl year to year, and 
OD that account the power supply is low; 
for examplt, in! BhiJai, there was a 
8tortale of po~er supply; there was power 
supply shortage for steel plants which was 
available from Andbra Pradesh. But. 
no'll. to lome extent, the produ'ction of 
tho power bas increased and that bas 
improved the situation. . 

"The rising trend in production 
continued in 1985-86, and the ye~r is 
likely to end up with 7.77 MT of 
saleable steel.' This represents a 10% 
growth over 1984 .. 85~", 

Therefore, to that extent, I would 
commend the performance of the Ministry 
and the ~Jants and the SAIL for this 
purpose. 

"The supply c f indigenous coking coal 
was inadequate from May. 1985 
onwards and stock reached critically 
low levels during Sept -Oct. '8S. In 
addition to the inadequate receipts, 
there was also disproportionate receipt 
of prime and medium variety leading 
to frequent unavoidable blend changes 
affecting blast furnact' operation •••... 
The SAIL plants are expected to 
receive 2.1 MT of imported coal during 
1985-86 as against 0.665 MT in 1984· 
85." 

I am sure, as our production improves, 
this import will have to be further stepped 
up. 

As far as the achievements of the 
Sixth, Plan period are' concerned, tbe 
report says : 

"The Sixth ,Plan envisaged the demand 
for finished steel to go up from a 
consumption lev~] of about 8 minion 
tonnes in 1979·80 to 12.9 million 
tonncs in 1984-85 and 18.4 n1illion ton- . , ' 

nes by ~ 989·90." 

We are nowhere near now. Unfortu-
nately~ th~ situation is completely cban,ed, 

because tbere have 'been cleJays in the 
commissioning of the plaots., Por example 
the Bokaro and BhiJai expansion 'schemes 
which were expected to be completed in 
1982 .. 83 are still under im~lementation. 
The first phase of the Bokaro 4 million 
tonnes expansion was expected to be 
completed by January, 1986. I hope, it 
is completed by now. And the' second 
pbase i.e. the cold rolling mill complex. 
whicb is very neces6ary for us, is expected 
to be completed by March, 1987. 

Similarly t the Bbilai expansion it also 
getting completed in two phases. The 
first phase is expected to be completed by 
June, 1986 oDd the second~phase compri-
sing the Seventh blast furnace and the 
Nineth coke oven battery in 1987 .. 88. 

The previous"speaker mentioned that 
on account of deJays the cost of construe .. 
tion goes up. It is true that on account 
of the delay the cost of construction, the 
price and various other factors increase. 
But he was not correct in putting the 
figure of Rs. 8300 crores. According to 
my information, the cost of construction 
in respect of Vishakhapatnam Steel Plant 
in Andbra Pradesh will go up from Rs. 
2256 crores to Rs. 7467 crores, for Bokaro 
expansion from Rs. 947 crores to Rs. 
2014. crores and for Bhilai from Rs. 937 
crores to Rs. 2250 crores, Therefore, we 
should see tbat as far a~ the expansion of 
these plants is concerned, that is done in 
the time and therefore, proper attention 
shouJd be paid to tbis aspect of the 
problem. 

As far as the Vishakhpatnam plant is 
concerned, because of the delay in the 
commission ing of this plant, tho demand 
wil1 exceed capacity· for non-flat products. 
neccssitatin. imports of around 1.2 
million tonnes. In flat products, capacities 
are likelY to exceed demand for plates. 
galvanised plain/galanised corrugated 
sheets and tin plates and will be short of 
demand in the case of hot tolled sheetsl 
coils, skelp and electrical steel sheeta 
requirin& imports of about 0 39 milHon 
tonnes. This aspect is also important. But 
I do not agree wilh my hone friend trom 
Audhra Pradesb when he says tbat Andhra 
Pradesh Government has spent> Rs. 100 
crores lor the 's~ppIIY of 'water. .It'i. tbo 



r.."atbfUt, or .... te Government to 
supply ".t .... to the Iteel plaats. 

I re.lDb., when I "II Chief Minis-
ter of MaajlJ,. Pradesh. I spent R.I. 60 
crores fOf tbe supply or water to 'Bhilai 
aDd it ·i. not a new phenomenon. . When-
ever a bt. lad ustr), come. up in a State, 
tbe State bat to make up for tbe lupply of 
electricity and water. When the industry 
doe. not com.' UP. tbe States clamour and 
say, "Give u. tbe Industry. we will supply 
the water. and t~e electricity". They are 
IIOt frco •• le, thty are charled. and, there-
fore. tbo friends from Andbra Pradesh 
should not pudlo that they have spent 
RI. 100 croru OD tbe supply of water for 
Visakhapatnam ..•• 

SHRI C. MADHAV ~EDDI (Adila-
bad): We never grud,e. 

SHRI P.C. SETHI: He wanted that 
it shc:JuJd be made up and they should be 
compensatod. It is a wrong demand I 
will say. It may be a statement of fact, 
1 do not dony. but tbe demand is wrong. 

SHRI AMAL DATTA (Diamond 
Harbour): But you just said it is not 
freo, it is cbaraed. 

SHRI P.C. SETHI: I am sayioa it is 
Dot free, it ia charaed. 

SRal AMAL DATTA: Charged ,to 
whom? 

SHU p.e. SETHI: To the plant. 
The electricity and water supply are char-
pd to tllo p,aDt. 

8HRI ANAL DATTA: Yes. That 
Ia. wbat they are sayina.· • 

(ll1t~rru,tiolU) 

sMal p .el SBTHI: He did n,ot say 
that. 

A.part from tbe delays in the com-
mJ.,lo"il, of .~ditional capacities, tbe 
pr..tIO.,d illcr •• I. in (be oapacity u,tiUs~ . tie .. ' ,., .lbe exi.eliba. patlUe sector. stee~ 
pia .. _.,. "·Iio . DOl t mat.daUled •.. Tqore t 
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.', ." 
has, therefore, been a considerable short .. 
faU in production. As against the pro-
duction target of ,11.5 mHlion tontJes:of 
saleable steel envisaged in the Sixth plan,' 
for ·1984-85 the actual production was of' 
the order of' only ab-:>ut 8.80 miUion. 
tonDOS. The shortfall in productioD 
would have led to sorious shorta.es bot ~ 
for tbe fact that demand for steel durin. ; 
tbe Sixth plan perio'd did not come up to 
the expected levels as. it gave dividend' 
after ~ho first year of the plan. A'fter 
a reasonably good increase in' the consump-
tion of steel in the beginning . of ,the plan, 
the market became sluagish during 1982-83 . 
and 1983·84 'During these two years, the; 
steel plants were obliged to carry exces- . 
sive stocks of steel. There was, however, 
a recovery in 1984-85 and there is an opti-

. mistic· outlook for the consumption in the 
year 1~86-87. 

Another factor which needs serious 
attention is the desired quality of coking 
coal in the steel mills. In spite of resort 
to imports of limited quantities of eo kin. 
coal. adequate coal bas generally not beorr 
available and the steel plants have often 
been forced to restrict the pushing of coke 
ovens. The high ash content of domestic t 

coking coal, its poor coking properties and 
tbe considerable day-to-day fluctuation" in 
the quality have also been important fac-
tors contributing to lower production. 

The non-availability of adequate power 
from the various State Electricity Board., . 
as I said before-may be on account of rea-
sonable reasons -has also b~en a serious 
problem. practically throughout the Plan 
period, though the extent of shortage bas 
varied from plant to p1ant and from time ' 
to time. This has rendered tbe coordina-
ted running of the different units of the 
steel plants very difficult. 

I would like to point out, in tbis con .. 
nection. from the Report of the Ministry it. 

, self that, except in the case of Dokaro Slecl 
plant where the p:roduction went up from 
1426 thousand tonnes in the terminal year 
of th-e Fifth Plan, to 19~5 thousand ton"e. 
at tbe end of the Sixth plan, a~d the T.ta' 
Iron & Steel Company where it went up 

, from 1,779' thousand tpones to 2,160 
"tbo.,ahd . tonnes, the production' in 'tho 
Bbilai Steel Plant went 40vm from 21l~lo.r 
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, 
tho ..... tonnos io the teJ'minal ye ar of 
tbe Fiftb ·Plan'to 1,998 tbousand tonnes in 
J ..... 5; i" aoulbla Steel Plant it bas 
ca .. "WD :from 1,168 thousand tonnes to 
1 .. '1.;' thouaand .toDac,; in Durgapur Steel 
PJut, ·which has been a sick child since 
IQDI·aDd for which the modernisation pro-
c_. still lOin8 OD. it has come down 
from 882 thousand tonnes to 760 thousand 
tau.; and in Judian Iron &. Steel Com-
panY' ,it bas come down from S6S thousand 
toaca to 444 thousand taones. Theae 
aN the thin.. which should be' looked 
loto. Therefore, tho modernisation sche-
mol of the Iteel plants have to be gone 
tbrouah 81 expeditiously as possible. 

AI far a. the taraet Cor the Seventh 
plan Is concerned, as per the Report it.elf, 
tbe demand for finished steel is estimated, 
at la.86 ml1Uoa tOllne8 by 1989-90 and at 
11 .. 76 million tonnes by 1994-95. This is 
olpected to SO up to about 22 million 
,_e. by the turn of the century accor-
diDI,·to 1be R.eport itself. 

According to tbe burea available with 
me, there' will be' a shortfall during the 
Seventh Plan period by tbe vicinity of 
1.9-90. We will·be able to raise produc. 
tian' to i2.65 minion toones· by 1989-90 
tbus Jeevioa a net gap of 1.21 miJIion 
tonnes. The Minister might correct me. 
Perhaps he was saying that it is not ),21 
but it would be 0.97. But, I would like 
to pomt out that Steel is such a commodity 
that if the growth of the economic activity 
11 . ,rast. then the demand, as estimated 
would' aro'" up. . Therofore, this 1.~J 
million tonnes may be even more. There-
fore, this aspect of the problem has also to 
belookod into. 

Sir, I will not take much time of the 
House except touchin, one or t,wo points. 

Sir, it is proposed to go in for inte,ra-
ted on-line process control, instrumenta-
tion for optimisin. tbe usc of raw mate-
rIalI, emer,y t as well 81 achi~ving improved 
prodbctivity, better product quality and 
coat reduction. 

, 'Sir, I .am ,lad· that BbiJai Steel Plant· 
_,"been leJCC)ted a. a OlOdel steel plant 

where a cemprebenlive cotnputeri .. tl .. · 
plan for distributed dialtat control i. to be ' 
implemented in the fitst instance. I ,hope 
after tbis experiment'succeeds, they would 
take it up in tbe other plants also. 

. . 
l.t is said in the report itself at 

follows :- ' 

"Much arealer attention would need to 
be devoted to improvin. the quality 
of washed coking coal tbrouab use 
of better washing fechniques .. net· 
new methods ·of beneficiation. A 
firm time-bound plan of actiou 
would be drawn up in consultation 
with the D'epartment of Coal.·· 

So, this should be coordinated and tbis 
should be done as early as possible. 

Then, 1 am sorry to note this. The 
report itself says : 

UNo major new projects are proposed 
to b~ takcn up durins this Plan. U 

I hope that the Ministry of Finance' 
and the Planning Commission would look 
,into this matter again and would allocate 
more funds during the course of the 
Seventh Plan per'iod for the Steel Ministry 
bacause the construction of Stecl Plant is 
quite long and therefore unless funds are 
available, further dev~lopment of these 
plants could not be taken up. 

Sir, apart. from that. I would like to 
say that mini steel plants are very Impor-
tant. We have seen from the experience' 
of China tbat .China '. Jevel of prodaction 
from mini steei plan ts has lone up. I Ian.' 
happy tbat at present the Ministry of Steel 
bas' created a total capacity of over 60 lakh 
tonnes by licensing 169 mini ,atee) plants 
and baving 159 units in production. These' 
units' have been operating at an averale 
cap~city utilisation rate of 70 to 7S per 
cent. So, this should be done and they 
will prepare not only mUd steel but allo 

,the pt~ tes and other tbings Which are; 
nece,ssary. 

The role of the roUing roiH is allo very-
important. From time to till)c the,ca,.~ 
city of the rollirra mills has been ,0iDa up 
and the Min,istry, cilt~u.h it had Ixed}., . 

.. T ' ~ 
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liadt. uJtilbatoly ba" to .,roe to reaopi •• 
tlaem and they would be put 'on tbeUcen-
sed lilt., The roliiDI mills, aro very, Mlp-
luI in makin. the bar. and rods and more-
over 'tbey, do it from other raw mat.riall 
and we can save IIlgch from this. 

Apart from that I would like to lay 
tbat SpoDle Iron production should also 
be further expanded. This is done in order 
to conserve tbe country's 1imited cokina 
coal reserves. Here it is stated as 
follO.1 :-

"Oovernment or India hal been en-
couraainl setting up of spODse iron 
plantl usinl non-cokioS coal as 'the 
reducing agent. 

••. A total capacity of 1.7 millioo ton-
nes baa already been licensed in the 
private sector/joint lector, about 
SO per cent, based on non-cokin, 
coal. The actual production expec-
ted for 198' .. 86 is only about 60,000 
tonnes from two unit. who have 
,one hito production." 

Therefore, the SpoDle Iron production 
is very necessary and I am bappy to cong-
ratulate the Minister that in order to faci-
litate the further Sl'owth of this industry. 
Government has delicensed the production 
of SpoDse Iron in March, 1985. 

Sir, Mr. Pant ia an able adminiatra tor 
and eogjneer himself and be has been 
in touch and he dealt with variou$ Minis .. 
triel incJudina Energy. I hope under his 
stewardahip the steel industry will pro-
Iress. 

1'.511ar •• 

StATBMENT CORRECTING EAR.LIER 
REPLY TO THE DISCUSSION ON 
THE DEMANDS FOR. GRANTS (GENE ... 
R.AL) .1986.87 IN RESPECT OF MINIS· 

TRY OF COMMERCB 

(E,.,II,A) 

THB MINISTER OF COMMBltCB 
A'ND' .POOD AND CIVIL SUPPLIES 

, . . 

(SKat P. SHIV SHANKBR): Sir. in my 
reply to the discussion OD the 'DemaDds 
of my Ministry, I had spoken by mistake 
that 'the trade lap might be aa much as 
Rs. 9000 crores' inltead of RI. 7000 
crotes. The fiaure of lU. 1000 crores may 
be substituted for RI. 9000 crores. 

( 11l'erl'Uptiolll) 

SRRI AMAL DATTA: You thousht 
it more, mYloodncsl I 

( 1"IBruptlolt'). 

SHRI P. SHIV SHANKER: No. That 
was by mistake. 4Rs. 9000 crores' has 
been mentioned by mistake . 

17.52 hrl. 

DEMANDS FOR GRANTS (GBNBRA,L), 
1986-87 -Contd. 

Ministry 01 Steel aDd MiDel-Co'1ltd. 

[Engllsh1 

MR. DEPUTY.~PEAKER : Mr. Purna 
Chander Malik. 

( TraIlS/alton) 

·SHRI PURNA CHANDRA MALIK. 
(Duraapur) : Mr, Deputy Speaker, Sir, 
I am sorry to say that I canDot support 
tbe demands of the Ministry of Steel and 
Mines for 1986-87 presented before tbis 
Houso by hon. 'Minister. Why I am 
unable to support it, will be clear from my 
speech. The Steel and Mines industry 
is a very important industry but tbe 
amount allocated for them in the current 
financial year is very negJiaibJe. EVen 
in the Seventh Five Year Plan only 
a symbolic am~uDt bas been allocated for 
this industry. There are no 'plans for 
new projects. Therefore we notice tbat 
thc~ development and prOlress or lh'is vital 
industry is very small' since independence. 

-TIle lpeocb ... ori,l DaIlY dc8vef.ed II .... Ii. ' 
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,I will, first mention about the condition 
of the steel ind\lstry of our ,countr~. At 
the timo of independeoce, our steel' 
production was 1.S ,milli9D t~ns. . Today , 
after 39 .y,ears. the productioD has increased 
to 11 million tODS" only. This is the 
pro8l'ess We have acbieved in our steel 
industry. Our new and. faulty economic 
and industrial policy is l'esponsible for 
this snail's progress. If we look to the 
condition of our integrated steel plants we 
wUI find that as a 'reSUlt of the 8tep~. taken 
much earner for the modernisation and 
expansion of the Bokaro and ~hilai stoel 
plants the production capacity of these 
two piant8 has somewhat increased. But 
the proll'CSs of other steel plants is very 
miserable. I will particuarly mention 
about the Durgapur Steel plant. 

Mr .. Deputy S~ea1c:er, Sir, I personally 
visited and went round the Durgapur 
Steel plant in January last. The condition 
of that plant, as have seen with my own 
eyes, is very 'frightening and dangerous. 
Over the last 26 years the life and produc-
tion capacity of the. machinery and plant 
there bas dimished drastically. .Added 
to that is tbe slow pace of the out dated 
and out moded technology. Therefore 
the modernisation and expansion of this 
steel plant is of the utmost hllportance. 
There is no other way out. When steel 
production first ,started here i~ .1959, its 
production capacity was 1.0 mlJhon ton. 
Some expansion work was carried out in 
1964-65 and 1965·66 as a result of which 
its production capacity went up to 1.6 
million tons although it bas not been , . 
possible to reach that target of productIon 
till this day. . Sir, it is, a matter of regret 
thaf. in tbe 7th five year plan only 688 
crores of rupees bas been allocated for 
the modernisation and expansion of this 
steel plant. During the current financial 
year the allocatian is a mC11re amount 
of only Rs. 30 crores. Our Ex-Finance 
Minister, Shri Pronab Mukherjee, at the 
time of la~t Lok Sabha el~tions, said at 
various public meetings that a sum of Rs. 
1200 crores ha'S been sanctioned for tbe 
modernisation of tbe Durgapur Steol 'plant., 
Mr. Deputy Speaker Sir~ through you I 
want to 'know from' the hon. Minister 
what happened to that money 7 I hope 
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the boo. Mlnilter win ,ive ,'ine a reply to 
tha t. Sir, the bon.' MbHstei 'has admitted 
some of the tealODI WII,·, tbe Dut.epar:' 
Steel Plaot· is run.Una at a 10.1 ;md Ii" 
unable to acbieve tbo production tar,cts. 

The· first. reason is that after tbe 
battery of the ,las furnace of the 'coke-
oven plant let destroyed last year, .. thc 
gas furnace had to be converted into oil. 
furnace. But the expenses of runniDI 
an oil furna.ce is nearly 10 times of wba~ 
has to be incurred on a gas furnace. 
This tremendous rise in expenses is ODO 
of the main reasons of the plant runnia. 
at a Joss. Moreover the coal, ,supplied to 
this plant has Jot of ash and, stoae 
content. Due to this the capacity and 
power of the furnace' is aettina reduced 
day by day. Sir, the availability of power 
is anothet important factor. At least 50 
mega watt of power is needed daily to 
run this steel plant. The DYC supplies 
power to this plant. But their supply is 
far sbort of tbe requirements. 111 full 
requirements cannot be set by the DVe. 
Work had started way back in 1978 for 
the construction of a captive power 
aeneration plant of SO mgw for this unit. 
It was said at that time the work will be 
completed by 1983. .But now it is being 

'said that this captive power plant wiU be 
ready by March 1987. I find that only 
Rs. 15 crores have been allocated for 
this work in the current demands. Some 
200 crores of rupees are needed to 
complete this project. Therefore I faU to 
understand how the work on this captive 
poWer plan t can be completed by March 
1987. Another major reason for the loss 
in the 'Durgapur Steel 'plant is the tbeft, 
corruption and wastage in this plant. 
which does not find a mention in your 
repart. Sir, J want to draw the attention 
of the hone Minister to the fact that 
unless the' theft, corruption and wastaaes 
in this plant can be checked. it wjJl never 
be possible to save this plant from incur-
rin, a )0'8 perpetually. I want to place' 
before you a few instances of theft and 
corruption. 

In April 1985 last" 1 S trucks we·re ,{pund 
being loaded here wi'th hard coke and nut 
cO.ke without any orders. The DSP Vi,i. 
lanc~ eauaht the,m,·re~. bao4od •. 
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Again, a month later one truck load of 
steel ingot was caught from the smelting 
shop site. Apart from this Sir, IEikhs of 
lupeea worth of slabs are being stolen 
everyday from tbe slab bank of this plant. 
A section of officers from the manaaement, 
the CISF and the RPF are behind these 
theftf. But the W.B. police and the State 
Govt. cannot do anything to check these 
thefts. They are only silent spectators 
because the CISF and the RPF are under 
the union Home Ministry. I will like to 
know from the hone Minister who are the 
people behind these thefts and what 
punishment bas been given to all those 
who were caught earlier indulging in thefts 
from this steel plant. 

Then Sir, the AHoy Steel Project of 
Durgapur is another important industry. 
This is a profit bearing. unit and very 
high grade alloy steel is produced here. 
As a part of the expansion project of 
this plant, an arc-furnace of 50 tons 
costing Rs. 10 crores was constructed in 
1982. While commissioning this furnace 
in August ]985, the management of tbis 
ASP brought workers from other depart-
ments overnight and started this furnace. 
Thereafter they declared 1000 workers 
as surplus. In this way a conspiracy to 
retrench workers went on in a wen 
planned and skillful manner. A united 
stJ uggJe was raised against this conspiracy 
of the management by the CITU, INTUC, 
AITC, and other Central Trade Unions. 
After a continuous strike of 27 days, the 
ASP management was compelled to bow 
down. 

Sir, when this furnace was constructed, 
a tripartite agreement was sigrJed in which 
inter-alia it was provided that when this 
furnace will be commissioned, 349 new 
jobs shall be created. 

But Sir, now instead of providing jobs 
to 349 new workers, existing workers from , 
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other departments are being made to 
work here and they are being burdened 
with additional load of work. The 
conspiracy of retrenchment is going on 
·jn tbis skillful manner. The management 
is breaking all the agreements again and 
again with impunity. That is why in 
the last meeting of the National joint 
Committee, an the Central Trade Unions 
unitedly lodged a strong protest against 
this attitude of the management. 

Sir, the management of the Salem 
Steel plant also betrays the same attitude. 

18.00 hr. 

[English] 

MR. DEPUTY SPEAKER: How 
much time do you want 1 You try to 
finish. If you can finish within S minutes, 
you can complete. 

SHRI AMAL DATTA (Diamond 
Harbour) : It is a very intricate problem. 

MR. DEPUTY SPEAKER: You have 
already taken 11 minutes. You take 
another 2 minutes and finish it .. 

SHRI PURNA CHANDRA MALIK; 
I will take ten minutes. 

MR. DEPUTY SPEAKER: You will 
continue tomorrow. The House stands 
adjourned to re-assemble tomorrow at 
11.00 A.M. 

18.02 hrs. 

The Lok Sabha then adjourned till Eleven 
olthe Clock on Wednesday, April 2, 

1986jChaitra 12, 1908 (Saka). 




